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LOK SABHA DEBATES

LOK SABHA

Monday, March 4,  1974/Phalguna 13.
1895 (Saha),

The L,ak, Sabha  met  at  Eleven  of 

the  Clock.

[Mr. Speaker in the Chair.]

ORAL ANSWERS TO QUESTIONS

 ̂ ?>**** ^  19 7 2 <T*n

19 7  it fTT' ’EfTiT

*611. ¥*TT7:

^tt wVt qfT5f̂ it̂ Y ^

T̂T%  fnqT T̂iJ- f% :

(*f) fewV  qfcv̂ r  f̂ nr ap>

1972 <ftr 1973 Sf flpSHT 9Tm

pcrr zit «rr̂r fptrc nrsT §*tt

*Tt  t%OTT-f¥cTTT ̂«TT  yRuff  %

f*TT ; sftr

(̂ r) fêfV qfrar̂r fsmr *r gpr 

fwr̂ft <£3fr FRrrf *rf | sfhc srcr <r* 

urf?r ^ sqrsr stct f%®n r̂r

t?

THE  DEPUTY MINISTER  IN
THE  MINISTRY  OF  SHIPPING
AND TRANSPORT (SHRI PRANAB 
KUMAR MUKHERJEE): (a) and (b). 
A satement is laid on the Table of the 
Sabha.

3431 L.S—*2

Statement

(a)  The net loss suttered by  the 
Delhi Transport Corporation during 
the year 1972-73 was Rs. 498.48 lakhs 
while the net loss for the year 1073- 
74 is estimated at Rs. 638.34  lakhs 
(provisional) including loan  repay-
ments,  depreciation and  interest- 
charges. The main reasons for these 
losses are as under:—

(i) The existence of a large num-
ber of old vehicles in the Cor-
poration's fleet, which  en-
tails higher costs of  main-
tenance and prevents the op-
timum  utilization of  the 
fleet;

(ii) Uneconomic fare  structure 
which has not been revised/ 
rationalised since 1964  al-
though there has been a sub-
stantial increase in the  cost 
of operation since then  due 
to increase in the excise and 
import duties on motor vehi-
cles, spare parts, fuel  etc., 
increase in the pay and  al-
lowances of the employees;

(iii) Uni-directional traffic from 
residential colonies to  ofllce/< 
commercial complexes in  the 
morning and in  the  reverse 
direction in the evenings.

Cb) Apart from the initial capital 
of Rs. 38.13 lakhs transferred to the 
Delhi Road Transport Authority by 
the Central Government on 1-4-1950* 
the entire financial assistance to the 
Undertaking has so far been in the 
shape of loans from the Government 
of India. The total amount of loans 
advanced to D.T.C. (and its predeces-
sor organisations) as on date, is Rs. 
3173.17 lakhs. Out of this, the Corpo-
ration paid  an amount of Rs. 278.1
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lakhs till 1965. Xt also paid interest 
amounting to Rs. 129.72 lakhs upto 
that year.  Thus, an amount of Rs, 
'2895.07 lakhs is outstanding on  ac~ 
•count of loans so far granted, besides 
Interest, thereon.

vfi «£s'T«t̂r v m : *rrr% sft

I 19 72—73

Sf WTWt 4 VTtV 9 8 T̂TST r̂r WTTZT  ̂

wtx 197 3—74  6  3 8 TO ®f»T

n̂rarr ft, eft ̂  g  qfnr̂ r

f̂ rw srr m-qpffy t r̂er%

’̂TST  % 3ft ̂ TT̂T «TcfT% f  f̂7r!?fY

T̂Fft sr#  J f̂ R% if

ITN  ̂ 1972—73 WYt 1973—74 *f 

Wf?T ŝrf r̂stTTT T̂ T ? StH  T̂pfr 

wt  r̂rq- apsr cf̂r qT̂r̂r ?■wj

. SHRI  PRANAB KUMAR  MU- 
KHERJEIE: In fact  as far as the 
present position of the fleet is  con-
cerned, we have nearly 400 old vehi-
cles. As regards the scheme of replac-
ing the old vehicles, we have already 
taken measures, and by the end  of 
April we are expecting to have 425 
new buses. Apart from that, by the 
end of this year, we expect to aug-
ment the fleet position by introduc-
ing n̂ w buses to the extent of 100 
-or a little more than that number.

«ff «j*; " *i*n  ^ gram *ft 

irw* *tr *mn, *f%  «tt f%  grrfr
 ̂r*  fc- ... ̂ -v r»  .. *-

f *i T̂rHfT

T̂*TT t 1972—73*ftT 1973-74  I

SHRI  PRANAB KUMAR  MU-
KHERJEE :  So far as the mainten-
ance charges on old buses are con-
cerned, it is not possible for me  to 
.give the figure immediately. X have 
mentioned that one of the reasons for 
the losses is maintenance of old buses. 
But it is not the sole reason; there 
sire two or three other reasons also 
which X have mentioned. Xt the hon.

member is interested to know  how 
much amount has actually been spent 
on maintenance of old buses, I would 
require separate notice.

vff 9fw wzz ?rnTi : wr*  f far
t

19 64 3̂TT «IT

*rm-  f , 1964 %  fvnir  qrr 

wfisui r̂r r% f, zmft i o *ttst  inr

rTTf *TTfpr T̂T  f  *TTT

*ft Ŵ n t f̂r ̂   wqrpff <TT

t ̂  t =

“Uni-directional  traffic from resi-
dential colonies to office/commer-
cial complexes in the morning and 
in the reverse  direction in  the 
evenings”.

cfr 1964 % 1974  ^̂ TWt̂ rrf̂

% f̂f n̂rr % ? i o *n

=̂rm *tt<t frwr̂

wrz ct̂f  f̂rr ?

ffnr̂   wrr  t̂Vsr̂vr  R<?ft

(*47 Tm i\ st) : *rp*rsrc,

r̂r%  imrm % f̂rsrnraŶr t *

rPF r̂t̂T T̂T % Wg f̂ pft 2̂T

-̂hr=rt5r f »TTrr ff%nT  ar̂t

5̂ r̂nr t̂t 11

f̂hr  fsp̂T rTT̂ %  p̂WFT

Tfrsr f%xrr %

f̂TTTSf̂T t »

2̂TT tTYPt spt T̂IcT W)*f x%[ $£, 

? 1%  %■ ̂rar̂r % r̂r«r-̂T«r

efarw ^ mf¥  % ott

afn?  *p»t aftwr «r%,  «nrr arhff 

r̂t 

<Ril>Rfr<r t t
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wrm : H\̂nw<r 

to <**rnr *r%f srpnr i %rr mmr

*tt

“Uni-directional traffic from  resi-
dential colonies to office/commercial 
complexes in the morning and ;n 
the reverse direction in the evening,

mwr wiej gtm % ?

zFrir  fV i964

WU*TK WT3T OTT̂rt fft T%T  ?

SHRI  PRANAB  KUMAR  MU- 
KHERJEE: In fact, it has  already
been pointed out by my senior col-
league that city transport service is 
also part and parcel of the social ser-
vice rendered to the passengers.  In 
view of that, it is a Question of giv-
ing some service and everywhere it 
is being subsidised either this  way 
or that way. Regarding tne  specific 
question of the actual amount of loss 
incurred by running uni-directional 
services, it is very difficult to answer 
pinpointedly because during the peak 
hours when buses go in the morning 
to the residential areas there are not 
many people to travel in them and 
naturally there will be loss in reve-
nue.  The same is the case when 
the buses come from the residential 
areas to pick up passengers from the 
office  and  commercial  areas  beca-
use in that direction there will be less 
number of passengers and hence re-
venue will accordingly be less.

vr< : srsqrsr

3ft rmr

% zrm*rr ft f% 31 sprt?

73 wns 17 ŝnx  wrTrf wx*f>~rx *ft

fw*r  t̂t ̂ 1 w wtm fervf) % 

*r**xx fSrarsft  ̂fwnw

srnr ? w   r̂or *nft  ̂far  vsr 

it® 1 *cw srr̂te

% «rrr %■ WT5#ET fWr $

*r r̂sr xĵt t * «n*i% 

fi Pit 5trft  % vnc»r **vzr fft

w r̂f wgKr t̂anr % 

m\ < *t t£ar msr to i*pt n̂f̂rr | fr w 

40 srffogrer *jprnw art wnx  %

3Rff % f̂ r  t̂ar t sfhc *gsc *ft

ft̂r f f̂ RPFr  % âr ^

*mft if vf*rm t tfr srfarcr

ĉrr, %ftx aarfk̂p m̂ n #

spsrf t̂cfr sft sr̂ wnr %

ânpf f̂nct *ft t̂cft t 1 WT OT̂t ?ft 

srnr ?

«r*> ĉr̂rwrfcT far̂ist : *rfr

f̂t snn:

% % «r\r n̂?nh- ft wwk r̂r̂r

F̂Tfr (

: ̂ trt 3ft ̂t?ft 

t ̂3̂3% n tot ̂ {?tt t i fir̂r wt ?rr% 

5  vrr grM" spĉ  f̂fvf? crnr

ht̂ t uranr %  aFrr  vnrrr

9rtt r̂rsr r̂rrr r srr̂ <̂£ h

t r̂vt r̂rrnr  t̂crr

VTTT̂t WT5TT  t̂cTT % SRTT  T̂cT R̂T

m  <rrr̂ ̂rwr»n § <tVt ̂ rnrr f«rr êt% 

% aprri®r t ?

4i : wr̂t htim -t

r̂fnr «rr fap «rrr% trt  f̂ r t »

«rrr ̂ FPFt f̂srr ^ r̂hwKsn 

r̂n̂rr 1  f̂tf ftv *v(t 11

«ricr ̂ rr ̂ «TRif ̂t *r(t t̂?rr

t, *r$t w# wwt TO«r |, $mnhr w
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srrsff cnr t̂err ̂  ̂ rr #

5f̂r % *n"ftar «pY «r*r5 igft̂V t "*ft

*t̂rt «Ft fror  t* ̂  *fr sncf gncf % 

t i f̂ffircr f̂t gtmfld *frr 

ŴPTvrr̂SNnr  % i

«Tt ?sf<mrar f*rsi :  qrfxŵr

f̂T*HT «FT 3ft T̂HT t̂cTT t  STifSr

errxyff n *r «ptt  ̂  snĵa  *rg *ft

*r̂t t ^ *n̂  f̂ r ynwt %ftx «rer n̂f- 

T̂fT̂ff 3r snrt’ iftcr § f̂ nr%  ̂<n r̂t 

sfTt zaf& qĵ rv t  irrcmmr *r«ns5

$t WRIT % ? ^T fo** fd «TK fcUTXjfVT qT% 

% fcns s=nmx % qrrcr f̂tf zĥ Frr t ?

SHRI  PRANAB  KUMAR  MU- 
KHERJEE: Sir,  perhaps it  would
"be too much to pinpoint the responsi-
bility for the loss on the clashes bet-
ween the students and the bus emp-
loyees. In' fact, some buses have been 
seized by the students and sometimes 
there are undesirable incidents. Per-
haps that is not the only reason. In 
order to streamline the entire opera-
tional services, we have taken vari-
ous steps including supervision; po-
sting supervisory staff at  different 
points, constructing new depots  for 
maintaining and giving services  in 
the buses which are on the roads. We 
have taken some measures to improve 
the situation.

SHRI JAGANNATH RAO: In view 
of the fact that Delhi is expanding 
horizontally and in view of the fact 
that there is overcrowding in  the 
buses, has any traffic  survey been1 
made about the potentiality, and  is 
there any proposal to increase the 
number of buses on the roads so that 
the common man,  the  people  who 
serve in the offices, are better served 
and whether the survey would also 
Include the profits of the Corporation?

SHRI  PRANAB  KUMAR  MU-
KHERJEE: In reply to the  second

question, I have already mentioned 
that we are going to increase the fleet 
by 425 buses by April, 1974. Some of 
these buses are already on the roads, 
and by the end of 1974 some  new 
additional buses will also be put on 
the roads.

Regarding the rationalisation of the 
routes, it is. really a point, ‘because of 
the irrationality, sometimes buses can-
not move more frequently and that is 
why we are also looking into it.

So far as the traffic survey is con-
cerned, we have not taken up  any 
traffic survey as such, but in view 
of the fact that because of the prlce- 
hike in petrol  more  people  are re-
sorting to the public transport sys-
tem—keeping all  these in view—we
are trying to improve the fleet posi-
tion of the DTC.

SHRI  MOHANRAJ KALINGARA- 
YAR:  The Minister just now said
that the DTC is going to replace an-
other 425 buses. As far as body-buil- 
ding is  concerned, has the Delhi 
Transport  Corporation  given  any 
orders to the  Ley land Co., for any 
body-building and. if so, how  many 
orders have been placed?

MR SPEAKER: I am afraid  you 
will have to give separate notice.

SHRI  MOHANRAJ KALINGARA- 
YAR: When the question  concerns
new buses,  body-building also be-
comes equally important.  When we 
receive 425 new buses, where are they 
going to biiil<3[ the bodies?

MR. SPEAKER: That will have to 
be a separate question.

SHRI  MOHANRAJ KALI NG A RA-
YAH:  I have seen many 'buses with
Leyland body.  That is  why I got 
curious to know about this.

&&m  PRANAB  KUMAR  MU- 
KHERJEE: We are giving orders to
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various body-builders. S<* far as the 
time- schedule is concerned, they have 
assured us and, in fact, they are sup-
plying three buses a day. When I 
mentioned that 425 buses will he put 
on the road by the end of April,  I 
ameant the chasis on which the bodies 
will be built and then they will  be 
put on the road.

SHHI  MADHURYYA HALDAR: 
May I know whether it is a fact that 
the drivers of the buses stop the bus
after crossing the bus-stop by about 
50 yards with the result that  the 
'waiting passengers who  have  been 
wailing ior 40—50 minutes run  to-
wards the bus and when they have 
Mimost reached the bus, the bus starts 
■of! and they are not able  to  rf ad 
the bus? I v,*;ml to knew from  the 
hon. Minister w hether it is one of the 
reasons for the clashes that take place 
between the bus drivers and conduc-
tors and the students.

SHRI PRANAB KUMAR MUKHER-
JEE: There are so many reasons and 
so many complaints are coming to us 
regarding the behaviour of the opera 
-tional staff, including the one has been 
just mentioned by the hon. Member. 
'Regarding the first part of the ques-
tion, I have not taken any measure-
ment as to whether the bus stops after 
450 yards or so.

TT̂'nsrrnT  : r̂r «th

T  § vftT sN?TT ̂t =30̂*

£ fzn*r f̂ Fr snm:  srreft t

%ttK 1972-73 fSPSt

t f*cr ?

% arnt i*

fkm srrc ?ft  r̂srrar f̂ rr

ssrt t ot | i

* 16 2. *Ttf : SFTT

wVt 3f?rr̂r  *pqrr

qfrnr t*p :

(«P) WT t *f fsprr

WT fzrtfor fqTTTT ft ; vfrr

(*3T) 2Tf3T ?T, eft w WVT i? P̂TT 

fTTufq- fN̂rr n̂rr  ̂?

THE Mx̂ ibTER OF  STATE IN 
THE DEPARTMENT OF  PARLIA-
MENTARY AFFAIRS AND IN  THE 
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a)  and 
(b). The Municipal  Corporation  of 
Delhi  runs 5 permanent and lO sea-
sonal night shelters in Delhi.  The 
New Delhi Municipal Committee had 
also started 7 seasonal night shelters 
from January, 1974. In addition. 6
night shelters are run by other orga-
nisations.

wft *fi*ratr «nrivr §

ar*Kt  #®trr =rrt *ng «rr # i

<r?rr spraT %  irfhH*  # g-̂rnr 

*r€fcr f wx ■*£ t I TT̂fV

 ̂  f̂Jcr̂ f ?r smrf

srrr fr ?

*rt *rt*v ̂ TfRr; :  crpF̂ p ̂ rTtsft

firarr̂r   ̂i sft cpc ?ft̂

t T̂EfTT X&t  ̂t I  ĉT

5̂fr t ̂  5225 ^ t scftr

sfr t ^  4700 sffr

% i snft  r̂r̂: qrsr qt̂r  % f̂rq:

eft

ârarapt  ̂  ̂. . . (asŷ NiTi?}

jqrnrr  rfY ̂ r̂ft *ft %
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m*um  : wmr *rnc *rnr h w 
%mpt 1

«rt *wnflr 5 ̂ mrmr ̂ n̂err fj 

fSfT Sf̂nr ®5tf «flr *ft WWW 
tflwfi 5rt*t% f̂rrcr̂tR  ̂?

«ft «ita *rfrm :  <r̂r
t far wjw tsr̂ % *fh: «wt ̂ mft  ̂1 
sftr ĝPBr f̂t*T r̂rcpr eft ■ĝrvt  ^
ot I

*rV mmnf nrt : 3̂  snr??r *f 
t=t ar̂r<t  aararwr vrr htvtt 

r̂r xgt % ?

%rm&t «r$f*vr : fc&sft % n̂r̂ *r 

wvf* ,grmf?r ^mr *rr tot \ r̂tr
srT̂ilf ̂tt  f *rt ̂ftvt qm  r̂
xrnrr *rr inwt % €*r 1

«fr *V<> 3 ?*> Trmr€t : w 3r ŵrsr 
fêft %  f̂ % i* wrfc
arr f%r£  fgFFFff it ? f̂a? n̂r xrrft 

*ht%Y $r  w&rx 3r  % f̂rq; ̂ r 
snr  r̂r̂ TT *anc x*r wm *t?r ®ttct

tot *ttt |r far 5ptt % srar R̂#F *f  ̂
if  vrnr wr̂, m W wm̂ h-

*r  vf̂ c %  ? # *r̂ ̂  ̂ pptt

**mg*rr 5 far w <srr?T fâgft $f #srT % 
*prto ̂ fa  ̂srY*r sit# if *r> 1

wft «ft*? ir̂an :  T̂Fff apt ?fT
<n<TC w ̂RFrT  m ̂ Tft % I %fa?JT
H  Smcarc *rt *rm ̂ far ̂ ift rosr
mp: 5f tg«i? sping jr,
f̂gspr  5FTTTT 9F̂ f |  9Tĉ#
afferr ftornmr, rn̂ KY »ra:, f̂sn r̂̂nnfr, 

m <̂T, Hnw wrn, mtfmwm, *&rwwtOt 

*rz, . T*&*¥t *iz fft̂ *?i fâfY
 ̂vs=mc »rq  cfrftr ^

Wi*r  «rgw  1 ̂ lwîtt̂1 
T̂«r   ̂v̂ w vrrq

^  fc mfar sn|r >sft r̂raft jutS- f, p̂rtT
*v- ____L. _̂—■rv_ .

HT ̂srrpf nr?r ?wr I

SHRI PRABODH CHANDRA: Ha* 
it come to tbe notice of tlie GrOvern- 
ment tHat all these night  shelters 
have become the dens of smugglers 
and char as and ganja smokers  with 
the result that really deserving peo-
ple would like to die in the cold ra-
ther than to lie in that stinking at- 
mosphere?

SHRI OM MEHTA:  Sir, it  has
not come to our notice. If anybody 
wants shelter, we have to give .shel-
ter to him.

SHRI PRABODH CHANDRA: I am 
sorry, the Minister has not  under-
stood my question.

SHRI OM MEHTA: I have under-
stood it.

SHRI PRABODH CHANDRA: Has
it come to the notice of the Govern-
ment that the atmosphere in  these 
night shelters is so stinking because 
of tbe smoking by charas and  garo* 
smugglers that really deserving peo-
ple would like to die in the  cold 
rather than live in that atmoshere? 
Has the Government got any report 
from the police to that effect?

SHRI OM MEHTA: We have not 
got any report to that effect.  In 
fact, 4,700 people are using it.  We 
think that those who  want shelter 
are using it.

SHRIMATI M. GODFREY:  Seeing
the unhappy atmosphere in  which 
the pavement dwellers in the  city 
of Delhi live, I would like to know 
what action the Government is tak-
ing to see that these payement-dwel- 
iers are moved from the pavements 
into the night shelter.
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SHRI OM MEHTA: These  night 
shelters are run on a voluntary basis. 
Those who want can go and  ICtjr 
there.  We cannot forcefully remove 
people to the night shelters.

SHRIMATI  M.  GODFREY;  The 
police should round up these people 
and. keep them in the night shelters. 
Then they would be doing a service 
to the pavement dwellers.

Massive Dairy Development 
Programme in Rural Areas

*163. SHRI R. NT. BARMAN; Will 
the Minister of AGRICULTURE  be
pleased to state:

(a) whether Government are con-
sidering a scheme of “Massive Dairy 
Development  Programme” in rural 
areas; and

(b) if so, the places of rural areas 
in We.-t Bengal likely to be consider-
ed under this scheme?

THE  MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
(SHRI B. F. MAURYA):  (a) Govern
ment has taken concrete steps  to-
wards a large daify and cattj«| enve-
lopment programme In rural "area's 
during the 4th five-year plan  and 
these are proposed to be continued 
in the 5th five-year plan.  Besides 
providing essential Inputs for cattle 
development, cross breeding of cattle 
with  exotic  inheritance.  establish-
ment of semen banks and artificial 
insemination facilities are  provided 
through these projects. 62 such pro-
jects have been established so  far 
in various State's. A target for  51 
additional I.C.D.Ps is envisaged dur-
ing the 5th five-year plan.

Besides, ICDPs, cattle and  dairy 
development is also assisted through 
key village scheme. 622. key village 
blocks are functioning at present and 
It ts proposed to increase the num-
ber of 713 shortly.

Development of dairy farming on 
modern scientific lines has also been

uncEertalna* in  collaboration  with 
foreign: countries. Indo-Swiss Project, 
Moaner (Kerala State}, Nabiia -{Pun-
jab.), Indo-Danish  Project  Hessar- 
ghatta  < Karnataka)  Indo-Germaa 
Project, Mandi (Himachal Pradesh), 
In do-Austrian Project, Hiasar (Har-
yana State), Barpetta (Assam) have 
great potentials in this field.

(b)  Two I.C.D.Ps., are in  progress 
at Barasat and Krishnanagar in West 
Bengal.  Two  additional I.C.D.Ps:*. 
one at Malda and the other at West 
Dinajpur are to be set up shortly. It 
is proposed to set up  three more
I.C.D.Ps., during the 5th plan periods 
In addition, 62 key village  Blocks 
are functioning at present in various 
parts of the State

SHRI R. N. BARMAN:  May  I
know from the hon. Minister by what, 
time these dairies will start  func-
tioning?

SHRI B. P. MAURYA: Very soon 
they will start functioning. 1 do not 
know whether the hon. Member is 
keen to know about his constituency, 
West Dinajpur or about  others also- 
About West Dinajpur, it will be com-
missioned quite soon.

SHRX R. N. BARMAN:  What  i*
the total amount the  Government 
propose to spend for these dairies in. 
West Bengal and what is their exact 
location?

SHRI B. P. MAURYA; It is  given 
in my reply and specially I will men-
tion that in the Fifth Five Year Plan 
it is proposed to set up seven dairy 
plants and of which we will cover 
five in the first year of the  Fifth 
Plan.

«f*  fV«i 5 ̂
g far fâ TT *r 

t̂  vter tit  r  *r£ ff,

■3̂ffr Sr r̂nr fa?«rr

ifta: p̂r*?r  *rar crap
’?v.  . *v . :
WIw \
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*f» *ftp «fY* iftlf : f̂ 1T ST%W %
^ <*m j| tfr?c «r»rr *rftr*fter 

*bww smt, ?fr *f ̂ w*m g i %f%sr wr*ff 
% wfk,  ̂Tammft % f%rqr srrf̂r ^ 
^H w wT fWT I tl̂ TT «T 1TO *CTh

i qWft «fora«ffg|‘ *ft>»Frr 

r̂ *rrar tfNmnt r̂arrfr  Pr*Hra fSprr 

n̂rr % «fhc 'rNnff tftsnrr %■
3wr «r«* srr̂fr i

SHRI K- MALLANNA: May I know 
Ifrom the hon Minister as to  what 
is the total installed capacity of the 
daity plants and are they working 
to the full capacity and if not, what 
.are the reasons?

*cVwt© eft© «rV̂ . *t«t &rft mr*-$

*nrf?r  % f̂ nr

mwvwmr sfrft i ŵ r̂ rvf̂ft 
m  spft ̂  êtm ̂ wwr

T̂-srflTSFRT  T̂ T % t ÊT̂r  3̂cTT-

2.86 HPST f̂TETC ^ WiWr t̂cTT  ̂

%fV?r ̂raraflr *g*regreg <B%f%r€lr * wrw 
«̂r4t  % i w*=st$

*F̂f*rart afrQw e r̂rar f%d"< srfcrfeH  ̂
itftr *ngr s. 37 mw fwarc srfM̂ ̂er 
■*f>T ̂ Rqwr  *?̂r %— wft «E*HWfr

% fTO *?*? ̂?TT̂ T  Tjjft %,  *PT ̂TcTT-

w  % ̂ ryir ̂  f: i

«r>  Th- wt ̂ 9 w ? *reft *rgt<qr ̂r 

r̂crnrr  ̂far *̂r  *hr ^nmrarr sr
iqfrclr r̂r Rvwr ĉmr r̂ „*ar ̂  i »nff 

% fcrf  ̂fc*r *r *̂sr 

n̂rcft t » 'swt ârc?  r̂r r̂r r̂% #r 

f̂rcr 3T**rr<  % firgy-qTOT'<

*tptt n̂̂fV %; f̂ar t̂, eft tocnrr 

 ̂ f*F?r f̂errw % arter r̂r̂ TT ? srer 

^ *rr% qnnjcff art «rr3T arft #wqrr ̂r
«pi2t r̂raT  ̂i wr  r̂?̂r  %
f%tr % ferWRTtftsrr  *ftW

§ ? £t*f? yws n fwzft *tlr

im m*<m<

% W  ̂  Vt$ #fTT ( f̂  'd!*T%> <iV*# 

Ĵ<W> f̂ r, Clip!* t IT®®r JET ? ?

4to qto »fV̂ ; Jfpp

m srw % *̂rvt flqpr % Pr̂vff 
«i?r  srr̂r wftx  ir f̂ %wf vt
T̂TTT wrflrrr j CTVt «lftt T̂fV

m p̂rr̂ l̂r̂ r’Tr wrf̂nr t -*%j ̂ qrr̂ rr 

r̂r 5T̂r %—6 U 9̂ roTrqjocfV* (trr ? 

qĵrar) $r  qrĝTT ̂rn-̂  fsr> f̂rfsF̂rr 

fVqr ■̂rrar   ̂ f̂rârr
#, ^CT t,  ̂  far%̂ff % q̂*RT 

% f̂r% f̂ f̂r ̂ srr
^Wt— f3rpri?t Wztt  % i

«¥« f o V ' * n 3?̂ ̂ . ̂BT %% 3(1%
q̂ pff «Ft  »rraT wt?tt t, êt%

*r̂Y Mcr̂n̂n ?

»̂r<> «ft«>  ; w &tt t̂f

wi% «frr sr̂fT t» ̂rpr %

srWf %ĵ rr w t̂t fwr % f%r ̂ rvt
— — . -.  -v- r~L  *-■ - . *x «tf *y .. .jfy _. %

?r %r<n «rnr, vm si<«r i h ̂rp ̂ —
«n5«TT7r̂ T sr%m xv̂ft ft i

SHKMATI ROZA  DESHPANDK:
Will the hem. Minister please  tell 
me whether the supply of milk in 
Bombay City is sufficient and if not, 
may I know whether the hon. Minis-
ter Knows that there have been seve-
ral agitations over it and the prlce- 
rise in milk and what Government 
thinks about it?

SHRI B. P. MAURY A: So  far as 
the necessity of Bombay town is con-
cerned, that is roughly 13 lakh litres 
a day. As I have already submitted, 
the total supply at present from our 
dairies is nbout six lakh litres a day. 
Almost fifty per cent  shortage is 
there.  At present the standard milk 
which is being supplied in  Bombay 
by our dallies is having 5.5 per cent
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cfat and 9 pe* eent SNF, while  the 
toned milk that Is being supplied Is 
having 3.5 per cent fat and 8-5 per 
cent SNF. For that they will need 
extra powder. We can increase their 
capacity upto seven lakh litres  a 
*toy. That is under the consideration 
-of the Ministry.

*To *rer  %

if—mgt<vs% % srwrasr 
<T̂ rfNr f̂r̂ rr *r wt   r̂r

t------W T̂?T «PT   ̂  fTOT  ̂I

f̂TPT 5PT *Tf[ |TT T̂ltTT ^

% srffr  r̂gorm- snpz: fk̂ n t »
*t̂i<nsg % % t̂ Hft f,

T̂T, HT*T̂ , HTfSRT *ft

gnfmar t V* ̂
x*it*ptt   ̂far *j<str*ro

% ̂ trfst tot  sjarfr ̂nr t̂ t t ?

t̂© <ft© w  : srar

4Ŝ q%g  STT̂ Ŵ: 197 3-

74 *f  6 ̂  srtr

% fWt *ft sr%*r *r 6 % ŜTOT ^  

s®nr% **£i <rcg % ®̂rrrr
ifr i 2* sttSMz % fmf% T**f? ST$*rc 

<r i  tot vw m m  ̂i MN‘<*n

ifm m  «nt 1 o srrsfar rot i&r %, 

mtfv io % *m<r faraft ift sr̂ r  3f 

=?n£t f — % m*r fknft 

r̂<t *titot n̂r r̂qsfl̂' ?r̂f fonrr wr 

%  *ngî Tg$ %  sft totct stwot wrar̂rr

(w  TOT S’, TTTT f*?TTT  f̂cTT

 ̂«fcer-7g?r  ^mrr r̂t %, *fnr sr̂t

* *

«ft «rj; fsvnrSr : tot wwt *n£tro *Pt 

 ̂  mtr *pt «RfT t —ftr *n=arfJ *&r *n̂ -

*WH>ft tr̂r  p̂fr tr %*£& tTTW

T̂TT t I WROT  ̂#̂ t SRP" wrf̂rt

m& mxr  «rpft  ^p*t  ̂ #

wqrt% f t # v mm m^m g—tot

TOPTT n f«T ff «TTOW Vw fH

?iWf «pt aww kt  â̂rf t ̂rt% sit̂

r̂ 4tntf̂ F r̂sTÔr ftwn ( ? tot 

< <T«̂yt?cr ̂«rff apt ^ srr̂ w ̂ft 
f̂r dhft̂r wzjxi,  wtwff apt
«rt ̂sr apT qfstt sp̂rr m%, r̂vt t̂- 
«Hf ^tot  froT omnrr, f̂ na% 

ĉr ̂ t ̂fwnc ̂ft  r̂ ̂rNrf *Pt
ÔT*!i < »ft f»r?r ̂=r% ?

wfto «fv® *̂4 : TTPFfhr OTTOT it 

'jft «R̂fr VIl'TOT ST̂TcT t̂ t,

qrr̂r̂T qr=arTOfzr f̂t̂sfH! i r̂t 
qfeft %rr f̂nrsrrar t f% #  t̂
r̂r̂f̂r »

W. J  : ?IT7 W 5IT?T «T®St
frâ  ̂m% f f% f̂pgrT ^  wiwr  ’ 

%f̂r otht t̂t ̂rr i '̂rhsft zffspn r̂
TOT igm----̂TTT 3̂ifn=r% % I

*4* *r:o 4t ̂ 5=rr-=r : 3»>

nm irtx  f ̂ rro €tm ?rrw *nfgR*i 

w»f»r, ^̂rrar ?p>

to* snmr f̂crr wrtt % i  f̂t 

*r€tm tovt t̂ 5ft% ti T̂r % ̂ npt 
ffr t ^  TOTf  t *ftr

W l f?fdl< % fern TOT |r I

?T*r HTt-TOWhft «PT 99! t» ^ 13TO?t

fror̂ ̂r  r̂«ft ft̂rr, %ter qT#f # 
^r qr «nr <tft̂ t̂ gpTn̂id âr

mr ̂ tttot f̂rr, ̂rar% eft ̂ ̂ft f̂nsapef 
qrr q̂ rr ̂  fv ^   «mrw  f »

Allocation for Development of
Port

*164. SHRI A. K. M. ISHAQUJ2: Will 
the Minister of  SHIPPING  AND 
TRANSPORT be pleased to state:

(a)  Whether  any  allocation has 
been made for the development of 
Haldia Port  during the  Fifth Five 
Plan?  If so, the amount thereof;



: ih# amount spent and the pro- 
gresfi ■■  work done in the. portfand

<c) Wheitf the port will start func-
tioning in its full fonwt '

s'THjB*>KPtJTY MINISTER *** 3THE 
MINISTRY  OF SHIPPINO  AND 
TRA2SIBPORT (SHRI PRANAB K£J- 
MAR MUKHERJKE): <a> to <c). A  
statement is laid on the Table of the 
House,

Statement

fa)  The allocation for the Haldia 
Dock Project during the Fifth live 
Year Plan has not yet been finalized.

(b) Rs. 8142-76 lakhs.

The oil jetty forming part of  the 
Haldia Project was completed  and 
commissioned in August, 1068-

Construction of the ore, coal, phos-
phate berths and finger jetty fcu tween 
. completed  excepting certain fixtures 
such as bollards, fenders etc.  Quaj 
walls of general cargo and container 
berths have been completed and. the 
works of super-structures are in pro-
gress.

< 82 per cent of the lock construction 
work has been completed.

50 per cent Of the dredging  work 
required for dock and turning basin 
has been completed and fox* the  re-
maining work contract was awarded 
in November, 1973 and the work is 
in progress. The dredging is aoproach 
-channel to Haldia to provide 32 ft. 
draught in  19T4 and 35 ft. in 1975 
commenced in ’November, 1973  and 
the work is in progress;

Out of 9280 acres of land required 
for the Project, 6375. acres have been 
acquired including Government land 
and  acquisition of  remaining .land 
is being done by the .State Goverr,- 
ttieht.

Oral Answers  ' MARC

■ artd coi
deredan Mining and Allied Machi-
nery Corpor«tioni Durgapur, are. «|t- 
pected to be delivered by October— 
November, 1974*

The general marshalling yard  haar 
been completed and the work  of 
bulk marshalling yard is in progress 
and is about -80 per cent complete. 
Seven locomotives ordered on Ch|t— 
taranjrn locomotive Work have  il- 
ready been delivered.

The second estuarian dredger  in-
tended for dredging the estuary  and 
approach channel, is expected to  be 
delivered  by M/s.  Garden  Reach 
Workshops  lytd.,  Clacutta in 1975. 
Out of the  five tugs  intended for 
handling  vessels at Haldia9 Garden. 
Reach Workshops Ltd., have deliver-
ed one tug and on an average 80 per 
cent work has been done for the re-
maning four  tugs. The  erection  of 
15- tone unloader crane for the finger 
jetty is expected to be completed by 
June, 1974 and two other craners are 
expected to be ready by December, 
1974.

As regards quarters for  various 
categories of staff„ construction of 452 
upsts has been completed and of 873 
units is in progress.

(c)  The Dock System is  expected: 
to 'be i commissioned during the later 
part of 1974.

SHRI A. K. M. ISHAQtJE: I have 
gone through the statement/-$t ifciarkes 
a very interesting reading.  It states 
that the allocation for the  Haldia 
Dock project during the Fifth F̂ilVe- 
Year Plan has not yet been finalised. 
The Budget for the coming year has 
been prepared. Rut it is stated that 
the allocation for this project has not 
been finalised till now. Am I to under 
stand by implication tliat the ■ pro-
ject is going to die a natural death? 
There has been iî rdinate d?lay ĥicn 
has taken place In the execution of thia 
project. - Will the hon. Minister fnfornv . 
oe whether labour problem is one of



21  Oral Answers PHALGimA 18, 189* (SAKA) Oral Am**0ers 22

Ibe reasons for this inordinate delay? 
It the labour problem Is one of the 
reasons may X know wbat steos the 
Government propose to take to remedy 
this state of affairs?

SHRI  PRANAB  KUMAR MU- 
KHERJEE: So far as the first part
of the question of the hon. Member 
is concerned what 1 mentioned  i* 
that details of the fifth  five-year 
plan has not been finalised as this is 
in a draft stage. But so far as the 
Budget allocation of the first  year 
of the fifth five-year plan is concern-
ed, if the hon. Member desires  to 
have the figure, I can say that  for 
the first year it is Rs. 31 crores and 
this amount has been allocated for 
the first year. But the entire alloca-
tion for the fifth plan has not yet been 
made and that is why I have said that 
this is not finalised

Regarding the second part  of his 
Question regarding inordinate delay 
in the  completion  of this project, 
many a time It has been pointed out 
m thi3 House and also in the other 
House that this is a project which is 
being executed from scratch to finish 
by Indian engineers; from designing, 
fabrication,  construction etc. every- 
thing is being done by our own Indian 
engineers.  And naturally in respect

of a project of such a great magni-
tude  and  importance  it will take 
time.  The Cabinet agreed to  this 
project in  196?  and it was to have 
been completed by 1971. But now we 
expect to do it 'by 1974. There have 
been labour trouble in certain areas, 
in the construction particularly, by the 
employees of the  contractors who 
were  engaged in  this construction 
work. There is a case for example in 
respect of one of the works being 
done by Jessops. The contract work 
has been stopped from 5th February 
3974. And, rfgrrding the steps taken 
to improve the situation, we are al-
ready taking .steps in this regard. We 
are in touch with the State Govern-
ment.  From our  end also we are
trying to persuade th$ labour leaderst

etc. so fhst this important protect 
is  completed in  time, so that any 
stoppage of Work does not take place. 
But, Sir. you will understand and Z 
am sure the hon. Member too  will 
appreciate that in these matters per-- 
haps we have not much to do,

SHRI A. K. M. ISHAQUE: I am 
thankful to the  reply  of the hon. 
Minister stating that Government is 
pursuing this matter and taking steps 
in this regard. The Farakka project 
was delayed by about 2 to 3 years due 
to go-slow tactics and labour troubles. 
Government have not take.'i any stops 
to avert them.  My second question 
is this. What steps Government have 
taken to ensure supply of wa+er from 
Farakka?  I  want to  know when 
Jangipur feeder canal is going to be 
constructed.  'What about the  ship-
yard? When is that shipyard going 
to come up, Sir?

SHRI PRANAB KUMAR MUKHER-
JEE: So far as the Jangipur feeder 
canal is concerned it is already  in 
progress.  This is a project done by 
the Power and Irrigation Ministry, 
Sir. It is known to the hon. Member 
and the House that on this matter, 
we shall have to discuss certain as-
pects with the Bangla I>esh Govern-
ment, and certain other international 
issues are also associated with it.

So far as the construction part of 
the feeder canal is concerned* I can 
assure  the  hon.  Member and the 
House that it Is in progress.

Regarding the  shipyard, Govern-
ment have not yet taken any decision 
about the final site for the proposed 
shipyard in the Fifth Five Year Plan. 
In fact,  the  report of the techno- 
economic committee which has been, 
submitted is under the consideration 
of Government and no final view has 
yet been taken.

SHRI S. C. SAMANTA: Is it not a 
fact that for a long time transport 
difficulties are being experienced by 
the prp|ect people, and if so, what
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$teps have been taken to remedy the 
situation, an# imprpve the transport 
•of construction materials and also of 
men to the place?

SHRI PRANAB KUMAR MUKHER- 
JfEE: Recently, there has been some 
"trouble In regard to transportation of 
materials for the construction.  The 
railWay authorities, particularly the 
authorities of the South-Eastern Rail- 
’way have assured the project rutho- 
rities that they would give 20 rakes 
per month to the project authorities, 
“but they were not in a position to give 
it for  various  reasons.  We have 
already taken It up with the railway 
authorities  and  they are going to 
expedite it, and I hope there will be 
improvement.

SHRI SAMAR GUHA: It has been 
■ttaid that the allocation for the first 
year of the Fifth Plan period has al-
ready been made for the Haldia port. 
What are the broad details of the 
work for which allocations have been 
Ttnade?

As regards the  shipbuilding yard 
ne question has been* discussed on the 
"floor of  the  House,  and the hon. 
Minister had earlier indicated  that 
♦Govemment had a mind to set up the 
shipbuilding yard there. I want  to 
'know what the report of the techni-
cal committee is, whether they have 
âccepted the feasibility of setting up 
shipbuilding yard at Haldia, and if so. 
-when Government are going to finalise 
“their decision on this matter.

&HHI PRANAB KUMAR MUKHER- 
-JBE: I have indicated In the statement 
already the items on which project 
work is going on, and Rs. 31 crores 
has been allocated for the completion 
of some of these items which have 
already been taken up. I have given 
~a detailed list.  If the hon. Member 
is  interested in  knowing it, I can 
reiterate it.

As regards the shipyard, it is a fact 
-that some time back the question was 
raised  whether  Haldia  could  be 
selected as  a site for the shipyard.

Therefore, a techno-economic  com-
mittee was set up by the Ministry to 
look into the various other sites. They 
have submitted a report, and I have 
already mentioned that it is under 
the consideration of Government. At 
this stage, it is very difficult to point 
out which of the sites  suggested  by 
that  committee  would be selected 
finally for the proposed shipyard.

SHRI SAMAR GUHA: My question 
has not been answered.  Which site 
would be selected in the Haldia area 
is a different matter. I would like to 
know whether the shipyard would be 
located in the Haldia port area, what-
ever m=%y he the s£Lto.

SHRI FRA'TAB KUMAR MUKHER- 
JKJH ll'o  r:> jstf  rrnv  tlanfjed
thus.  There pioptjst.1  ior
establishing the shipyard in the ’Fifth 
Plan 111 thp couni* v. For that, it token 
allocation hcs bee 1 î ade in the Draft 
Plan to the tune of Rs. 50 cioies. As 
regards the site foi t*ie proposed ship-
yards,  various  State  Governments 
have suggested various places.  A 
techno-economic  committee  was
appointed to look into all these sfttes 
and point out their merits and deme-
rits.  Their report is under the con-
sideration of Government.  It i«« rififi- 
cult for me to say which of the sites 
will ultimately be selected for the pro-
posed shipyards.

SHRI  SAMAR  GUHA:  This  is
against the earlier assurance given by 
the hon Minister to the House.

SHRI  B. K.  DASCHOWDHURY: 
Having regard to the fact that  the 
Haldia port has €0 feed not only the 
Haldia port and its adjunct, but alSto 
the Barauni refinery with the crude
oil requirements, may I know whether 
the extension of the draught from 32 
feet to 35 feet would be enough for 
unloading the bigger oil tankers up 
to one lakh tonnes, and if not, what 
further  steps the  Government are 
going to take to improve the draught 
so that the port can unload the bigger 
tankers which are being manufactured 
these days?
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SHRI PftANAB KUMAR MUKHER- 
JEE: The oil Jetty has been* commis-
sioned. in 1968 and some of the oil 
tankers are coming.  Regarding the 
draft of the proposed harbour area, 
we have already taken a decision that 
32 feet draft will be ready by 1974, 35 
feet will be ready by 1975 and 40 
feet will be ready by 1980. At pre-
sent the contract given to Hall and 
Company is progreiaoiny and. vve expect 
that it  will  be  ready by 1974, 32 
feet.  Thereafter, by our indis?cnour' 
dredgers, lurther increase of the draft 
will take place and 40 feet will be 
ready by 1980 when it will be in a 
position to  accommodate the large 
type of  tankers  which are being 
manufactured nowadays.

SHRI B.  K.  DASCHO WDHUK Y: 
Upto one lakh tonnes?

SHRI PRANAB KUMAR MUKHER- 
JEE: Above one lakh tonnes.

Responsibility  of 1T.C.I. for sale of
adulterated stuff from Fair Price 

Shops

*165. SHRI P.  GANGADEB: Will 
the Minister of AGRICULTURE be 
pleased to state:

(a) whether he has seen the press 
reports recently regarding selling of 
adulterated stuff by fair price shops 
in various parts of the country, parti-
cularly in Delhi;

(b) if  so, to  what  extent Food 
Corporation of India is responsible for 
this; and

(c) the steps taken in this connec-
tion?

THE MINISTER OF STATE IN THE 
MINISTRY  OF  AGRICULTURE 
(SHRI  ANNASAHEB P. SHINDE):
(a) to (c).  Government do receive 
complaints from time to time about 
Quality of the grains issued by Fair 
Price Shops.  Allegations regarding 
quality of foodgrains issued from the

fair price shops are always investi-
gated.  iToodgrains issued from  the 
F.C.I. depots  conform to prescribed 
specifications.  The  fair price Shop 
holders are required to dispay sealed 
samples of foodgrains actually receiv-
ed from the F.C.I. X>epot.  The fair 
price shops have also been instructed 
to get foodgrains  from the F.C.I. 
depot*? replaced if the quality of grain 
is not as per specifications.

SHRI P. GANG ADEB: I would like 
to know from the hon. Minister whe-
ther there has been any success  in 
regard to the  effectiveness of  the 
quality control at the time of purchase 
by FCI, and if so, to what extent?

SHRI ANNASAHEB  P. SHINDE: 
Of course, it would be very bold on 
my part to say that there aie no 
failures, human or  otherwise, any-
where.  For  the  administrative 
machinery standing instructions  are' 
there.  But my own impression is— 
and recently some of our checks also 
indicate—that many times mixing up 
takes place at the fair price shops 
level  also.  Therefore, X think the 
system whereby sealed samples  o? 
foodgrains issued from the depots of 
the Food Corporation are required to 
be maintained by the fair price shops 
may be in a position to help us to 
have appropriate checks.

SHRI P. GANGADEB: In view of 
the frequent attempts made by FCI 
and the  fair  price  shops to shift 
responsibility on to each other for sale* 
of adulterated foodgrains, may I know 
whether steps are being initiated to 
have a unified control over the fair 
price shops vested in the FCI or for 
that  matter  making the fair price 
shops retail distribution centres of the 
FCI?

SHRI ANNASAHEB P.  SHINDE: 
The standing instructions in this re-
gard are very clear. The  fair  price 
shop holder is given the option 1o 
satisfy himself about the quality by 
using parqui in each bag and replac-
ing such stocks as may not conform
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to the prescribe*! standard. Moreover, 
a Joint sample of foô grains Issued to 
each fair price shop holder is sealed 
in the measures ot the gfaopkeeper and 
an official of the  Delhi Administra-
tion or the  respective Government. 
All  parties,  that is, the fair price 
shop holder, an ofHcial of the Delhi 
Administration  and the JT*CI repres-
entative put their signatures in token 
-of having satisfied themselves  about 
the quality of foodgrain issued. This 
signed  sample is put in the sealed 
sample bag along with the food grains. 
These are the standing instructions for 
the whole country.

t v *cf*r wrt . wsirer sft, wr 
wlr TT̂rsrzr apt *TtT ̂  ^

t % *rrs*r»T % wt nm ̂sftpst 
r̂fteT t̂rtt $r f%*ft

*lc% qfV frappr qrc 5Nrr *FTT

wf&p *r*rftyr *mrr g*rr *r«T ̂r̂rnr 
#*srr ̂rr <s?r n̂ftsnqr wrt
sft q?rr % f«? sivrsrft

% 3ft=*r *r|t fêft  ̂wt*c ?ft** *t 
*rr*r rrarsq, «rr3«r  tt̂ st snrrs:

TfPT *T *?T f *P%  % 3ft 5PTT3T
*rqT  Kf r g«rr *r?Tr «tt ?

SHRI ANNASAH15B P.  SHINDE: 
Some MPs brought to  my  notice 
-complaints which -we did refer  for 
further inquiries.  There were com-
plaints that some sub-standard wheat 
was being supplied.

Even the Chairman  of  the  FC1 
took a round along with the officers 
and some Delhi Administration offi-
cials and many of the shops sam-
ples confirmed what /is being said, 
and samples were found to be bad 
and there were suspicions that the 
shopkeepers had already mixed  up 
■some of the materials.

34CTW iswwi«t :  vwrar
arfter iW %■ w  ̂ w   <rrar ?w 

«mr 1

«*»'« s ^' : v w *pm wt *rc% 
Cf t.  % w*wr if t '

*&• TT-t.' TWW w«rf : W HM *T$Xir,

•iw % wnt  eft 3rtt ferr «n*r fSp aft
ICTW T̂7o?fto«n̂ o %

ofter «tt *nr *r̂   xsst £ 1

SHRI ANNASAHEB P. SHINDE:
In order to meet the  requirements 
of the public distribution system, we 
are distributing both the locally pro-
cured grain and the imported grain. 
It is a well-known fact.

«rt 1% VvJ? . stream *ft,
srtt *refr sft % wqr?r *r **?r sm srpft % f% 
km % T̂cft r̂rvt *r srqfirf̂nT sprrar 
%ft *t*t «r% sfr f̂rnfr n ngt %  %

fMr̂r *  ̂srrt% anrfk *nft g§ % i 
srf̂r ̂r, rfr  ferrr  wt wr?*?r

3TT ̂  t ?

SHRI ANNASAHEB  P.  SHINDE: 
I would seek your protection.

MR. SPEAKER: I am sorry.  The 
question is not about Bihar.

It says,  “selling  of  adulterated 
stuff by fair price shops in various 
parts of the country, particularly m 
Delhi;**

«ft «~itor ttf* %
T̂cft  ŝt ̂TRT «Tq-  «ft SPT %

*!?t ,3T®lf *̂t «ft I

sr  ferr 

% sr̂r % apcfr  ? i  ttttt 
t̂ fôft % wfk. % % \

SHRI  RAMAVATAR  SHASTRI: 
"... .in various parts of the country, 
particularly  Delhi;**  Various  parts 
constitute Bihar also.

*ft Trafŝr si TO «w : 
wrt ir*r % «fr 1
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MB. SFpAXKB:  You have found
a iray to &et ai it!

SHRI ANNASAHEB P.  SHINDE: 
The only point is, tfaougb this ques-
tion is about the  foodgrains issued 
in the country, it is only concerned, 
about adulterated foodstuffs that  is 
issued. So, if you direct,  I  shall 
reply.

MR SPEAKER: Though the ques-
tion generally refers to various parts 
of the country, it refers to Delhi in 
particular.  So, I would  advise  the 
hon. Member to  send,  a  separate 
notice.

Now, already two  lady  Members 
are standing.  They should  consider 
themselves as hon. Members rather 
than as lady Members. They are all 
hon. Members here.  There  is  no 
question of preference to any lady 
Member here in this House. Shrimati 
Roza Deshpande.

SHRIMATI  ROZA  DESHPANDE: 
The food grain  supplied  from  the 
FCI is the dirtiest foodgrains that we 
are getting  In the last two years in 
Bombay, there have been such sup-
plies made, and agitations have taken 
place in Bombay.  Then, wheat was 
mixed up with argot and when  we 
made representations,  the  Govern-
ment assured us that they would get 
it cleaned. Why mix it up first and 
then gel ix cleaned?  Is it done in 
order that, in the  programme  of 
garibx Hatao  employment  may  bt? 
given for  the  workers? ( Ifiterrup- 
tions). We  are  getting  good  food-
grains  outside  Bombay.  Outside 
Bombay, just 20 m̂Ies away, good 
rice and wheat are given. Why can’t 
you see that good foodgrains are dis-
tributed by the PCI throughout?

MR. SPEAKER:  It is a very long
•question. Qo not haye introductorins 
before a question.

SHRI ANNASAHEB P. SHINDE; 
The hon.  Shrimati  Deshpande  was 
not an hon. Member df this  House 
when this position  was  explained. 
Nobody mixed up argot deliberately. 
The reported wheat is mechanically 
harvested in other countries. Na* 
turally that gets mixed up.

SHRIMATI  ROZA  DESHPANDE: 
It is poisonous, for your information.

SHRI  ANNASAHEB P. SHINDE: 
That is true.  We are aware of this 
problem.  We  have  requested  the 
State Governments to take the neces-
sary precautions.  It was  suggested 
that, as far as possible, wheat should 
be issued only after  cleaning  and 
preference should be given  to  the 
flour mills which have cleaning  ar-
rangements for cleaning this.

SHRIMATI M GODFREY The hon. 
Minister has admitted that the fair 
price shops  are  mixing  something 
else with grains and adulterating it. 
What action is being taken.  against 
those fair price shops which are in-
dulging in adulteration?

SI-IRI ANNASAHEB  T» SHINDE: 
Normally our advice to the  State 
Governments is that the licences of 
such fair price  shops  should  be 
cancelled.

SHRI  VASANT SATHE:  I  had
brought it to the notice of the Minis-
try that the fair price  shops  are 
getting  foodgrains  from  the  FCI 
which are adulterated, mixed up with 
all kind of rubbish, including Argot. 
The policy formulated by the Cen-
tral Government was that it should 
be cleaned by the flour mills and then 
issued.

But that  policy  was  abandoned 
because in that process there  is  a 
shortage.  So, the FCI passed it oh 
to the State Government and to the 
flair price shops, without taking the 
responsibility of cleaning  it  upoii
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them selves to  avoid Shortage. T he  
fa ir  prices shops and th e State G ov -
ernm ents say th at th ey cannot m eet 
the losr on account o f cleaning. S o , 
h ow  are you  going to  m eet the shor-
tage? A re  you  going to  take the 
responsibility fo r that, or sire you  
going to share it w ith the State G ov -
ernm ents? O therw ise, adulteration  
cannot be stopped.

M E . S P E A K E R : Do not try  to
take the tim e o f the H ouse by asking  
long Q uestions.

SH R I A N N A S A H E B  P. SH IN D E : 
T h ere have been m utual consulta-
tions w ith  the State G overnm ents and 
som e arrangem ents have been w orked  
out so that a ll necessarv precautions 
are taken.

SH R I V A S A N T  SA T H E ; They are 
not w orking.

SH R I P . G . M A V A L A N K A R : The
M inister has adm itted that adultera-
tion o f food  is being indulged in b y  
the fair price shops. M ay I  know  
w hether the G overnm ent have gone 
Into th e question of finding out w ho  
is  m ore responsible for this: is it the 
fa ir price shops or the source, nam e-
ly  the FC I? If so, w hat conerete 
steps o f a punitive nature have G ov-
ernm ent taken against those officials? 
Because the M inister him self is on 
record about corruption and ineffi-
ciency o f those people, w hat are the  
steps the G overnm ent o f India are 
taking to see that the F C I functions 
effectively and cleanly. O therw ise, 
it w ould go on 7ik<* this. W hat is 
the M inister’s answ er to this ques-
tion?

SH R I A N N A S A H E B  P. SH IN D E : I
can assure the hon. M em ber that if 
any PCI official is found to be fault, 
w e w ill not hesitate to take strong  
action against him . eve a penal action. 
I  h ave already explained the procedure 
fo r  issuing grains from  the FCJ,

SPEfAKER: X w o u ld , request
hon. M em bers not to be on their legs 
a ll the tim e, especially those w ho get a 
fair chance. L et others also get an 
opportunity, especially those w ho are* 
back-benchers*

n pvrr sn*rr % f^r?* $r n̂r%
% fs * f *rr sfpr 5TTT«P
S* m s r  r*fr ^ r{

SH R I A N N A S A H E B  P . S H IN D E : I
w ill find out w hether th at is happen-
ing. T o m y know ledge, no such m at-
ter has been reported to us.

W R IT T E N  A N SW E R S TO  Q U ESTIO N S
In d o -S o v iet A greem en t fo r  C oopera-

tion in  A gricu ltu re
♦166 SH R I Y . E S W A R A  R E D D Y : 

W ill the M inister of A G R IC U L T U R E  
be pleased to state:

(a ) w hether Indian and the Soviet 
U nion signed an agreem ent for fu r-
ther co-operation betw een the tw o  
countries in the field of agriculture;

<b) i f  so, the m ain features there-
o f; and

(c) the specific spheres o f cooper-
ation in this field?

TH E  M IN IST E R  O F  S T A T E  IN  T H E  
M IN IST R Y  O F A G R IC U LTU R E  
(SH R I A N N A S A H E B  P. S H IN D E ): 
(a> to (c ). The G overnm ent o f India  
and the G overnm ent o f the U nion of* 
Soviet Socialist R epublic signed a 
protocal on the 10th A pril, 1972 fo r  
scientific and technical co-operation fo r  
thr year 1972 and the first h a lf o f
1973. The protocol provided for ex-
change o f visits by U .S .S .R . S cien tists/ 
experts and Indian scien tists/trainees  
in the fields o f O ilseeds research and 
im provem ent, cotton technology, 
sheep breeding and research in sheep  
pox vaccines, soil testing, plant pro-
tection and quarantine, reclam ation of 
saline alkaline land etc. The protocol 
also provided for e x d iin g e  o f scienti-
fic m atrial, literature, seeds as
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as bolding of symposia  on improved 
varieties of wheat and rice. Most of 
the * items of the protocol have br*en 
implemented.

Another Protocol was signed by the 
Minister for Planning on 29th Novem-
ber, 1973, under which the Soviet side 
has agreed to  consider providing 
assistance in the following areas:— 

k-

(i) setting up two sheep breeding 
projects including supply  of 
3000-4000 Merino Sheep  for 
one and 1000 Karakul breed 
sheep for the other;

(ii> setting up a pilot project for 
goat breeding including sup-
ply of 200 goats by  Pollide- 
nakaya breed;

Ciii) setting up of a sugar beet cul-
tivation project including sup- 
plv of  stork erf  sends and 
equipment.

The Soviet side at so agreed to the 
visit of an Indian Team of Experts to 
Soviet cotton seed and sunflower seed 
fmms to study means to improve yield 
of oil from these seeds.  A team of 
Soviet specialists is expected to arrive 
in Indian sometime in the middle of 
March, 1974, for consideration of pro-
jects for implementation of the items 
of the protocol.

Exorbitant prices of land charged by
DJEfr.A. .

*1G7 SHRI S. C, SAM ANT A:  Will
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) ^Whether the attention of  his 
Ministry has been drawn towards the 
tendency of D.D.A. towards charging 
exorbitant prices of plots of Tand for

and *

(b) if so, what  the r&a scats that
his Mi r»<rt coxgtfr'otling? «udh
btfdiesr 'to  cuu*r&& only  reasonable 
jffriees?

3*431 M—-$ *“

TMjfi MIlfjCSTfiR OF m TBOS
DEPARTMENT  OF  PARLIAMENT - 
AFFAIRS AND IN THE MINISTRY 
OF WORKS ANt> HOUSING  (SHRI
OM MEHTA): (a) and <b>. The Delhi 
Development Authority is following the 
policy laid down by Government ac-
cording to which disposal of developed 
land is to be made by auction, though 
exceptions  have  been laid down in 
respect of allotments  to cooperative 
societies, persons in the  Middle and 
Low Income Groups etc., to whom land 
is allotted at predetermined rates.

Plots aJtotteg by D.D.A. in village 
Mechibagh Delhi

*168. SHRIMATI MUKUL BANER-
JEE: Will the Minister of  WORKS 
AND HOUSING be pleased to state:

(a) whether squatters  who were 
allotted plots of 25 sq. yds by  the 
D D A. in village Mochibagh  near 
Gut dwara  M< ttigagh*II, Delhi  in 
Jamcry, tP67. and n,  ̂i U mber, 
wnro removed fron the**-**

(b) if so, the mum bet *vf «uxch squat 
ters who were removeil f* om the ian̂ 
allotted to them there; and

(c) the purpose for which the land 
w  evecuated by Government  and 
whether that land has been utilised 
for Government purpose?

THE MINISTER OF STATE IN THE 
DEl'ARTMENT OF PARLIAMKNT- 
ARY AFFAIRS AND IN THE MINIS-
TRY OF WORKS AND ' HOUSING 

OM MEHTA): (a) to (c). Foui 
of the squatters who had been  ac 
coftimodated near the village provis-
ionally in 1909, subject to verification 
of their claims that they belonged to 
the village, were  removed in 1970 
sincc proof in Support of their claims 
was not produced-  The area  from 
wfcioh tbeeti 4 squatters were removed 
ia.CMWIMHicedUSfltjby  original
residents of, the village vrho might be 

t?V the "VWage Redevelopment 
Ŝcft̂Vtie.  * <
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*160. SHRI  FATBSINGHRAO
GAS3CWAD: Will the Minister of
AGRICULTURE be pleased to state:

(a)  whether any agreement has been 
signed between India and Indonesia 
in connection with, the improvement 
of agriculture; and

(by if so, the salient features there-
of?

THE MINISTER OF STATE IN THE 
MINISTRY  OF  AGRICULTURE 
<SHRI ANNASAHEB P.  SHINDE):
(a) No agreement has been signed bet-
ween the Governments of India  and 
Indonesia in connection with the im-
provement of agriculture.

Ob) Does not arise.

Grants to Xawaharlal Nehru and 
Aligarh Muslim Universities

•170. SHRI S. N. MISRA: Will the
Minister of EDUCATION,  SOCIAL 
WEI-FAKE AND CULTURE be pleas-
ed to state the amount of grants given 
to Jawaharlal Nehru University  and 
Aligarh Muslim  University during 
1973-74?

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
<FROF. S.  NXJRUL HASAN):  The
following grants have been given by 
the ‘ University Grants Commission to 
the two Universities during 1073-74:

<Jawsharlal  Nehru University— 
Rs. 151.39 lakhs.

Aligarh  Muslim  University— 
Rs. 300.93 lakhs.

BfwrgtftimHiwi  of  flsngnnt  Kaltk, 
Lsdftt  Midi ffahftiyo itifcsMfitfli&es

•171. SHRI VASANT SATHE: Will 
the Minister of EDUCATION, SOCIAL 
WELFARE AND CULTURE be pleat-

ed to state:

<a) whether there is a proposal to 
reorganise the set up and working of 
Sangeet  Natak,  Lalit  Klala t and 
Sahitya Akademies in the immediate 
future; and

Cb) if so, outline thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION  AND 
SOCIAL WELFARE  AND IN THE 
DEPARTMENT OF CULTURE fSHRT 
D. P. YADAV): (a) and <b).  The 
Reviewing Committee set up by the 
Government under the chairmanship 
of Shri Justice G. D. Khosla has made 
certain recommendations  regarding 
the reorganisation of the Akademies. 
The views of the Akademies  have 
been received and these are under dis-
cussion. A statement containing the 
recommendations of the Committee re-
garding reorganisation and the com-
ments of the Akademies is laid  on 
the Table of the  Sabha. [Placed i** 
Library. See No. LT-6300/74].

New Agricultural University at 
Dharwar

•172. SHRI A. K. KOTRASHETTI: 
Will the Minister of AGRICULTURE 
be pleased to refer to the reply given 
to Unstarred Question No. 4989 on the 
17th December, 1973, regarding guide-
lines from I.C.A.R. on setting up new 
Agricultural Universities  and state 
whether  the  proposed Agricultural 
University at Dharwar in  Karnataka 
fits into those guidelines?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB P. SHINDE): The re-
vised norms which provide the broad 
guidelines for setting up of Agricul-
tural Universities referred to in  the 
reply to an Unstarred Question  No. 
4989 on 17th December, 1978, are still 
under the consideration of the  Uni-
versity Grants Commission,  Indian 
Council of Agricultural Research and 
the Association of Agricultural Uni-
versities. However, advance action for 
a Joint pre-establishment survey for
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'the proposed Agricultural University 
«t Dbarwar has been undertaken by 
the University Grants Commission and 
Indian Council of Agricultural  Be- 
search.

<«r) ftswfi to w f̂rr snx 

% ffcra: vrr *5Y  &

Pwr̂ir | ?

wt  wffwfsmr <(WW r̂r 

stftrf*«rar*r«n«!*r

*173. ^ w w wmfr4V :

^WT l?ff  ̂   £*TT

1% t

(*) fkfmr  fin*fan»*ref ?r*rr

WTVTT 8TT  *T̂ ^C5T>ff % lET̂TTC

TW«1<  'VIWH, *I*T, *THT, ^̂RT,

-,tot «r  ^ sr% IWctt w$*rr*r w tct 

^mi5T «pit t »pt <fhr «rvf Sr  sr?r*r

V3=nr  miRT eRT <ft ; *ftr

vfi «firm *f w  

it**rm7r$w «ft® f*r»% ) :  (*i?)

*farWW' 5TTT  *TTOT $T  ST̂ T OTff 

M1«WT m  <TBTO  «PT% 

fw »rf «n w irhrFrr %*  <A

srarfor gftsmr *ftr <frnw ir 1970— 

71 cwt 1971—72 «ftr ̂ ers srSftr

1971—72 5r %  r̂erreqr r̂*rcr 

% «r̂ TFT ^W W ^  I ^

?ft% fecr *nr £ :-----

tts* srfa srf?r ̂ ter ̂rqr̂r  srfcr  T̂ny?r

sthrt  (*©) (f%«f̂ r)

1970—71 1971-72 1970-71 1971—72 1970-71 1971—1972

1 2  3 4 5  6 7 8

% ̂ pCTTOr 1265  1266  22.74  20.98 48.10  49.53

■WH 1655  1769  24.40  26.43 61.04  59.71

5f%*rJJ -----  1409 --------  21.61 -----  50.38

*j*5rfsr̂*ST WFTtT  STfW  ^Tff % firfffffff ̂ T% Sffkf  fifl4m

T̂PHRT STO ̂  *rf | I

si%*r % 5*  o t ̂   sFrrq; mz trftr ^wpgft 9  ¥

% % 7 % ftitr irrffritr «rNnr?  «nc nwiftff 4| ^  ttwt  w

% wufcr «tar ot 4/5 hot % t
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p̂f«wr r*mT % «rN??f

f?t %pww\ wfk fwftw w, î mx 

W ^h m wr  xrsq-  %  farrr,  <rsnrar  i*rf*T 

ftwf3r«rnRT2<, gffiaqnrerr % T̂rr̂ 'rnrar % 
f̂rtr  r̂c sr̂vr wf̂r cr*rr cT̂*fît în 

«rawrq r̂ *nen£ h%st % 
f̂rt? **?m f%zrr % t *rs*r ŝsr 3r iff 

3?qrry T m w &  %r fr*r  ̂ srrori- frfq* 

«nS *FjffiiM froT-

*&*,  r̂ snfr sttrt  I

^T rfSF w  (STFT) vr

saw ^fK̂r xr&ft ^

197 1—7 2 *fh:i972~7 3% ̂ Tf*̂ Srfa?% 

*™&Sr f*&r ifrr% | oft  f>f*T ̂<37̂ '

3r srrcr §rr ̂ ̂ p̂?/ srr  fev̂ra*** f̂qrr

ŝrr t$t t n̂r w^V ̂tpt *rr*r  f̂nrr

tit t t̂ t t

■HSKP̂V VSTTgr,  rffiT̂ Tfr VttX
>3r?fT  rr̂jfr 1973—74 % Prtr 

*r£  vpqrrrcpr r̂nrr  %  srr*?!’ 

fwr 3TT T| S' t  ^ 37qr»T *PT ’TĴ ST 

£ -ĝrT- wfy» 1972-7 3 #* afVrpr q̂rrsr

ir rapsr f prr *TEr «f 1  *Tqr*  n jTR-

fanr̂fsr̂T̂nT, f̂̂PTPTT ̂ Nrf̂TT ̂rr TWJ 
 ̂I r̂ -̂.XTT %  197 3—7 4 %

elrrnr wr ?r̂5T ̂r Ht r&pm f^ ̂rr ■*%£ 1

^t <nfr ̂Tf=r,  r̂tr ̂  ̂nr spr 

t r̂wm % iwr̂w f*prfV wir ttsbt 
ir  f̂̂-rr̂ T *tt*ft % vnri  srtft

rnp̂- =rft fern; rpr ̂ |

(̂ ) vrsiVsr fterrar wr t̂mnr p̂t 
sftsr *F*r  % fsrr* «ftr£ ftftrer 3mv
Sf̂t ftnr jpr ̂  ?T̂ P̂ST̂hT

 ̂fip «rf£R? ânqnr *£% ^ft fvefr % 

fa m «rlr f^rrt %

f̂rom Vfter ̂r%r ̂fir fror % - *tmm 

OTnr«ft % % f̂tr  t̂tot

îpc «f̂r *»r̂r *r ̂ mwwr Pwft % 1

MAUfkraetlĉwr Hi 4Bstribtttkm of 
fwfiWier in Katnattfea ’

*174. SH2U IC r̂ UOCAPPA;  Will 
the Minister of AGRICULTURE  fee 
pleased to state:

(0)  fetter the malpractices in the 
distribution Of fertilisers by tike pri-
vate agencies in kamataka Have come 
to the notice of the Union  Govern-
ment; and

(b) if so, whether such agencies are 
being withdrawn in Karnataka in the 
Rubi Season -of 1974?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB P. SHINDE'): (a) The 
Government of XCarnataka has report- 
ed that no malpractices in the distri-
bution of fertilisers by private agen-
cies have come to their notice.  The 
State Government have also reported 
that they have taken up a number ol 
steps by streamlining the procedures 
for distribution of fertilisers by pri-
vate parties in order to minimise sue! 
malpractices

(b) I>oes not arise.
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Honaxid for bringing Text-books npto 
date

♦176. SHRI DINESH  JOARDER: 
Will the Minister of  EDUCATION, 
•SOCIAL WELFARE AND CULTURE 
*toe pleased to state:

(a) whether Student Federation of 
India in its 2nd Conference at  Cal-
cutta has demanded that text-books
-.should not be frequently changed and 
they should be brought upto date in-
corporating  latest development  in 
science and history; and

(b) if so, the reaction of the Govern-
ment?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION  AND 
SOCIAL WELFARE AND IN  THE 
DEPARTMENT OF CULTURE (SHRI 
T>. P YADAV): (a) and (b). No such 
•demand has been  received by  the 
"Government.

Postponement of 13rd Session of Indian 
Historical Records Commission

*177. SHRI PRABODH CHANDRA: 
“Will the Minister of  EDUCATION, 
SOCIAL WELFARE AND CULTURE 
he pleased to state:

(a)  whether the 43rd Session of the 
Indian Historical Records Commission 
•scheduled to meet in Lucknow on 19th 
-January, 1974 was postponed at  the 
'Ebehest of his Ministry; and

<b) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION  AND 
SOCIAL WELFARE AND IN THE DE-
PARTMENT OF CULTURE <SHRI XX 
P. YADAV): (a) Yes, Sir.

(b) A statement is laid on the Table 
of the S&bha.

Statement

Tl«e Indian Historical Records Com-
mission at its last session (42tnd Ses-
sion), held in January, 1973 at Panaji 
(Goa) recommended (Resolution III) 
that the Standing Committee of  the 
Indian Historical Records Commission 
should study in depth the existing pro-
cedures, various categories of  mem-
berships, etc., and make suitable re-
commendations in order to make the 
working of the commission more effec-
tive. The Standing  Committee  met 
accordingly, and recommended, among 
other things, that the membership of 
the Commission should be determin-
ed afresh to keep the strength within 
reasonable limits and to remove cer-
tain anomalies. Government have ac-
cepted the recommendations in prin-
ciple and have asked the  Standing 
Committee to work out details*  As 
soon as the detailed proposals  are 
received, the Indian Historical Records 
Commission will be reconstituted and 
a meeting of the reconstituted  body 
will be called at the earliest oppor-
tunity.

Kapurthala Plot in New Delhi

*178. SHRTMATI BHARGAVI 
THANKAPPAN:

SHRI N. SREERANTAN 
NAIR:

Will  the  Minister  of  WORKS 
AND HOUSING be pleased to refer 
to the reply given to Unstarred Ques-
tion No 63 on the 12th  November, 
1973 regarding the shifting of police/ 
protection force from Kapurthafe plot 
belonging to Kerala Government and
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slate:
(a ) w h at Action fafis been taken to  

e je c t th e illeg a l occupants o f th e quar-
ters in th at a rea ; and*

Cb) w hether G overnm ent o f India  
w ou ld  consider handing over the oc-
cupied as w ell as as unoccupied sec-
tions to the G overnm ent of K erala?

T H E  M IN IS T E R  OS* S T A T E  IN  T H E  
D E P A R T M E N T  O F  P A R L IA M E N T -
A R Y  A F F A IR S  A N D  IN  H E  M IN IS -
T R Y  O F  W O R K S  A N D  H O U S IN G  
<SH R I O M  M E H T A ): (a ) and (b X
T h e question o f Shifting o f P o lic e / 
Protection Force from  a portion o f  
Kapurthala. P lot is being pursued  
vigorou sly  and the D elh i A dm in is-
tration are doing their best to locate  
suitable accom m odation /land for shift-
in g  o f the Police Force, A s  soon as 
th e  site is vacated, its possession w ill 
b e  handed over to th e G overnm ent of 
K erala .

CAJBJB. on  Student U nrest
*179. P R O F . N A R A IN  C H A N D  

P A R A S H A R ; W ill the M inister o f 
E D U C A T IO N , S O C IA L  W E L F A R E  
A N D  C U LTU R E  be pleased to  state:

(a ) w hether th e C om m ittee o f the  
C en tral A d visory  B oard o f Education  
fo r  exam ining the student unrest has 
not held any m eeting so fa r ; and

(b ) i f  so, the reasons therefor and  
th e date on w hich the Com m ittee w as 
set up*

T H E  M IN IS T E R  O F  E D U C A T IO N , 
S O C IA L  W E L F A R E  A N D  C U L T U R E  
(P R O F . S . N U R U L  H A S A N ): (a )
and (b ) . T h e  C om m ittee w as set up  
on February 22, 1973. T h e Education  
M in ister o f M aharashtra w ho is the  
V ice-C hairm an o f th e C om m ittee w as 
requested b y  th e  Chairm an to  con-
duct the proceedings o f the C om -
m ittee. H e has indicated that he  
w ould hold the first m eeting o f the 
Com m ittee in the first h a lf of A p ril,
1974.

Coaftfreaoe o f  B t o e a t a a l  fapgyfei  
from  States

*180. S H R I V . M A Y A V A N :

S H R I P . M . M E H T A :

W ill the M inister o f E D U C A T IO N , - 
S O C IA L  W E L F A R E  A N D  C^JLTURIT 
be pleased to state:

(a ) whether educational experts  
from  States m et in N ew  D elh i on  
28th January, 1974;

(b ) if so, w hat w ere the subjects dis-
cussed; and

(c> w hether the Conference w as
Tield under the auspices o f the N at-
ional Council o f Educational Research  
and Training?

T H E  D E P U T Y  M IN IST E R  IN  T H E  
M IN IS T R Y  O F  E D U C A T IO N  A N D  
S O C IA L  W E L F A R E  A N D  IN  TH E  D E -
P A R T M E N T  O F  C U L T U R E  (S H R I D . 
P . Y A D A V ): (a ) to (c ). A  m eeting  
o f the State D irectors o f Education  
was held under the auspices o f the  
N ational Council o f Educational R e-
search and Training in N ew  D elh i 
on 28th January, 1974 to  discuss w ays  
and m eans o f intensifying the pro-
gram m es of promotion of N ational 
Integration am ong school children.

The m ajor subjects discussed inr 
this m eeting w ere:—

(i) H ow  the State G overnm ents 
can co-operate w ith  th e N at-
ion Integration U nit o f the- 
N ational C ouncil o f E du-
cational A esearch and Train-
in g in the organisation o f  
In ter-S tate  cam ps fo r  students 
and teachers fo r  th e prom otion  
o f National Integration and in  
the preparation o f m aterial on  
the subject.

(ii) T h e role and value o f th ese  
cam ps in  th e  prom otion o f  
N ational objectives.
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Tîqr *r w’̂rnc «qr̂r«rr 3r ̂ snr *ttt% qnc 

fa-̂rr?: ̂  t ?

stfV-f.?* *ftT tfarrov  Sf

gr«r?3r* (  sijt* *r=rr?r <jgrw?) : (*p) 

sft ?r̂f i

(̂ r) srlr (*t) *ffarerFr% <rs?nftT 

%n=£tar exvrr Tpsfhr T\̂  *thj «ftfaw 

■̂sfflf % far̂ ̂ m'«i4Y t faR%
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Scheme to  encfourage  Students  of 
Colleges and Universities to 

undertake Tours

1603. PROF. NARAIN CHAND 
PARASHAR:

Will the Minister of JSDUGATIQN* 
SOCIAL WELFARE AND  CUL.TURJE 
be pleased to state:

(a) whether  XJrOvernment  have 
any schemes under which students of 
Colleges and Universities are encour-
aged to undertake tours to the places 
of religous  historic,  industrial  and 
scientific importance; and

(b) if so, the brief outlines of these
schemes?

THE MINISTER OF EDUCATION. 
SOCIAL WELFARE AND CULTURE 
(PROF. S. NURUL HASAN: (a) and
(b): The Universit.v Grants Commis-
sion has a scheme of Visiting Student-
ships under  which  a grant upto 
Rs. 5,000 is made available each year 
to each University to enable its stu-
dents to know the country by visiting 
other Universities. The Guidelines of 
the Scheme are given the attached 
Statement.

A  programme  of  establishing 
National Integration Samities in Uni-
versities and Colleges is being imple-
mented during the Fourth Plan. The 
Samities carry out a variety of pro-
grammes, which inter  alia  include 
inter-state and inter-regional visits and 
tours, organising cultural functions to 
other States.

Stat:merit

1.  Generally the students under the 
programme may visit places/universi-
ties in another State.
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2.  Not more than two places may be 
covered under the programme so' that 
the visiting students xnuy come in 
close contact with the students and 
teachers and  the community of the 
host  university  and  have intimate 
knowledge about the development  of 
academic, cultural or industrial inter-
ests  The two places to be visited need 
not be far  away from each other so 
that the |̂me of contact visit is soent 
meaningfully.

3- It is considered necessary that a 
teacher/teachers accompany  the stu-
dents and his expenses on travel etc., 
be met out of the If.O.C. grant under 
the scheme (according to the rules).

4. The programme is best organised 
with a cultural object than with an 
.academic aim. The duration of the 
visit could be about two weeks and 
the visiting students shouiidl be the 
paid guests of students and teachers 
in îe host institution.  The visiting 
students could be provided with bdard 
and lodging in the  Student’s Hostel 
on payment to enable them to live with 
the students of the host university and 
to share their way of living and to 
know them intimately.

5. The host university should be in-
volved fn the organisation of the pro-
gramme and to arrange lectures dis-
cussion and visits to places of acade-
mic cultural and other interests.

6. The sponsoring university should 
make  arrangements  pertaining  to 
board, lodging  programme  etc., in 
•consultation with the host university. 
The programme is expected to include 
-visits to the neighbouring rural and 
industrial areas to enable the visiting 
students to know about their way of 
life, their aspirations and the culture. 
It would be of benefit and value if the 
visiting students with their teachers, 
before the conclusion of the visit meet 
the students/teachers of the host  in-
stitution in  a group - discussion  or 
seminar of two days to share each
other's experience arising out of  ttie 
visit.

7. The selection of the students, the 
choice of the host university should be 
left to the discretion of the sponsoring 
and the concerned host university.

8. Visit to places like Ladakh may 
not be feasible due to travel difficul-
ties and the expenditure involved.

9. At the conclu&ion of the visit, each 
sponsoring university should submit a 
brief report (as prepared  by the 
teacher and the visiting students) to 
the U.G.C. indicating the impact of 
the visit on the students and their 
suggestions for further improvement 
in the implementation of the program-
me.

10. The maximum number of stu-
dents which  will participate in the 
scheme is limited to 50 and the Com-
mission’s contribution in any case shall 
not exceed Hs. 5,000 per annum.

11. The duration of the programme 
will be about two weeks.

12. The visiting students  will he 
paid their class (Sleeper) railway/bus 
fare for travel  from  place of their 
study to the place of visit and back. 
Incidental  charges  at  the  rate of 
Rs. 10 each way and daily allowance 
of Hs. 10 per day will be paid to the 
students. The students should avail 
of the railway concession for the pur-
pose.

13. The University may also include 
proposals  from  affiliated colleges 
along with its own for availing of the 
scheme  of  visiting  studentships.

Selection Grade Teachers for Delhi 
Schools

1604.  SHRI  MUKHTIAR  SINGH 
MALIK: Will the Minister of EDUCA-
TION SOCIAL WELFARE AND CUL-
TURE be pleased to refer to the reply 
given to Unstarred Question No. 81 
on the 12th November, 1973 regarding 
List of Selection Grade Teachers for 
Delhi Schools and state:

(a)  the reasons  why the  lists of 
T. G. Teachers (both male and female)
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workin̂r in ‘Government schools eligi* 
bte tp* selection tfrade have not beep 
flfi&tipetl as yet aod circulated to  aU 
the concerned, and

<b> how much more time it is likely
iO take for Government to finalise the 
matter?

THE DEPUTY MINISTER IN THE 
MINISTRY  OF EDUCATION AND 
SOCIAL  WELFARE  AND IN THE 
HPARTMENT OF CULTURE (SHRI 
D. P. YADAV): .(a) and Cb). Lists of 
teachers of Administration Cadre have 
been finalised and circulated. As re-
gards the teachers working in Govern-
ment Middle Schools, taken over from 
the Municipal Corporation, Delhi, the 
final seniority lists have not so far 
been furnished  by  the Corporation. 
However, in the latter  case also, a 
tentative seniority list has been drawn 
and circulated. This is likely to be 
tinalised in about 3 months time.

Transfer of three Central Schemes to
States

16b5. PROF. NARAIN CHAND 
PARASHAR:

SHRI BUTA SINGH:

Will the Minister of WORKS AND 
HOUSING be pleased to state:

(a) whether the  Central  Govern-
ment have decided to transfer three 
schemes for providing housing sites to 
landless workers in the rural areas, 
environmental improvement and slum 
clearance in the urban areas and rural 
drinking water supply projects from 
the Central Sectofr to States S£*ctor;

(b) if so, the date of the decision; 
and

(c) whether  adequate funds would 
be provided to the various States for 
execution of these schemes?

THE MINISTER OF STATE IN THE
depart ment of parlia men-
t ar y AFFAIRS AND IN THE MINIS* 
TRY OF  WORKS  AND HOUSING 
CSHRI OM MEHTA): (a): Yes. These
3 schemes were introduced during the 
4th plan period under special welfare 
programmes and were totally financed 
by Central assistance. In the Fifth 
Five Year Plan these three schemes 
are being brought under the National 
Programme of Minimum Needs, which 
in turn, forms an integral part of the 
Fifth Plan outlay for the States con-
cerned.

<b) In the early part of the year 
1973.

(c)  The outlays  approved as  per 
draft Fifth Plan document under the 
three schemes are as follows:—

(i) House-sites for lardless rural v 01 kcrs
Rs.  108.16  Crores

(ii) Environmental Improvtmcns of slums
Rs. 105.47 Crores

Ciii) Rural Water Supply
Rs. 573.00 Crores

Trickle Irrigation for Hilly and Saady
Areas

1606.  PROF. NARAIN CHAND PA-
RASHAR: Will the Minister of AGRI-
CULTURE be pleased to state :

(a) whether the Central Arid Zone 
Research Institute has come  to  the 
conclusion that the Trickle Irrigation 
is more suited to high value, widely- 
spaced vegetables and plantation ciops 
in the sandy arid plains; and

(b) if so, whether the schemes for 
trickle irrigation will be prepared and 
examined for rainless hilly areas and 
sandy areas of the country in the 5th 
Plan?
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THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB P. SHINDE): (a) Yes, 
Sir, The Central Arid Zone Research 
Institute, Jodhpur has conducted ex-
periments on the method  of trickle 
irrigationt, (drip irrigation). The ex-
perimental results obtained there, have 
shown Jhigher water use efficiency of 
this method for raising high value, 
widely spaced vegetable crops in san-
dy soils under arid zone condilions*.

(b)  The 5th plan proposals of all 
India Coordinated research projects on 
water management include the trickle 
method of irrigation for further study 
in their technical programme at diffe-
rent research centres located all over 
the country. A pilot project for large 
scale evaluation of trickle method ot 
irrigation in the sandy tracts of Rajas-
than is under conswiei atxon of the Gov-
ernment for obtaining  its economics 
before recommending the practice for 
extension use.

Beview of U*t of Primary Teachers 
el&gihle for Selection Grade

1607.  SHRI  YOGESH  CHANDRA 
MURMU: Will the Minister of EDU-
CATION, SOCIAL  WELFARE  AND 
CULTURE be pleased to refer to the 
reply given to  Unstarred  Question 
No. 2005 on 26tb November 1973 re-
garding Review of List of Primary 
Teachers eligible for Selection Grade 
and state:

(a) whether the Education Depart-
ment, Municipal Corporation of Delhi 
which was stated to have been review-
ing the lists of  male  and  female 
Assistant Teachers for grant of Selec-
tion Grade from 6th September 1971 
to 4th  September,  1973 have since 
released the lists giving the benefit of 
Selection Grade to  all the  eligible 
Assistant Teachers;

(b) if so, the number of Assistant 
Teachers both male and female sepa-
rately who have been benefited as on 
September, 1972 and  September. 
1973; and

(c) if not, the reasons therefor and 
the likely time by which the Educa-
tion Department  expect to release 
these li$ts?

THE DEPUTY MINISTER IN THE 
MINISTRY  OF EDUCATION AND 
SOCIAL WELFARE  AND IN THE 
DEPARTMENT OF CULTURE (SHRI 
D. P. YADAV):  (a) to (c). The Infor-
mation is being  collected  from the 
Municipal Corporation of Delhi and 
will be laid on the Table of the Sabha. 
as soon as possible.
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59 Special Busies from Trinafar to 
Central Secretariat

1609. SHRI K. LAKKAPPA;  WiH
the  Minister  of  SHIPPING  AND 
TRANSPORT be pleased to state:

1(a) whether representations from 
Tr in agar  Welfare  Association,
(Regd.), Delhi-35, have foeen receiv-
ed by Delhi  Transport Corporation
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aîthorities for providing 59  Special 
Secretariat via Patel Nagar {Shanker 
Hoad); and

(b)  If so, the action taken in the 
matter?

THE DEPUTY MINISTER IN THE 
MINISTRY  OF  SHIPPING  AND 
TRANSPORT  (SHRI  PRANAB KU-
MAR MUKHERJEE):  (a) and Cb/. A
representation was received in March,
1973 from Trinagar Welfare Associa-
tion  (.Regd.),  Delhi,  by  the Delhi 
Transport Corporation for provision of 
special trips on  route  No. 59 from 
Tnnagar to Central  Secretariat via 
Patel Nagar  and  Shanker Road. A 
similar demand was also made by the 
Central Government Employees Wel-
fare Association. Trinagar. A meet-
ing was held with representatives of 
the residents  of  Ihe  above colony, 
when the DTC officers informed them, 
that, since services on route No. 59 
were already operating between Trina-
gar and Central Secretariat, it was not 
considered feasible  or  necessary to 
operate any services via Patel Nagar 
and Shanker  Road. No  further rê 
Quest in this connection has been re- 
cei ved there a f ter.

Bust Route No. 47  between Central 
Secretariat and Ttlak Nagar* New Delhi

1610 SHRI K. LAKKAPPA:  Will
the  Minister  of  SHIPPING  AND 
TRANSPORT be pleased to state:

(a) whether the last bus on route 
No. 47 which plies  between Central 
Secretariat  and Tilak Nagar,  New 
Delhi leaves the Central Secretariat 
at 19.45 hours;

(b) whether Governmtnt are aware 
that during Parliament Session a large 
number of employees working in the 
Secretariat and in  Central  Secreta-
riat who have to sit late in connec-
tion with Parliamentary work, experi-
ence great difficulties after 19.45 hours 
due to the non-availability of bu*r No. 
47; and

(c)  if so, whether in' view of the 
hardship experienced by the employees, 
Government propose to extend time 
of the bus service on the above route- 
upto 22.00 hrs.?

THE DEPUTY MINISTER IN THE 
MINISTRY  OF  SHIPPING  AND 
TRANSPORT  (SHRI PRANAB KU-
MAR MUKHERJEE): (a) The last trip 
on route No. 47 from Central Secreta-
riat to Tilk Nagar has been provided 
at 19-40 hours.

(b)  and (c). Services on route No 
47 are operated only to meet the peak 
hour traffic. There is not much traffic 
available at Central Secretariat after 
19.40 hours.  However, for the  con-
venience  of  the  employees.  who 
have to work late in their offices, ser-
vices have been provided on t»-A Ex-
press route from Central Secretariat 
to Subhash  Nagar till 21.00 hours. 
Further, the services on route No. 6 
between Lodi Colony and Ttlk Nafcar 
are bemg operated via Central Secre-
tariat  throughout  the operational 
hours. These arrangements  are con-
sidered to be adequate to meet the re-
quirements of the persons employed 
in the Offices in the Central Secreta-
riat/Parliament House complex, who 
have to work till late hours.

Advice by National Building Organi-
sation for Low Cost Houses

1611.  SHRI BISHWANATH JHUN- 
JHUNWALA:  Will the Minister of
WORKS AND HOUSING be pleased 
to state:

(a) whether  the  services/advice 
offered by National Building Organi-
sation for construction  of low cost 
houses, assistance in manning a house, 
etc. is so meagre and perfunctory that 
It does not really help a prospective 
hou«e builder;

(b) how many house builders in 
Delhi have taken the assistance of the 
National Building Organisation during 
the last two years for  their house 
construction;
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(c)  whether the House plans are 
-too obsolete and a£e not meant for 
small plot holders and

<&) Jf  so. what  stepd are bmmg 
itaken ,to revamp the organisation and 
make its services really useful to small 
.house owners?

**HE MINISTER OF STATE IN THE 
:XH53PARTM3EN*r  OF  PARLIAMEN-
TARY  AFFAIRS AKD  IN  THE 
MINISTRY OF WORKS ANI> HOUS-
ING (SHRI OM MEHTA):  (a) No
:Sir.

(b) During the last two years near-
ly 3.&0G house builders have taken 
.assistance/guidance from the National 
.Buildings Organisation.

(c) No Sir. Eighty-one design  of 
ĥouses for small plots of sizes 125, 168, 
250 and 335 sq. mt. have been prepar-
ed. These  designs  incorporate  the 
latest knowledge to make the house 
most durable and comfortable.

(d) r>oes not arise.

Cost el Construction according te for-
mula

1612.  SHRI  BISHWANATH JHUN- 
JHUNWALA: Will  the Minister  of 
WORKS AND HOUSING be pleased to 
•state:

(a) what would be the cost of con-
struction per square foot if National 
Building Organization advice and for-
mula are followed by a private builder 
and how it will  compare with the 
rate® at which Government  assigns 
contracts to private contractors and 
-the market rates for construction;

(b) whether at the N.B.O. office in 
New Delhi, no  technically qualified 
person  guides a prospective  bouse 
builder and the job has been assigned 
to receptionists  only who are non-
technical persons; and

(c) whether the N.B.O. propose to 
sell consultancy, plants and material 
to house builders and if so, when this 
will be started?

THE MINISTER OF STATE IN THE 
DEPARTMENT  OF  PARLIAMEN-
TARY  AFFAIRS AND  IN  THE 
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA):  Ca)  Cost
of construction of buildings construct-
ed with  conventional  specifications 
works  out to  Rs. 253/- per square 
metre (Rates bese£ on 1972 C.P.W-D- 
Delhi Schedule of Rates plus II per 
cent). If new techniques like precast 
Roofing/Flooring units, flyash, second-
ary species of timber, as promoted by 
National Buildings Organisation, are 
adopted in construction, a saving upto 
15 per cent in the cost can be expected, 
that is to say, the  plinth area rate 
works out to Rs.  214/- per  square 
metre.

Central Public  Works Department 
does not normally assign work to con-
tractors on plinth area rate basis. Con-
tracts are given on the basis of detail-
ed estimates and Quantities of various 
items required to be  executed, after 
call of  tenders. The  ultimate cost, 
therefore, will depend '"*n •-everal vari-
able factors, the moj-t  important of 
which are the designs* the specifica-
tions adopted, the prevailing market 
rates for material and labour and the 
accepted tender rates.

The market rates  of construction 
vary according to the type of building, 
specifications  adopted,  location etc.. 
However, it may be slated that appro-
ximate plinth area rate varies from 
Rs. 395 to Rs. 480 per square metre.

(b) No. A special counter has been 
set up in the Displav Centre of the 
N.B.O.to guide the perspective house 
builders in matters of building con-
struction, etc. The counter is manned 
by a technically qualified person. In-
formation of routine technical nature 
is made available at this counter. How-
ever, visitors and house builders who 
have special technical problems regard-
ing design, construction, maintenance 
of building etc., are referred to the 
senior officers of the Organisation.

(c) At present there is no proposal 
to sell consultancy and material to
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house builders. However, the N.B.O. 
is making available copies of sugges-
tive type designs of houses suitable for 
plot sizes 150. 200, 300, 400 and 500
square yards at a nominal price of 
Re. 1 / -  to house builders and others 
intierester:,

up a pilot Soyabean Products Deve’.op- 
ment Research plant for-deveJopment 
various soyabean products lor human 
consumption and industrial uses is 
also being implemented by the G.B. 
Pant University of Agriculture and 
Technology, Pantnagar.

Pvijduetion of Soyabean

1613. SARDAR MOHINDER SINGH 
GILL*

S H R I  R .  S. PANDEY;

vVill the ?.nmster of AGRICUL-
TURE be pleased to state;

- ■ ' ■)
■a) whe;her during the Fourth Five

'i’.piic Plon period the plans to develop 
s6y:.bean cultivation on an all-India
■e'̂ el did not ■nske much of headway 
due to various constraints’ at different 
levels;

['b) if so, whether it gave a severe 
set-bafck to Union Government’s pro-
tein feedi)i% progiammes; and

^c; steps being taken to increase 
the production of this commodity?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
ISHRI ANKASAHEB P. SHINDE) 
(a) to (c). The commercial caltivation
of sovabean has beeii taken up in the
country only from the year 1971-72 
uader a Centrally Sponsored Scheme,
llie  rate of growth in acreage under
soyabean has, however, not kept pace
with the targets due to certain can- 
straints. One of the constraints has 
Ueen the lack of adequate processing 
facilities for soyabean in the ccuntry.
■ he programmes for the development 
of prutsin-rlch foods initiated by the 
Food and Nutrition Board of the
Government of India have so far been 
mostly based on the use of edible 
groundnut flou’-. To remove this 
constraint to some extent, a Soyabean 
Processing Plant of about 100 tonnes 
capacity p«r day is being set up at 
Faridabad by the Food Corporation 
of India. Another project for setting

Simulteneously, to increase the 
production of soyabean, the Centrally 
Sponsored Scheme for Soyabean deve-
lopment is proposed to be continued 
in the Fifth Five Year Plan on an 
expanded basis. The production of 
quality seed will be given top priority 
under this programme so as to make 
available adequate quantities of good 
quality seed to the cultivators.

1614 .  W : ^

frfcr ^ fTT
^  ^  ^ zft^FTmf TX

WT ST'STR 'Tfl I  ?

^T'TOiTtrtf^acTro fyr?^ ) :  " f i t
?TPra-’ ’ ^ SIjfT’T 

j j i  ?f><: qic?:
f e r r f  t  f i m  I  I

yTT^r' ^ IF'?

% f̂ TTT TT ^ ^

I  ^ fsF ^

I  I TRTT^li^ % '■?c4Tc;vT %
'T f t f w T Tim  % q r
5TJTtir ^  ^ I  I

^ W fV T  I 'ft '
‘ ^r

f t Y? 5TT '̂ ’̂ ^ T?: srfffC'TC v

?r?n: 'i f T  |  i T T m R t
% 'T i ? n a T fe

# m xt »rf I  I crmf̂ T ^
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<■»  ... ̂. . . ........ «■»  . «v "v
w  at cr§rmrqr*r vr 

% m m  if  Twrwr̂ wf

«̂WTOftwrT«TF*̂ r%, frw # TWTWpyy 

^ 'Srrafiser ’tt iwk 'nyr % ifrc 

*cw»qw jrfk qnwrw <tt ift 

armw 'nsr  i

rra »lj «frc %t*rm

*rt*r ifhc flwtf

•rtf mm

1615. TOT

*m wm̂r  r̂r  f% :

(®r>) ?ifW  x̂vnc %  qt̂r

mm r̂ %?sr w wnc % firaft  *ftr

r̂tc WTO ¥T HH VT ̂ T;

(«r) «fc*jf % smitaar erwftr  If

fffiwwif  <lft fRRT  IIHW WSlf
_________  .  - <*■
TWT i ?nT

(*r) sffrftnr mm if irmr *nwr̂ 
*r fvq  % tot vr̂ r % ?

Iff* ffwwar if w*r *faft  ( 

'ĤrTenr̂nr «fto f«n% )  (v) WH

(sr): **r ftnrw wen* t t

(*r) mnx ̂r ̂ rtpf  ot-

mmm,  ft «rr% *nft Trnff «̂r arrorf, 

fwi< ̂  ̂ mwaranr,  f%*rfa *nsrr *rwr 

*nr?r ŝparf  *5t  wft if  w*< 

%*3flnr irtt % ̂ srromf % m\4e* f^ 
wr# ̂  i

rrfqWTT̂ 3TCT *t|[ «ffac *ff£ «FTT3T «I?V *rhft W% *PTT  <^1$ *l5fr *rf qfPgTT

(̂ TTT *Ttê  T̂)

mn

% *rta vhiw jpfrt-

*F!T̂

wgprx, 1973 25. O «  • 10.3 •  ♦

n̂rwr, 1973 25. O •  ♦ 11.1 •  •

finSPRIT, 1973 20. O •  • 11.3 •  •

mnrft, 1974 20. O «  • 10.3 *  •

mw&, 1974 20. O *  * 9. 0 •  ♦
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ffcî n* wtot  *fnrr

1616. *RT

ĝffcr *re*t «n? 5im%  *r̂*F ftr :

(*?) %rar   ̂*rt 5 *mr $r

fcr̂ V ^ f̂T̂TT =9rT̂7T fe«TT *ffa:

*rt*r f«P̂4V 4t, sfhc

(«r) R̂fRFt **r*m *rr t̂t *rter

5T fw.  % 8RTT WHRVT % ?

fffti  Hsnwcr  if  TTwr  iwft 

(«ft  ir̂ nr  WTfinr  <fto  firpt):

(̂ F)  ?ftT  ( )̂  fsfwft  SrVTTTFT,

t̂stt w srf?r *rn?r 4,000 *fro 

t̂rr ?r  m*r ̂ v̂rr t̂ t t; 1

3 r̂r̂r  ̂ ĉtvtbott

%T̂r, qf̂ r̂jft 3f*Tm, vnfk  *F*ft

t̂t% rr?i4t, sTtOe *r̂r *̂r  ̂ t̂r-̂t7  o

*srr% tt̂ t t, *fV *;r

t̂TTH ̂ «ftr ̂  STRT qR *fY f̂ TTC

=WTar?T wi 3r % fwtif 

■sf̂TW «rh: ̂f<*rrorr % *trfagN ttot urt 

■mrfirei f, ftttzni, 1973 *r p̂n*<Y, 

1974 epp «pt srefk % erhcpr fk&xt 

*&t jpr s ̂ rrr *fr© ^ ir «1\rrr n̂rarsr 

*msrr *F*nf apV »r£ «fr 1

#c Tiw wwf % fm m % f*cq 

lfmOT*ram

nmmvt sm
•iHjp ’rfH MVvq* *feft  *m% *5V

fP*TT *7̂*? f̂T :

(*0 TO «ft «n*T T̂ 3TWIT % 

?fw*iiT h<«ei < spY *tVt rv&r-

*mf? % fa*prro % fsr% faRr̂fl-  fancffer

(*§r) ttset t o t  %  «nrf«r ir 

F̂rql % f̂ f̂ rervft «nfq̂pr fl-̂nrcff 

*&t *tt*t «Ft «fr; srY-c

(*r) 1974—75 % fzmfo  r̂ 

3*rt flfrmt  rr̂tr <trwi"< n£t 

fkrfto ̂ r̂TOcnr g> qn%nt ?

ifK ’flrfr̂ w t̂i wi if

( «u Wflf *PTR  W*n ):
(̂ )  «fhr ( )̂.  r̂rer

r̂?3f> qf<«r̂ r f̂ ŝifr %  fMt  tt®*t

fn?FTTf Sfft zfrt ̂ ^T’T TTS( 5T?TT farfiYcr

yr̂ RRrr ?r̂V %?fV 1 Trsmlni %  r̂,

vttot r̂wr< *?€irar: xî hr  Trsnrnft

# f%rtfVzi f̂ q̂r %  I TOT :

r̂% fippw tnr 2pT

r̂o- «rrar «PT<rt % 1

yfirfĉ sr v̂gr<fĝ rzr  f̂ «nf̂ r 

*Tf?ar ^ ’̂pft gf TT̂ T TÔst 3̂  %

W   fW k  ̂  fr̂ wdf ^ £t 

m&t % i Pr«Tf%rftRr <iifa'<w if f̂rfŵr 

zft3PTreft % «r̂r4gr fjfrarruii tott # 

r̂r̂t irt̂ w irWP wr 3*T *TPff % f%T% 

pp*r *>% wNŝ f % «r«ff
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nm|fWr 1971 vf*m

an-ww w&ft  xtn:  % «r̂ r

•p* ?â Ff *?r setpt $r  *tot It 1 gmfv 

S|?3t*? iTTfT % f&Fcr SWV  *pY 

fSnfftar  ̂<̂ Mid if *n*crfa*r irrfev 

<TT̂fd̂t 3r *fY*rrer Octt ̂rr=nr ft 1

3f*r«rf %*nrr*r <R*T9tff 

*rf?r

1619*  »t<tt : w

^r *ferY *r?r srcrr̂r  t?qT ̂ *r fap :

(̂f) p̂f 1972-73% ?rrct

% arrrriir ̂r̂sfT apt f̂ r̂ Y srf̂r r̂f̂Y ; 

(«r) aT̂ 4d snrftr % *rwr sr%9r 

% fSfarrsfr % >»>srm % f%nr f*rar4Y 

yn̂ nmr̂Y ̂rt ?

Vf*T WWW  XTW *flft (

«fto fin«%): (v) «rtr 

(<sr). WfY afft

ff  ST%  %  f̂rn; 1972—73 %

3ftxFT *rs*r sr̂r % *rrar

w wr *r spYf f̂rrfhr 'H’̂r-tiarr ^Y »rnfY 

*fr *flr *r  *r? # rr̂ g- %• fsrcr r̂ 

*rrflr % «fhorHF  apfrf %ygY*r t̂̂ ftst

$T 3TT *T$ «fl I

WIW % r<HTC[ Mfsr wtar 

1620. *ft*TOT WT

ipfvr *Wt *r̂ ̂reiT% *?Y srt zp̂r fa? w  

w wk *pt ft̂ nrc  % f%̂r m n  

qv fsnffar sfto sftfY «ft $ ?

^Wf WT«W  ̂TRRT «RWT ( «ff 

n^nnr  ̂<?Yo fti5% ) * sfY  i

WWf $F%WT 09 ffTC

Vf vfjJ’N VTWW WWT TOT

1621. *rcat tfVfam : wr

irfcr *feft ̂  aRTf̂- *£Y l̂rr  f*p :

(v) tot sr̂vr fSpn?

% ffrrarfr *rr?> t**r© 09 $*Rrrf *KY *>r - 
TOTST  ̂  ̂xM*̂ f̂ T SFFTT

«ra4> «fY ; *fi<

(sr) r̂t r̂afspff §* r̂to f%*rf?r 
®fY  % f^ wr *Kr4<rngV «i5t ̂rf

trwrr ̂ Y smfV % ?

fpfir  ̂tiw «nfir (%#Y

tl̂ TWlf̂ W  «fto fw )̂ : (*?) wssr
- _ __++  - ■ -V _____ «v  -  . -
TOT S»H ilR ĤfH *T 5T m «rr<̂

09 f*Rxf ^  ^ «Rr

n 53R̂ ̂ arr  «rr 1

(w) SpFT 335fT I

mttsikm ir 1971—72 ^

1972-73 % Hn* |f8TY%

f*u z iwŵt 'wr

1622. «ftr«nft wr<rMrff : *wrr 

ffcr *RfT ^ W R VT w  ’TOT TV :

(v) »T5qrsr̂r%

1071—72«rH: 1972—73 

 ̂f̂ d€t % f̂rcr SRT̂ T TO Wr qT?5 

1 ^ stprt 5̂  ?flt  ; ’hY’C

(m) jpr <ir>i»rwff Ŷ  «Nnrr 

PfScf4Y <ft ?

wrew ̂r ttsci «raft ( «ft 

IWTOT̂ Itfto ftr%) : («P) «ftT («)«

ywTfgrgr l̂fcrclr  ̂f ;̂ htwt to ktwt 

OTt«T fimNY ̂r f*F*r  $ 1
9431 L.S.—-4.
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«r*$ tnŜ RRiWf *£t  f̂i*r *rt f*rcr srrer «*$r

5̂r **%, ̂ mr̂t *fwr

197 1—*72 907

1972—73 301

%*Rr  % srra if mzrmtft

n̂rr w<r<g =r#t %, ̂ Fftf% fr*r f̂ r̂f 

% f̂rtr mr$̂ r  <rst M r̂«

Pwfcwilf' %  % <mr «#

^rr^rt,^rrf«pr%ti

Financial Assistance ghren by Reserves 
Bank to Cooperative Bank of Tripura

1623.  SHHI BlREN DUTTA: Will the 
Minister of AGRICULTURE be pleas-
ed to state:

(a)  the amount of financial assis-
tance given toy the Reserve Bank of 
India during 1972-73 to Cooperative 
Bank of Tripura;

Ob) whether this amount was utilis-
ed by the Cooperative Bank of Tri-
pura; an4

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY  OF  AGRICULTURE 
(SHRI ANNASAHEB P. SHINDE): (a) 
The Reserve Bank of India sanctioned 
a  short-term credit limit of Rs.  75 
lakhs to the Bank during 1972-73 for 
seasonal agricultural operations.  Re-
serve Bank of India also sanctioned 
Rs. 14 lakhs as medium-term conver-
sion loan.

(b) Yes Sir.

(c) X>oes not arise.

90

68

Impact of Prohibition on Revenue 
from Excise Duty

1624.  SHRI E. V.  V1KHE PAUL: 
Will the Minister of  EDUCATION, 
SOCIAL WELFARE AND CULTURE 
be pleased to state:

(a) the total amount given to each 
State during 1973-74 as a compensa-
tion. for the loss in excise revenue in-
curred by it as a result of introduc-
tion or extension of prohibition;

(b) whether tfte policy of the Ce»r 
tral Government to continue  Such 
grants is proposed to be continued; 
and

(c) if so, the reasons therefor?

THE  DEPUTY  MINISTER  IN 
THE  MINISTRY  OF  EDUCATION 
AND SOCIAL WELFARE  AND  IN 
THE DEPARTMENT OF  CULTURE 
(SHRI ARVIND  NETT AM): (a) The
following amounts have been sanction-
ed during 1973-74 to the three States 
which availed of our  compensation 
scheme.

Rs.

(i) Haryana  «  -  .  14,00,000

(it) Rajasthan  .  .  .  12,90,000

(in') Uttar Pradesh  .  . 17,52,000

(b) No, Sir.
*

(c) Does not arise.
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Decision regarding Ffĉ tig of cost of 
IfKtfam OMadl of Agrtcultoral Smueh 
projects between Cornell and States

1625.  SHRI S.  A.  MUHUGANAN- 
THAM: Will the Minister of AGRI- 
CULTUHE be pleased to state:

(a) whether Government have  de-
cided to divide the cost of tbe Indian 
Council of Agricultural Research pro-
jects between the Council  and  the 
States; and

(b) if so, the board features of the 
proposal and the  reasons  for  the 
same?

THE MINISTER OF STATE IN THE 
MINISTRY OP AGRICULTURE (SHRI 
ANNASAHEB P. SHINDE): (a) Yes,
Sir.

(b)  Presently I.C.A.R. is financing 
research under the All India Coordi-
nated Projects on 100 per cent basis. 
However, in the Fifth Plan, it is propos-
ed to share the cost of these projects 
between the I.C*A.R. and States, Under 
the new procedure the I.C.A.R.  will 
contribute 75 per cent of the expendi-
ture and the State concerned will meet 
25 per cent of it.

This policy was adopted with  a 
view to fully involve the States in the 
field of agricultural  research  and 
education.

Low cost School buildings in Delhi

1627.  SHRI K.  M.  MADHUKAB: 
Will the Minister  of  EDUCATION, 
SOCIAL WELFARE AND CULTURE 
be pleased to state:

(a) whether Government have un-
der consideration a proposal to con-
struct school buildings in Delhi at low 
cost on the basis of research conducted 
by the Central Building Research Ins-
titutes Roorkee (U.P.); and

*

(b) if so, the outlines thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY  OF EDUCATION  AND 
SOCIAL  WELFARE  AND IN THE 
DEPARTMENT OF CULTURE  (SHRE 
D. P.  YADAV):  (a) and (b).  The
Delhi  Administration has under con-
sideration  a  proposal  to  construct 
School buildings in Delhi at low cost 
and In this connection., the Central 
Building Research Institute  Roorkee 
fU.P.) has been requested to supply 
designs and prototypes of the low cost 
Middle/Higher Secondary School Build-
ings evolved by them. *

Increase In Cost of Hooghly Bridge

1628. SHRI SAROJ MUKHERJEE: 

SHRI S. N. SINGH DEO:

Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state :

(a) whether the cost for  building 
the second Hooghly bridge will in-
crease £ue to delay in the start of the 
project;

(b) if so, what steps tbe Govern-
ment of India is going to adopt to ex-
pedite its start; and

(c) whether if the project Is not 
finalised by March 1974, it will be de-
layed by another year?

THE DEtPUTY MINISTER IN THE 
MINISTRY  OF  SHIPPING  AND 
TRANSPORT  (SHRI  PRANAB
KUMAR MUKHERJEE): (a) and <b>. 
The Second Hooghly Bridge Project is 
essentially a State Project ancl the G~\ - 
eminent of West Bengal arc primarily 
concerned with all matters relating to 
its construction etc.  They have ad-
vised that contracts have already been 
awarded by them to M/s. E.P.I. Ltd., 
Xor the approaches on the Howrah and 
Calcutta sides and to M/s. Bhagirathi 
Bridge  Construction  Co.,  for  the 
bridge proper.  Offer for foreign con-
sultancy for Hooghly River Bridge Com-
missioner for a second check on bridge 
design and construction is now under 
finalisation.  Government of India is 
giving all possible assistance to the
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State Government for expediting the 
project.

fc) No, Sir.

Vacation of Premises occupied by 
Khadi Bhawan in Connaught  Place, 

New Delhi

1629.  SHRI MADHU LIMAYE: Will 
the Minister o£ WORKS AND HOUS-
ING be pleased, to state:

(a) whether the Government have 
received any communication from  a 
member of Lok Sabha about the pro-
posed vacating of its premises in the 
Connaught  Place  by  the  Khadi 
Bhawan;

(b) if so, the content thereof;

(c) whether this is being done to 
make room for Maruti Car showroom; 
and

(d)  if not, the reasons for return-
ing the spacious Khadi Bhawan pre-
mises situate in a busy  commercial 
centre to the landlord?

THE MINISTER OP STATE IN THE 
DEPARTMENT  OF  PARLIAMEN-
TARY AFFAIRS AND IN THE MINIS-
TRY OF  WORKS AND  HOUSING 
(SHRI OM  MEHTA):  (a) and (b>.
Yes, Sir. A  member of Lok Sabha 
forwarded a representation from the 
Khadi Gramodyog jBhawan Workers* 
Union requesting for  reconsideration 
of the matter relating to the vacation 
of the premises  occupied by  Khadi 
Gramodyog Bhawan.  Subsequently, 
a memorial  signed by a number of 
Members of both the Houses of Parlia-
ment, recommending the retention of 
the premises by the Khadi ’Gramodyog 
Bhawan was also received. Govern-
ment have since  decided not to de-
requisition the said premises.

<c) apd (d). In view of the reply 
to parts (a) and <b)  above (c) and
(d) do not arise.

1630* Ho 

WOT  ireft  2RTT%  T̂T  far:

(sp) frgr 3r ^^rrrO

(*§r) |r; sfte

(*r) sr̂ pr ^  etnmr vtt

gsnr $r fvenft «£sfV *pft ff t ?

<grf«c 3r Ttawr

vmnmf|w  ftr% ): (*tr)  ^

ilCTiftcr

cnrr

«ft%  *rf t :—

WflTi *̂T T O

q w

140 89

745 699

186 147

1071 935

(*sr) vftx (*r). 

snrennc  qv fWcpr 5BnRT-*nwr qx Terr
TOT  ̂WT  n*Tf  tf*ltV£

Eft LT 6301/74]
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WWW •rt w

i6di. ^ wr wtwriWt: 

•fir weft fkfT  ̂wmWY :

«ptt f»r*f«r fftr irrwm *refr ^

R̂ft% WU  far tJHTOT, 1973

n% flm mfam <ir»»*rr*r %

5TrC**T %■ Srm*T  % 3RT% Sffkf *n*T

fwrr tgpr ®nr |>rt *tVt  gsmr

 ̂flfgfo qre 3r fitranrr «pt «nr
{WT *fT ?

*r*rftar wf fwi*r  ?wt  f*wrf«r 

wiYt htvri *Nnw  ttwt

(«ft  «rt«f *r$arr ) : stetpt  *r?ft

f̂ mr 1, ?=rwT3fir  erar

1, t*?  ̂ »tt fwrir

*1% «nr, fsrcr̂r  ynrfspr wft *fr

mfw5T t fin'CT qr?r €f̂ r t *

fanner

?mr 197 2 1 97 3

r̂*TTcT

far̂ sn:

o

TTaTrgR

•50 

1 6,24 6 

1 3,390 

1 5,278 

1 5,854 

20,563

1 7,253 

11,110 

1 2,3 92 

14,5 9 0 

14,656

8 1,33 1 7 0,001

Assessment of Food Situation in West 
Bengal by Prime Minister’s Emissary

1632. DR. RANEN SEN:  WiU  the
Minister of AGRICULTURE be pleased 
to state:

(a)  whether Shri H. C. Sarin, made 
an assessment of the food situation in 
West Bengal during the last week of 
January, 1974 as the Prime Minister's 
emissary;

Cb) whether he has submitted any 
report;

(c) if so, the main features; and

(d> the action taken thereon?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB P. SHINDE); (a).  No
emissary was sent  from the Prime 
Minister.

(b) to (d). Do not arise.

Wheat Scandal of West Bengal

1633.  SHRI SAROJ MUKHERJEE: 
WiU the Minister of AGRICULTURE 
be pleased to state:

(a)  whether  the  people of West 
Bengal had been persistently demand-
ing from the Central Government to 
set up a C.B.I. enquiry into the wheat- 
scandal of West Bengal;
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(b)  the reasons for rejecting sucii 
a  demand  when  all  newspapers, 
specially one of them On 15th January,
1974 reported that more office bearers 
of the four  associations connected 
with this particular business and many 
big officials and public figures  are 
involved in that case; and

(e)  whether such an enquiry by the 
Centre would help pacify the mount-
ing (grievances of the people against 
Government ?

THE  MINISTER  OF  STATE IN 
THE  MtNISTTRY  OF  AGRICTJ1> 
TURE  (SHRI  ANNASAHEB  P« 
SHINDE); (a) to (c).  The informa-
tion is being collected and will be laid 
on the Table of the Sabha.

h W! uiwri *4 *c®r

1634. »WT :  WT

ftmrt, <R*nwt «r*»Tn>r *ruflr

*1̂ swrr% ^ ft? :

tK.% «pt x««t *t*tt %

*ftr nfe ft, aY wt  %;

(«r) *pit % ftp*

^<isqf  inr

%% t ; 'ft*  ?t, ?rt

tfnssff ’rt Pnervfl rrftr  *mnrf

Bum «ftr mm wwwi *hrrvm am 
#pgfw  n»'*4i*i (*ft miis*

% w):(p) *fY< («r).*rRsr «rwr«:*Twr 

sftftr *pt vxtflr  i

^  f*pw 'rc irrRrer

«f" tnrrrr «fYfir -fiui < *«A ^
ffcrtj srae*r  Pmi -mtht  -<%*n i  tot 

f ̂-ht *pt f'i efti (¥*■) *pr

UTT Wn̂*lT ?

amr *?t nrn* 5*5 f¥ mhr 3r 
f̂tns ŵ itt *nr *r*?j snmc it fw?rt

% TNnff jft̂ prr  snfNr*r % fin*

20 srrar wr ̂  sr«iwt ^  | i

spr?*r #  «hrs»flf  «ngnrerr

sfr 'Hî n t

h w  nfim

1635. ^  . *»•* w*rf :— wr
----------- ...  —___ - -- ^

raw» mmm rnrnm  wrc  wiifKi

SIcTR" *5Y  t>VT  sfT?«r  f%

1972—73 % «FRT r̂f̂ RPff *f?V

srw wr «ft %ftx %nfhr %

xr̂fhr %*n  wft sr̂qrr̂f *r«rarr

r̂phm*  Tt̂ nr % far?  fenfr 

Txfwt *pt srrrora fw t ?

fVMVT iftr W W TOT1! «TWWW

?wr wfW vnrrnr h w  »ruu («fr 

wd^R Slwrn’) : «rhpf

=̂nrar ?T?ff % i ?ft f̂t firfir̂r «nff 

% feFV̂rPT sq̂ Rnft %

eerfvar

r̂Pnc

flsprN* wtPrt 
itptRt

40% so r̂rar 

15% 20 r̂rar 

40 % so wi«

20 wm

Ênrr̂r ̂ m r f¥m«r spt fknft 

Tî t*r %«rr  ̂*

mnero-filoiiof edP records in India 
Offtoe Uibrary by Paktetan

1636.  SHRI  I>.  B.  CHANDRA 
GOWDA: WiU the Minister of KT>U- 
CATION, SOCIAL.  WELFARE  AND 
CULTURE fee pleased to state;

(a)  whether Pakistan Government 
has made arrangements for the micro-
filming of important  material and
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.relevant records from the India Office 
Library in London; end

(b)  if so, tbe facts thereof and tbe 
reaction of Indian Government there-
on?

THE DEPUTY MINISTER IN 1HE 
MINISTRY  OF  EDUCATION AND 
SOCIAL  WELFARE  AND IN THE 
DEPARTMENT OF (PULTURE (SHRI 
D. P. YADAV): (a). During tbe last 
few months  representatives of Pak-
istan Government are  understood to 
have been  obtaining micro-films of 
records from India Office Library, re-
lating primarily to the area which is 
now included in Pakistan.

(b)  AU the records which have been 
made available to the  public by the 
India  Office  Library  can  also be 
photographed on request by bonafide 
historians or enquirer* on a payment 
basis.  The U.K.  Government have, 
however, made it  clear that photo-
graphing  of  records  by  Pakistan 
Government  representatives or any-
one else is without  prejudice to any 
claim  regarding  ownership of India 
Office Library*.  Since the microfilm-
ing of records of public libraries is a 
normal library practice,  Government 
of India has no objection. From time 
to time India has also obtained micro-
film copies of  records at the  India 
Office Library.

4ij£hFi WNnpr

jwwt

1637* efv  n m  2

"ft® tfo tmftafsrar :

■pit vfanpr silr

Wrt Rr :

(v) f*TT fT

•fNtpr  ̂ wgw nftrtr t w  wiAr 

unrWr t;

(*r) mr w<*#r< «pt fmmx *r*r 
wfrqff % *rwrer 

m m*wi *fnc% w

(*r) irf̂r f̂, ?fr d'cfiwprft &*** 

for t ?

w Ht  («ft w w *pwfO j

(*?)  % («r) . ^

vt snfhr [̂ r̂r  ̂» 

h fy frgtgr yr «r̂«mOT!T

n-fiifinTTOT %ttx wrfr

% vn7*r Dfffqn vrrrt̂ pr *m» 

f̂OTt srta:  OwPpt irr̂r

ŝnjnff % qrnhRff  errs wnrrtfv 

 ̂ *flr snrar $r «F*fr  wr 1 

ftsrflr q5t gfreeffrr f̂ r̂ rrc

v̂ nrr  t|i 5 1

Report of Tariff CXBMniadoa e» Cost 
Structure of Sugar Indwtry

*

1638. SHRI FATESINGHRAO 
GAEKWAD:

SHRI JYOTIRMOY BOSU:

Will the Minister of  AGRICUL-
TURE be pleaaed to state:

(a) whether  Government  have 
accepted  the  final  Report of cost 
structure of the Sugar Industry and 
fair price payable for sugar submitted 
by  the Tariff  Commission on 21st 
September, 1973; and

(b) if not, the reasons therefor?

THE  MINISTER  OF  STATE IN 
THE  MINISTRY  OF  AGRICUL-
TURE (SHRI B. P: MAURY A):  (a)
and <b). A copy of the Government 
Resolution  No.  15-9/73-SPY.,  dated 
the 22nd February *74 containing the 
decisions taken on the  Tariff Com-
mission’s  Final  Report received in 
September, 1973,  has  already been 
laid on the Table of the Sabha on the 
2513k $"eburary, 1974.
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Sm poit o f Milfc M w d er

1639. SH H I C . K . JA F F E R  
S H A R IE F : W ill th e M in ister o f A G R I-
C U L T U R E  be pleased to  state:

(a ) w hether in view  o f the shortage 
o f M ilk  P ow der, C en tral G overnm ent 
h ave allow ed som e States to im port
i t ;  a n d

(b ) i f  so , th e nam es o f such States, 
quantity so  fa r received  and th e de-
ta ils regarding the agreem ents?

T H B  M IN IST E R  O F  S T A T E  IN  
T H E  M IN IS T R Y  O P  A G R IC U L -
TU R E  (SH R I B . P . M A U R Y A ); (a ). 
N o, S ir.

(b ) D oes not arise.

Loos by B ihar State C o-operative 
M arketing Union in  Fertiliser Trade

1640. SH R I Y . E S W A R A  R E D D Y : 
W ill the M inister o f A G R IC U L T U R E  
be pleased to  state :

(a ) w hether G overnm ent are aw are 
th at B ihar State C o-op erative M arket-
ing U nion has incurred a  loss o f R s. 
40 lakh s in  the last th ree years on  
account o f trading in Im ported ferti-
lisers released to it from  the C entral 
P ool; and

(b ) if so, th e facts th ereof?

T H E  M IN IST E R  O P S T A T E  IN  
TH E  M IN IS T R Y  O P A G R IC U L-
T U R E  (SH R I A N N A SA H E B  P . 
S H IN D E ): (a ) and (b ). The infor-
m ation is being collected from  the 
State ‘G overnm ent and w ould be plac-
ed on th e T able o f the Sabha when 
received.

Settin g up o f Sugar M ills by M onopoly
Houses

1641. SH R I E . V . VTKHE P A T IL : 
W ill the Minister o f AGRICULTURE 
be pleased to state :

(a ) w hether G overnm ent have given  
or propose to  give perm ission to

M nonpoly H ouses B ig Industrialists fo r  
settin g up o f new  sugar m anufactur-
ing u n its or expansion c f the existin g  
capacities;

(b ) if  so , the nam es o f such Indus-
tria l units togeth er w ith  th e reasons 
th erefor; and

(c ) w hether th e perm ission w as 
given  after getting each case cleared  
by the M R TP Com m ission and if not 
th e reasons th erefor?

T H E  M IN IST E R  O P  S T A T E  IN  
T H E  M IN IS T R Y  O P  A G R IC U L T U R E  
(S H K l B . P . M A U R Y A ): (a ) to  (c ) .
E xcept fo r  th e conversion o f th e  
L etters o f intent p reviou sly  issued  
in to  licences, no fresh  licences have  
been issued so fa r  to m onopoly  
h o u ses/b ig  indu strialists either fo r  
settin g  up new  sugar factories or 
fo r  expansion o f existin g ones sub-
sequent to  th e report o f the Indus-
tria l L icensing P olicy  E nquiry Com -
m ittee o f I960. P our applications for  
expansion o f existin g capacity are  
under consideration on m erits o f 
each case in accordance w ith  the pro-
cedure laid  dow n fo r  th e purpose, 
inclu ding consultation w ith  th e  
M .R .T .P . C om m ission.

E xport o f R ice, Sugar and other 
C om m odities

1642. SH R I S A T Y E N D R A  N A R A IN  
S IN H A : W ill th e M inister o f A G R I-
C U LTU R E  be pleased to state:

(a ) w hether th e G overnm ent are  
aw are th at G overnm ental inaction is 
causing loss o f opportunities now  
a va ilab le  fo r  expanding ex$ponts o f 

sugar, rice and other com m odities; 
and

(b ) i f  so, th e steps taken  to  correct 
th is deficiency?

TH E M IN ISTER  O P  STA TE  IN  
TH E M IN IST R Y  O F  AG R ICU LTU R E  
(SH R I B . P . M A U R Y A ): (a ) and
(b ) . The Governm ent are fu lly  seised
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of the necessity for  increasing ex-
ports of sugar, basmati rice and other 
commodities and «re taking all possi-
ble steps in this regards.

wts% vr *m4w
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fiî r wftr imrror *refir ^  w?tt%

^ tt  far :

(*p) tot *fWV «rwflq *ftarcnr $r 

wnfH *rrmr % fwq 25  q̂%

•*mw »tt  *rf «fY ;

(«r) qfa* ?[t, ?ft tot ̂rt Trftr 
tot ̂ «ranr fsurr tot «rr *ftr Jcrftr 
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ConitCfiictioii' of Interstate Xtoads In 
West Bengal

1645. SHRI R. N. BARMAN:  Will
the  Minister  of  SHIPPING- AND 
TRANSPORT be pleased to state:

(a) whether West Bengal Govern-
ment have forwarded a scheme  for 
construction of Interstate  Roads  in 
West Bengal and the adjoining areas 
of Bihar, Orissa and Assam; and

(b) if  so,  the  outlines of the 
scheme?

THE DEPUTY MINISTER IN THE 
MINISTRY  OF  SHIPPING  AND 
TRANSPORT  (SHRI  PRANAB 
KUMAR MUKHERJEE):  (a)  and
(b).  In response to a letter inviting 
proposals from ail State Govern-
ments etc.  for consideration during 
the Fifth Five Year Plan  for  assis-
tance under  the Central  Aid Pro-
gramme of State Roads of Inter-State 
or Economic Importance, tike Govern-
ment of West Bengal have forwarded 
proposals for construction of Inter- 
State roads Unking with  adjoining 
areas of Bihar, Orissa and Sikkim. 
A statement showing these proposal* 
is attached.

Statement

S I .

N o .

N a m e   o f   R o a d E s t i m a t e d  

c o s t  

( R s .   l a k h s )

S t a t e s   t o   b e   l i n k e d

i a
3 4

i K h a r a g p u r — B a l a s o r e  . . . .  

( 5 8 K G . )

1 4 5 W e s t   B e n g a l   a n d   O r i s s a .

a K a l i m p o n g — B a g r a k o t e  

( 8 0   K m . )

3 0 0 W e s t   B e n g a l   a n d   S i k k i m .

3
B a r a b h u m — * B a n c J o a n  . . . .  

( X 2   K m . )

3 0 W e s t   B e n g a l   a n d   B i h a r .

4
T u l s i h a t a — C h a h a a l a m   K a t h i h a r  

( 6   K m . )

1 5 W e s t   B e n g a l   a n d   B i h a r

5
J o y p u r — r K a r k a r a — - B o f c a x o   .  

( 3 2   K m . )

5 5 W e s t   B e n g a l   a n d   B i h a r *

6 R a g h u n a t h p u r   ( L « y f a )   t o   C h e H l e n a   w i t h  

B r i d g e   o v e r   D a m o d a r   G w a i   a n d   H u r a i  

B e i d « e ( 2 5 0   M . )  •  •  •  #

6 4 W e s t   B e n g a l   a n d   B i h a r .

1 2 3 4

5 f̂ TT̂ r O. 64 O. 32

6 239.38 59* 84

7 677.76 358.44

8 r sr%sr 199.63 49. 91

9 164.56 41.14

IO <af«fteu’ 8. 40 2.10

1 1 if®rRr 31 . 68 7. 92

1 2 11.24 2.81

1 3 >D 75. 51 37. 76

14 sr̂ *i 30. 85 7.71

1 5 qftwr 4m m 19.39 4 * 85

W*  1,901.89 683.55

xrm % 

aJSPET TT TOT *Te£f ( I
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T m p o r k  H o ttl«ieo k s o l E w m ttt l  
X a lc ffa ls  fo r  T ripura exa m in e* b y

C .I.W .T X I.

1646. SH R I A . K . M . IS H A Q U E : 
W ill the M inister o f SH IP PIN G  A N D  
T R A N SP O R T  be pleaded to sta te :

(a ) w hether C entral Inland W a ter  
'Transport Corporation lim ite d  exa-
m ined the transport bottlenecks o f  
essential m aterials fo r  the need o f  
G overnm ent o f T ripura; and

(b ) i f  so, w hat steps have been  
taken b y  the Corporation so far?

T H E  D E P U T Y  M IN IS T E R  IN  TH E  
M IN IS T R Y  O F  S H IP P IN G  A N D  
T R A N S P O R T  (S H R I P R A N A B  

JECUMAR M U K H E R JE E ): (a ) and
<b). The m atter is under exam ina-
tion in  consultation w ith  the con- 
cerned authorities and it is proposed  
to start the river service betw een  
C alcutta and Cachar in M ay, 1974 

, during the high w ater season.

Present rise in  price in Vanaspati

1647. SH R I P . G A N G A D E B :

S H R IM A T I B H A R G A V I  
T H A N K  A F P  A N :

W ill the M inister of A G R IC U L T U R E  
be pleased to sta te :

(a ) w hether price of Vanaspati has 
been raised recently;

(b ( if  so, b y  how  much.;

(c) w hether vanaspati shortage w ill 
continue in the country; and

(d ) w hether any decision has been  
taken regarding issuing o f licences

.and quota to stockists?

T H E  M IN IS T E R  O F S T A T E  IN  
TH E  M IN IS T R Y  O F  A G R IC U L T U R E  

-<SHRI B. P . M A U R Y A ): (a) Y es,
Sir— on the 1st February 1974.

(b) B y  54 to 60 paise per kg, in  
the different zones.

(c ) T his wotftd depend on the level 
of production o f vanaspati in  the  
com ing m onths— w hich, in turn, 
w ould be influenced b y  the availa-
bility o f ' indigenous and im ported 
raw  oils at reasonable prices.

(d ) T here is no proposal fo r cen-
tralised distribution o f vanaspati 
under G overnm ent’s consideration.

A gricu ltu ral T argets o f F ifth  P lan
1648. SH R I P . G A N G A D E B :

SH R I M . S. SA N JE E V I R A O :

W ill the M inister of A G R I C U L -
TU R E be pleased to state:

(a ) w hether the Fifth Plan A g r i-
cultural targets are realistic; and

(b ) if so, the target fixe^ for 
different crop year-w ise and w hether 
targets in different foodstuffs w ould  
'be achieved?

TH E  M IN IST E R  O F S T A T E  IN  
TH E  M IN IS T R Y  O F  A G R IC U L T U R E  
(SH R I A N N A SA H E B  P. SH INDE >:
(a ) Y es, Sir. The F ifth  Plan targets 
of different crops are given in the 
enclosed statem ent.

<b) Y ea r-w ise  targets are not fixed  
in the beginning of a F ive Y ear  
Plan. Crop-w ise targets are fixed  
annually after review ing the position  
o f various factors w hich influence 
crops production. T h e achievem ent 
o f the targets w ill depend on the  
success o f a m ultipronged effort 
planned to b e m ade in  the F ifth  Plan  
to realize the requisite grow th in 
crop yields. W ith  t h e ' achievem ent 
o f targets for various deveplopm ent 
program m es, input supplies Infra-
structural im provem ents and norm al 
w eath er, conditions envisaged, the 
targets set for the various food crops 
are expected to be achieved.
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Crops Units Peak targetted 
production In 
terminal year 
of V Plan 
(*978-79)

1. Rice . . . . . . . . .   Million tonnes

2.  Wheat »

3.  JMaize ..........................................................................................  „

4.  Jowar ........................................................................................  »

5.  Bajra . . . . . .  >J  M

6.  Other Cereals . . . . . . .   „  „

7.  Pulses. si  ,,

Total Foodgrains . . . . .

8.  Oilseeds.........................................................................................  ,,

9. Sugarcane..........................................................................................  »

10. Cotton . . . . . . . .   lakh bales
(180 kg. each)

11. Jute & Alesta...................................................................  »

12. Tobacco . . . . . . . .   Thousand tonnes

S4*oo

38-00 

8*00 

11*00 

8*00 

7- 00 

14* 00

140*00

12 50 

170* OO 

80* OO

77* 00 

425*00

Demand and supply of Foodgrains

1649. SHRI P. GANG ADEB:

SHRI RAGHUNANDANLAL 
BHATIA:

Will the Minister of AGRICULTURE 
be pleased to state:

(a) whether his Ministry is strug-
gling to balance the  demand and 
supply of foodgrains;

(b) whether Centre Is going to meet 
5? per cent of the State food demand;

(c) if so, the facts thereof; and

(d) whether it Is  also trying to 
stave oft more imports?

THE  MINISTER OF  STATE UNT 
THE MINISTRY OF AGRICULTURE 
(SHRI ANNASAHEB P. SHINDE):
(a) to (c).  The  requirements of 
foodgrains are dependent on a num-
ber of factors ue9, availbility,  other 
substitutable  foodstuffs, their  com-
parative  prices,  levels of  income, 
population  growth and  extent of 
urbanization, etc. and are, therefore, 
likely to vary from State to State 
and year to year.  It is,  therefore, 
not possible to frame  any  precise 
quantitative  assessment  of  food- 
grains  requirements  of  different 
States. In a year of normal produc-
tion* and adequate replenishment of 
stocks with Government supplies of 
foodgrains may be adequate to meet 
the requirements of the public distri-
bution system.
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(d)  Government of India continues 
to review the position regarding im-
ports from time to time.  With the 
overall quantity  authorised for im-
port, purchases ar£ being made from 
abroad  to  the  extent  considered 
necessary, to maintain the public dis-
tribution system.

Completion of Harbour Project at 
Visakhapatnam

1650.  SHRI Y. ESWARA  KEDDY: 
Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state:

(a) the date by which the harbour 
project at Visakhapatnam is expected 
to be completed;

(b) whether the said date is within 
the time schedule; if not, the reasons 
for delay;

(c) whether the  various agencies 
like the N.M.D.C.,/M.M.T.C. and Rail-
ways  would be  ready by the said 
date; and

(d) if not, the reasons thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY  OF  SHIPPING  AND 
TRANSPORT  (SHRI  PRANAB 
KUMAR MUKHERJEE):  (a)  and
(b). The Project is now expected to 
be ready in the later  part of 1974 
instead of ml<l 1974. The reasons for 
the delay are mainly: —

(1) slow progress on steel works 
of  conveyor  gallery  and 
drive houses etc. by Messrs. 
Richardson and Cruddas;

(2) slow progress in  manufac-
ture  and  erection  of  re-
claimers  and  stackers  by 
MA.M.C., Durgapur;

(3) slow progress  in  concrete 
works for conveyor  gallery 
by Messrs.  Panda Engineer-
ing 'Vlfarks;

(4) Andhra  agitation  from
November,  1972 to  March,
1973;

(5) power shortage during 1973 
on account of strike by the 
employees of Andhra Pradesh 
State Electricity Board;

(6) dislocation in communication 
end transport system affect-
ing the progress of works.

(7) abnormally  severe sea-con-
ditions  during  1973-74 as 
compared  to  the  previous 
years thus affecting progress 
of works in  particular the 
sinking of cribs for ore berth;

(8) the  delays in  shipment of 
certain imported  equipment 
like  the  shiploader  from 
Japan and steel-cord belting 
from  West  Germany  etc. 
owing to the oil crisis;

(9) delay in the manufacture of 
tugs by Hooghly Docking and 
Engineering  Co.,  Howrah, 
mainly on account of delay 
in the supply of engines by 
Garden  Reach  Workshop*?, 
Calcutta;

(10) general slow  down of  the 
tempo of work of  construc-
tion of breakwaters owing to 
difficulty in obtaining spare 
parts, explosives, tyres, etc; 
and

(11) short supply of cement.

(c)  and (d). M.M.T.C. are geared 
for attaining the contract  levels of 
shipments.

N.M.D.C. had planned for erection 
and commissioning of Bailadila Iron 
Ore (Deposit No. 5) by the middle of 
1973 and the commencement of trial 
production during third quarter of 
1973,  The schedule was deferred to 
June, 1974 because of delay in com-
pletion of the tunnel.  The schedule 
of completion has been further de-
layed to October, 1975 because of the 
delay in the supply of HEC equip-
ment, especially the wagon loaders.
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At present the Railways are handl-
ing  «ibout 4 million  tonnes  from 
Klirandul-Kottavalas line in connec-
tion with exports via  Visakhapat- 
nam.  The capacity of  this line is 
being progressively increased. With 
the various steps already  initiated, 
the capacity of this line for transport 
of iron ore would be increased for 
handling about 8 million tonnes per 
annum during the next 2 years ox* so.

Change of Alignment of the Rye-Pass 
Road at Anakappalli on the Waltair 
Vijayawada Road on National High-

ways No. 5

1651.  SHRI Y. ESWARA  REDDY: 
Will the Minister of SHIPPING AND 
TRANSPORT 'be pleased to state:

(a) whether any memorandum has 
been received by the Central Gov-
ernment in  respect of the proposed 
change of alignment of the bye-pass 
road at Anakappali, on the Waltair- 
Vijayawada  road  on the National 
Highway No. 5;

(b) if so, its main contents; and

(c) the action taken thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY  OF  SHIPPING  AND 
TRANSPORT  (SHRI  PRANAB 
KUMAR  MUKHERJEE):  (a) Yes,
Sir.

(b)  Representations  have  been 
received  against  the  alignment 
approved in  September, 1973.  The 
representations allege that the align-
ment has been finalised on considera-
tions other than technical and that w 
number of irrigation wells, cocoanut 
topes and sugarcane crushers, all be-
longing to marginal farmers as well 
as a building donated by people for 
housing a key  village centre  are 
affected by the  modified alignment 
and that  the  modified alignment 
would leave insufficient space tor the 
extension of the town.

(c)  The representations have been 
examined in consultation' with the 
State  Government.  It  has  been 
found that the alignment approved is 
the shortest, cheapest and most free- 
flowing.  It  also  leaves  sufficient 
buffer space from the town and as 
such no modification of the approved 
alignment is contemplated.

Study of Violence,  Destruction  and 
Discontent anon; Students

1652. SHRI S. C. SAMANTA:

SHRI P. A. SAMINATHAN:

Will the Minister of EDUCATION, 
SOCIAL. WELFARE AND CULTURE 
be pleased to state:

(a) whether any study is, contem-
plated  into  the  growing tendency 
among students towards violence, des-
truction and discontent;

(b) the steps being taken to reshape 
education so that the future genera-
tion devotes their energies towards 
education, constructive  efforts  and 
building up better society; and if so, 
what are they;

(c) what are the reasons that  the 
Ministry are not paying heed to such 
burning problems and reform of edu-
cation ,* and

(d) how long will it take to trans-
late it into action?

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(PROF. S. NURUL HASAN):  (a)
to (d).  The problem of discontent 
among the students has been studied 
in depth by several Committees and; 
Conferences  constituted by the Go-
vernment in the past and it has boen 
held that it is not an ailment in itself 
but is only a symptom of  several 
shortcomings existing in the larger 
body politic which is influenced by 
the existing social, economic, educa-
tional and political systerO. The re- 
commendations made by these Com* 
mittees and Conferences, have been
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com m unicated to tlie  S tate  G o v ern - 
m ents and th e U n iversities fo r con-
sideration and im plem entation. The 
C en tral A d visory  B oard o f Education  
b as also set up a C om m ittee to  stu d y  
th e question o f Stu dent U nrest and  
su ggest w ays and m eans to enable the  
students to take fu ll advantages o f 
th e educational opportunities and 
equip them selves to  p lay  th eir proper 
role  in buildin g a new  nation.

2 . The N ation al Service Schem e 
w hich w as started in  un iversities and  
colleges on a very  lim ited  scale dur-
ing th e Fourth F ive Y ear P lan , is 
now  bein g expanded to cover as 
large a num ber o f students as n rac- 
ticab le w ith  a  v iew  to integrating  
this program m e of education com-
bined w ith  service into the system  o f 
education itse lf. In th e la st m eeting  
o f the A ssociation  o f Indian U n iver-
sities Held at K haragpur in  F ebru ary, 
1074 there w as general consensus 
th at un iversities should now  take an 
early  decision about w ays and m eans 
o f integrating N .S .S . w ith  th e cu rri-
culum . T his w ill give a new  m ean-
in g  and focus to education itse lf. It 
w ill also enrich education and sim -
ultaneously u tilise energy o f young  
people in  constructive channels. 
T here is large scope fo r such w ork  
through liquidation  o f illiteracy , pro-
vision  o f w elfare and developm ental 
services, conducting com paigns o f 
<rYouth A gain st Fam ine” type, creat-
in g  com m unity assets in  ru ral areas 
&nd prom oting various program m es 
o f em ploym ent and self-em p loym en t. 
Student and N on -stu d en t Y ou th  are 
also  being brought together in  vari-
ous constructive activities through  
th e program m es o f N ehru Y u vak  
K endras.

3 . T he U n iversity  G rants C om m is-
sion , w ithin  th e lim ited  resources 
available w ith  it , is also m aking  
earnest efforts to  im prove th e q u ality  
and content o f h igher education In  
accordance w ith  its statu tory respon-
sib ility . T h e Com m ission has a lso  
undertaken several program m e fo r  
student w elfare. Steps are being

taken fo r  greater participation o f  
students in  th e affairs o f th e U n iver-
sities. H ow ever, to  be effective, 
th ey w ill have to  b e supplem ented  
b y  appropriate m easures in  the: 
econom ic, social, and cu ltu ral fields.

Y ou th  P arliam ents in  States

1653. SH R I S . C . S A M  A N T  A : W ill 
the M inister o f P A R L IA M E N T A R Y  
A F F A IR S  be pleased to  sta te :

(a ) w hether th e activities o f Y ou th  
P arliam ents in  States, other th an  
D elh i and N ew  D elh i, proposed to be 
launched, but kept in  abeyance due 
to econom y drives, are lik ely  to be  
put into practice in the com ing finan-
cial y ea r;

(b ) w hat expenditure is lik e ly  to  be- 
incurred in the drive, and the reasons 
w h y the sam e is not being dem anded; 
and

(c ) w hether State G overnm ents are. 
also lik e ly  to share the expenditure  
in  this connection?

T H S  M IN IST E R  O F  P A R L IA M E N -
T A R Y  A F F A IR S  (S H R I K . R A G H U  
R A  M A I A H ) : (a ) to < c ). The schem e  
o f Y outh  P arliam ent C om petitions in  
States on the pattern o f th e schemer 
obtaining at the C entre has not been  
kept in  abeyance. T h e D epartm ent 
has circulated to  a ll th e S tate G o-
vernm ents a  schem e o f financial 
assistance to State G overnm ents fo r  
arranging Y ou th  FNarliament C om pe-
titions in  recognized higher secondary  
schools in  the S ta tes/U n ion  T erri-
tories. T h e C en tral G overnm ent has 
agreed to  re-im b u rse to the State  
G overnm ent the actu al expen diture  

incurred fo r the Prize Distribution* 
Function su bject to  a  ceilin g o f  
rupees one thousand. E xcess expen-
ditu re beyond the ceilin g  i f  an y w ill 
have to b e  borne b y  th e State G o-
vernm ent. It is n ot, how ever, possi-
b le  to  estim ate th e actu al expendi-
ture th at w ould  b e  incurred b y  th e  
S tate G overnm ent.
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UnMit3ioris0d CoffStructtOD Activities
by the Colonizers In Motibafh-II

Delhi

1654.  SHHIMATI MUKUL BANfiR- 
Jl: Will the  Minister of  WORKS
AND HOUSING be pleased to state:

Ca) whether on the side of the vil-
lage Mochibagh. Arakpur near  the 
wall of Gurdwara Motrbagh-II, some 
persons have built  Khokhas selling1 
tea, etc.  and  are in  unauthorised 
possession of that land;

(b) whether  some  unscrupulous 
colonizers are selling land and un- 
authorisedly constructing houses  for 
residence and shop  purposes; and 
whether this land is In the lal dora 
or Gurdwara land;

(c) the reaction of the Central Gov-
ernment  towards this unauthorised 
construction  activities by the colo-
nizers in the area;

(d) whether any lal dora has been 
earmarked in the village land; and

Ce) if so, it  situates from which 
place to place around Gurdwara in 
that small village?

THE MINISTER OF STATE IN THE 
DEPARTMENT  OF  PARLIAMEN-
TARY AFFAIRS AND IN THE MIN-
ISTRY OF WORKS AND HOUSING 
(SHRI OM MEHTA): (a) No Khokha 
for selling tea etc. has been construct-
ed near the wall of the  Gurdwara. 
However, some unauthorised struc-
tures exist on the site of proposed 
park and road and used for residen-
tial purposes and shops.

(b) No colonizer is publicly selling 
any land within the Lal Dora or Gur-
dwara land, nor any constructions are 
being made for residential and shop-
ping purposes.

(c) Does not arise.

(d) and (e). Physical boundary of 
the lal dora does not exist at site. 
However, the boundary is shown in 
the village map.

3431 L.S.—5.

Evacuation from village Moohlbaffii 
near iGurdwaim Motfbagii-12

1655.  SHHIMATI MUKUL BANER- 
JI: Will the Minister of WORKS AND 
HOUSING be pleased to state:

(a) whether some  un-registered 
squatters were allotted plots of 25 sq« 
Yds against the genuine claims of 
registered squatters who were evacu-
ated from that place in January, 1967 
and September, 1969 by the D.D.A. 
in village Mochibagh near Gurdwara 
Motibagh-II, New Delhi.

(b) if so, ihe number and name of 
such persons who have been allotted 
such plots in that village by the 
D.D.A.;

(c) whether some  squatters  are 
still occupying these plots of  land 
unauthorisedly which were got evacu-
ated by the D.D.A. already in 196T 
and 1969; and

(d) if so, what action Government 
are taking in this regard?

THE MINISTER OF STATE IN THE 
DEPARTMENT  OF  PARLIAMEN-
TARY AFFAIRS AND IN THE MIN-
ISTRY OF WORKS AND HOUSING 
(SHRI OM MEHTA): (a) No, Sir.

<b) Does not arise.

(c) 4 plots got vacated in 1970 were 
occupied un-authorisedly.

(d) Action is being taken against 
them  under  the  Public  Premises; 
(Eviction of Unauthorised Occupants)- 
Act, 1971.

Expansion of In do-Polish Cooperation 
In Shipping

1656.  SHRI  FATESINGHRAO 
GAEKWAD:  Will  the  Minister of
SHIPPING AND  TRANSPORT  be 
pleased to state:

(fi > whether there is any proposal 
for expanding Indo-Polish Corpora-* 
tion in shipping; and

(b)  if so, the main features there-
of?
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Mim Mttv  or  awniwtto ani>
TRANSPORT (SHRI PEANAB KU- 
MfltSfc, j>C01t$i»togg):  (a) end (fe).
TKe lhdfto and Polish shipping com-
panies are already operating' a Joint 
shipping service.  Poland has agreed 
tp supply ships to India aggregating 
to 3 lakh.  DWT during  the  period 
1978*1960.  A proposal for  a joint 
Indo-Polish shipping company has al-
so been mooted.

Proposal to strengthen Cultural 
Content of Curriculum

1657.  SHRI VASANT SATHE: Will 
the Minister of  EDUCATION, SO-
CIAL WELFARE AND CULTURE be 
pleased to state:

(a) whether there is a proposal to 
strengthen the cultural content of the 
curriculum at various stages of educa-
tion to  ensure the  preservation of 
cultural heritage; and

(b) if so, the main features of the 
programme envisaged?

THE D&FtfTY MINISTER IN THE 
MTOTSTRTY OF EDUCATION AND 
SOCIAL WELFARE  AND IN THE 
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) and (b). The cul-
tural content of the curriculum on 
topics such as Indian Art, Architec-
ture, History, Languages and Litera-
ture etc., is adequately emphasised in 
the school curriculum  and syllabus 
•developed by the National Council of 
Educational Research  and Training. 
The question of giving adequate co-
verage to topics like music and dance 
in the new 19-year curriculum fby the 
Council that is being developed will 
be considered during review of the 
curriculum, which is being made. Ctir* 
ricutum development is a continuing 
process and revision of curriculum is 
to be done both at the Central and 
State levels.

I'n the programme of non-format 
education, due emphasis will be ftvts 
to study and appreciation at culture.

c*jrt*sttfc. of um** metis Jtitat fttffaft
enr nsxnr rowwar

1658.  SHRI VASANT SATHE: Will 
the Minister of AGRICULTURE  toe 
pleased to state:

(a) the installed capacity of dairy 
plants in the country, State-wise, dur-
ing the last three years and the actual 
utilised capacity;

(b) quantity  of  imported milk 
powder during tbe same period:

(c) Total quantity of milk powder 
imported over past three years, their 
sources and tbe year-wise import bill 
for milk powder; and

(d) steps proposed to achieve self- 
reliance in the field of milk produc-
tions and full  utilisation  of dairy 
plants?

THE MINISTER OF STATE IN THE 
MINISTRY  OF  AGRICULTURE 
(SHRI B. P. MAURYA): (a) and (b>. 
A statement indicating the position is 
laid on the Table  of the  House 
r Placed in Library. See No. LT-6303/ 
74.J

The quantity of imported milk pow-
der  as indicated in  the statement 
against the States  of Maharashtra, 
West Bengal, Tamil Nadu, and tbe 
Union Territory of Delhi, does not 
include milk powder received under 
the  World  Food  Programme—618 
(Operation Flood).  This data is be-
ing collected and will be placed on 
the table of the Sabha as soon as it 
is received.

(c)  The total quantity of milk pow-
der (Skim and Whole) imported over 
the past three years i.e., 197 J-72, 1072- 
73, and 1973-74 (upto July, 1973 as 
extracted from the "Monthly Statis-
tics of the Foreign Trade of India, 
Vol. II Imports** is 88,257.99 tonnes. 
The sources of imports are:

1. Australia

38. Belgium

3. Bulgaria

4. Canada
5. GsBcMtovtUa
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t. B Mirk

7. Fbilimd 

A. France
9. German Democratic Bftpublic

10. German Federal Bepubliic

11. Hongkong

12. Italy

13. Japan

14. Nether land

15 New Zealand

16. Switzerland

17. U.K.

18. United States of America

The year-wise C.I.F. value of these 
Imports  is Rs. 1,453.240 lakhs,  Rd. 
1,687.560 lakhs and Rs. 305.43 lakhs 
respectively.

(d)  The full  utilisation of  dairy 
plants is dependent on production of 
milk, which is rural in character. Ne-
cessary measures have and are being 
taken to stimulate milk production in 
the country as a whole. One of the 
major measures introduced in recent 
years is the establishment of Inten-
sive Cattle  "Development  Projects, 
which are located in the  milkshed 
areas of various dairy plants estab-
lished in f̂che cities. Other important 
cattle development  projects  which 
have a direct bearing on milk produc-
tion are:—

(1) All India Key Village Scheme.

(2) Cross-Breeding Scheme.

-(3) Feeds and Fodder Development 
Programmes-

(4) Gosh a la Development Scheme.

(5) Strengthening and expansion df 
Livestock Farms.

(6) Calf Rearing Scheme.

<7) Cattle shows and Milk  Yield 
competition.

(8) Disease Control Programme:

<*$ ttiitd£rpd*t
Sdb&irafe.

«r) XsptoflioA of Biological Pro- 
d»e&B Laboratories lor pro-
duction of vyodnes and sera.

In addition to the above programme, 
a massive programme for dairy deve-
lopment has been undertaken with -the 
assistance  from World  Food  Pro-
gramme. The WFP Project 618— Milk 
Marketing and Dairy Development—  
envisages supply of wholesome milk 
at reasonable prices to the bulk of the 
consumers in the four  metropolitan 
cities of Bombay Calcutta, Delhi and 
Madras  with  the  assistance  ot 
1,26,000 tonnes of skim milk powder 
and 42,000 tonnes of butter oil from 
the World Food Programme  phased 
over a period of five years*  Under 
this project, the generated funds from 
the sale of WFP commodities to the 
four metropolitan city dairies will be 
utilised for expansion of the existing 
capacity in these  dairies and  new 
plants will also be set up to handle 
additional milk for distribution. The 
generated funds win also be utilised 
for stepping up of milk production in 
the lO States and the Union Territory 
of Pelhi, which constitute the milk- 
shed areas of these four metropolitan 
deitfes.

Ergfot̂lnfested Wheat Imparted mi 
Bombay

1659. SHRI VASANT SATHE:

SHRI BHAGIRATH BHAN- 
WAR:

Will the Minister of AGRICULTURES 
be pleased to state:

(a)  whether attention of the Gov-
ernment hag been drawn to the fact 
that more than half the wheat import-
ed last year through Bombay Port and 
distributed was  found to be ergot- 
infested; and

(a) Increase in nwpogpjr of veterl-  (b) if so, the reaction of the Gov-
nary hospitals and dispen-  eminent thereto ana the action taken
Basies. in the n M '
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THE MINISTER OF STA T3S IN THE 
MINISTRY  OF  AORJCtJX»TtIRE 
(SHRI ANNASAHEB  P. SHINDE): 
U) and (b). Out of the 7.2 lakh ton-
nes of wheat received through Bombay 
Port so far. 2.9 lakh tonnes was found 
to contain a few ergoty grains. The 
State Governments have been advis-
ed as far as possible to issue such 
wheat to the roller flour mills, which 
have the requisite cleaning arrange-
ments and where this is not possible 
to advise the consumers to clean the 
grain before consumption as is usual-
ly done at every household.

fSfswfanoTwsr, nvfhry,

fwrfSwuHH  sprain *fh:

9FV W£W<11

16 6 0-  WJH :

W W W TW  :

W fifWIT, WIW fW W iflT ffffllw *PTT 

^  «rcrr%  i>qT  f%> :

(v) ?rer  **ff 3r, vrffrnrt,

fkwfrm w %ftx f̂ey*r

vt ???nT"®Rnr  fvwr

ip$si»r *r *n*r *rf ;

(*ar)  f̂rorfaRff *St gpr #wt

«ft; %ftx

(*T> Pd|^4?prt irt €t*

*r*ff  srfir  srfar fwrtff %?sfYq ̂ rsfm

ftwiT, fwrni vFtrm  itegRi

#>fir (*• Itept) : <*f?) %

(;*). f̂ rr <apw | i

*r«rr *npp& 4

ĝs#f if fw *(t n*9?w?f 

% «nr

1661. «ft  WftCT Wt f WT 

f5WT| 56PFTR8I VvZiTOT iftr fifa vfll 

^ 3RTT?t  T̂T  fif? :

(«F) SRTT % **r|

scnszrmFhr % *rgcr 

ftwr 'rf ftr f ;

(̂ r) w 5n«T % qnr̂ sr Of ist*r: 

*r€t&rni Pf̂ d srr 

iTGqrrqrvIr  f*î Ptd *r f¥̂r  % wt 

vrrur t ?

(*r) f̂FcT T*? focT% t cHTT % fVcT% 

P̂Rrar % MT̂ft qr# fp*  ̂;

(*r) w  «rrar f̂ nff % *rfcqrr«Ef 

%  *fr fxm qrt ft£ %;

(w) urfk t̂, *ft  r̂r vrcw

t ?

finvn fftt fpvm hwww w i 

inf fw fw r ̂  ivhft («ft  <ft«̂ 

*niw) : (*r) *ftr (»r) q*y*r-fTO*«K

1973 %, 17 <=P? f̂ RT f I d«nfa,

qrr*r o t  vt 'Tter*nr vbNft affrsRT" 

(̂ ro  firfw m ̂rnr sfhmr) %

■̂pfY  ̂ f̂ RT ̂ emff *TT appf 

% four  ̂ yfnr gq̂ w r % ̂ q*  ̂

gffftenff  r̂erpgrr 5̂V  t *

(«r) frw  «rgr MtD̂rfd sttt wt 

t f̂rtr %nsfY  <hmt

«rr  f j

(̂ ) afr, r̂, %iRr  5̂ 1

(y), IfWST ^rr w-Jw  m  

(«r) # r̂fwftrer t 1  -



if t w w ̂ Pi ̂jpin̂ff * ivn*®p*i ™ 

tvtim t̂f<r sn*n#

1662. «ft vmhr̂ *hnc :

«ft t o  tvshr  :

^TTff«r *refr *t  r̂ ̂ qnr

ftr ;

(«tf) WT H<̂ T’< qpr dTFT w  T̂T?r 

«ift sftr f̂reircn t f̂7 fe<r*fV $r r̂fwcr 

^  ŝFrpff % msscpRr §r wfCTT f̂ *r »̂t 

*rg iffcgfrf fipirr ̂ nr  «tt ̂ rr  *ft**r

«n ; 

(«r) wr torr, % ,T̂rr <qpsprrt it 

,am̂r ®rnr grr *Ftsrr *r*\£l 

*r fen *ftt, m* * sr̂r;

(it) «fJTT 5r<qEr< «pt fwwix w*f>V 

•=3rt̂ f w  gqfiwnfi  w Nffw

q̂r ir  *nr I; ?

f̂ r *Nwu  ttw *WFfc (<ft w î* 

wljw *Y® fei|)  ( v ) Twr 

% W K wwmwf %r fws»r  fagfrqiO 

xrwr wx*Gr<fa*z *rrf*Rr sr̂fr % snnrer«f

fraT { I  W W JHTOT n ?ffTO 

1*sm % far  ifcefr *f»f *ft ftpMtrq 

3rr=5T »np jf % i

(w) «ft *n£f i

(*r) tt®it  yxvrtr/*5T  wnfgg 

■srWf, fami*  wwimh *fY mf*wt

%  ift w-ĵ w mtt ftajr «n? f Pit *• sfw 

afjw-fltmwr ¥f jvrnf <rx wnft Onixitfi 

■*#  i
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Deoline in Sugar Production daring 
last qoiurter of 1972

1663* SHHI PRABODH CHANBRA: 
Will the Minister of AGRICULTURE 
be pleased to state:

(a) whether sugar production dur-
ing the last quarter of 1972 dropped 
considerably; and

(b) if so, the reasons therefor and 
action taken in the matter?

THE MINISTER OF STATE IN" THE 
MINISTRY  OF  AGHICULTURK 
(SHRI B. P. MAURYA): (a) No, Sir. 
The sugar production in the last quar-
ter of  1972 viz.,  Octobe r-December 
J972, was 11.72 lakh tonnes as against 
8.69 lakh tonnes produced during the 
corresponding quarter of the previous 
year.

(b) Does not arise.

Purchase of rice from Nepal by West
Bengal

1664. SHRI PRABODH CHANDRA: 
Will the Minister of AGRICULTURE 
be pleased to state:

(a) whether West Bengal Govern-
ment propose to buy rice from Nepal 
directly; and

Ob) if so, whether the Central per-
mission has been obtaining for such 
deals?

THE MINISTER OF STATE IN THE 
MINISTRY  OF  AGRICULTURE 
(SHRI ANNASAHEB P.  SHINDE):
(a) No such proposal has (so far) 
been received from the West Bengal 
Government.

fb) Does not arise.

Disparity in increase In levy price of 
Sugar in U.P. and other States

1665. SHRI PRABODH CHANDRA: 
Will the Minister of AGRICULTURE 
be pleased to state:

(a)  whether new  levy prices of 
sugar have been Increased by Rs. 5



Wrfct&m *tfttru>er*  MAJBGH -4, 3MK4  Written  »«r»

in TJP,  in (rther ^tw, the in-
crease ranged between Rs. 11 and Ha. 
43 syer quintal; and

(b)  if *o, ill* sMsona for such dis-
parity?

THEM MSmBOFSTATKINTHS 
MIKJSirBY  OF  AGKKJULTtJI® 
(SHRI B. P. MAURYA): <a>  The
effect of t£e last gpevislon of the prices 
6f levy  with effect from .the
15th December, 1&?3 in: the 16 differ-
ent zones is |£lven be|ow:

S.  Name of aoae  Difference
No. over the

. previous 
price 

f j increase) 
(—• Doctease)

Rs. Paise

i. West Uttar Pratiesh ( ^ 5 2*

2. Centi al Ottar Pra ̂esh .
r

( > X 91

3. Kast U'tsut Ptfcicsh c+> XO' 54

4. l>Torth BJthar c, ) 2- 95

5. 3ô ti BUw f) ft- 6u

6. Wcst3 Bengal, Assam, 
Nagaland &. Orissa C i > 6* 61

.7 Haryana  . 1 C*h> 19* gst

8. Punjab C , ) 43* 67

9. Madt̂ya Pxâcsh C—) *4 51

to, Rajasthan . C-0 6' 2T

ix. Maharashtra & Goa C , ) 13 05

12. Gujarat  .  • C ) 5 39

13. Karnataka .  • C-T ) 11*07

14. KtttslA < r) 16* 27

xs, Andhra Pradesh . C—0 1* 69

16. Tamil Naf1,u Sc Pofidi 
cherry * C-O 08

T’̂ W

ih> £fce eftpc* of ti?e lifts
varied from goi%e to zone because of 
the difference tn the cost scMbUis xe- 
commended for the various zones by 
the Tariff Commission kn its report of 
September* 1973 and their application 
to the estimates, ̂of duration of crush- 
ing and recovery of sugar for the cur-
rent season, which themselves vary 
'from zone to Same.

Allotment of Fertiliser to Kerala

1666. SHEPMATI BHARGAVI 
THANKAPPAN!

SHRX N. SREEKANTAN 
NAJR:

Will the  Minister of  AGRICUL-t 
TURE be pleased to state:

<a) whether Government propose to* 
allot to Kerala fertilizers from FACT* 
Complex to meet the internal require-
ments of the State; and

(b)  if so, quantum  to be allotted 
and when?

THE MINISTER OF STATE IN THE 
M miSTBY  QF  AjPR̂ CpŜ TURE 
(SHRI ANNASAHEB  P. SHINDE): 
<a> Yes, Sir.

Ob) A quantity of 11955 tonnes of 
N and 5940 tonnes of P.O. h#g  frgen 
allotted to Kerala State from TJdyog- 
,mandal FACT and Oochin Pfcase I to 
be supplied during Kharif 1974 sea*, 
-son {sFebmiaTy-July 74).

Central  Assistance for  Cooperativê  
Societies in Kerala

1667.  SHRIMATI  BHARGAVI 
THANKAPPAN: Will the Minister of 
AGRIOULTtJRE be pleased to state 
the total Centra.1 assistance* as grapt 
or lostT* and  participation in share 
£a$it?0, for tfce gpve&opmea* of  co-
operative societies in  Kerala  during 
the last three years?
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an  ̂AO ÎSTEK OF «?TAiri: iN THK  Ixiai, Grant

(SHRI AJ6fNASAHEB  F. SMNBE): *<P™ xor
ITes, Sir. >ttie following Central as- of cooperative societies In Kerala dmr**~
sisrtance in the form of Share Capital,  ins the last three yearsi—

(Rs. In lakhs)

* ** vn  f r o *
Share
Capital

&oaa Gr#** In*&0tment 
i** Jje* 
bentures

*970-71 . * • - • -* • ii-jo tZ’64 7*25

1971-72 • • • • 0 • • 90* 32 7' 71 28* 60

1972-73 46* 03 16'34 26- 25

Out of Rs. 46.03 lakhs granted as 
loan in the year 1972-78, an amount ol 
R*s. 8.55 Jakhs was given to Kerala 
Govêiment for participation in share 
ca, ita,i of cooperative societies.

Food situation in February, 1971

SHRLMATI BHARGAVI 
THANKAFPAN- Will t&e Sinister of 
AGRICULTURE be pleased to state:

t'a) to what extent the food situa-
tion has improved in February, 1974; 
and

fb) w&en pomplete  normalcy will 
prevail in this regard?

THE MINISTER OF STATE IN THE 
MINISTRY  OF  AGRICULTURE 
(SHRI ANNASAHE8  P. SHINDE). 
(a) and (fc). |a view  of the good 
kfaarif crop* market  availability  of 
kjurrif joockgrajns has iiuproved. Res-
trictions on the interzonal movement 
of coarse-grmlos have been  relaxed 
since end January, 1974 So as to al-
low the purchase and movement of 
coarse grains outside the States by 
the sponsored  agents of the  State 
Governments.  Though the food si-
tuation is Wkely to continue to be diffi-
cult, availa&fflty of fofojigrtfllfaa is ex-
pected to disprove someWhaat" with the
iHtttval off’rml crops. "
, t nr *’ ‘ P '

Demands under Small Irrigation. 
Schemes in Kerala

1669,  SHRIMATI  BHARGAVI 
THANKAFPAN: Will the Minister of 
AGRICULTURE be pleased to *tate:

(a) the nuTntoer of dams cons«ru6'ted 
under the Sfttall irrigation eehetnhfes 3bfcr 
th& K M!a ”Gcjvemn̂ ent, the numbe** 
of dam# wsh5eh have been completed 
and the acreage of land irrigated by 
tliesfc dams -during each of thw* last 
three yeara*

fT>’> me wrteiit of production M m 
irrigated lawd during -each year*"

(c) the time by* which the work on 
the dams under construction is BSse&y 
to be completed and  the additional 
amount likely to b» required
for; and

(d) the additional number of dams 
proposed to be constructed?

THE MINISTER OF STATE IN THE 
MINISTRY  OF  AGJUCULTURE 
(SHRX B. P. MAUBYA): (a) to <d). 
The information  is being  collected 
from the State Oovemrtaent and will 
fee l̂id On "the table of  the $*Ou*e» 
'when *eeefwd.



*xpeaditiB» <m Offioe and Residential ' 
Aocewiinodntlan for., ..Central Govern-
m mt Entpieyees during Fifth Plan

1670. PROF, "NAHAm CHAND
PARASHAK:

SHRI S. M. BANERJEE:

WiU the Minister of WORKS AND 
HOUSING be pleased to state:

(a) whether Government have de-
cided to spend rupees one hundred 
crores in the Fifth five Year Plan on 
providing  office  and  residential 
accommodation for Central Govern-
ment employees;

Cb) if so, the allocation for the resi-
dential  accommodation  separately; 
and

<c) whether  any  annual  target 
would be fixed for this purpose and 
whether the claims of all the regions 
would be accommodated?

THK MINISTER OF STATS IN THE 
DEPARTMENT  OF  PARLIAMEN-
TARY AFFAIRS AND IN THE MIN-
ISTRY OF WORKS AND HOUSING 
<SHBI OM MEHTA); <a) Final allo-
cation for office and residential ac-
commodation in the General Pool in 
the Fifth Five Year Plan has not yet 
been made. In the Draft Plan* a sum 
of Rs* lOO crores was suggested.

(b) and (c). Do not arise at this 
etage.

Oenferemee of Social Secretaries  at 
New Delhi

1671. SHRI V. MAYAVAN:

SHRI R. V. SWAMINATHAN:

Will the Minister of EDUCATION, 
SOCIAL WELFARE AND CULTURE 
be pleased to state:

(a)  whether Conference of  Social 
Secretaries was held in  New Delhi 
to discuss the  programmes for the 
child welfare during  the period of 

five Year Plan;

xtl MARCH

<b) If so, the subjeels discussed and 
the decisions arrived at; askd

Cc) how many  State Governments 
attended the Conference?

THE DEPUTY MINISTER IN THE 
MINISTRY  OF EDUCATION  AND 
SOCIAL WELFARE AND  IN THE 
DEPARTMENT OF CULTURE (SHRI 
ARVXND NET A M):  (a) to <c).  A
Conference of Social Welfare Secre-
taries attended by 21 States and S 
Union Territories was held on 29th 
and 30th January, 1974. It discussed 
the following agenda:——

1. Approach in the Fifth Plan.

2. Integrated Child Development
Programme.

3. Participation by Voluntary Or-
ganisations in the Fifth Plan.

4. The Future  of  Family  and
Child Welfare Projects.

5. Policy towards Social Defence
Programme.

6. Employment of the Physically
Handicapped.

2.  Certain major points arising from 
the Conference are as follows:—

(1) The Fifth Plan approach to 
Social Welfare and the stra-
tegy proposed therefor  was 
endorsed.

(2) The Integrated  Child Deve-
lopment Services Programme 
was approved.

(S) Increasing  participation  of 
Voluntary agencies in* the im-
plementation of Social Wel-
fare Schemes  and Program-
mes Was highlighted.

(4) A higher priority  for socflal 
defence was recommended. It 
was also  urged that  social 
defence should be included in 
the Centrally sponsored Sec-
tor.  Existing soeial  defence 
legislations and their imple-
mentation should be review-
ed  for  meeting  emerging

4, W74 ' - ■  Oml Attfto&rs \: - - ixa.
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needs of modern society and 
organisational  capability  at 
all levels Should  Be streng-
thened.

(5) Financial incentives like ex-
emption Irom income tax etc. 
should be offered to employ-
ers  appointing  Physically 
Handicapped persons.  There 
should also be reservation of 
posts for the handicapped and 
State Governments should in-
stitute their own schemes of 
awards to  outstanding  em-
ployers  of the handicapped 
and the most efficient physi-
cally handicapped employees.

Credit Facilities for Tribals from Co-
operative Institutions

1672. SHRI V. MAY AVAN:

SHRI P. A. SAMINATHAN:

Will the Minister of AGRICULTURE 
he pleased to state:

(a) whether a suggestion has been 
made to the State and the Union Gov-
ernment for providing credit facilities 
for tribals from cooperative institu-
tions for certain consumption needs; 
and

(b) if so, how far this  has been 
accepted?

THE MINISTER OF STATE IN THE 
MINISTRY  OP  AGRICULTURE 
(SHRI ANNASAHEB  P. SHXNDEj:
(a) Yes Sir. The Study Team on co-
operative structure in Tribal Deve- 
lopment Project Areas, appointed by 
the Government of India has, inter 
alia recommended that loans for con-
sumption purposes may also be pro-
vided to Tribalsr through primary cre-
dit societies and recovered from the 
price of minor forest produce deli-
vered by them to the societies  The 
Girijan Cooperative Corporation, Vi- 
eakhapatnaxn, has been recognised by

the Reserve Bank of India as a Cen-
tral financing agency for provision of 
credit facilities to tribals through co-
operative societies. Under the scheme 
approved for the purpose, a portion of 
the scale of finance to be made avail-
able to tribals is to be advanced in 
the form of domestic requirements.

fb)  The recommendation has been 
accepted for implementation  in thO 
Tribal Development Project Areas.

Steps taken to produce more Sugar 
for Export

1673.  SHRI E. V.  VIKHE PATH*: 
Will the Minister of AGRICULTURE 
be pleased to state:

(a) what steps Government  have 
taken  recently or  propose to take 
during the year 1973-74 to increase 
sugar production so that more foreign 
exchange could be earned by export-
ing surplus sugar,;

(b) whether  Government  have 
drawn any  specific plan to release 
more and more sugar for purposes of 
export; and

(c) if so, the bread outlines there-
of?

THE MINISTER OP STATE IN THE 
MINISTRY  OP  AGRICULTURE: 
(SHRI B. P. MAURY A): (a) to (c).
The policy of partial control,  and 
grant of excise rebates for excess pro-
duction, have already helped to aug-
ment sugar production.  Efforts  are 
being made to accelerate,  as far as 
possible, the implementation of licen-
ces issued in the past for new facto-
ries and for expansion  of existing 
units. Cane development, both quan-
tity and quality-wise is being given 
due attention. The Government have 
every intention to maximise sugar ex-
ports this year consistent with the 
production prospects,  minimum  re-
quirements for domestic consumption 
and the prevailing international price 
of sugar.
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WilI the Mlzii»ter ot AGRICULTURE

, ;..4«t),;̂ |pê *jr. Goŷ rnmeut are aware
peapcentage of 

**ug*tr qont̂ nt ip. ^v ĉwie frown in 
India in general azid Î harashtra in 
particular "is going down gradually;

(h) whether  Government  have 
sponsored any research to find out the 
cauaesof this phenomena; and

(c> whether any effiort either  at 
Government or private research insti-
tutional level is ‘being made to de-
velop new variety of sugarcane with 
Jo£$h percentage of sugar contents, if 
«q, the highlight̂ thereof?

, tfjif Breeding  Institute,
; Sug*jr- ■
.. ' - the All'
tirii<>ia ' Coordil̂ ted - iSSŷ t. jc*u ■. Sugar— 
caiie Improvement ■■; wittf  research- 
centres in the major sugarcane grow-
ing aireas ;df ‘the ortented -
their êsefir&h pin>̂ aim̂  ̂ towards, 
fihdin# jtoiutibn ' to these ■ problems.

(c)  JSîearcane Breeding Institute, 
Cojinihatore Jbias eyplŷ d 10 varieties 
which' ave . eariy mattering with high-' 
sucrose ĉ t̂̂ aoi. Someofthese varie-
ties have 19-20 pê cent sucrose in 
juice Bvexp at ID months age of the- 
crqp. Presently,  these varieties are 
un̂ er multi-lacatipn testing all over 
the country. In addition, the partici-
pating centres under the Coordinated 
Projects have also been engaging in 
breeding varieties  suitable to their 
respective regions  by  utilising  the 
‘Chiff’  (i.e. true seed) supplied from 
the Sugarcane Breeding Institute.

THE MINISTER OF STATE IN THE 
MINISTRY  OF  AGRICULTURE 
tSHRI ANNASAHER P. jSHINDE): 
Xa> The percentage of sugar content 
in sugarcane grown in India In gene-
ral is not going down gradually. The 
perf̂enfcage had increased from 9.33 in 
1969-70 to 9.79 in 1970-71 and 10.04 
in 1971-72. It, however, went down to 
.9,60 p̂ r .rj?p*t in. 1973r73,  ,

In th<£ -J'cj»se of Maharashtra  it In-
creased from 10.76 In 1909-70 to 11.29 
$ri 1070-71. In 1971-72 and 1072-73, 
however, the percentage declined to 

and $0:73, îspectiVely.

(b> The I>epartment of Agriculture 
had constituted an Eatpert Committee 
to go into the question of low recove
ries in the country in general, and in 
Maharashtra in particular.

The Ctxmmtttee amongst others re-
commended the breeding of new va-
rieties with higher percentage of su-
gar, in’ addition to .re-
jwueh ia ertifidffl «eane fipeneri, -long 
•*e*m Mtatets > ofx- texxrg<ttiieviBertilitter» on 
loil productivity and plant pzô ection.

As far the work on artificial cane 
ripeners, it may be  mentioned that 
the spraying of 9 month old sugar-
cane crop with a chemical called cy- 
eocel on CCC at t)̂ raate q£ 4 ĵgs. /hec-
tare showed a sigmflcant improvement 
in the juice qualify,,to 70 days after 
spraying in difficult %& rlpep. condi-
tions of aou£&r’>e#Ht Q9safi»tMl regions o£ 
Tamil Nadu and Andhra Pradesh.

Sbcperxmei3$$ on the effect jof inorga-
nic fertilizers on sucrose content Jhay e” 
been in progress at Padagaon in Ma-
harashtra and the results will become 
avisftlahle: only aftertheconcliiaiori of' 
these exp̂ Finaents.

With a view to emmre 4i«ease-free, 
quality ûgdfcaae aaed which is ymnr 
essential fn̂ iiTop̂  3#lds, 
dation Seed Production  Programme- 
has been initiated !a»t year at 9 
ed centres, ; In addition, research on 
Plant - Protection  i»roblem---£hr©ugb 
chemical and mê s—4ias
«been intenasfled, It Has  been 
*§i*t ifak* ><a»s*lio«ttaaja f̂ phô tys, Ha» 
•successffiudl̂ ĉ̂ ;̂3o<̂fl.;|̂orerr ■■
Itv '
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* aptiffpf neiwrtw, imt

1075- 6|m R V. WKm& PAKU*: 
Will the Minister of AGKlCUI/mttK 
Jbje phased ?tP st*1*e;

(a) th*e fĉ ts o#  t̂ e price of
s**£$r Mis  î r̂ ^ed w#h ÎfeCt
tffQflfi I5£h |3ecwbjer, X$73;

Cb) wheither Government, while in-
creasing sugar price, have taken into 
consideration the post pf transporta-
tion of sugarcane from farms to the 
factory premises incurred by the Co-
operative Sugar Factories; and

(c) ii not, the reasons therefor?

THE MINISTER OF STATE IN' THE 
MINISTRY  OF  AGRICULTURE 
(SHRI B. P. MAURYA): (a) The ex-
factory prices of levy sugar for 1&73- 
74 season have been revised from 15th 
rH>cembci\ 1973, on the basis of $he 
fresh cost schedules recommended by 
the Tariff Commission  in its latest 
(September '73) Report, already laid 
on the Table of the Sabha, and the 
estimated duration of  the crushing 
sedson, recovery of sugar etc. as re-
ported by the Sugar factories, before 
the commencement of the current su-
gar season.  The revision resulted in 
increases in some zones and decrease* 
in others.

Cb) and (c).  The zone-wise cost 
schedules worked out bgr the Tariff 
C?onurtiairffljri include guggreane .trans-
port charges from  out-station cdpe 
centres, after taking into account the 
rebate of 32 paise per quintal allow-
ed in the minimum cane-prices pay-
able by sugar factories.
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VMgniias ullottedi 1o Bihar duriag 
August, 1874

1677. SHRI SATYENtXRA NARAYAN 
SINHA: Will the Minister of AGRI- 
'CULTURE he pleased to state:

(a)  the  quantity  of  foodgxadns 
^Uotted  to  Bllmr month wise  since 
August, 197S upto January, 1974;

<b> whether there has been a cut In 
ĥe allotments; and

* (c) if so, the reasons thereof?

THIS MINISTER OF STATS IN THE 
MINISTRY  OF  AGRICULTURE 
(SHRI ANNASAHEB  P, SHINI>E):
(a) A statement Is attached.

(b)  and (c). Allotments trom the 
Central Pool are  made keeping in 
view the availability of stocks in the 
Central Pool* the needs of all deficit 
States, market  availabilities,  price 
position and other relevant factors. 
With the arrival of kharif grains in 
the market, the allotments of several 
States including that of Bihar were 
reduced from September 1973.

Statement

Foodgrains allotted to Bihar

(In *ooo Tonnes)

M o n t h  W h e a t  C o a r s e -  T o t a l

grains

August, 1973 • • • m • 45*0 45*o

September, 1973 * • • e • m 3S*o 35*0

October, 1973 35*0 * • 35*o

K m»ba» 1973 . 20' O 5*0 25-0

Oeeember, 1973 . • • • m • • 20*0 5*o a5*o

January, 1974 • M • * 0 . 20*0 50 25*0

I«r*

1678. ««n*f ftns  :  wr

Own, «n m «n n

aren%  *̂rr :

(v) w«r srvrerfrnff ira

«r̂ TPp?nfr

** % }

v) w t  T ^'T ^  wwnfr 

t w  fkxrft wntfkzr;  «rtr

(*r) t̂ f wtfkzr

5P=5rv)r <n: r̂arvf m  

qrrTforftre* mm Pinar n̂ pmr Sr

?fV vrrtft t ?

ftwi Wl< ypFrnv vHnwii

wr tiwfh fkvirnr if iroft1 (sit 
nfto  cvm) (w) %  («r).

yfrftrq- f̂=mr fWrsr Tmff ir q*nsr 

âcr̂ qpr %sflremim m wm ŝm  *nc 
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Folley to pdce of YiMigiiti
' and Gvotwd̂ Nnt Oil

1680. SHRI D. P. JADEJA:

SHRI ARVUSTD M. PATEL:

Will  the Minister of AGRICUL-
TURE be pleased to state:

(a)  whether Government's atten-
tion has been drawn to the fact that 
within  hours  of  Government 
announcement of a substantial rise in 
the price of vanafvptili on the ground 
that its chief ingredient giound-nut
oil wa.-, selling at higher prices, there 
has been a sharp spurt in the ground-
nut oil,

Cb) if so, how far Government have 
succeeded in arresting the pricers of 
such commodities; and

(c)  what is the future policy of 
Government in this regard?

THE MINISTER OF STATE IN THE 
MINISTRY  OF  AGRICULTURE 
(SHRI B. P. MAURYA): (a) to <c). 
While the announcement of increase 
in the prices of vanaspati was made 
by the Government in the afternoon of 
the 1st February, 1974, the prices of 
groundnut oil had staged an increase 
even a day or two earlier.  In fact, 
ever since the later half of Decem-
ber, 1973, the prices of groundnut oil 
have been ruling at unusually high 
levels due to various reasons, inspite 
of production being estimated to be 
better this year. The State Govern-
ments have already been requested to 
tighten their measures for dehoard-
ing and curbing speculative activities.

Setting up of Shipyard in the Western
Zone

1681. SHRI D. P. JADEJA:

SHRI P. M. MEHTA:

Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state:

(a)  whether the Committee to re-
commend location for setting ud ship
yard in the Western Zone has recom-
mended Hajira Port in Gujarat  as 
one of the best locations;

Cb) if so, the decision taken by 
Government; and

(c> the outlines thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY  OF  SHIPPING  AND* 
TRANSPORT (SHRI PRANAB KU-
MAR MUKHERJEE): (a) to (c). The 
report of the Techno-Economic Work-
ing Group, which was set up to eva-
luate various sites proposed by the 
State Governments, including Hazira, 
is under consideration  and no final 
decision has so far been taken' with 
regard to the location of New Ship-
yards in the country.

Present Food Policy including Aboli-
tion of Food Zones

1682. SHRI D. P. JADEJA:

SHRI VEKARIA:

Will the Minister  of AGRICUL-
TURE be pleased to state:

(a) whether looking to deteriorat-
ing situation of foodgralns in many 
States, the Union Government are 
considering to change the present food 
policy  including  abolition of food; 
zones; and

(b) if so, the gist thereof?

THE MINISTER OF STATE IN TH3T 
MINISTRY  OF  AGRICULTURE - 
(SHpai ANNASAHEB  P. SHINDE):
(a) and (b). There is no proposal to 
abolish the existing Food Zones. How-
ever, Government have recently ad-
vised the State Governments to re-
move restrictions on the movements of 
coarse grains within their respective 
areas and to modify the existing res-
trictions on inter-State movement of 
coarse grains to make it possible foer 
sponsored agents  of State  Govern-
ments to purchase and move  coarse 
grains from other States.

A review of the Food Policy is held 
periodically in consultation with thfr
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State €ferVertfiW»«rt»«  Jfor thia pur- 
4̂000, a conference ô %he Chief Mihi»*~ 
ters Is going to be held at New Delhi 
-d tiring March, 1974.

JUq̂ ittlM «f Mla> OAce Xitetty

1683. SHRI D. F. JADSBJA:

SHRI ARVIND M. PATEL:

Will the Minister of EDUCATION, 
SOCIAL WELFARE AND CULTURE 
be pleased to state at what stage the 
matter stands in regard to the acquisi-
tion  of  India  Office  Library at 
London?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION  AND 
SOCIAL WELFARE  AND IN THE 
DEPARTMENT OF CULTURE (SHRI 
D. P. YADAV): The draft agreement 
for arbitration received from the U.K. 
Government is still under examina-
tion.

Suicide by Chief Conservator of 
Forests, Rajasthan

1684,  SHRI KRISHNA CHANDRA 
HALDER: Will the Minister of AGRI-
CULTURE be pleased to state:

(a)  whether the Chief Conservator 
of forests of Rajasthan had committed 
suicide on 1st February, 1974 follow-
ing the rejection of his proposals by 
the Central Officials at New Delhi; and

(b> the reaction of the Government 
thereof?

THE MINISTER OF STATE IN THE 
MINISTRY  OF  AGRICULTURE 
(SHRI ANNASAHKB P.  SHINDE): 
(a> and (b). The information is being 
collected from the  Government  of 
Rajasthan and wffcl be placed on the 
Table of the Sabha as soon as it has 
W&en reemlMM. t&wki the Stale Gov-

tmmmebm  *£****•» «•>

1685. CHANDRA
H ALDER: w m tte Minister of AGRI
CULTURE be pleased to state:

(a)  whether  Central Government 
have cut  the  quota of rice by ten 
thousands tons to the West Bengal in 
Joihiary, 10*74?

<b) whether Government are aware 
of the fact that the West Bengal Gov-
ernment are issuing “due slip”, in-
stead of full ration; and

(c)  how it will solve the food pro-
blem?

THE MINISTER OF STATE IN THE 
MINISTRY  OF  AGRICULTURE 
(SHRI ANNASAHEB  P. SHINDE):
(a) West Bengal Government was ini-
tially allotted 10,000 tonnes rice from 
the Central Pool foi December, 1£73. 
On the request of the State Govern-
ment, additional ad Hoc allotment of
10.000 tonnes was made only for that 
month.  Since  January, 1974  We"St 
Bengal is being allotted 10,000 tonnes 
rice per month.

(b) Distribution  of  foodgrains 
through fair price/ration shops in a 
State is the responsibility of the State 
Government.  West Bengal Govern-
ment have reported that they are not 
contemplating any reduction in’ rice 
ration quantum at present.

(c) By increasing  the production 
and intensifying Internal procurement.

Distribution of Essentia] Commodities 
through Fair Price Shops

1686. SHRI  MUKHTIAR  SINGH 
MALIK:

SHRI BIRENDER SINGH 
RAO:

Will the Minister of AGRICULTURE 
be pleaded to state:

(a)  whether Government have any 
proposal under consideration to launch 
a neW experiment in the distribution 
of essential CMMBn&KMlities through fair
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shops l&te stigsttv whtsAt; V&nfes- 
;p*tif Cfrstf, aa& Kerosene Oil; ao&d

(b> if so, tiudn points of th« pro-
posal?

THE MINISTER OF STATE- IN THE 
MINISTRY  OF  AGHICULTUHE 
(SHRI ANNASAHCB P.  SHINDE):
(a) No, Sir.

(b) Does not arise.

Streamlining the working: of Agricul-
tural Research Bodies

1688,  SHRI R. V. SWA MIN A THAN: 
Will the Minister of AGRICULTURE 
be pleased to state:

(a) whether the Union Government 
plan to  streamline the  working of 
agricultural research  bodies in  the 
country;

(b) if so, the reasons for the same;

fc; when the final decision in this 
regard is likely to be taken; and

(d)  the salient features of the pro-
posal for the  streamlining* of these 
bodies?

THE MINISTER OF STATE IN THE 
MINISTRY  OF  AGRICULTURE 
(SHRI ANNASATO  P. SHINDE):
(a) to (4>* In terms of the provisions 
in the Constitution, both Centre and 
the States are to share the responsi-
bility for agricultural research in the 
country.  In the States, the Depart-
ment of Agricultue and/or the Agri-
cultural University  are responsible 
for agricultural research.  Agricultu-
ral Universities have been establish-
ed in the various States to assume 
responsibility for teaching  research 
and extension education.  According-
ly agricultural  research  has been 
transferred to the Agricultural Uni-
versities in most of the States, and is 
M process in the remaining States.

2. At the Centre, the Indian coun-
cil of A&ricni&i*r«l Research* which 
was »efc up im 1929, is charged

of- tmdertaJdi**, ai?3ii&tf, 
promoting  eaOrdinattô agficul-

tiital research and animal husbandry 
edttcatitin &nd research in the coniaf- 
try.  The Council has under its fokf 
various Research Institutes located it/ 
different parts of the country and also 
provides linkages and support to re-
search carried out in  Agricultural 
University and elsewhere. The Indian 
Council of AgricuHural Research En-
quiry Committee set up by the Gov-
ernment in Juno 1972, had suggested 
some changes in the organisational set-
up of the Indian Cot»neil of Agricul-
tural Research, in its Report submit-
ted to the Government. The Govern-
ment of India after giving  careful 
consideration to the recommendations 
made by the Enquiry Committee, took 
specific decisions on the reorganisa-
tion of the Indian Council of Agricul-
tural Ri search, which, together with 
the reasons therefor, were indicated 
in the Statement laid on the Ta«ble of 
the Sabha by the Minister of State in 
the Ministry of Agriculture on 12th 
November. 3 973.  These decision re-
late to (1) reorganisation of the Indian 
Council of Agricultural Research. (2) 
establishment of a  Departanaejrit  of 
Agricultural Research and Education*
(8) recruitment procedures, (4) deve-
lopment of appropriate personnel po-* 
licy. (5) pay scales for agricultural 
scientists, (6) decentralisation of fin-
ancial and administrative authority to 
the Institutes, etc. A Department ot 
Agricultural Research and Education 
has already been  established  with 
effect from 15th December, 1973. Ac-* 
tion is under way for implementing 
the other decisions of the  Govern-
ment. An Officer on Special Duty at 
the level of Joint Secretary has been 
appointed for this purpose.

Seminar of Slum Clearance at ItelXrt

1689. SHFT R. V. SWAMINATHAN: 
SHRI SATYENDRA

NARAYAN SINHA:

Will the Minister of WORKS ANO 
HOtJSING be pleased to slate:

(a)  whether the  Central Govern̂ 
ment has taken the decision to bring 
more dtlei in slum plan;
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(b) if so, whether a  two-day all 
India seminar on slum clearance and 
improvement was held at New Delhi 
on the 5th February,  1974 and the 
outcome of the Seminar; and

(c) the allocation made in this re-
gard during the Fifth Flan?

THJE MINISTER OF STATE IN THE 
DEPARTMENT  OF  PARLIAMENT-
ARY AFFAIRS AND IN THE MINIS-
TRY OF WORKS  AND  HOUSING 
(SHRI OM MEHTA); (a)  The Envi-
ronmental  Improvement  Scheme in 
Slum Areas is proposed to be extended 
to all towns with a  population of 3 
lakhs and above in the Fifth Flan.

(b)  The  All India  Seminar on 
“Slum Clearance and  Improvement” 
was organised by the Centre lor Train-
ing and Research in Municipal Admi-
nistration at the Indian Institute  of 
Public Administration on February 5 
and 6, 1974.

(c) The conclusions  an̂  recom-
mendations of the Seminar are await-
ed  A provision of Rs. 105.47 crores 
la proposed in the State Sector for the 
Environmental  Improvement Scheme 
in Slum  Areas in the  Draft Fifth 
Plan.

Expertment by National Seeds Corpo-
ration in Production of Hybrid Seeds

1690.  SHRI R V. SWAMTNATHAN: 
Will the Minister of AGRICULTURE 
be pleased to state:

(a)  whether  the  National Seeds 
Corporation is currently engaged  in 
producing hybrid seed's  which  will 
give high yields in limited fertiliser 
conditions;

(*b) if so, how far this experiment 
has proved successful;

fc> whether NSC was also experi-
menting with a new variety of paddy 
seeds in the southern  region which 
could yield optimum  production in 
that region; and

(d) if so, the results thereof?

THE MINISTER OF STATE IN 1HS 
MINISTRY  OF  AGRICULTURE 
(SHRI ANNASAHEB P. SHINDE): (a) 
and (b). The National Saeds ’Corpora-
tion undertakes production of hybrid, 
seeds of varieties which are officially 
released and  also pre-release multi-
plication in respect  o£  promising 
varieties evolved by  the  All-India, 
Coordinated Research Projects.  The 
Corporation has not taken up  any 
specific experiment for production of 
hybrid seeds which will give  high 
yi ?lds in limited fertilsier conditions. 
The iertihser  recommendations  are- 
made by the I.C.A.R. as a result of 
agronomic investigations  under  the 
Coordinated Research Projects.

(c)  and (d). Experiments 1 work on 
evoluation of new varieties of paddy 
is carried out by the all-India Coor-
dinated Rice  Improvement  Project. 
The National Seeds Corporation mainly 
produces paddy seeds of varieties of 
all-India Importance, such  as  Jaya, 
IR-8 Son a. Vijaya, IR-20 and Kaveri 
which are quite popular in the South. 
The Central sub-Committee on  the 
Release of Varieties recommend s the- 
release of promising varieties  based 
upon the available data from  the 
trials conducted on these varieties.

Meeting of Agricultural Experts ftr 
Bangfcek

1691.  SHRI R. V. SWAMINATHAN: 
Will the Minister of AGRICULTURE 
be pleased to state;

(a) whether a high level meet ot 
agricultural experts  took  place in 
Bangkok On 16th January, 1974;

(b) if so,  how  many  countries 
attended the conference; and

fc) what were the subjects discuss-
ed?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE CSHRT 
ANNASAHEB P. SHINDE): (a). Yes. 
A meeting of the Expert  Group  of 
Agricultural Development In Asia and 
the Far East was convened jointly by 
the Economic Commission for Asia and 
the Far East and tibe Food  Agvlcai*
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the Food, aad Agriculture  orgaoisa- 
tiOn of the United Nations at Bangkok 
from 16th to 21st January, 1974.

(b). The meeting was attended by 
Experts  from  seven  countries, viz., 
Australia, India, Indonesia, Malaysia, 
Japan, Pakistan and Thailand.

(c). The following  subjects  were
discussed:

<i) Review of high priority eco-
nomic and social problems cX 
Agricultural development and 
Planning in the  context  of 
overall development  at the 
national level.

(ii) Review  of economic  and
social aspects of agricultural 
development  in a  regional
perspective; review  of  past 
efforts and progress made in 
regional cooperation.

(iii) Identification of  priority
economic and social  poli-cy 
problems of agricultural deve-
lopment  for  regional study, 
consultation  and machinery
required for implementation.

Legislation for Ceiling On Urban 
Property

1692. SHRI RAMACHANDRAN 
KADANNAPPALU:

SHRI VAYALAR RAVI:

Will the Minister of WORKS AND 
HOUSING be pleased to reefer to the 
reply given on the 6th August. 1973 
to Starred Question No. 204 regarding 
Ceiling on Urban property and State:

<a) the names of States which have 
already passed legislation fixing ceil-
ing on urban property; and

(b)  the reasons for the unreason-
able delay in the enactment of these 
legislation In different States and the 
steps taken by the Central Govern-
ment to persuade the State to imple-
ment the decision in this regard as 
early as possible?

8481 LS—6

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS AND IN THE  MINISTRY 
OF WORKS AND HOUSING  (SHRI 
OM MEHTA): (a) The Legislatures of 
the States of Jammu and Kashmir, 
Madhya Pradesh Rajasthan, Bihar and 
Punjab have passed legislations im-
posing ceiling on urban property.

<b) The Jammu & Kashmir Urban 
Property (Ceiling) Bill, 1971  became 
an Act on 11 October.  1971,  after 
receiving the assent of the Governor.

As a Ĉentral  legislation  on  the 
subject is under consideration,  the 
assent of the President for the other 
Bills has not been accorded.

The States of  Andhra  Pradesh, 
Gujarat, Madhya Pradesh, Uttar Pra-
desh, Bihar, Kerala and Mysore have 
already taken steps to pass suitable 
law prohibiting alienation  of  urban 
property for a temporary period until 
such time as a legislation imposing a 
ceiling on urban property comes into 
force in their States.  All the States 
have been addressed impressing upon 
them the advisability of passing such 
a legislation in their States.

Deboa riling of Foodgrains

1698: SHRI BHOLA MANJHI: Will 
the Minister of AGRICULTURE be 
pleased to state:

(a) whether Central  Government 
have tried to dehoard foodgrains from 
the hoarders recently;

(b) if so, the facts thereof; and

(c) the names of the States where 
Government dehoarded foodgrains?

THE MINISTER OF STATE IN THE 
MINISTRY  OF  AGRICULTURE 
(SHRI ANNASAHEB  P.  SHINDE):
(a) and (b). The Government of India 
have a constantly impressed upon the 
State Governments the need to enforce 
strictly the  various  food  control 
orders.  The State Governments are 
taking  action  accordingly.  The 
State Governments have strengthened
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their enforcement machinery to deal 
effectively With block-mark eteers $nd 
boarders,  Anti-hoarding orders have 
been issued by several State Govern-
ments fixing maximum limits of the 
quantity of foodgralns that may  be 
stores  by  traders,  producers  and 
consumers.  In the States and Union 
territories where 'wholesale  trade in 
wheat has been taken over maximum 
stock-limits have been fixed for regu-
lating retailers business in wheat.  In 
view of the present difficult conditions 
created by high prices and shortage of 
essential commodities and  artificial 
bottlenecks In their distribution the 
Government of India Have also advised 
the State Governments to invoke the 
provisions of the Defence of  India 
Rules,  1971  for  regulating various 
matters relating to essential commo-
dities including  foodgrains,  and  to 
use the powers under the Maintenance 
of Internal Security Act, 1971 against 
persons indulging in hoarding, black- 
marketing and other anti-social acti-
vities prejudicial to the maintenance 
of essential supplies.

(c)  The required up to date infor-
mation is being collected and will be 
laid on the table of the Sabha.

Attaching of radar fceftector or cats 
eye as top mark on buoys

1694. SHRX  MALLAKNA: Will
the Minister of  SHIPPING  AND 
TRANSPORT be pleased to state:

(a)  whether any suggestion had been 
submitted by an experienced shipping 
captain for adoption of the Suez Canal 
system of attaching radar reflector or 
cats eye as top mark on the buoys 
which would  dispense with  costly 
lamps imported from Europe only to 
be pilferred from buoys; and

Cb) if so, the reaction of Govern-
ment thereon?

THE DEPUTY MINISTER IN THE 
MINISTRY  OB*  SHIPPING  AND 
TRANSPORT (SHRI PEANAB  MU* 
KHBRJEK):  (a)  No such suggestion
has come to the notice of the Minis-
try*.

Cb) Does not arise.

Cttrtpmttoa between India and Banhi 
in the flda of iMMnsSng

1695. SHRX K. MAX-LANNA:  Will'
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) whether there is any proposal 
under the consideration  of  Govern-
ment to explore the possibilities  of 
co-operation between India and Ruasia 
in the field of housing a major area 
of public interest in our country; and

(b) if so, the outlines thereof?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS AND IN THE  MINISTRY 
OF WORKS AND HOUSING (SHRI 
OM MEHTA):  (a). No, Sir.

(b) .Does not arise.

Financial assistance to fishermen of 
Karnataka

1696. SHRI Kl. MALLANNA:  Will
the Minister of AGRICULTURE  be 
pleased to state:

(a) whether  Central  Government 
ana aware that a marior fish famine 
struck the coast of Karnataka  in 
1972-73;

(b) it so, the financial assistance 
extended by Central/State Government 
to them and on what terms; and

(c) the policy of Government so far 
on the Question of recovery of loans 
towards the machanisation of boatsT

THE MINISTER OF STATE IN THE 
MINISTRY  OF  AGRICULTURE 
(SHRI ANNASAHEB  P.  SHINDS):
(a) Yes, Sir. Macfcorel and  Sardine 
fisheries  were  very  poor  during 
1972-73.

(b)  The position has been  ascert-
ained from Government of Karnataka. 
They sanctioned a sum of Rs. 25 lakh* 
as interest free loan at the rate of 
t̂8. 250 per family to help fishermen 
tide over the famine situation arising
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out of failure of sordine and mackerol 
fisheries during 1972-73.  The  loan 
was required to be repaid in 25 monthly 
instalments*  the  recovery  comenc- 
ing from November  1073  and  no 
recovery to be made during the mon-
soon {months ot June, 'July, August 
and September.  In all a sum  of 
Rs. 23.75 lakhs was actually disbursed 
and the distribution was  arranged 
through the  Fisheries  Cooperative 
Societies.

(c)  According to the State Govern-
ment of Karnataka, the loans advan-
ced by them for the  purchase  of 
mechanised beats are  recoverable in 
45 monthly instalments, there being no 
recovery during the monsoon months 
of June, July August and September. 
Interest is charged at 5& to 6 per cfent 
as fixed by the State  Government 
from time to time.  However, as the 
failure of  moclcorel  and  sardine 
fisheries during 1972-73 affected the 
fishermen operating shore soines, and 
not the fishermen  operating  mecha-
nised fishing beats engaged mainly on 
shrimp trawling, the ‘Government of 
Karnataka have not  changed  the 
policy in 'regard to recovery of loans 
from mechanised fishing beats during 
the year 1972-73.  In 1970-71, when 
there was a failure of prawn fishery 
that Government ordered  postponed 
of recovery of instalments of loan due 
during that year  from  machanised 
beat owners

Cost of production of sugar and 
reasons for its rise in price

1697. SKeRI S. P. BHATTA-
CHARYYA:

SHRI RAMKANWAR:

Will the Minister of AGRICULTURE 
be pleased to state:

(a)  what Are the real cost of pro-
duction of sugar per quintal; and

(b> the reasons why the  price of 
sugar in the market is going much 
beyond the buying capacity of  the 
people?

THE MINISTER OF STATE! IN THE 
MINISTRY  OF  AGRICULTURE 
(SHRI B. P. MAURYA): (a> A state-
ment showing the ex-factory prices of 
sugar as notified by the Government 
in December, 1973 on the basis of the 
Tariff Commission’s Cost  Schedules 
for sugar produced in 1973-74 season 
is laid on the Table of the House. 
[Placed in Library. See No. LT-6304/ 
74J.  These "prices, which include  an 
amount of tRs. 12.60 per quintal in all 
the zones as return on Capital, are 
applicabe to 70 per cent of the produc-
tion collected as levy by the Govern-
ment. Further, these prices are based 
on the minimufcn cane prices notified 
for different Factories by the Govern-
ment, but under the policy of partial 
control most of the factories pay much 
higher prices than the notified prices 
for the cane. Consequently the actual 
cost of production  of sugar will be 
much higher. Roughly, it will increase 
by Rs. 10 per quintal of sugar for 
every Re, 1 increase in the price paid 
for  sugarcane.  The  factories  are 
generally able to recover the extra cost 
on production  of sugar  from their 
higher realisations on disposal of free 
sale sugar.

(b)  A reasonable  portion  of  the 
requirements of the domestic  consu-
mers met by the distribution of levy 
sugar through fair price shops at a 
fixed price of Rs. 2 15 per  kilogram 
since the 1st December, 1972.  Only 
such of those as require more sugar 
have to go in for the free sale sugar, 
the price of which is governed by the 
normal law of demand and  supply 
apart from its bearing a higher excise 
duty.

Procurement by F.C.L during Kharif
crop

1698.  SHRI  S.  P.  BHATTA-
CHARYYA : Will  the  Minister  of 
AGRICULTURE be pleased to state:

(a) inspite of sufficient production 
of Kharif crop in the year 1973-74 the 
reason why procurement by F.C.I. is 
lagging behind; and

(b) what are the specific reasons?
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THE MINISTER OF STATE IN THE 
MINISTRY  OB*  AGRICULTURE 
(SHRI ANNASAHEB  P.  SHIN'D®): 
'(a) and (b). Although the  procure-
ment by the F.CJ. and other procuring 
agencies during the Xharif Marketing 
Season 1973-74, so far, has been gene-
rally better than in the corresponding 
period of last year in some of the 
States the progress of  procurement 
has been slow.  Some of the  main 
reasons for the same are “as follows:—

(1) Damage to the crop on account 
of late rains, adverse weather 
conditions at the time of har-
vesting, infestation etc. in some 
States.

(2) Higher prices of  foodgrains 
in the open market compared 
to the procurement prices.

(3) General price rise in the case 
of other commodities has also 
adversely affected the pace of 
procurement.

(4) A tendency on the part of pro-
ducers and others to hold back 
the grain in the expectation 
of better prices later in the 
year.

(5) A tendency on the part  of 
producers  to hold back the 
produce in order to replenish 
their stocks for consumption, 
which have  been  severely 
depleted due to the drought 
conditions prevailing in 1971- 
72 and 1972-73.

(6) A general climate and psycho-
logy of scarcity.

(7) Lack of consensus  amongst 
the various political  parties 
about  the  procurement 
effort.

Requirement of engineers

1699.  SHRI I>. R. SHBNOY: Will the 
Minister of  EDUCATION,  SOCIAL 
WELFARE AND CULTURE be pleased 
to state:

(a)  the total number of new en-
gineers required for the  period of 

1974—79, and

(b)  the provisions made for the re-
quirement of these engineers?

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND  CULTURE 
(PROF. S. NURUL HASAN): (a). A
Working Group appointed  by  the 
Planning Commission has  estimated 
that about |2,12 800 jetngineerlng gra-
duates and diploma holders would be 
required during the 5th plan at the 
envisaged rate of 5.5 per cent growth 
in the national income.  If the rate 
of growth is slower, the number of 
engineers required would be less.

<b) The fuH utilisation of the exist-
ing admission capacities in engineering 
colleges and polytechnics would ensure 
the  availability  of  about  2,21,100 
engineering graduates  and  diploma 
holders

Foodgrains for Maharashtra and lift-
ing ban on Inter-State movement of 

coarse grains

1700.  PROF. MADHU DANDAVATE: 
Will the Minister of AGRICULTURE 
be pleased to state:

(a) whether the Chief Minister of 
Maharashtra met the Union Minister 
for Agriculture on January 21, 1974 
to secure maximum Central assistance 
for food and pleaded for lifting the 
ban on the inter-State movement of 
coarse grains; and

(b) if so, what was the outcome of 
this meeting?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
(SHRI ANNASAHEB P.  SHINDE):
(a) Yes, Sir.

(b)  The allotment of foodgrains for 
the month of February,  1974,  for 
Maharashtra as increased to 1,50,000 
tonnes from 1,30,000 tonnes given tor 
January, 1974.

To improve the availability of food-
grains restrictions on the inter-State 
movement Of coarse-grains have been
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tiAxed since 24th January, 1974 so as 
to allow the purchase and movement 
of coarse grains outside the  States 
by the sponsored agents of the State 
Government.

Exception to surcharge imposed by 
Xndia/U.K., conference

1701. PROF. MADHU DANDAVATE: 

SHRI G. Y. KRISHNAN;

Will the Minister of  SHIPPING 
AND TRANSPORT  be  pleased  to 
state:

(a) whether his Ministry has taken 
exception to the 20 per cent surcharge 
imposed by India/U.K. Conference on 
the 29th October, 1973; and

<b) if so. the reaction thereto?

THE DEPUTY MINISTER IN THE 
MINISTRY  OF  SHIPPING  AND 
TRANSPORT  (SHRI  PRANAB 
KUMAR MUKHERJEE): (a) Yes, Sir.

(b) As a result of the strong protest 
made by  Government, the vigorous 
efforts made by Indian member lines 
of tlndia/U.K.  Conference  and  the 
steps taken to remove congestion  in 
Bombay Port Trust, e.g., introduction 
of third shift with effect from 1-12-73 
the Conference subsequently  reduced 
the surcharge in stages: The surcharge 
was totally withdrawn with effect from 
25-2-1974.
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Supply «f tractos to farmers dndof 
lonrtii plan

1704.  SHRI M. S. SANJEEVI RAO: 
Will the Minister of AGRICULTURE 
be pleased to state:

<a> whether target of supply of trac-
tors to farmers for the fourth plan 
has been fully met; and

(b)  if so, number of tractors sup-
plied to the farmers?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
(SHRI ANNASAHEB P.  SHINDE):
(a) No target of supply of tractors to 
farmers was fixed by the Government 
of India*

(b)  The number of tractors  sup-
plied to the farmers  unto January, 
297#, At as under:—

Imported tractors *  .  45»5QO Nos.

Indigenous tractors 94*942 Not.

T o t a l  .  1 * 4 0 * 4 4 2   N o s .

Offer to Sri tonki tor plant breeding 
and food research

1705.  SHRI M. S. SANJEEVl RAO: 
Will the Minister of AGRICULTURE 
be pleased to state:

(a) whether an offer has been given 
to Sri Lanka for the  training pro-
gramme in the sphere of food research 
and plant breeding; and

(b) if so, the facts thereof?

THE MINISTER OF STATE IN

THE MINISTRY OF AGRICULTURE 
(SHRI ANNASAHEB  P.  SHINDE):
(a) No such specific  offer has been 
made. However, it was agreed between 
Government of India and Government 
of Sri Lanka that India would extend 
assistance wherever possible to  Sri 
Lanka for the development  of the 
latter’s sugar industry  and provide 
facilities for training. Both countries 
will exchange information on the sub-
ject. India will consider Sri Lanka’s 
request for training their personnel in

sugar-cane improvement  and  sugar 
technology. Both countries agreed that 
It would be desirable if they were in-
vited to participate in seminars, work-
shops and conferences to be held in 
either country on the subject.  A re-
presentative of the Government of Sri 
Lanka will also be invited tor parti-
cipation in the Workshop on  Soya 
Bean.

(b) Does not arise.

Prices of essential commodities la 
Gujarat and Bombay

1706. SHRI ARVIND M. PATEL: 
SHRI VERARIA:

Will the Minister of AGRICULTURE 
be pleased to state:

(a) whether the prices of essential 
commodities like foodgrains etc. were 
highest in Gujarat and  Bombay  as 
compared to other States;

(b) if so, what were the  main 
reasons; and

(c) what steps Government propose 
to take to check upward trend of es-
sential commodities?

THE MINISTER OF ST/VTE IN 
THE MINISTRY OF AGRICULTURE 
(SHRI ANNASAHEB P.  SHINDE):
(a) In Gujarat, prices of all important 
foodgrains except gram  are higher 
than those in other States. As in 
Bombay city statutory rationing  has 
been in existence in regard to some of 
the foodgrains, prices data are avail-
able only tor  bajra.  At  Bombay, 
prices of Bajra are higher than those 
prevailing in other cities.

The prevailing * prices Of groundnut 
oil, seeamum seed and ses&mum oil In 
Gujarat and  Maharashtra  are  not 
higher than those ruling In other parts 
of the country and at times they have 
been even lowear.

(b> Ube main reasons for the higher 
level of foodgrains prices are:—

<i> decline is* the production  of 
foodgrains during 1 $72*73 due j»

%
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v  severe drought conditions both 
in the kharif and rabl seasons 
and damage to 1973-74 kharif 
crops by heavy rains and floods.

di) lower mancet arrivals of major 
foodgrains during the  current 
marketing season so far (upto 
25-1-1974)*

<Ui; withholding of stocks  by pro-
ducers partly for replenishment 
and partly to provide for future 
contingencies.

5. Arrangements for importing about 
41 laid* tonnes of foodgralns were

made on cDtemerdal basis. In 
addition, a loan of 20 lakh tonnes 
of wheat was arranged from the 
U.S.S.R. Government.

6. Restriction on inter-zonal move-
ment of coarse grains have been 
relaxed since January* 1974 so as 
to allow the purchase and move-
ment of coarse grains outside the 
States by the sponsored agents of 
the State Governments.

(c)  Various  measures  have been 
taken by the Government to improve 
the availability  of foodgrains  and 
oils and to check the rise in prices:—

1. Special Rabi and Kharif produc-
tion programmes for 1973*74 were 
organised for securing increase in 
foodgrains production.

2. Announcement of guaranteed in-
creased  support  prices  before 
sowings.

3. To improve the availability of oil 
seeds and oils in the country, the 
measures taken include:

<a) efforts to raise the production of 
traditional  end nan-traditional 
oilseeds like sunflower seed and 
soyabean;

<b> fiscal incentives to  encourage 
greater utilisation of cotton seed 
and rice bran oils in the manu-
facture of vanaspati;

(c) restricting the  of groundnut
and n̂ ustarde oils in the manu-
facture of vanaspati by utilisa-
tion of several substitute oils:

(d) augmentation of supplier by ira-* 
ports to the extent feasible; and

(e) regulation of hank credit and, 
forward treeing.,

4. Intensification ot ellbrts for the
pxtMmrefften*  foodgrains from
the domestic

Farmers reluctant to sell foodgrains 
to F.CX due to gap between procure-
ment price and open market price

1707. SHRI ARVXNX> M- PATEL: 

SHRI VEKARIA:

Will the Minister of AGRICULTURE 
be pleased to state:

(a)  whether there is a gap between 
the procurement price of open market 
price of foodgrains  and hence the 
farmers are reluctant  to sell  their- 
surplus foodgrains to food Corporation! 
of India; and

(b.) if so, what steps  Government 
consider to take to reduce the gap?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
(SHRI ANNASAHEB P. SHINEHE): 
(a> and (b>. With a view to reducing 
the gap between the open market prices 
of foodgrains and  the procurement 
priccs and encouraging the producers 
to offer stocks to  public  agencies 
measures taken include (i) maximisa-
tion of production effort; (ii) cordon-
ing of the surplus areas and restric-
tions on the movement of foodgrains 
on trade account; (iii) substantial in-
crease * in the procurement prices for 
kharif cereals for  1973-74  and the 
announcement prior  to  sowing  of 
higher guaranteed minimum prices for 
rabi *1974-75 season; <Iv) tightening 4Ht 
credit facilities to reduce the boarding: 
capacity of the traders, etc.
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P lliylctoted coadttton. o f A sU tlc  Soet«ty  
Btil M ing at Oaleatfta

1708. SH R I AHVINE> M - P A T E L :
SH R I Y A M U N A  P R A SA D  

M A N D A L :

W ill the M inister o f E D U C A TIO N , 
S O C IA L  W E L F A R E  A N D  CU LTU R E  
be pleased to state:

(a ) whether the A siatic Society  
Building at Calcutta is in a dilapidated  
condition;

(b) w hether the Society resources 
are inadequate and it is  running into 
deficit financing;

(c ) whether a com m ittee under the 
Chairm anship of P rof. Satish Chandra 
of Jaw aharlal Nehru U niversity w as 
appointed for the purpose;

(d ) if so* whether the Com m ittee 
has subm itted its report;

<e) the m ain recom m endations m ade  
by the Com m ittee; and

(f)  the reaction o f Governm ent 
thereto?

T H E  D E P U T Y  M IN IST E R  IN  TH E
m i n i s t r y  o f  e d u c a t i o n  a n d
S O C IA L  W E L F A R E  A N D  IN  TH E  
D E P A R T M E N T  O F  C U LTU R E  (SH R I 
D. P . Y A D A V ): (a ) The A siatic Society 
Calcutta have a new  building < towards 
the cost o f construction of which the 
Central Governm ent have contributed 
R s. 11 lakhs) in addition to their old 
building. The m aintenance o f portions 
o f the old building has not been satis-
factory.

(b ) Y es, Sir.

(c ) A  Com m ittee w as constituted In 
1972 under the Chairm anship o f  P rof. 
Satish Chandra to review  the function-
ing o f the Society and to suggest 
m easures for its im proved working 
and tim  its further developm ent.

td> Y es, Sir.

(e ) T h e m ain recom m endations 
m ade by the Com m ittee are as fo l-
low s:—

(i) The Governm ent o f India end 
the G overnm ent o f W est Bengal 
m ay equally share the annual 
recurring deficit upto Rs. 2.20,000  
b y  w ay o f recurring grants to  
the Society. T h is also includes 
R s. 15,000 for preservation and 
cataloguing o f m anuscripts and 
Rs. 10,000 for building repairs.

(ii) A  total non-recurring grant o f 
Rs. 30,000 payable by the two 
G overnm ents put together for  
air-conditioning a sm all portion 
of accom m odation to hou9e rave 
and old m anuscripts.

(iii) The accumulated deficit o f the 
Society m ay be wiped off gradu-
ally by the Society from  its own 
resources.

(f)  The recom m endations of the 
Com m ittee are under consideration in 
consultation with the Governm ent of 
W est Bengal.

Discontentm ent among University 
teachers over grades

1709. SH R I M A D H U  L IM A Y E : W ill 
the M inister o f E D U C A T IO N , SO C IA L  
W E L F A R E  A N D  C U LTU R E be pleased  
to state:

(a ) whether Governm ent’s attention  
has been drawn to th^-w ide discontent 
am ong U niversity teachers over the 
question of grades and pay scales;

(b ) whether a dem and has been 
m ade for a  single running grade for  
all the U niversity teachers or at least 
two grades in respect o f the existfe&g 
three;

(c ) whether Governm ent are aware 
that prom otion o f only 25  per cent lec-
turers to the senior category has creat-
ed a  lo t o f discontent in  as m uch am 
m any deserving lecturers have been  
denied prom otion especially in old 
and well-estahUshed colleges; and

(d ) if  bo, the steps Governm ent pro-
pose to take to rem ove tikis discon-
tent?
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THE MINISTER OP EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(PROF. S. NURUL HASAN): (a) Gov-
ernment Have been  receiving, from 
time to  time,  representations from 
teachers, as well as teachers* organisa-
tions, regarding improvement of salary 
scales.

(b)  Demands have been made sepa-
rately for a single running grade as 
well as for two grades.

(c> No representation in this regard 
Has been received.

(d)  The question  of  revision  of 
scales of  University  and  College 
teachers, based on the recommenda-
tions made by tlae University Grants 
Commission, is under examination.

Agriculture policy for fifth Plan

1711. SHRI MADHU LIMA YE: Will 
the Minister of AGRICULTURE  be 
pleased to state:

(a) whether the Government intend 
to formulate a comprehensive agricul-
tural policy for the Fifth Plan;

(b) if so, the main features of this 
policy; and

(c) whether  this  comprehensive 
policy would also include a price policy 
■for different types of agricultural pro-
duce and their relationship with manu-
factured articles?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
(SHRI ANN ASAHEB P.  SffHNDE):
(a)  and (b). Agricultural policy for 
the Fifth Plan  is reflected  in  the 
.strategy, targets and programmes  of 
-agricultural development Indicated in 
the Draft Fifth Five Year Plan Docu-
ment brought out by  the Planning 
Ĉommission.

The two strategic  goals that the 
country has set for itself are removal 
ot poverty and attainment of economic 
self-reliance.  The Fifth Five  Year 
'Plan derives its basic inspiration from 
-these objective.

The rate of growth of output in the 
Agriculture Sector envisaged for the 
Fifth Plan period is 4.67 per cent per 
annum.  The fulfilment of the target 
will make the country not only self- 
sufficient in respect of foodgrains, but 
also leave a cushion for building  a 
buffer  stock.  The  dimensions  of 
growth in commercial crops envisaged 
. in the Plan are such as to take care 
of both indigenous and export require-
ments.  While the growth in area is 
expected to contribute to some extent 
to the targeted increase in production 
much greater reliance will be placed 
on growth in productivity. For attain-
ing the distribution of areas over 
different crops, various policies relat-
ing to pricing, “localisation” o£ irriga-
tion and other aspects of croo plan-
ning will be given pointed attention, 
or achieving the requisite growth in 
crop yields, a multi-pronged effort will 
be undertaken. The main elements of 
this effort will be: intensification of
problem-oriented research, strengthen-
ing of agricultural extension and ad-
ministration, increasing the area under 
high yielding varieties, increasing the 
consumption of chemical fertilisers and 
improving the efficiency4 of fertiliser 
use, development of local manurial re-
sources, water management, expansion 
in institutional credit, development of 
post-harvest facilities, substantial ex-
pansion of storage to support market-
ing infra-structure, effective operation 
of an agricultural price policy which 
provides for requisite  incentive for 
sustained and higher production and 
execution of land  reform measures. 
The Fifth Plan provides for a policy 
of selective mechanization aimed  at 
increasing cropping intensity and farm 
productivity. One of the endeavours of 
the Fifth Plan would be to ensure a 
subst anti alt increase in the flow  of 
institutional production credit to small 
farmers, marginal farmers and other 
weaker sections of the society.

The main objective underlying ani-
mal husbandry and dairying, fisheries 
and forestry is to achieve substantial 
Increase in production and open tap 
widely  extended  opportunities  for 
OTaall and marginal farmers and agri-
cultural labourers to get employment
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and increased  incomes  from  these 
sources

The strategy in the sphere of land 
reforms includes a programme for in-
stitutional changes,  concrete  opera-
tional  programmes,  implementation 
machinery, peoples' involvement  and 
the allocation of adequate funds for 
financing the plan.

The Fifth Flan alms at raising the 
per capita income of about 25 million 
of the poorest rural households.  An 
important direction of effort will be 
towards intensification  and enlarge-
ment of special programmes specific-
ally designed for the weaker sections, 
including tribals  and  the  weak#* 
areas in the agricultural economy.

A large-scale programme of integ-
rated area development in the com-
mand of 50 major irrigation projects 
covering about 14 million hectares is 
envisaged to be carried  out in  the 
Fifth Plan. For improving utilisation 
of irrigation potential, a number  of 
policies of measures, both in the realm 
of irrigation engineering and agricul-
tural development are proposed.

(c)  The main consideration intended 
to he kept in view in the formulation 
of policy governing agricultural prices 
for the Fifth. Plan are: CD to be an 
effective complementary measure  to 
other programmes for increasing agri-
cultural production; <113 to induce the 
farmer to plan the production of dif-
ferent crops in line with the estimated 
demand through manipulation of inter 
crop price relationship.  A  growing 
volume of procurement ai\d distribu-
tion through public  and cooperative 
agencies is  visualised in respect of 
several agricultural  commodities  to 
protect the  interests of consumers, 
particularly the vulnerable sections.

Availability off fertiliser djmeia* «*a* 
ftluiiftf «ro»

t

1712. SH»I MADHU LIMAYE; W1H 
the Minister of AflStCULTORK Ml

pleased to state:  ,

<a> whether Government have made 
an estimate of the shortfall in  the 
availability of fertilisers in the Babi 
and Kharif seasons of 1972-74;

(b) if so, the magnitude of this 
shortfall; and

(c) the steps taken by the Govern-
ment to meet the requirements of agri-
culture, especially the next  Kharif 
season?

THE MINISTER, OF STATE IN 
THE MINISTRY OF AGRICULTURE 
(SHRI ANNASAHEB P.  SHTNX>E):
(a) and (b). Yes, Sir. The shortfall in 
the availability of fertilisers, was about 
13 per cent for Kharif 73 season and 
about 30 per cent for the Babi 73-74 
season.

(c)  Efforts are being made to maxi-
mise the  production  of indigenous 
fertiliser manufacturing units and to 
import the  required  quantities  of 
fertilisers. As per current indications, 
it will be possible to meet the require-
ments of fertilisers for Kharif 74 more 
or less in full.
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Reasons for rise in price of free sale
snsw?

1716.  SHRX  JYOT1RMOY  BOSXJ: 
Will the Minister of AGRICULTURE 
te pleased to state:

<a) State-wise, retail price of free 
sale sURar as In  January, 1973 and 
January, 1974; and
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(b)  the reaeons why the Government 
through a notification  in December.
1973, allowed a substantial rise in the 
prices of free sale sugar?  1

THE MINISTER OF STATS IN 
THE MINISTRY OF AGRICULTURE 
(SHRI B. P. MAURY A): (a) A state-
ment showing Statewise the week-end 
retail prices of free sale sugar during 
January 1973 and January 1974 is laid 
on the Table of the House. tPtaced in 
Library. See. No. LT-6305/74]

<b) The notification issued by  the 
Government in December 1973 related 
to the ex-factory prices of lew sugar 
and not free sale sugar.

Imported dry milk rotting in F.CX 
godown Calcutta

1717. SHRI  JYOTIRMOY  BOSUr 
Will the Minister of AGRICULTURE 
be pleased to state:

(a) whether his attention has been 
drawn to the fact that two thousand 
bags of imported dry milk worth about
12 lakhs of rupees, are currently rot-
ting in the Food Corporation of India 
godown at Hide Road.  Calcutta; and

(b) if so, the broad outlines thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
(SHRI B. P. MAURY A): (a) and (b). 
The requisite information  is  being 
collected from the Food Corporation 
of India and will be placed on  the 
Table of the Sabha as soon as it is 
received.

Financial assistance to Artntie Society,
VVRvlftHII

1718. SHRI  JYOTIRMOY  BOSU: 
W1U the Minister  of  EDUCATION, 
SOCIAL WELFARE AND CULTURE 
be pleased to state:

<a) the total Central financial assis-

tance given to the  Asiatic Society, 
Calcutta, year-wise during the  last 
three years"

(b) whether it has been brought to 
his notice that  financial  difficulties 
have prevented the Society from com-
pleting the catalogue  of books and 
manuscripts:

(c) whether it has also been brought 
to his notice that to meet the mount-
ing expenses, money is diverted from 
funds meant for publication with the 
result that many valuable  articles 
remain unpublished! for years; and

(d) if so, what steps the Govern-
ment proposes to take to save and 
develop this Society?

THE DEPUTY MINISTER IN THE 
MINISTRY OF  EDUCATION  AND 
SOCIAL  WELFARE  AND IN THE 
DEPARTMENT OF CULTURE (SHRI 
D. P. YADAV): (a) The total Central 
financial assistance given to the Asiatic 
Society, Calcutta,  year-wise, during 
the last three years, is as follows —

Rs.

20,000

1,43,000 (includes

Rs. 61,500/ 
as balance of 
I97T).

1973 •  •  - 81,500

(b) The Society has been Represent-
ing to the Government of India  for 
additional  financial  assistance  for 
various purposes including completion 
of catalogue of books and manuscripts.

(c) A statement to this effect was 
made in an article in the daily News-
paper “The Statesman** on 14-1-1974.

(d) A Committee was constituted in
1972 to review the functioning of the 
Society and to suggest measures for 
its improved working and for  its 
further development.  The Committee 
has since submitted Its Report and its 
recommendations are under considera-
tion in consultation with the Govern-
ment of West Bengal.

1971 .

1972  -
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Guest Houses owned l»y Central Go?-
*n gfotlBB

1719.  SHRI  JYOTtRMOY  BOSU: 
Will the Minister of WORKS AND 
HOUSING be pleased to state:

(a) State-wise  number  of  Guest 
Houses owned by Central Government 
and others connected  with  Central 
G overnment;

(b) particulars of each Guest House, 
cost, rent and other expenses;

(c) number of Guest houses con-
st r ucted during the last six months, 
State-wise; and

<d) expenditure incurred in connec-
tion with the construction and main-
tenance of each Guest House?

THE MINISTER OF STATE IN THE 
DEPARTMENT  OF  PARLIAMEN-
TARY  AFFAIRS  AND  IN  THE 
MINISTRY OF WORKS AND HOUS-
ING tSHRI OM MEHTA): (a)  to
(u). As the information asked for 
1 < lates to all Ministries as well  as 
ethers connected with all Ministries, 
it cannot be replied to in full by this 
Ministry. However, required informa-
tion in respect of the guest  houses 
under the administrative control  of 
the Ministry of Works and Housing is 
being collected and will be laid on 
the Table of the House in due course.

Implementation of recommendation of 
National Commission on Education

1720.  SHRI  JYOTIRMOY BOSU: 
Will the Minister  of EDUCATION, 
SOCIAL WELFARE AND CULTURE 
be pleased to state:

(a) the names of the States which 
have either already reformed the ex-
amination system or have decided to 
enact legislations for the purpose on 
the basis of the recommendations of 
the National Commission  on Educa-
tion; and

(b) the salient features of the reform 
effected in the concerned States?

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(PROF. a NURUL HASAN): (a) and
(b) * The Education Commission did 
not recommend legislation  for the 
reform of the education system. What 
it recommended was passing of  a 
comprehensive Education Act in eadht 
State and Union  Territory to deal 
with all aspects of the problem. The 
suggestion has been accepted by some 
State Governments (e.g. Andhra Pra-
desh) and draft Education Bills  are 
under consideration.

Examination reform does not neces-
sarily need legislation. Attempts  to 
promote it are being made by the 
University  Grants  Commission 
through the Universities and by the 
National Council of Educational Re-
search and Training through the State 
Boards of Secondary Education  and 
State Departments of 'Education.

Denuwd for foodjrrains by States and 
actual myply made

1721.  SHRI  SUKHDEO  PRASAD 
VERMA: Will the Minister of AGRI-
CULTURE be pleased to state:

(a)  the total demand made by the* 
State Governments for supply of food-
grains from the Central Quota during 
the year 1973-74; and

~ (b) the actual supply made to each* 
of the State during the period?

THE MINISTER OF STATE IN THE 
MINISTRY  OF  AGRICULTURE 
(SHRI ANNASAHEB P.  SHINDE):
(a) and (b). A statement  showing 
the demands made by the State Gov-
ernments/Union Territory  Admin is-
tions from the Central pool during, 
the year 1973-74 (April to  March) 
and the quantities actually supplied 
to each State during the same period 
is laid on the Table of the House. 
[Placed in  Library. See  No. LT~ 
6306/743.



155 Written Answers  MARCH 4, 1074 Written Answers  x$S

XMkt Ikk urtiwriHttg work al Mart,tag 
Pwt due to fori Workers strike

3722. SHRI S0KHPBO  PRASAD 
VERMA:

SHRI S. A,  MURUGANA- 
NTHAM:

Will the Minister of  AGRICUL- 
TURB be pleased to state:

(a) whether Port Workers engag-
ed in the unloading of wheat ships 
at the Madras Port went on Strike 
on the 5th February, 1974:

(b) whether it has delayed the un-
loading operation; and

(c) if so, the  alternative steps 
taken thereon?

THE MINISTER OF STATE IN THE 
MINISTRY  Q&>  AGRICULTURE 
(SHRI ANNASAHEB P. SHINDE):
(a) No, sir. It was the departmen-
tal labour of the Food Corporation of 
India engaged in the loading of land-
ed cargo it Madras Port, which went 
on strike from 3-42-1974 to 6-2-1974. 
The labour resorted to  strike  on 
knowing from their leaders that there 
was some disparity in the datum Ax-
ed for the wagon/lorry loaders and 
the Fillers and Stitchers in the Arbi-
trators award.  However, the labour 
resumed work on 7-2-1974 (Morning).

(b) Yes, Sir. The congestion in. the 
port sheds resulting from the strike 
affected the discharge from the ves-
sels.

(c) The departmental labour en-
gaged in the work would not allow 
any outside labour to take up the 
torork. The Arbitrators award jpould 
ftot be interfered with. Any alterna-
tive step could h&vje worsened the 
situation and seriously affected the 
handling of imported food grains.

Fermissfott to 84a** Ooverxuneuis to 
OTurdiaae rice afed wheat from 

surplus States

1723. SHRI RAGHUNANDAN LAL 
BHATIA:  Will the Minister of AG-
RICULTURE be pleased to state:

(a) whether some  State Govern-
ments had approached the Centre for 
permission to purchase broken  rice 
and wheat from surplus States;

(b) if so, which are the States; and

(c) whether Centre had given the 
nermission?

THE MINISTER OF STATE IN THE 
MINISTRY  OF  AGRICULTURE 
(SHRI ANNASAHEB P.  SHINDE):
(a) and (b). The Governments  of 
Bihar, Gujarat, Kerala, Maharashtra 
and West Bengal approached the Cen-
tre for permission to purchase broken 
rice and wheat from surplus States.

(c)  Requests for purchase of bro-
ken rice on State to State basis had 
been allowed earlier, but in the in-
terest of  procurement,  policy  of 
allowing such transactions  between 
the States in rice including broken 
rice has been discontinued with effect 
from November 1974.  The question 
of allowing purchase of broken rice 
from the surplus States is bein*? exa-
mined. As regards wheat, the Gov-
ernment’s policy is not to allow bila-
teral transactions among the  State 
Governments.

faressft ftww stttt  w>pnt
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FommlAthni of Consortliuns for 
numnfoetttre of compost

1725.  SHRI TRIDIB CHAUDHARI: 
Will the Minister of AGRICULTURE 
be pleased to state:

<a) whether the Union Agriculture 
Ministry has suggested to the  State 
Governments the formulation of con-
sortiums lor utilising the garbage ac-
cumulated in towns and cities for the 
manufacture of compost manure  by 
the fertiliser industry and the vari-
ous State Agro-Industries  Corpora-
tions on a regional basis;

(b) the response  of various State 
Governments in this regard; and

(c) whether any integrated scheme 
of manufacturing compost on this ba-
sis has been formulated?

THE MINISTER OF STATE IN THE 
MUSJfcSTRY  OF  AGRICULTURE 
(SHRI ANNASAHEB P.  SHINDE) :
(a) Yes Sir.  The Union Ministry of 
Agriculture has suggested to the State 
Governments that a consortium  of 
f̂ertiliser  industry,  Agro-Industries 
and Cooperatives might  be  formed 
who could advantageously take  up 
the work of collection and distribu-
tion of accumulated stock o£ compost 
available in several big cities  and 
towns.

(b> The response from the State
"Governments is awaited.

(c) Question does not arise.

5 Oonsttnctton of second HoWrah 
Bridge over Hooghiy

1726. SHRI TRIDIB CHAUDHARI;
DR* RANEN SEN:

Will the Minister of  SHIPPING
AND TRANSPORT be  pleased to
state:

(a) whether all complications about 
engaging foreign consultants for the 
construction of the Second Howrah 
Bridge over the Hooghly and the dif-
ference persisting between the State 
Government and the Union Govern-
ment have been finally resolved;

(b) who are the contractors  and 
consultants for the construction  of 
the bridge as finally decided upon;

(c) when tfie actual  construction 
of the bridge would be  undertaken 
and completed; and

(d) whether the  supply of steel 
and cement for the bridge have been 
assured by the concerned agencies?

THte DEPUTY MINISTER IN THE 
MINISTRY  OF  SHIPPING  AND 
TRANSPORT  (SHRI  PRANAB 
KUMAR MUKHERJEE):  <a)  and
(b). The State  Government  have 
awarded the contract for approaches 
to the bridge to M/s. SP.I. Limited, 
rhey do not have any foreign consul-
tants for this work.  The contract for 
the bridge proper has been awarded 
to M/S. Bhagirathi Bridge Construc-
tion Company who  have  engaged 
Mjs. Freeman Fox and Partners as 
their Consultants.  In order to exer-
cise a double check and ensure struc-
tural soundness of the  project  the 
State Government  intend engaging a 
foreign firm of consultants for  the 
Hooghly River Bridge Commissioners, 
Certain matters concerning the assign-
ment and responsibility for this firm 
of consultants were also discussed by 
the State Government with the Union 
Government.  The State Government
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have now finalised the drât consult-
ancy agreements.  These have sow 
been received by the Union Govern** 
ment for obtaining  clearance t*€*m 
the foreign exchange

(c). The State Government  have 
intimated that work on the approa-
ches to the bridge both on the Cal-
cutta as well as Howrah sides is al-
ready in progress and work on the 
main bridge spans will start  after 
finalisation  of  contract  agreements 
with the firm of consultants intended 
to be engaged by the State Govern-
ment for their Hooghly River Bridge 
Commissioners.  According  to  the 
State  Government’s  estimate  the 
bridge is scheduled to be completed 
by 1979.

(d) Since this is a State Project 
necessary action for procuring mate-
rial required for the bridge is being 
taken by the State Government them-
selves.  They have intimated  that 
they have already collected a consi-
derable amount of construction mate-
rials like steel,  cement,  stonechips 
cte.

Maintenance saaA Repair of National 
Highways by various States

1727.  SHRI TRIDIB CHAUDHARI: 
Will the  Minister of  SHIPPING 
AND TRANSPORT be pleased  to
state:

(a)  whether Government have re-
ceived any representation from  the 
State Governments about  increasing 
the quantum of Central  assistance 
for the maintenance and repair  of 
the portions of National  Highways 
passing  through their  respective 
State areas by their P.W.D. and Roads 
Departments;

Cb) if so, what has been the deci-
sion  Union Government and  the 
Planning Commission in this regard; 
and

(c)  whether there is any system of 
continuous supervision and consulta-
tion between the Central Roads De-
partment and the  concerned State

[agencies about the condtiien of Na-
tional Highways?

THE DEPUTY MINISTER IN THE 
MINISTRY OP  SHIPPING  AND 
TRANSPORT  (SHRI  PRANAB 
KUMAR MUKHERJEE):  (a)  Ye*
Sir;

(b) The maintenance and repairs 
of National Highways is a non-plan 
expenditure and Is provided in  the 
Revenue Section. The Planning Com-
mission are, therefore, not concerned. 
Funds for this purpose are allotted to 
the State Governments in accordance 
with the prescribed norms and sub-
ject to the available resources.

(c) National Highway development 
and maintenance works  are being 
executed by the State Public Works 
Departments who act as agents  of 
the Government of India.  The State 
Chief Engineers consult the  Roads 
Wing of this Ministry about  their 
problems as and when they consider 
it necessary. In addition, the Techni-
cal Officers of the Ministry also ins-
pect the National Highways from time 
to time and provide the  required 
advice and guidance.

Proposal for Conference of Agriculture 
Ministers for stepping up procurement

1728.  SHRI TRIDIB CHAUDHARI: 
Will the Minister of AGRICULTURE 
be pleased to state whether a Con-
ference of the Agriculture Ministers 
of various States is under considera-
tion for devising ways for  further 
stepping up_ procurement so that the 
targets may'be reached?

THE MINISTER OF STATE IN THE 
MH*ISTRY  OF  AGRICULTURE 
(SHRI ANNASAHEB P.  SHINDE): 
It is proposed to hold a conference 
of Chief Ministers in New Delhi dur-
ing the middle of the March, 1974 to 
discuss the price policy for the next



Rabi season.  The progress of pro-
curement is also likely to be reviewed 
at this converence. However, a num-
ber-. of discussions have already b.en 
held with the Chief Ministers  and 
Food Minister*  oe  the  concerned 
States* and action us being taken by 
the State Governments to step up the 
pace of procurement with a view to 
achieve the targets.

l6l Written Answers PHALGUNA 13,

Disruption in Milk Supply otf Calcutta

172y. SHRI JAGDISH  BHATTA-
CHARYYA: Will the Minister of AG-
RICULTURE be pleased to state:

(a)  Whether due to the inordinate 
delay by the Centre to rush enough 
quantity of milk  powder to West 
Benpnl, in ilk supply has been seri-
ously affected in Calcutta: and 

*

<b) the reaction of the Government 
t hereto?

THE MIMSTKR OF STATE IN THE 
MINISTRY  OF  AGRICULTURE 
(SHRI B. P.  MAURYA): (a;  and
<l>). The requisite  information  is 
bi'iiiL; collected from the Government 
of West Etongal and will be placed on 
the Table of the Sabha as soon as it 
is received.

Opening: of Urdu University in 
Karnataka

1730.  SHBI C. K. JAFFER SHARlEF: 
Will the Minister  of  EDUCATION, 
SOCIAL WELFARE A3ST1> CULTURE 
be pleased to state:

(a)  whether any demand from Kar-
nataka has been received by Central 
Government  for  opening one Urdu 
University in the State of Karnataka 
in view of the increasing number of
"Urdu • persorls there; and
. t *  » - „ ■
* *<$») If so* .the m«|ix£ features thereof? 

3431 LS—7

THE MINISTER OF EDUCATION, 
SOCIAL WELFAjELE  AND CULTURE 
(JPROFi fik NURUL HASAN):  (a)
No, Sir.

(b) Does not arise.

1895 (S-AKA) Written Answers  i6z'

Supply Of Foodgatns and Sugar to Fair 
Price Shops the same day by F.C.L

1731.  SHRI C. K. JAFFER  SHA-
RlEF:  Will the Minister of AGRI-
CULTURE be pleased to state:

(a)  whether foodgrains and  sugar 
are to be issued on the  day bank 
drafts and permits are presented at 
the Food Corporation of India's  de-
pots in Delhi;

(b)  whether in most cases the sup-
plies are not Issued  the same day 
winch results in repeated visits by 
the shopkeepers to the depots  and
the ensuing great hardships to  the 
public; and

(c)  if so, the steps  Government 
propose to take in this regard?

THE MINISTER OF STATE IN THE 
MINISTRY  OF  AGRICULTURE 
(SHRI ANNASAHEB P.  SHINDE):
(a) to (c). Distribution of foodgrains 
and levy sugar within a State/Terri-
tory is the responsibility of the State 
Government/Union  Territory  Ad-
ministration-  In accordance with a 
new system which has been introduc-
ed, each fair price shop  holder  is 
allotted a date on which he has to 
lift the stocks from  the  F.C.L go- 
downs.  Every possible effort is made 
by the F.CI. to ensure that foodgrains 
and sugar are issued to the fair price 
shop holders on the same day .the 
bank drafts are presented by ‘them. 
This ensures regular availability  of 
stocks w*th„ the fair price shpp holders 
for the. «wrd holders.
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A f t f w e a l  o »  F rM  moveOMiU or gtoB s 
fo* trninpnrli «ithte t&e S M  fcgr Stales

1732. SH R I C . K . J A F F E R  S H A - 
R IE F :

SH R I IN D R A J IT  G U P T A :

W ill the M in ister o f S H IP P IN G  
A N D  T R A N SP O R T  tee pteased to  
sta te :

(a ) w hether som e S tates h ave rea-
ch ed  an  agreem en t to  provide fo r  
th e free m ovem en t o f goods fo r  tran s-
port on  paym ent o f tax  at a sin gle  
paym en t and w ith ou t th e necessity o f  
obtaining cou n ter-sign atu re w h ile  op - 
eratin g  w ith in  th e Z o n e ; and

(b ) I f  so, th e nam es o f such States 
and. th e details regarding th e agree-
m en ts?

T H E  D E P U T Y  M IN IST E R  IN  T H E  
M IN IS T R Y  O F SH IP P IN G  A N D  
T R A N SP O R T  (SH R I P R A N A B  K U -
M A R  M U K H E R JE E ): (a) Y e s Sir.

(b) Three Zonal A greem ents for  
.good vehicles, viz., South Zone and 
N orth Z one are in operation at present. 
The nam es of the States participating  
in these Zonal Agreem ents are given  
below  : —

South zo n e : A ndhra Pradesh, 
K arnataka, K erala, M aharash-
tra and Tam il Nadu.

W est zo n e : G ujarat, H aryana,
M adhya Pradesh, M aharash-
tra, P unjab, R ajasthan, U ttar  
Pradesh and Union Territory  
of D elhi.

North zo n e : B ihar. H aryana, H i-
m achal Pradesh, Jam m u and 
K ashm ir, P unjab, R ajasthan, 
U ttar Pradesh, W est Bengal 
and U nion T erritories o f 
Chandigarh and D elhi.

The m ain features o f these A gree-
m ent* are as u n d er: —

Dl^tkig unAe* those 
agreem ents eftttft Ottttry good*

from  one point to another on 
specified roads of the partici-
pating States w ithout obtain-
ing counter-signatures and can  
operate on paym ent of tax at 
a single point.

(2) A n  operator is reQuired to pay  
the usual taxes to the “ hom e”  
State (V iz. M otor V ehicles 
T ax and G oods T ax , if any) 
and, in addition, pay a com-
posite tax  o f R s. 5 0 0 /-  to R s. 
7 0 0 /-  per annum  to  each of 
th e other signatory States cho-
sen fo r  operation. A ll the  
taxes w ill be collected by the 
“ hom e”  State initially on be-
h alf o f the other States.

(3) 1,000 to 2,000 goods vehicles 
(public carriers) are covered 
under each of these agree-
m ents. Each of the signatory  
States shall issue com posite 
perm its not exceeding 200. 
T hese perm its w ill b e valid  
for N ational and S late  H igh-
w ays specified in the A gree-
m ents.

(.4) T h e agrem ents are operative 
for periods ranging from  two 
to five years.

(5) A n  operator wou*a have the 
option to choose a m inim um  
of th ree /fo u r States besides 
the “ hom e” State, for opera-
tion of his vehicles. (T his ap-
plies only to the W e st Zone  
and N orth Zone A greem ents).

S m all F arm ers D evelop m en t A gen cy
In M aw ryngkneng M egh alaya

1733. S H R I B . K . D A S C H O W - 
D ttU R Y : W ill th e M in ister o f  A G -
R IC U L T U R E  be pleased to  sta te :

(a ) w h ether a pilot Sm all Farm ers
D evelopm en t A g en cy  sch em e w as ou t  
in  Operation th e M aw iy i igkne n g
D evelopm en t B lock , K h asi H ills  (life - 
gh atayh );

(b ) w h ether strong representation* 
h ave been m ade to  h im  b y  local fa r -
m er* o f  tMfe WOid t allegin g largo steale
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corruption in tbe matter of  the dis-
bursement of loans and grants to the 
larmecs; and

(c)  whether an enquiry into these 
•allegations has been instituted?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
JB. P. MAURY A):  (a)  A  Marginal
Farmers and Agricultural  Labourers 
Project has  been  sanctioned  under 
Central Sector Scheme during the IV 
Five Year Plan in the  districts  of 
K. <St J. Hills (Meghalaya) for  the 
ben fit of Marginal  Farmers  having 
foldings upto 5 acres and Agril. La-
bourers having a homestead and deriv-
ing more than 50 per cent of wages 
•from agriculture. The scheme covers 
three blocks viz., Mawryngkneng, Bhoi 
and Jowai.

(b)  and (c).  Information is  being 
collected from the State Government 
and will be placed on the table of the 
Sabha.

Correct figures of Promotion of 
Vanaspati by Manufacturers

1734.  SHRI  B IREN DR A  SINGH 
RAO-  Will the Minister of AGRI-
CULTURE be pleased to state:

(a) the check Government exercise 
on the manufacturers of Vanaspati to 
-ensure their correct figures of  the 
quantity manufactured as declared (by 
the manufacturers; and

(b) whether any cases have  been 
detected during the last one year, in 
which manufactures under stated the 
quantity manufactured  and supplied 
the concealed quantity  in  the black 
market through their agents?

THE MINISTER OF STATE IN THE 
MINISTRY  OF  AGRICULTURE
(SHRI A. P. MAUBYA):  Vanaspati
*£a«$toriete in the country afe required 
-*0 *iiba£tt daily, kNMjr and mOfitlflSr 

lb Government shoitffn* pro- 
dteapirtclw ana  flftoeks of 

ân»>batl a ad  Mntafen r®*l«ter»
Mowing  ese particular* an gay-4oHl*y

basis; the latter are checked periodi-
cally by Government inspectors  and 
the stocks shown  therein physically 
verified.

(b> No such case has come to notice.

Installed capacity and Production «f 
Vanaspati Manufacturing Units

1785. SHRI  B1HEMDRA  SINGH 
RAO:  Will the Minister of  AGRI-
CULTURE be pleased to state  the 
installed capacity and the production 
of 20 major Vanaspati manufacturing 
Units in the country during the past 
one year, Unit-wise?

THE MINISTER OF STATE IN THE 
MINISTRY  OF  AGRICULTURE 
(SHRI B. P. MAURYA): A statement
is laid on the Table of the House. 
[Placed  in  Library.  See No. 6307/ 
74],

Students Federation Demand for Edu-
cational Facilities at Secondary post 
Secondary, OoUege ancK University

Stages

1736.  SHRI MADHURYYA  HAL-
ID AR:  Will the Minister of EDUCA-
TION, SOCIAL WEFARE AND CUL-
TURE be pleased to state:

(a) whether Student’s  Federation 
of India at its 2nd Conference at Cal-
cutta has demanded immediate  in-
crease in educational facility at  se-
condary stage, at two years post-sec-
ondary stage and college and univer- 
City. levels; and

(b) if so, the reaction of Govern-
ment?

THE MINISTER OF  EDUCATION. 
SOCIAL WELFARE AND CULTURE 
(PROF. S. NURUL HASAN):  (a) and
<b). Government has not received a 
copy of the demands made in the Cons- 
feti&nee.
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d u e to  C u rtailm en t in  In d ies  
S b iv p in c S ervice

1737. S H R I M O H A M M A D  IS M A IL : 
SH R I P. M . M E H T A :

W ill the M in ister o f S H IP P IN G  
A N D  T R A N SP O R T  be pleased to  
s ta te :

(a ) w hether due to shortage o f fu r -
n ace oil, Indias Shipping Service has 
h een  cut dow n;

(b ) if  so, the facts th ereof; and

(c ) the loss incurred due to the  
cu rtailm en t o f the service?

T H E  D E P U T Y  M IN IST E R  IN  TH E  
M IN IS T R Y  O F SH IP P IN G  A N D  
TR AN SPO R T!1 (SH R I PE’A N A B  K U -
M A R  M U K H E R JE E ): (a ; and <b).
D ue to the bunker shortage and to 
serve India’s trade, the Shipping Cor-
poration of India have rationalised  
their services as fo llow s:

(1) Services to the W est A sia  
G u lf have been increased to 
tw o sailings each from  Bom -
bay and Calcutta.

(2) The SC I have decided to call 
at Sri Lanka ports to lift some 
exports and to carry im ports 
w herever possible in order to 
enable the ships to get bun-
kers at Colom bo.

(3 ) T he B i-m onthly prom otional 
services from  the W est Coast 
to  A ustralia have bene sus-
pended. These ships are 1>eing
utilised to  augm ent services 

from  Calcutta to A ustralia .
(4) The sailing of the passenger-

cum -cargo vessel “ State of 
H aryana” plying in the B om -
b a y /E a st A frica sector have 
been curtailed from  11 to
6 per yeter in order to con-
serve bunkers.

(5) Services from  C alcutta to
G reat L a k es/C a n a d a  have  
been re-organised with^ a view

to clearing m ore cargo fro m  
C alcutta to M alaysia, Singa-
pore and H ong K ong.

(6) P orts of call have been redu-
ced w herever possible keeping  
in view  the requirem ents o f 
the trade.

O ther shipping com panies have also* 
adjusted their sailing schedules de-
pending upon situation arising from* 
difficult bunker situation.

(c) The extent to which earnings of 
Indian Shipping com panies w ill b e  
affected cannot be anticipated at this* 
stage.

A d d ition al B onus to  W ork ers o f 
M ajor P orts

1738. D R . R A N E N  SEN : W ill the  
M inister of SH IP P IN G  A N D  T R A N S -
P O R T  be pleased to state:

(a ) w hether P ori, D ock and W a te r- 
front W ork ers Federation o f India ha? 
w ritten to the C entral G overn m en t 
dem anding additional bonus to the  
w orkers of the m ajor ports; and

(b ) if so, w hat action -has been  
taken thereon?

TH E  D E P U T Y  M IN IST E R  IN  T H E  
M IN IS T R Y  O F SH IP P IN G  A N D  
T R A N SP O R T  (SHR’I P R A N A B  K U -
M A R  M U K H E R J E E ): (a) and <b).
Intim ation w as recef\ed from  the P ort, 
Dock and W aterfron t W orkers’ Federa-
tion of India that it had directed all 
Its affiliates to agitate for 20 per cent 
of gross earnings m inus th^ am ount 
already paid as b on u s/ex -gratla  for  
the year 1972-73 to the port workers. 
T his dem and w as included in the  
strike notices served on different port 
authorities b y  th e affiliates o f th is 
Pederatioxv along w ith th e dem and fo r  
constitution o f w age revision m ach i- 

•nery find som e oth er dem ands. These  
notices w ere not pressed in view  o f 
the m eetin g  fixed  b y  thfe M in istry of.
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labour to discuss the question of sett-
ing up of a wage revision machinery.

However t̂ie JPort Trust employees 
are not covered by the Payment of 
Bonus Act but have been paid ex- 
gratia in lieu of bonus for 1972-73 at 
the rate of 8-1/3 per cent.

Crisis in Bombay Port

1739. DR. RANEN SEN:  Will  the
^Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whether Bombay port has not 
.as yet recovered from  last  year's 
ĉrisis; and

(b) if so, the facts thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF  SHIPPING  AND 
TRANSPORT (SHRI PRANAB  KU-
MAR  MUKHERJEE):  (a) and <b).
Pipsumably the reference is to conges-
tion in Bombay Port. The position re-
garding pre-berthing detention to ships 
at Bombay Port has improved very 
materially since the introduction of 
third shift working in December, 1973. 
and there is no serious congestion now.

'Target of Coarse Grain in absence of 
Enforcement of Levy on Farmer by 

State Governments

1740.  SHRI M. S. PURTY: Will the 
"Minister of AGRICULTURE be pleased 
-to state:

(a) whether Government are in a 
position to reach the target of coarse 
grain, keeping in view the reluctance 
of State Governments to enforce any 
levy on farmers as the gap between 
the procurement and market prices is 
'very wide; and

(b) if so, the policy of Government 
fn such circumstances?

THE MINISTER OF STATE IN THE 
MINISTRY  OF  AGRICULTURES 
(SHRI ANNASAHEB  P.  SHINDE):
(a) an<j (b). With a view to maximise 
the procurement of coarse grains, the 
State Governments were allowed  to 
adopt a system of procurement which 
was best suited to the local conditions. 
Producers’ levy in the case of coarse 
grains has been imposed in some of 
the major producing States while in 
others there is a traders’ levy  on 
coarse grains  or a combination of 
the two. The pace of procurement of 
coarse grains has been found to be 
slow in some States indicating  the 
likelihood of a substantial shortfall in 
the achievement of the target. One of 
the reasons for the slow pace of pro-
curement is that the open ffiarket pri-
ces are ruling higher than the procure-
ment prices. The progress of procure-
ment has been reviewed with the Sta-
tes concerned.  Action to step up the 
pace of procurement is being taken 
by the State Governments according-
ly.

Pump Sets purchased in Bihar

1741. SHRI M. S. PURTY:

SHRI JAGANNATH MISHRA:

Will tlie Minister of AGRICULTURE 
be pleased to refer to the reply given 
to Unstarred  Question No. 3041  on 
the 3rd  December,  1973  regarding 
crores wasted on junk pump sets in 
Bihar and state:

(a) t-he number of  pumping  sets 
purchased and distributed to the far-
mers in the State of Bihar  during 
1972-73;

(b) whether some of  them  were 
purchased by the Bihar Krisiii Udyog 
Nigam and are lying in godown and. 
are of no use; and

(c) if 90, the number of such pump-
ing sets and the money involved?
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THE MINISTER OF STATE IN THE 
MINISTRY  OF  AGRICULTURE 
(SHRI ». P. MA-U^YA):  (a) to <c>.
Tpje information  is being  collected. 
Jpoom the State Government and will 
be laid on the Table of the House 
v̂iien received.

TO K WPCT ttflwt 9KMTTT

fWTf  gf srnrfw

1742.  »fti$«r© î ro  ft r  *rtt 

l?ftr  sfisr t?*rr  f%» :

(**) wr fŵ ir  ̂<+1 < %

'SfTSfrnc ?rrsr wr

r̂rTO- firarr «tt;

(v) *rf?f r̂, ?ft if wt

vwfzr yf t ?

f̂ r #angw ifr T W waft (aft van-

OTf$Y «fto  foi7%)  : (3fr )  srVs;

(«r). 1 ctpst ht?t

%srfgr 5 0,ooo t̂e^??r 

%5=fhr ̂  *f?t %% wt *rnrerr f̂ rr w  

«rr i ttw ^yn: % *rr are 40,000 

&r r̂nm irfsrsn̂ r fanrr ft *ftr 

%*3ftar  ?̂r€ *rrarr  *t̂t
«rf ft 1

Survey regarding prostitution

1743.  SHRI M. S. UPRTY: Will tbe 
Minister of  EDUCATION,  SOCIAL 
WELFARE AND CULTURE be pleased 
to state:

(a) whether Government 2iav« con* 
aucted any survey of the wide-spread 
prostitution in the country;

(b) if so, the number of rescued 
women, Statewise  during last  two 
year*; and

(c) the  steps  Government  have 
tajcen to remove it  and to improve 
the social standard of society?

THE DEPUTY MINISTER IN THE 
MINISTRY OF  ÊDUCATION  AND 
SOCIAL WELFARE AND  IN THE 
DEPARTMENT OF CULTURE (SHRI 
ARVIND NETAM): (a) No aU India 
survey has been conducted.

(b) Does not, arise.

(c) The  Suppression  ot  Immoral 
Traffic in Women and Girls Act, 1956 
was enacted to provide for measures- 
to suppress the traffic, abolish the bro-
thels  and commercialised  vide  and 
is intended to be a supplement to the 
provisions of the Indian Penal Code.

In addition, the various  economic, 
educational and social programmes in. 
different sectors directly or indirectly 
aim at this end. The Association for 
Social Health in India, New Delhi, is 
also given  financial  assistance for 
voluntary effort  towards  preventive 
and rehabilitative services, etc.

arm Star anr wsr

1744. aft H'lfWW w wnc :

«ft *?mr  aft*ppt :

apqT tpfiv ĉTT% WTT

f«F :

(«F) WT  ̂ 5̂T

sftot *FT Iw  ft;

(̂ r) irftr st, ?ft  *rr% if *rwrr % 

wr ft ?

fgfii wxvm  ̂  ttw inft (aft w**n 

<fto f*T*%) : («F) (*ar).

*c$ if vrs&t isr<hfi 

a w y Srtnr if  atfV orerrf 

^  vfCT ft 1  whvt vrx»r

ft ft? 1972—73 % 1<tKRr frnFl̂ft # 

ĉ̂ rth if *rr€V w*¥t f̂ ns* qfr»mr

*pstt 1  sig 

Birmx «fk fMtoc t̂c
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fw   «ff̂r*f¥ #  % *re*ff $r ŝfi*

§■ *rpB. *fr  ^mr»r $ i «wih. %
-----------̂  -.n __ - - - -  V - *<*  ->S

**T  ar*RMT;T Tcf̂f̂ TT %nx%nx ovTT F̂T

r̂wfssr n ̂ prx  srtr  *̂rcsY 3r

f̂tr Tt¥% % f̂Ttr  *F̂"*T ->3&T% fr I

$r triffrqr f
%C\ <%C\ < PrornrC t̂ srr«nvr vr% q’vrrâ r̂ 

r̂̂ rrf ̂arrrTT, f̂ rW Fr*if srhc ̂ t̂ rt 

%■ ?rm f̂t tft̂fnfpr ît, ^  

*ppf> r̂Vtar % <rftr̂ Tf̂  ̂sr«rt»r

*Pt  TOT9TT  ^TT, *?T  %  f*TTrfu|

3r farf%m ifofcqr* r̂r *ft sr*rfrr =rT% 
sttt srr̂fT % 6ot % snfhr <tt

■ **v ......-  -- -V  ■■ _ -- ̂ - ■.... —»■
trr̂s!T p̂rpTT, miTrsTPT *nr <̂>sr*j«ar 

% w&r  r̂̂ pqfw *rYr «rmc»*rfw 

sf>T r̂ar̂TT ott #*t r̂*r

gftrHgrs*n«rn:f W*??r̂ T̂rr i frcrft 

3r Tn?*r exsnxf *r snrrtfcr ferzrr *tot

 ̂f% #  H^T «*TFTTT  SErVr  ^nTPSfr t̂- 3Ft 

Tt̂ r f̂rxrf̂rxr T̂snr 2̂>pr i

isFFSf«  ^K̂ nrC t̂TTT H Uc'ffl
f'f'  ,2h.  -v« __.
T*nw ♦ fffŴ T JTTT |l¥flW

1745.  *ft nsgw?:

8rtt ,?ftwiR  *r̂ r̂an%

**fY frqr  f% :

(̂ f) Rŝ Of vftar̂ r fk*r*rfk*r*r % f̂r 

? m fWr % grrrr 31 anwfl

1974 *rr ĉrr̂ r  flrq; grr%  ̂fk f̂t 

*r srw vt *n?iT*n?r 3**r ̂ r w  «rr ;

(m)(m) wr̂ ?f% ?3hf*t̂ cti

apr̂ yfareriE wt ̂snwri y tt̂t q̂ T ;

(*T) WT fHgat< ifhC <*»qg*d*: 3TT*r: 

ŝrr f fat«% wtr *rrerrqîr

WCT 3TRTT

(w) wt mx&rx vhfmx&rx vhf ŝflr vlwrvlwr 

3nrr% ̂ t firwc ̂ nc ̂ fV ̂   qrr?mrRr 

r̂ %■ sBR?rarr r|r «?¥?: yrfipHT  ̂^  

xwttxwtt yfeqrnqi  r̂ f̂ ?

Nfhf̂r i#Wc *ffrŵ r n̂roir  ̂3 -̂ 

*r̂ V («fV  fmr ĵ?nff)  -. (̂ r) 

ŝfY,  1  <tt  ̂ m f̂hr ŷw  srrrr

f̂F̂rf̂RT cn̂Jtar eft srt ̂arT̂cff r̂ ŵrft
T̂t  ̂wrfOTTt̂r qfiFErcr f̂ ft r̂ «rt?: 

f̂̂ nn: fWt % n  wr

fk f̂t qfr<R|H f̂ Rnr % sr̂ F̂r sttt ̂fx’rrrc 

fVft ̂ r̂snsr *g'& *n̂npf f̂t m̂ rrr 
2 V̂ -̂"̂=fY  r̂rCV f̂ r ^  m f̂r

* frgg ĉT f̂ft % ̂ 3? ’̂4wir<*ff

5TO BR?n %% % aFTTtIT ff I

(̂ rj srmf̂cr &zci r̂ mf̂ rf

!̂J  % f̂rtr ŴTŴT

fĝ m %  yrr̂ft r̂armf r̂r wtsr

1

(̂r) 5#tr 5T̂r I

(«r) i|gc<rat *ĥ iF<m ̂r

Îqr̂rr *ftr f̂nr$T apt f̂refhar wtzt Ttv% 
% f̂TT  srvrraf̂ry wr̂ r ^m6r 1%̂ *r̂  

f f̂RT̂r *r̂ Prartfrcf f«F*rr n̂rr 1% 

T̂RT«rrRJn WTT TO ĉFT Ĥl T̂ TT

vNii><ir aft famT  *rnr m  *rfsr-

r̂rfwf * ?̂trf?T % ftpTT «JJ,MpF«ld Tt’TT I

?r̂5 angt <v#«rr̂ <n»r «rc «n»rr t 

qx̂ 5 >(ftf 5F>j€V  +<rn  %?pt ««r« 

wfafw % w*ftn ŝtft xtqfuvi #r fim 

r tv *eft ftnt i
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Twf % utrfNr

17 46. <fqTWH: :  TOT

fftr *f&t zr$r wm̂ r *fY t̂t  fap :

(v) totgrg  % ̂ Fryl <arqtmY

«Ft sr*mf *r *jfar  % f̂ r %*£fW

% sryftg fap̂rr t; «ftr

(«r) fr, eft ^  *i sjrtn tot

%,  ?m? wr % cr«n

% TOT ftmq f̂RTT t ?

ffrTO mr if xrmsfrft («rtnwrr- 

r̂rfijw *ft© fcn%) :  (̂ ») srYr (w)-

W5TT % 5srr̂rrm *Ft r̂̂ nrf *r

*ffe  % fcpr TT̂ T T̂T̂ TTT T̂ *T$

srrer ftt % i %7fhr vpwn: % 

r̂ernfr wr wsw, <i **ff  *rresr otbttov-

HTSrf IT .T %f*Ef ’FTTcT cT«zff F̂t dTTTf % 

T9  fsrfwST TTTO WtPbl'd  / mHnEMY ®Ft

5rf%r *rr̂r %ygt̂  w t t  % <twct feqr

T̂%  ̂ 1  *TTf[ *K<*r€\f 197 4 % f̂TCT

sr%*r, iT̂ rrnŝ, srent

■f̂lTTT, f̂*TT3«T sr̂ T,  cT«TT *w(tK9

3̂fF=n, iwht*i crm *fmT *Pt srfsrsfr

glTgfẐT f*Ft* TJ1T $ I

TJse of Damodar Valley Corporation 
Canal for Inland Water Transport

1747.  SHRI S. N. SINGH DEO’ Will 
the  Minister  of  SHIPPING  AND 
KANSPORT be pleased to state:

(a)  the amount spent and the pro-
gress of work for use of Damodar
Valley Corporation Canal for Inland 
Water Transport so far made;

(b)  whether any attempt was made 
to use this canal for  transporting 
goods between Calcutta and Durga- 
pur; if so, results of this attempt; and

(c)  whether any suggestions were 
made by the Corporation for mecha-
nisation of the lock gates of the canal; 
if so, whether the suggestion has been 
considered?

THE DEPUTY MINISTER IN THE 
MINISTRY  OF  SHIPPING  AND 
TRANSPORT (SHRI  PKANAB KU-
MAR MUKHERJEE;.  (a) A sum of 
Rs- 422.29 lakhs has so far been spent 
upto 1972-73  for  providing  naviga-
tional facilities on the Damodar Valley 
Corporation  Canal,  excavation  of 
navigation canal, construction of lô ks, 
bridges, cross drainage works, loading 
and unloading berths approach road*?, 
electrification  of locks mechanisation 
of .gates miscellaneous works etc. Most 
of these works have been completed.

(b)  Attempts were made in the past 
to use the canal for transporting goods 
between Calcutta and  Durgapur  on 
commercial  basis.  Some  private 
operators started inland water trans-
port services in the canal but could 
not continue the operation due to va-
rious  reasons- The Central  Inland 
Water Transport  Corporation  Ltd., 
also tried to organise water transport 
of coal on this canal using their fleet, 
but found that the cost of transport 
by road-cum-water route is much high-
er than the cost by direct road trans-
port

fp) No suggestion for mechanisation 
of lock gates of the canal has been 
received from the  Damodar  Valley 
’ >rporation.
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Misusing of 'Kerala House9 In Delhi

1748.  SHRI BIRKN DUTTA: Will the 
Minister of WORKS AND HOUSING 
be pleased to state:

(a) whether his Ministry has im-
posed any fine on the Kerala Govern-
ment on the plea of misusing “Kerala 
House** in Delhi;

(b) if so, the facts thereof; and

(c) whether his consent was obtain-
ed before imposing this fine?

THE MINISTER OF STATE IN THE 
DEPARTMENT  OF  PARLIAMEN-
TARY AFFAIRS AND IN THE  MI-
NISTRY OF WORKS AND HOUSING 
(SHRI OM MEHTA):  <a) and  (b).
Under the terms of the lease, the pro-
perty is to be used only for residential 
purposes.  On inspection of the pre-
mises, it was found that some portion 
of it was being used  for purposes 
other than the one intended under the 
terms of the Lease Deed, As such the 
Government of Kerala were asked to 
get the breaches regularised on pay-
ment of necessary- charges.

<c) It is not necessary under  the 
terms of the Lease.
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Central Directive on Disorders due to 
Land Reform In State*

1752. SHRI INDKAJIT GUPTA:

SHRI C. K. CHANDRAPPAN:

Will tfae Minister of AGRICULTURE 
be pleased to state:

(a) whether it is a fact that in
certain States the rich peasants and 
landlords had taken to arms and vio-
lence against land reform and procure-
ment; ,{ |

(b) whether there are reports re-
garding this in press from Bihar, West 
Bengal, Gujarat and Maharashtra;

(c) if so„ the facts thereof and the 
steps taken against them; and

(d) whether the Central  Govern-
ment has given any directive to the 
States against it?

THE MINISTER OF STATE IN THE 
MINISTRY  OF  AGRICULTURE 
(SHRI ANNASAHEB P. SHINDE):
(a) to <d).  The information is being 
collected and will be  laid  on  the 
Table of the Sabha when received.
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^  Bis ect of 
Vessels waiting in Porto

*

IfiEfcS. SHW INDRAJIT GUPTA:
SHRI C. K. CHANDRAPPAN:

Will the Minister of SHIPPING AND 
Xit̂ NSPORT be pleased to state:

(a) how many ships carrying food- 
grains  and  fertilisers  separately 
arrived in each major port during the 
period from 1st October, 1973 to 31st 
January, 1974;

(b) the maximum period of waiting 
ici roads due to non-availability  at 
quay berths or mooring berth; and

(c) the amount of demurrage pay-
able in respect of each vessel port- 
wise during the same period from 1st 
October, 1973 to 31st January, 1974?

THE DEPUTY MINISTER IN THE 
MINISTRY  OF  SHIPPING  AND 
TRANSPORT (SHRI  PRANAB KU-
MAR MUKHERJBE): (a) to (c). The
information is being collected and will 
be laid on the Table of the Sabha.

HtG.C.  Recommendation  regarding 
Encraitmeikt of PwpwiHtratoni In Col-

leges sad Universities

1754.  SHRI  JEtAMAVATAR  SHAS- 
TRI;  Will ti}e Minister of EDUCA-
TION,  SOCIAL  WELFARE  AND 
CULTURE be pleased to state:

Ca), whether th$ University Grants 
Commission has recommended not to 
recruit Demonstrators in the Colleges 
and Universities with effect from the 
Fifth Plan period;

(b) if so, the reasons therefor;

(c) the decision of the U.G.C. and 
the Ministry of Education regarding 
the personnel, who will perform the 
present Jobs and duties of Demonstra-
tors; and

(d)  whether the U.G.C. and Minis-
try of Education discussed the points, 
raised regarding this issue In  the. 
memorandum submitted hy the Bihar 
State Demonstrator* Association and if 
so, the reaction thereto?

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(PROF. S. NURUL HASAN):  (a) to
(d). The Committee'on Governance of 
Universities and Colleges, appointed 
by the University Grants Commission, 
is of the view that there is no need 
for tutors and demonstrators in Uni-
versities  and  Colleges.  Facilities# 
however, should be provided to enable 
the existing incumbents  to  improve 
their qualifications, with a  view  to 
their ultimate appointment as lectur-
ers. The Committee felt that the pre-
sent work of tutors and demonstrators* 
should be done by the lecturers. The 
Commission has endorsed these recom-
mendations of the Committee. The 
Government also  agrees with  the™ 
recommendations.

The suggestions made in the various 
memoranda submitted by the  Bihar 
State Demonstrator’s  Association  to- 
the U.G.C. and the Central Govern-
ment have been considered.

GMiffeSttoa in Ports on West Coast due 
to unloading of Foodgrains

1755.  SHRI SATYENDRA NARAYAN 
SINHA: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether there was congestion in 
the ports on the  West coast  during 
November 1973 to January, 1974 in re-
gard to unloading of foodgrains;

(b) if so, the losses suffered thereby; 
and

(c) the steps taken to remedy the- 
situation?

THJ? MINISTER OF STATE IN THE 
MINISTRY  OF  AGRICULTURE 
(SHRI ANNA&AHEB  P.  SHBJDE):
(a) Yes, Sir.
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<b) On account of bunching of ships 
and frequent disruption of work by 
Abe employees at the ports 6nd on the 
Railways the discharge and clearance 
of foodgrains  was adversely affected 
Consequently, a number of ships were 
delayed on or for berths during the 
period November,  1973 to January, 
1974. The exact afnount of ship demur-
rage thus incurred is not yet known 
since the time sheets for the ships 
affected have not yet been finalised.

(c)  In order to reduce the bunch-
ing of vessels almost all the major/ 
minor ports in the country were uti-
lised for discharging foodgrains. Other 
steps taken were installation of new 
discharging machines;  resorting  to 
midstream discharge m  barges from 
vessels: introduction of third shift in 
certain ports and depots;  incentive 
piece-rate scheme for labour; augmen-
tation of labour force, increased clear-
ance of foodgrains by road and rail 
as and when possible, etc.

Constitutional protection to Land Ceil-
ing Legislation of Andhra l*radesb

1756. SHRI  P.  NARAS1MHA
REDDY: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether the Government  of 
Andhra Pradesh  have  requested the 
Central Government for constitutional 
p̂rotection to the States Land Ceiling 
Legislation; and

(b)  the reaction of Government 
thereto?

THE MINISTER OF STATE IN THE 
MINISTRY  OF  AGRICULTURE 
(SHRI  ANNASAHEB  P. SHINDE): 
4Ja) Yes, Sir.

, (b) The revised land ceiling act of 
Andhra Pradesh requires some further 
amendment.  A bill incorporating the 
proposed amendments has been intro-
duced to the State Legislature. After 
St is enacted, necessary steps for the 
inclusion of the celling  law in  the 
Ninth  Schedule to the Constitut3«m 
will be taken.

Cteges P.OX  • t

1757. SHRfe H. M. PATEL:  Will the
Minister of AGRICULTURE be pleased 
to state:

(a) whether there have been increas-
ed charges of corruption, mismanage-
ment, inefficient administration against 
the Food Corporation of India;

(b) whether  Government  of India 
has taken note of these allegations;

(c) whether there are proposals to 
streamline the fun* lion mg of the Food. 
Corporation of India in view of these 
allegations; and

(d) if so, the gist thereoi?

THE MINISTER OF STATE IN THE 
MINISTRY  OF  AGRICULTURE 
(SHRI  ANNASAHEB  P. SHINDE); 
ta) No, Sir.

(b)  to (d>. The working of the Food 
Corporation of India is under constant 
review and  administrative,  financial 
and other steps as may be necessary 
are being taken with a view to achiev-
ing greater crfficiency and economy in 
its operations. Allegations against the 
FCI and its working are always taken 
note of by Government.

Passenger Shipping Link between 
Bombay and Konkan Ports

1758 SHRI H. M. PATEL: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whether passenger shipping link 
between Bombay an d Konkan ports 
had been discontinued  for sometime 
past;

(b) if so. the reasons thereof; and

(ĉ whether the service is being re-
sumed?
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XHE DEPUTY MINISTER IN. THE 
MINISTRY  OF  SHIPPING  AND 
TRANSPORT  (SHRI PRANAB  KU-
MAR MUKHERJEE):  (a) Yes, Sir.

i

(to) and (c).  The Konkan Coastal 
Passenger Shipping Services is usually 
operated from September every year 
to May of the following year.  It re-
trains suspended during  the  mon-
soon period. During  1973 the M/s. 
Chowgule  Steamship Ltd., were not 
agreeable to re-start the service with-
out getting a decision from Govern-
ment  regarding  their  request  for 
increase  in  passenger  fares.  The 
Government considered the matter and 
decided to take over the ships utilised 
for this  service. The  service  was 
resumed by Mogul Line Ltd., a public 
sector shipping company  with  effect 
from 14th November, 1973.

Temporary Employees in Government 
of India Press, Minto Road, New Delhi

1759  SHRI PANNA  LAL  BARU- 
PAIs; Will the M*nist r  of  WORKS 
AND HOUSING be pleased to state:

(a) the total number of permanent 
and temporary posts on the Establish-
ment of Government of India  Press, 
Minto R'oad, New Delhi;

(b) tho total number of tmployces in 
the Government of India Press- Minto 
Road, New Delhi who  have rendered 
10, 15 and  20 years o£ service  and 
number of <uch employees under each 
group who are still tempoiary; and

(c) if so, the reasons therefor?

THE MINISTER OF STATE IN THE 
DEPARTMENT  OF  P ARLIAMEN- 
ARTY AFFAIRS AND IN THE MINIS-
TRY OF WORKS AND HOUSING 
(SHRI OM MEHTA):  (a) There are
2,4278 permanent posts and 391 tem-
porary posts in Minto Road Press.

4b> and Oc). AU empLoyfes who have 
15 to 20 years* service are permanent 
However, only 6 employees who have

10 years' service to their credit are 
still  temporary.  Main reasons  lor 
their not being  declared permanent 
are vigilance cases against 3 officers 
and administrative reasons in case of 
others.

Issue of Basmati Rice through Fair 
Price Shop» in Delhi

1760. SHiRI  NAWAL  KISHORE 
SINHA: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) the period for  which  basmati 
rice was issued to Delhi consumers- 
through fair price shops during  the 
year 1973  and upto 28th  February, 
1974; and

(b) the reasons for which regular 
supply of basmati rice is not made in 
Delhi?

THE MINISTER OF STATE IN THE 
MINISTRY  OF  AGRICULTURE
(SHRI ANNASAHEB  P.  SHINDE):
(a) Basmati rice was issued in Delhi 
during May, 1073 to July, 1973.

(b)  Regular  supply of basmati rice 
is not possible in Delhi  because  of 
limited availability of this variety in 
tho Central Pool.

Auction of Plots of Land by D.D.A.

17 61.  SHRI  NAWAL  KISHORE 
SINHA: Will the Minister of WORKS* 
AND HOUSING be pleased to state:

(a) whether there is any proposal of 
the Delhi Development Authority  to 
release some  plots of land in the 
Capital to be sold to middle income 
group through draw of lots at a fixed* 
price in the near future;

(b) if so, the outlines thereof; and

(c) if  not, the  reasons  therefor 
when every day the D.D.A. has been 
auctioning plots of land?
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THE MINISTER OF Ŝ ATE IN THE . 
r>£PARTMlENrf  OF  PAStLIAMEN- 
TAftY  AFTAIRS  AND  IN  THE
ministry of works am> hous-
ing (SHRI OM  MEHTA):  (a) No.
.Sir.

(to) Does not arise.

(c)  The Ddtti Development Autho-
rity is concentrating on the construe- 
jtion of flats lor persons iti thft MIG. 
LI6 etc. at present.

JDfelhi Milk Scheme without Licence

1762. SHRI NAWAL KJS&ORE 
SINHA:

SHRI NARENDRA SINGH:

Will the Minister of AGRICULTURE
'toe pleased to state:

<a) whether the Delhi MUk Scheme 
has been functioning without a licence 
from the Delhi Municipal Corporation;

(to) if so, the reasons therefor and 
whether it has ever been challanned 
for not obtaining licence; and

(c)  when the DMS is expected to 
obtain licence to function from the 
Delhi Municipal Corporation?

THE MINISTER  OF  STATE  IN 
THE MINISTRY OF AGRICULTURE 
(SHRI B. P. MAURY A):  (a)  The
Delhi Milk Scheme is not in possession 
of A valid licence froxh the Delhi Mu-
nicipal Corporation.

(to) The DMS has not been challan-
ned for not obtaining a licence.

(c)  An application from DMS for a 
Bfemee 1« pending with the Dte&ht Mu- 
znbtfspal CortxtftfDoQ.

Mitt Co«£»i»s lteesnt t*t IWHtev 
fefetd back toy OftanM m AgwH Us 

fenuttjafc

1763. SHRI B. S. BHAURA:  Will
the Minister of  AGRICULTURE toe 
pleased to state:

(a) whether Government are a'tfr&re 
of the fact that the Commission agents 
in Punjab had held back almost all W  
Wheat bonus coupons without disburs-
ing them among the farmers and 
manded for Commission; and

(b) if so, the Steps taken by C3̂t* 
ftrnment in this regard?

THE MINISTER OF STATE IN THE 
MINISTRY  OF  AGRICULTURE 
(SHRT ANNASAHEB P. SHINDB):
(a) and (b). The State Government has 
reported that no such cases  have 
come to their notice.

All India Students' Federation  Con-
ference held at Cochin

1764. SHRI B. S. BHAURA:  Will
the Minister of EDUCATION, SOCIAL 
WELFARE AND CULTURE be plott-
ed to state:

(a) whether nineteenth  National 
Conference  of All  India  Students’ 
Federation was held at Cochin frdm 
14th to 17th January, 1974;

(b) if so, whether Government haVe 
received copies of resolutions paMBd 
at the Conference;

(c) if so, the gist thereof; and

(d) whether Government have con-
sidered the same?

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(PROF. S. NTJRUL HASAN):  (a) to
(d). The detoa&ds Made at the CM- 
ference of All India Studerita’ Ffedfcfrfc- 
tion kdd at CotiWn from January 14— 
17, 1074 hav£ Msb receiVUy recM M 
and are under examination. A state- 
m&nt giving t&ecr dtonaa&s iis dMch- 
t$d.
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S t a t e m e n t

T>emand$ m ade in the  19th Conference  
o f the A ll India Students* Federation  
Held at Cochin from  January 14— 17, 
1 9 7 4 :—

1. A  new education system  w ith
scientific content and orienta-
tion and also w ith socialist, 
secular dem ocratic ideals and 
perspective should be evolved  
which would inspire patriot-
ism  and secularism  and feel-
ing of solidarity among stu-
dents.

2. Teacher-students ratio should
be reduced. Better relation  
and proper understanding 
should be developed among 
them.

3. There should be proper link
between manpower planning 
and education.

4. The present outdated exam ina-
tion system  should im m ediate-
ly  be discarded and Univer-
sity  Grants Commission re-
commendations on exam ina-
tion reform should be tried 
w ith necessary flexibility. 
W hile doing so, necessary 
safeguards should be ensured 
that this system  w ill not be 
abused.

5. Medium of instruction at all
levels should be the regional 
languages. Steps be taken 
without any further delay to  
develop Regional languages 
w ell-su ited  for the purpose.

6. Statutory democratic students
unions should be set-up. A c-
tive student participation a t
a ll levels o f decision-m aking  
bodies o f the universities and 
other educational institutions 
should *be ensured. *the tea- 
dhting and non-t&adhlng staff 
should also find their due 
place in m i these bodies.

7. Secondary education has to be
m ade free and prim ary educa-
tion free, compulsory and uni-
versal.

8. M ore facilities for sports gam es,
recreation, accommodation
(H ostel) and also library and 
laboratory facilities should be 
provided.

A ll India Y onth Federation Conference 
held at Cochin

1765. SH R I B . S . B H A U R A : W itt
the M inister o f E D U C A T IO N , S O -
C IA L  W E LFA R E  A N D  CU LTU R E  
b e pleaded to  state:

(a ) w hether the F ifth  N ational 
Conference of A ll India Y ou th  Fede-
ration w as held at Cochin from  I7tb  
to 20th January, 1974;

(b ) w hether G overnm ent have re-
ceived copies o f resolution passed at 
the Conference;

(c ) if so, the gist thereof; and

(d ) w hether G overnm ent have con-
sidered the sam e?

TH E D E P U TY M IN ISTER  IN  TH E  
M IN ISTR Y O F ED U C ATIO N , SO C IA L  
W E LFA R E  A N D  IN  TH E D E P A R T-
M ENT OF CU LTURE ^SHRI D. P. 
Y A D A V ): fa) Y es, Sir.

(b ) Y es, Sir, these! w ere obtjdned  
recently.

(c) These resolutions are:
fi) on the campaign for the right 

to vote at the age of eighteen;
(ii) on the U nity o f the Youth

and about united cam paigns, 
m ovem ents and activities;

(iii) on the campaign against un-
em ploym ent price rise And 
other serious economic prcfib- 
lem s; and
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(iv)  on the campaign against im-
perialism for solidarity  and 

 ̂ peace.

(d)  Government of India,  in  the 
Ministry of Education and Social Wel-
fare, would take into account the sug-
gestions offered by this as  well  as 
other organised groups  of vouth in 
formulating policies in respect of mat-
ters falling within the purview of the 
Ministry.

IfciVer Transport between Calcutta and
KaApur

1766. SHRI  B. S. BHAURA:  Will
the  Minister  of  SHIPPING  AND 
TRANSPORT be pleased to state:

.(a) whether river transport would 
he introduced between Calcutta  and 
Kanpur; and

(b) if so, the facts thereof?

THE DEPUTY MINISTER IN’ THE 
MINISTRY  OF  SHIPFINO  AND 
TRANSPORT (Sim I PRANAB KTT- 
MAR’ MUKHERJEE):  la) and <b). At
present, there is no proposal for intro-
duction of river transL>oit  between 
Calcutta and Kanpur.

Procurement Failure due to Grafts

1767. SHRI B. S. BHAURA:  Will
the Minister of  AGtRICULTURE  be 
pleased to state;

(a) whether in many States pro-
curement failed due to grafts;

(b) if so, the names of such States; 
arid

(c) whether Government have taken 
stern  action  against those  alleged
F.C.I. officials?

THE MINISTER OF STATE IN THE 
*/T£nISTRY  OF  AGRICULTURE 
(SBCkX ANNASAHEB P. SHINDE) :
(a) No, Sir.

(b)  and (c). Procurement is done by 
the public agencies including the State 
Governments,  cooperatives and the 
Food Corporation of India. In specific 
cases of allegations necessary action 
is taken by the appropriate authori-
ties.

Survey by Punjab Agricultural  Uni-
versity about Agricultural  Education

1769.  SHRI D. D. DESAI: Will the 
Minister of AGRICULTURE be pleased 
to state:

(a)  whether the  Punjab Agricul-
tural University has made a survey of 
the  24-day  Punjab-wide strike  of 
Farm Inspectors  and has come  to 
certain conclusions about agricultural 
education;

(b> if so, the gist of the findings; and

(c)  the Government’s action there-
on̂

THE MINISTER OF STATE IN THE 
MINISTRY  OF  AGRICULTURE
(SHRT ANNASAHEB  P  SHINDE*. 
(a) The Punjab Agricultural Univer-
sity has informed that no suivev has 
been undertaken by them.

(to and (c)* Docs not arise.

Setting up of Building Materials Cor-
poration

1770. SHRI D. D. DESAI:

SHRI RAMKANWAft:

Will the Minister of WORKS AND 
HOUSING- be pleased to state:

(a) whether Government ££re  con-
sidering setting up of a Building 
Material#  Corporation  to increase 
availability of building materials at 
lower cost; and

(b) if so, the outlines thereof?
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THE MINISTER OF STATE IN THE 
DEPARTMENT  OF  PARLIAMEN-
TARY AFFAIRS AND IN THE MINIS-
TRY OF  WORKS  AND  HOUSING 
(SHRI OM MEHTA):  (a) Yes. Sir.

(b)  The details are being  worked 
out.

Economy in Construction

1771. SHRI D. D. DESAI:

SHRI VASANT SATHE:

Will the Minister of WORKS AND 
HOUSING be pleased to state:

(a) whether Government are aware 
that an Expert Committee appointed 
by the Kerala Government has found 
that construction costs can be reduced 
upto 33 per cent by adopting certain 
measures; and

(b) if so, what  steps have  been 
taken to examine these suggestions and 
incorporate them in the Government's 
construction programme?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF  PARLIAMEN-
TARY AFFAIRS AND IN THE MINIS-
TRY OF  WORKS  AND HOUSING 
(SHRI OM MEHTA):  (a) and (b).
No, Sir. The Kerala Government has 
been requested to make available a 
copy of the report in question.

Teaching of history of science at 
school level.

1772.  SHRI C. K. CHANDRAPPAN: 
Will  the Minister  of EDUCATION, 
SOCIAL WELFARE  AND CULTURE 
be pleased to state:

(a) whether the students are taught 
history of Science at the School level;

(b) in view of many draw-backs in 
the syllabus in schools whether Gov-
ernment are considering to change the 
syllabus in order to promote scientific 
orientation to education; and

<cj if so,  the steps  taken in that 
direction and the results thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF  EDUCATION  AND 
SOCIAL WELFARE? AND IN  THE 
DEPARTMENT OF CULTURE (SHRI 
D. P. YADAV): (a) No, Sir.

(b) A new approach to school curri-
culum and syllabus is being worked 
out at the moment with the help of a 
Committee of Experts which has been 
set up.  Promotion of scientific orien-
tation to education  is important and 
will receive the attention of the Com-
mittee.

(c) In view of the fact that the Com-
mittee has just started to work it is 
tx>o early to mention results at this 
stage.

Teaching and Research Centres en-
gaged in Economies and Social 

Research

1774. SHRi  C.  K.  CHANDRAP-
PAN:  Will the Minister of EDU-
CATION. SOCIAL WELFARE AND 
CULTURE be pleased to state:

(a) how many teaching and resear-
ch centres are there in India engag-
ed in economic and social research;

(b) the sources of their finance; and

(c) whether there is a method of 
co-ordinating their work so that not 
much of repetition is made?

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(PROF. S.  NtJRUL HASAN);  (a) 
Teaching in Social Sciences (including 
Economics) at the post Graduate level 
is being done in about 500 University 
Teaching Departments and in  about 
700 affiliated colleges. Many of these 
Centres also conduct research. In ad-
dition there are 95 research Institu-
tions outside University system which 
also do research in Social Sciences.

3431 LS—*8
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(b) University institutions are sup-
ported by funds from State Govern-
ment, Central Government  (through 
the University Grants  Commission), 
fees and other sources* The Research 
Institutions which are outside the Uni-
versity system do not get grants from 
the University Grants Commission hut 
they are also assisted by the State 
Governments  the  Government  of 
India and donations and contributions.

(c) The University Grants Commis-
sion has subject panels for different 
social sciences disciplines which take 
an over view of the teaching in the 
discipline. Similarly Indian Council of 
Social Sciences Research has standing 
committees for different social science 
disciplines which take an over view of 
the research in these fields.  The 
Indian Council  of  Social  Sciences 
Research  also  brings  out  certain 
periodical publications which give an 
idea of the current research in social 
sciences being done at these Centres. 
This helps, not only to spread infor-
mation, but also  to  avoid overleap 
and duplication.

Towelling of Economics

1774.  SHRI C. K. CHANDRAPPAN: 

Will he Minister of EDUCATION, 
SOCIAL WELFARE AND CULTURE 
be pleased to state;

(a)  whether Government are aware 
of the fact that the teaching of econo-
mics is not suited to our needs;

<b) whether it has been brought to 
the notice of the Government the 
criticism made by famous British eco-
nomist Mrs. Joan Robinson regarding 
the present system* of teaching econo-
mics in the country as well as the fast 
switch  to  mathematical  economics; 
and

(c)  if so, the reaction of Govern* 
ment thereto?

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(PROF. S. NURUL HASAN):  (a) to

(c). Governments  is  of  the  view 
that the teaching of most subjects at 
the University sta$e has to be  im-
proved and upgraded on the princi-
ples of modernization,  improvement 
of standards, relevance and  signifi-
cance.  This also applies to the tea-
ching of economics. J

Prof. (Mrs.; Joan Robinson has put 
forward the view that the teaching 
of economics needs to be greatly im-
proved in all countries and especially 
in the developing countries. She has 
also recently published a book on the 
subjects. She wanted to test her ideals 
and discussed them with University 
teachers in this country who are tea-
ching economic theory in  different 
universities and  affiliated  colleges. 
At the invitation of the Indian Coun-
cil of Social Sciences Research  she 
therefore came to India and held se-
minars at the Centre for Development 
Studios.  Trivandrum (in collabora-
tion with Prof. K. N. Raj), at the ins-
titute of Social and Economic Change, 
Bangalore  (in collaboration  with 
Prof. V. K. R. V. Rao), at the Osraa- 
nia University, Hyderabad (in colla-
boration with Prof. Gautam Mathur), 
at the Gokhale Institute of Politics 
and Economics, Poona (in  collabora-
tion with Prof. V. M. Dandekar) and 
at the Jawaharlal Nehru University, 
New Delhi  in  collaboration  with 
Prof. Krishna Bhardwaj). These dis-
cussions were extremely useful.

The Commission has set up a panel 
of experts in economics to examine 
among other things, the status of re-
search in Economics and orientation 
that should be given to it in relation 
to the needs of the country.

Difference between Ministries of Agri-
culture and Commerce on quantum 

of export of sugar

1775.  SHRI S. A.  MURUGANAN- 
THAM:  Will the Minister of AGRI-
CULTURE be pleased to state:

<a) whether the Agriculture Minis-
try and Commerce  Ministry have
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differed on the quantum of sugar to 
be exported; and

(b)  if so, the reasons therefor and 
the decision taken in the matter?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
B. P. MAURYA):  <a) and (b). Vari-
ous suggestions in regard to the Quan-
tum of sugar to be exported have 
been received from the different Mi-
nistries consulted. The Quantity  of 
sugar to be exported will be reviewed 
<*nd decided from time to time tak-
ing into account the production pros-
pects, requirements for domestic con-
sumption and the international price 
trends.

100,000 tonnes df Salt lying with 
Tuticorin Market owing to lack of 

Shipping

1776.  SHRI S. A.  MURUGANAN- 
THAM:  Will  the  Minister  oi:
SHIPPING AND  TRANSPORT  be 
pleased to state:

(a)  whether Government are aware 
of the fact that about 100,000 tonnes of 
salt are lying in the Tuticorin market 
owing to lack of shipping facilities 
and at the same time there is an acute 
scarcity o>f salt in West Bengal; and

tb) if so, the steps taken to ensure 
fair distribution to the people?

THE DEPUTY MINISTER IN THE 
MINISTRY  OF SHIPPING  AND 
TRANSPORT (SHRI PRANAB  KU-
MAR MUKJ3ERJEE):  (a) The Salt
Manufacturers  and Merchants Asso-
ciation of Tuticorin had brought to 
the notice of the Director General of 
Shipping in December, 1973 that  a 
quantity of 1.5 lakh tonnes of salt was 
awaiting shipment from Tuticorin to 
Calcutta and had requested for allo-
cation of shipping space. No scarcity 
of salt in West Bengal Has so  far 
been reported.

(b)  The shipment of salt from Tu-
ticorin to Calcutta from  Decemb̂vr,
1973 to February, 1974 is as follows:

(Tonnes)

Mont ft No. of  Quantity
ships  Shipped
8 ailed

December, 1973 5 I9ystst6

January, 1974 - z 6,019

Feb. *74
CUpto 15-2 74)

3 20,049

Efforts are being made to increase
the availability of ships for move-
ment of salt to Calcutta.

Basis of computation of  marketable 
surplus In fixing procurement tar-

gets and levy rate

1777. SHtRI B. V. NAIK:  Will the
Minister  of  AGRICULTURE  be 
pleased to state:

(a) the basis of  computation  of 
marketable surplus in fixing procure* 
ment targets for States and levy rate 
for individual agriculturists; and

(b) what are the State targets and 
individual levy rates, State-wise?

THE MINISTER OF STATE IN THE 
MINISTRY  OF  AGRICULTURE 
(SHRI ANNASAHEB P.  SHlNDE): 
(a) and (b). Two Statements (I and 
II) giving the required  information 
about procurement targets and rates 
of levy on agriculturists respectively 
are laid on the Table of the House. 
[Placed in Library. See No. LT-6308/ 
741.

The procurement targets for States 
are fixed in consultation with  the 
State Governments taking into account 
the assessment of marketable surplus 
computed on the basis of estimated 
production consumption pattern  and
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average consum ption w ithin the 
State* past experience, sam ple surveys 
conducted by the D irectorate o f E co-
nom ies and Statistics etc. In  addition  
to the system  o f /grade levy on the 
agriculturists on the basis o f the 
acreage cultivated by them  some State  
G overnm ents have also introduced 
a system  of levy  on m illers in respect 
o f rice and a levy on traders in res-
pect o f rice and coarse grains.

O verhauling Educatw u System

1778. SH R I B . V . N A IK : W ill the
M inister of E D U C A TIO N , SO C IA L  
W E L F A R E  A N D  CULTURE be p le a se d  
to state :

(a ) w hether intention of over-
hauling the educational system  in  
the country find its place in the draft 
F ifth  F ive Y ear P lan ; and

Cb) if go, the m ain features there-
of?

TH E M IN ISTE R  OF E D U C A TIO N , 
S O C IA L  W E L F A R E  A N D  CU LTU R E  
(PRO F. S. N U R U L H A S A N ): (a ) and 
<b). In the Fifth Five Year Plan, the 
G overnm ent proposes to m ake an in-
tensive effort to reconstruct the edu-
cational system  in the country so as 
to m ake it an instrum ent of social 
transform ation. The thrust o f the 
Plan is in four m ain directions: (i)
ensuring equality o f educational o p -
portunities as part o f the overall plan 
o f ensuring social justice; (ii) estab-
lishing closer links between the pat-
tern gf education on the one hand 
and the needs o f the developm ent and 
the em ploym ent m arket on the other;
(iii) im provem ent of the quality of 
education im parted and Civ) involve-
m ent o f the academ ic com m unity, in-
cluding students, in the tasks of so-
cial and econom ic developm ent.

The m ain features o f the Plan are 
as follow s:

(1 ) A. very high priority to the 
elem entary education and the

outlays for it are being step* 
ped up from  Rs. 239 crores in 
the Fourth Plan to 'Rs* 743 
crores in the Fifth Plan. To  
th is m ay be added to Ra. 112 
crores provided for school 
fooding program m es under 
Nutrition. The total outlay of 
Rs. 855 crores, thus arrived  
at for elem entary education, 
w ill constitute 47 per cent of 
the total outlays on educa-
tion in the Fifth  Plan as 
against 30 per cent in the 
Fourth Plan. It is also pro-
posed to radically after the 
strategy for its developm ent 
by emphasising universal pro-
vision of facilities, creating a 
fairly  hom ogeneous cohort in 
class I, reduction in wastage 
and stagnation, m ultipoint 
entry, a large program m e of 
part-tim e education, em ol- 
ment of children from  the 
weaker Sections o f the com-
m unity (especially scheduled 
castes and scheduled tribes) 
and im provem ent of quality.

(£) A t the secondary stage, em -
phasis is proposed to be laid 
on proper planning of the 
location of secondary schools, 
vocationalisation of the high-
er secondary stage, adoption 
of uniform  pattern of 10 plus
2 plus 3, and im provem ent of 
quality;

(3 ) Introduction o f w o rk -ex p eri- 
ence at all stages of educa-
tion;

<4) (i) The m ain strategy fo r  
the developm ent of university 
education w ill be such as to 
ensure that, while the social 
demand for higher education, 
particularly for satisfying  
the rising expectations o f the 
newly em erging socio-econo-
m ic groups, continues to be 
m et, indiscrim inate expansion  
of facilities is not allowed to 
further dilute the standards of 
university education, U niver-
sity courses w ill also need to
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be restructured so that  the 
students completing their edu-
cation are enabled to become 
productive members of  so-
ciety:

(ii) Development  of  post-
graduate  education > and 
research, and  improve-
ment of quality;

(5) Large scale development  of
programmes of  Youth Wel-
fare, physical education  and 
games and sports. The Nehru 
Yuvak Kendras will provide 
the focus for youth activities 
especially  among  non-stu-
dents; these centres, suitably 
assisted by academic institu-
tions in the neighbourhood,
the State  Government con-
cerned and the voluntary or-
ganisations, ill meet the va-
rious needs of physical acti-
vities, recreation and educa-
tion of the youth. Provision 
of greater opportunities  for 
service  to  student  youtli 
through  National  Service
Programme.

(6) The encourage talent  and
to overcome the environment-
al handicap of the weaker 
sections,  considerable  in-
creased emphasis is being laid 
on  scholarships in diverse 
Helds including special  in-
centives  for education  of
girls:

(7) Further  consolidation  and
qualitative improvement  of 
programmes of technical edu-
cation  including  expansion 
and diversification of train-
ing facilities for the middle 
level workers;

(8) Special emphasis on advanc-
ed basic and applied research 
which inter alia will provide 
the requisite  infrastructure 
for the national effort in ‘̂re-
search and Development;

(9) Development of informal edu-
cation at all stages. This will 
include  (i) the  multi ple-

entry and nart  time educa-
tion programmes at the ele-
mentary stage; (ii) program-
mes of informal education for 
youth in the age group of 15- 
25; (iii) programmes  of  in-
formal education at the se-
condary stage; Civ) the  es-
tablishment Of an open Uni-
versity at the national level 
and provision of facilities for 
correspondence education In 
at least one  university  in 
each State and (v) full facili-
ties for  private  study both 
at the Secondary and univer-
sity stages;

(10) An over-riding emphasis on 
academic  dispute  such  as 
revision of curricula, adop-
tion of new methods of teach-
ing, examination reform, im-
provement of text-books, tea-
cher  education—both  pre-
service and in-service,  en-
couragement to experimenta-
tion and innovation, use  of 
modern educational technolo-
gy, including mass media, im-
proved supervision  and  the 
development  of closer  ties 
between the school aricT  the 
community;

(11) A special emphasis on pro-
grammes of ̂ adult  education 
which will include (i) infor-
mal education including  li-
quidation of illiteracy  and 
provision of welfare services 
for the age group 15-25  and
(ii) linking the  programme
of liquidating adult illiteracy 
with employment  program-
mes;

(12) Qualitative improvement of 
selected  institutions at  all 
stages;

(13) Development of Hindi  and
Modern  Indian  languages,
Sanskrit and  other classical 
languages;

(14) Stress on  implementation;
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(15> A greater empba&is on prog-
ramme of cultural  develop-
ment and their  integration 
with these of education, and

(16) Special programmes of pre-
school development.

ExtextsicNQ of Konkin line from Pan- 
Jim to Mangalore

1779. SHRI B. V. NAIK:  Will the
Minister Of SHXPMNG AND TRANS-
PORT be pleased to state:

(a) whether Government have ac-
cepted the suggestion of the National 
Shipping Board dated the 3rd Decem-
ber 1973 to examine the extension of 
the KLonkan  line from Panjim to 
Mangalore; and

(b) if so, the decision taken in the 
matter?

THE DEPUTY MINISTER IN THE 
MINISTRY OF  SHIPPING  AND 
TRANSPORT  (SHRI  PRANAB 
KUMAR MUKHERJEE): (a) and (b). 
At the meeting of the National Ship-
ping Board held, on 3rd Jan., 1974, 
the Board decided to recommend to 
the Government that the  Konkan 
Service fnay be extended to  Manga-
lore. The suggestion is receiving at-
tention of the Directorate General of 
Shipping and the Mogul Lines.

Loan to Maharashtra for break-water 
wall in Ratnagiri Harbour

1780.  SHffU  SHANKERRAO  SA-
VANT:  Will the Minister of SHIP-
PING AND  TRANSPORT be pleased 
to state:

(a)  the amount of loan demanded 
by the Government of  Maharashtra 
for the  break-water  wall  In  the 
Ratnagiri Harbour;

(b) how much of it has been given 
so far; and

(c) what decision is taken regarding 
the remaining portion of the loan?

THE DEPUTY MINISTER IN THE 
MINISTRY  OF  SHIPPING AND 
TRANSPORT  (SHRI  PRANAB 
KUMAR MUKHERJEE):  (a)  An
amount of Rs. 107 lakhs was allocated 
for the development of Ratnagiri port 
during the Fourth Five Year  Plan. 
The State Government have requested 
for an additional amount of Rs.  150 
lakhs for, among other things, exten-
sion of break-water from  1500' to 
1900%

Cb) An amount of Rs. 92 lakhs was 
released to the State Government up- 
to the end of 1972-73 and a sum  of 
Rs. 3 lakhs is proposed to be released 
during the current financial year.

Cc) The matter has been taken  up 
suitably- with the Planning Commis-
sion.

Development of Fishing Port on 
Maharashtra Coast

1781.  SHRI  SHANKERRAO  SA-
VANT:  Will the Minister of AGRI-
CULTURE be pleased to state:

Ca) whether the  Government of 
Maharashtra have  made  any  pro-
posal for the development of fishing 
ports in that State;

Cb) if so, the gist of the proposal; 
and

(c)  what decision and  action has 
been taken by the Government in the 
matter of thei developttnent of flash-
ing ports in Maharashtra?

THE MINISTER OF STATE IN THE 
MINISTRY  OF  AGRICULTURE 
(SHRI ANNASAHEB P.  SHINDE):
(a) The Government of Maharashtra 
suggested provision of landing  and
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berthing facilities for filling vessels
at as many as 21 sites.

\

<b) The proposals from the Maha-
rashtra Government include provision 
of self-contained harbours at  Mir- 
karwada,  Bighi and Dahanu  and, 
minor facilities at Agrao,  Datiware, 
Padve Jeevana, Karanja, Mora, Bur-* 
ondi, Sakrinate, Paj  Hamal  Vashi, 
Mandad, Rajpuri, Pumagad,  Kasar 
Veli, Achra, Klarul, Ade Uttamber and 
Kelshi, involving an expenditure  of 
Rs. 10.5 crores.

(c)  In respect of Mirkarwada, the 
State Government have been request-
ed to furnish a revised proposal in the 
light of ja review made recently.

The nature of facilities proposed to 
be provided at Dighi is tied up with 
a decision on the location of a deep 
sea fishing harbour at Sassoon Dock, 
as the latter is likely to be deferred 
due to very high cost. This is under 
consideration of Government.

Sanctioning  of  the  project  for 
Dahanu could not be proceeded with 
in the absence of an economic evalu-
ation report, which has recently been 
furnished by the Project on Pre-in vest-
ment Survey of Fishing Harbours.

In regard to the provision of land-
ing and berthing facilities for fishing 
vessels at 18 other centres, based on 
the extent of fishing activities,  en-
gineering and economic considerations, 
the proposals for Agrao,  Datiware, 
Padve and Jeevana are under consi-
deration.  The proposal for Karanja 
has, however, been referred to  the 
Project on Pre-investment Survey of 
Fishing Harbours for a detailed tech-
nical scrutiny, £s it involves an  ex-
penditure of more than Rs. 10 lakhs.

It' may also be mentioned that the 
total provision for berthing and land-
ing facilities at minor ports is only
12.0 crores In the Fifth Plan. There 
would,  therefore,  be  difficulty  in 
meeting the requirements of  minor 
fishing  harbours in full of all  the 
Maritime States.

Development of Nhava Sk m Pert

1782.  SHRI  SHANKERRAO SA- 
VANT;  Will the  Minister of SHIP-
PING AND TRANSPORT be pleased 
to state:

(a) whether Government have de-
cided to develop  the port at Nhava 
Sheva during the Fifth Plan period;

(b) if so, in what manner and at 
what expenditure;

(c) whether the Bombay Port Trust 
has offered to spend large  amounts 
on the development of this port  at 
Nhava Sheva;  and

(d) if so, how far has their offer 
been accepted?

THE DEPUTY MINISTER IN THE 
MINISTRY  OF  SHIPPING  AND 
TRANSPORT  (SHRI #PRANAB
KUMAR MUKHERJEE): (a) and 0». 
A decision on the Nhava Sheva Port 
Project will be taken when the  re-
ports of three Working Groups  ap-
pointed for the purpose of examining 
the traffic estimates and other aspects 
of the Project, are available.

(c)  and (d). The Nhava Sheva Pro-
ject as proposed by Bombay  Port 
Trust is likely to cost Rs. 51.74 crores 
on estimates made in 1971. The Bom-
bay Port  Trust propose to  spend 
Rs. 30 crores from their own funds on 
their development works in the Fifth 
Five Year Plan.

Proposal to Increase emoluments and 
perquisites of M.Ps,

1783.  SHRI  SHANKERRAO  SA-
VANT:  Will the Minister of PAR-
LIAMENTARY AFFAIRS  be pleased 
to state:

(a) whether there is any proposal 
to increase the emoluments and per-
quisites of the JMCJPs; and

(b) if so, the contemplated increase?
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THE MINISTER OS* PARLIAMENT-
ARY ' AFFAIRS (SHRI  K;  kACSHTJ- 
EAMAIAH): (a) and (b). The  Joint 
Committee on Salaries and Allowan-
ced of Members of Parliament at thfeii 
sittings held on 4th and 5th  April,
1973, has made certain  recommend-
ations regarding  grant of additional 
facilities and amenities to the Mem-
bers.  These are under consideration 
of the Government in  consultation 
with the Secretariats of Parliament.

Control over distribution of Fertiliser 
of Private Sector

1784.  SHRI .NAWAL  KISHORE 
SHARMA:  Will the Minister of
AGRICULTURE be pleased to state:

(a)  whether the Government  has 
any control over the distribution of 
fertiliser produced by the private 

sector in the country;

Cb) if so, whether any complaint of 
black-market in fertiliser has  been 
received with  particular  reference 
to the State of Rajairthan; and

<c) if so, what  action has  been 
taken in such cases?

« ■

THE MINISTER OF STATE IN THE 
MINISTRY  OF  AGRICULTURE 
{SHRX ANNASAHEB P.  SHINDE):
(a) Yes, Sir. Distribution of the en-
tire quantity of fertiliser in the coun-
try is controlled through orders under 
the Essential Commodities Act. These 
orders require the manufacturers to 
distribute specified quantities of fer-
tilisers in specified States during  a 
.given period. /

(b> A few reports of unscrupulous 
dealers taking advantage pf the '  re-
lative shortage of fertilisers and in-
dulging in blackmarketlng have been

received ftorn scone State including 
Hajasthan.

(c)  Action in such causes of violation 
of the Fertiliser (Control Order, 1957 
is taken under the Essential Commodi-
ties Act, 1955 by the concerned State 
Governments, who have been vested 
with adequate powers for the purpose.

Procedure for financing AU-lndla 
Coordinated Research Project

1785. SHRI RAMKANWAR:  Will
the Minister of  AGRICULTURE  be 
pleased to state:

(a) whether there ie any changed 
procedure regarding financing  the 
All India  Co-ordinated  Research 
Projects being  undertaken by  the 
Indian  Council of Agriculture Re-
search; and

(b) the  present  procedure  and 
changes proposed  by the  Govern-
ment and the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY  OF  AGRICULTURE 
(SHRI  ANNASAHEB P.  SHINDE): 
<a) Yes, Sir.

(b)  Presently Indian Council  of 
Agricultural Research is financing re-
search under the All India Coordinat-
ed Project  on 100 per cent  basis. 
However, in the Fifth Plan it is pro-
posed to share th§ cost of these pro-
jects between the Indian Council  of 
Agricultural Research and  States. 
Un<3er the new procedure the Indian 
Council of Agricultural Research will 
contribute 75 per cent of the expen-
diture and the States concerned will 
meet 25 per cent of it. ■  .

This policy was adopted with a view 
to fully involve the States in the field 
agricultural research and education.
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India's Annual CMrikiitloii to 
UNESCO

*

1786.  SHRI P. G. MAVALANKAH: 
Will the Minister  of  EDUCATION, 
SOCIAL WELFARE AND CULTURE 
be pleased to state;

(a) whether Indian Government’s 
annual contribution to the UNESCO 
has been increased recently;

(b) if so, the amount proposed to 
be given and the reasons for grant-
ing such an increase; and

(c) the amount of annual contri-
bution made by India to the UNESCO 
in the preceding  three years 1971. 
1972 and 1973  and the broad nature 
6f activities, with the results achiev-
ed, of the UNESCO in India?

THE DEPUTY MINISTER IN THE 
MINISTRY  OF EDUCATION AND 
SOCIAL WELFARE  AND IN THE 
DEPARTMENT OF CULTURE (SHRI 
D. P. YADAV): (a) Yea, Sir.

(b)  Our contribution, which  is 
assessed at the rate of 1.45 per cent 
of UNESCO’s regular budget is  ex-
pected to amount to $17,41,335 ap-
prox. for the biennium 1973 and 1974. 
This represents a rise over previous 
years and is due to the increase in 
UNESCO's budget  arising primarily 
from inflationary  costs and devalu-
ation of the U.S. dollar.

(c) The contributions paid by India 
during the years 1971, 1972 and 1973 
are as follows:——

197* 1972 1973

Indian Currency .  .  Rs. 36,00*000

Foreign exchange  . $9r>353 5°
(Sterling equivalent rf 

US dollars)

UNESCO assists in the execution of 
the projects taftcen up under  the 
United Nations Development  Pro-
gramme in the fields of  education, 
science and technology, namely,  en-
gineering and  technological  edu-
cation and reseach, development  of 
scientific research and strengthening 
of laboratories,  television training, 
functional literacy, educational techno- 
leggy, curriculum  development, and 
post-graduate agricultural  education 
and  research.  In this  capacity, 
UNESCO functions on behalf of the 
U.N.D.P. as the operative agency, viz., 
it recruits and provides foreign  ex-
perts, and arranges for the supply of 
equipment required and the placement 
of our trainees abroad. These projectŝ  
have promoted  the growth of  our

Rs. 3>63395o  Rs. 29,58,408* 80

$5:37.230 • 50 $3,93>593

science and technology, have augment-
ed our scientific and technical  man-
power and have contributed to  na-
tional development.

Under its  Regular  Programme, 
UNESCO offers small grants ($46,000 
during 1973) for projects in the fields 
of education, science, culture,  social 
sciences  and  communication,  re-
quiring international assistance. Such 
grants are largely utilised for com-
ponents requiring  foreign exchange. 
UNESCO also meets the cost of inter-
national travel and per diem allow, 
a nee of Indian participants in some 
of the international  meetings, semi-
nars, symposia, etc., which it organises 
from time time.  It supplies to  the 
Indian National Commission for  Co-
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operation -with T3KXSCO, books, liter-
ature and other material for the pro-
gramme of education for international 
understanding.  UNESCO provides 
financial assistance to the extent  of 
$16,000 per annum for the publication 
of the Tamil and Hindi editions of the 
UNESCO ‘Courier’. It gives a  few 
travel grants for visits abroad.

Qur participation in various inter-
national seminars, symposia,  work-
shops and conferences convened  by 
UNESCO,  including  inter-govern-
mental conferences and the  biennial 
General Conference of UNESCO has 
enabled us to keep  abreast of the 
latest advances and developments in 
Education, Science, Culture and Com-
munication, to present our viewpoint 
in the fields of UNESCO’s action in 
the international forum, and to  in-
fluence the  shaping of  UNESCO’s 
policies and programmes particularly 
in the developing countries, including 
Ajsia.  We have been able to project 
effectively the Indian point of view in 
matters relating to Education, Culture, 
Science, Social Sciences and  Com-
munication through UNESCO.  The 
world wide celebration of  Mahtma 
Gandhi's Birth Centenary in 1968-69 
was assisted by the resolution adopted 
by the UNESCO General Conference 
In 1968 which called upon all mem-
ber countries and international non-
governmental organisations to partici-
pate actively in the observance of the 
Centenary.

92,000-Ton  Tanker  for  Great 
Eastern Shippings Company of 

Bombay

1787.  SHRI P. G. MAVALANKAR: 
Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state:

(a)  whether the Great Eastern Ship-
ping Company of Bombay has placed 
an order with the weH-fcnown Scottish 
shipbuilders,  Scott-LAthgow, for a 
32,000-Ton products tanker; and

(b> If so, the facts thereof?

THE DEPUTY MINISTER XN THE 
MINISTRY  OB' SHIPPING  AND 
TRANSPORT  <SHRI  PRANAB 
KUMAR MUKHERJEE): (a) Yes, Sir.

Cb) The salient features are  as 
under:— *

(i) Price* Not  exceeding  Pound 
(Sterling) 6.966 million inclusive  of 
the Export Credit Guarantee cost.

(ii) Sisse:  About  32,000  Metric
Tonnes/about 18,000 GRT.

(iii) Delivery: March/April, 1975.

(iv) Terms of payment of price:

(a) 20 per cent of the price to be 
paid in stages, till delivery* and

(b) the balance 80 per cent of the 
price will be a deferred credit from 
the Bank of Scotland, to be arranged 
by the shipyard.

(c) the credit shall carry interest at
7 per cent per annum free of Indian 
Income-Tax and shall be repaid in 16 
semi-annual instalments commencing 
six  months after delivery of  the 
vessel. * • f

Non-supply of full sugar quota to West
Bengal

1788.  SHRI  DINEN  BHATTA-
CHARYYA:  Will the Minister of
AGRICULTURE be pleased to state:

(a) whether Government are aware 
that due to non-supply of sugar quota 
in full for West Bengal by the Centre, 
ration dealers could not issue sugar 
in greater Calcutta area for several 
weeks in the montti of November, 1973 
and December, 1973; and

(b) if so, the reasons for it?

THE MINISTER OP STATE IN THE 
MINISTRY  OF  AGRICULTURE 
(SHRI B. P. MAURYA)! (a) Yes, Sir.
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'■ (b) Becsuse of a combination  of 
factors, such as, delay in delivery 
following Interim stay orders obtain-
ed by some factories on writ petitions 
challenging the levy sugar prices de-
termined in November, 1973 by the 
Government, delays in movement of 
sugar from the factories in  surplus 
States to West Bengal caused by loco 
strike  and  operational  difficulties 
shortage of diesel for road transport, 
etc., there was a shortfall in avail-
ability of levy sugar in West Bengal 
during certain periods of  November 
and December, 1973.

Subsequently, with improvement in 
movement/supply arrangements,  the 
arrears of sugar  due to the  card-
holders have since been supplied.

Request from West Bengal for more 
rice and wheat for supply In modified 

ration area.

1789.  SHRI  DINEN  BHATTA-
CHARYYA:  Will the  Minister  of
AGRICULTURE be pleased to state:

(a) whether the Government of West 
Bengal repeatedly asked for more rice 
and wheat for supply in  modified 
ration area; and

(b) if so, the supply made in the 
last three months of the year 1973?

THE MINISTER OF STATE IN THE 
MINISTRY  OF  AGRICULTURE 
(SHRI ANNASAHEB P.  SHINX>E):
(a) and (b). The Government of West 
Bengal have been asking for the in-
creased allocations of rice and wheat 
to meet the requirements both  for 
statutory and modified ration  areas. 
Keeping in view the overall  avail-
ability of foodgrains in the Central 
pool, the needs of other deficit States, 
the local market 'availability in  the 
kharif  season and other  relevant 
factors, the following quantities of rice 
and wheat were supplied to the State

Government during the months  of 
October to December, 1973—

(In *000 tonnes)

R i c e W h e a t

O c t o b e r • 3 1 * 3 1 1 5 *   1

N o v e m b e r   * • a 6 -   3
1 0 7 * 4

D e c e m b e r   . « 3 3 * 6 9 0 ' 9

The Government of  West Bengal 
was also allotted 35 thousand tonnes 
of coarse grains to supplement the rice 
and wheat supplies for these  three 
months.

Halting of d.t.C. Buses at proper Bus
Stops

1790.  SHRI  RAM  PRAKASH : 
Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state:

(a) whether the drivers of DTG do 
not stop buses at the proper stops and 
thus cause great inconvenience to the 
public; and

(b) if so, the remedial steps taken 
by Government?

THE DEPUTY MINISTER IN THE 
MINISTRY  OF  SHIPPING  AND 
TRANSPORT  (SHRI  PRANAB 
KUMAR MUKHERJEE): (a) and (b). 
There have been complaints from the 
travelling public in Delhi that  the 
operational staff of Delhi  Transport 
Corporation do not either stop  the 
buses at proper bus stands or park the 
buses improperly and behave rudely 
with the public.  In order to check 
such action/behaviour, the Corporation 
has posted about 180 members of its 
traffic supervisory staff on important 
bus stands in the city operational 
areas with effect from the 6th Decem-
ber, 1973. The reports made by this 
staff against the concerned conductors/ 
drivers of D.T.C. are looked into by a 
Special Officer, who has been special-
ly earmarked for this work and action
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is taken against such, drivers and con-
ductors. The owners of private buses 
engaged by D.T.C., whose drivers are 
found not stopping buses at proper bus 
stands, are issued with notices to show 
cause why penalty should not be im-
posed on them in accordance with the 
terms of the hiring agreements.

Locust invasion

1791. SHRI RAM PRAKASH:
3>R. H. P. SHARMA:

Will the Minister of AGRICULTURE 
be pleased to state:

(a)  whether Government’s attention 
has been drawn to the fact that locust 
will invade India early this year; and

<b) if so, the remedial  measures 
taken?

THE MINISTER OF STATE IN THE 
MINISTRY  OF  AGRICULTURE 
(SHRI  ANNASAHEB P.  SfllNDE):
(a)  and (b). Press Reports appeared 
sometime back  regarding the possi-
bility of locust invasion in our coun-
try early this year* According to the 
latest position of locust population in 
our country and the adjoining coun-
tries, the possibility of any locust in-
vasion at present appears remote The 
situation is, however.  being closely 
watched.  The Locust Control  and 
Warning  Organisation  under  the 
Directorate of Plant Protection Quar-
antine and Storage is conducting re-
gular surveys for defection of locust 
in the desert  areas in  Rajasthan. 
-Close liaison is also being maintained 
with other adjoining countries through 
the F.A.O.

1 97 2—7 3  fv̂ TT 

*r  w irrsrr *
c I

1792*  afrrmnr fim  : wr

fpftf tfrfV *TF[ ?T5rr% f«f> :

(«fr) ITK

1972-73  $r fn.T̂r  ft*rr

rmr % *rr*rr *rr,
m_. “
wtx

% apTT vrw f ?

mf&i s (*r) (m).

r̂%  ̂  zrwztff, wmrx

$r *3rqr̂isimr, crarr

*f»icr cT̂rf *rft ezrnr if  %rsftar

# *9rr«mff % farcr

% i 1972—73 % srVmr

6 28  < nfo  ifg sp-onir

f̂ rr *ftt «rr 3Tcrf%  tt̂ t 

*rr*T 1,790 ^n: p̂V vt »

Enquiry into Adulteration of Seeds

1793.  SHRI R, P,  ULAGANAMB1. 
Will the Minister x>t AGRICULTURE 
be pleased to state:

(a) whether the seeds which were 
distributed in Rajasthan were found 
to be adulterated ana the General Sec-
retary of the Rajasthan unit of Far-
mers' Federation of India has demand-
ed judicial probe into what he des-
cribed as “biggest treachery with the 
nation”;

(b) whether Dr, Singh, Vice-Chan-
cellor of Fantnagar Agriculture Uni-
versity had asserted that seeds adul-
teration had been done on a wide scale 
in Che country;

(c) whether Government have made 
any investigation into the  allegation 
and if so, the results of such, investiga-
tion; and

(d> whether Government propose to 
hold an enquiry into these allegations 
and place the results of the enquiry 
before the House?
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•mas MINISTER OF STATE IN THE 
MINISTRY  OF  AGRICULTURE 
(SHRI  ANNASAHEB P.  SHINDE>:{
(a) The Government  of Rajasthan' 
have intimated that the seeds distri-̂  
buted in the State were not found 
adulterated; nor has a request been' 
received by the  State  Government 
from the Rajasthan unit of Farmers* 
Federation, demanding judicial probe.

(b)  to (d). The Government do not 
agree with the assessment in a news 
item  appearing in  the Hindustan 
Times dated the 7th March, 1973 which 
referred to a statement attributed to 
Dr. D. P. Singh, Vice-Chancellor, U.P., 
Agricultural  University  Pantnagar, 
that seed adulteration had. been done 
on a wide-scale in the country.

Production of Oilseeds

1794.  SHRI R. P. ULAGANAMBI: 
Will the Minister of AGRICULTURE 
be pleased to state:

(a) whether the Government have 
collected the data of  production or 
oil seeds needed for extracting edible 
oils; and

(b) if so, the total  production of 
each variety during 1973?

THE MINISTER OF STATE IN THE 
MINISTRY  OF  AGRICULTURE 
(SHRI  ANNASAHEB P. SHINDE):
(a) and (b). Estimates  of  produc-
tion of vegetable oilseeds are  com-
piled on a regular basis every year. 
The following table shows the  All- 
India Final Estimates of the produc-
tion of major edible oilseedŝ viz., 
groundnut, sesamum, rapeseed  and 
mustard* during the agricultural year
1972-73:

( T h o u s a n d   t o n n e s )

G r o u n d n u t   ( N u t s   i n   s h e l l )  . 3 9 2 3 * 8

Seasamum . . . .   355* 4

R a p e s e e d   &  M u m  a i r *   . .  1 8 5 3 * 2

Similar production data for the year
1973-74 will become available some-
time after the close of the agricultural 
year, i.e., July-August, 1974.

Enquiry into Milk Supply during last 
Summer by OMS

1795. SHRI SAT PAL KAPUR: 
SHRI N. SHIVAPPA:

Will the Minister of AGRICULTURE 
be pleased to state:

(a) whether the C.B.I. was inquir-
ing into the handling of milk supply 
in the capital during the last summer 
by the Delhi Milk Scheme; and

(b) whetUher the said inquiries have 
since been completed and if so, the 
outcome thereof?

THE MINISTER OF STATE IN THE 
MINISTRY  OF  AGRICULTURE 
(SHRI B. P. MAURYA): (a) No, Sir.

(b) Does not arise.

Recognition of Raza Library, Raxnpur 
as Institution of National Importance

1796. SHRI RAJDEO SINGH:  Will
the Minister of  EDUCATION,  SO-
CIAL WELFARE AND CULTURE 
be pleased to state:

(a)  whether  Government  have 
ilnally decided to recognise the Raza 
Library in  Rampur in U.P. as an 
institution of national importance; and

(b)  whether Government have ac-
quired or are proposing to recognise 
the libraries and ^  treasures of all 
the former rulers of  the princely 
States as of national importance and 
forming a part of museum?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION, SOCIAL 
WELFARE AND IN THE DEPART-
MENT OF CULTURE  (SHRI IX P. 
YADAV):  (a) Under the  merger
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agreement of the erstwhile State of 
Rampur and the then Government of 
the TJnfted Provinces (now U.P.), the 
management and  ownership of the 
Raza Library, Rampur, was transfer, 
red to a Board of Trustees. In view 
of the size and importance of  the 
collection of  the library, the assist* 
ance rendered to the Library by the 
Central Government in the past, and 
the  agreement  of the Board  of 
Trustees  and  the  Government  of 
Uttar Pradesh, the Central Govern - 
merit  have decided to  Introduce 
shortly a Bill in the Parliament  to 
declare the Library as an institution 
of national importance and to vest the 
management of it to a Board to be set 
up under the Act.

(b)  No, Sir. In accordance  with 
entry 62 of List I of the  Seventh 
Schedule to the Constitution, only a 
library, museum or similar institution 
financed by tbe Government of India 
wholly or in part and declared  by 
Parliament by law to be an institution 
of national importance, can be given 
such recognition.

Release of third volume of Who’s who 
of Indian Martyrs

1797. SHRI RAJDEO SINGH:  Will
the Minister  of  EDUCATION,  SO-
CIAL WELFARE AND CULTURE 

be pleased to refer to the reply given 
to Unstarred Question No. 3033 on 3rd 
December, 1973 regarding Wtio’s who 
of Freedom Martyrs  and state by 
which time the whole project is ex-
pected to be completed?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION  AND 
SOCIAL WELFARE  AND IN THE 
DEPARTMENT OF CULTURE (SHRI 
D. P. YADAV): The project of com-
pilation and  publication of  Who’s 
Who of India Martyrs has  already 
been completed.  The third and the 
last volume in the series was publish-
ed in August, 1073.

Effect of Mechanisation,  of fanninf 
operation in labour displacement

1798.  SHRI YAMUNA  PRASAD 
MANDAL:  Will the Minister of
AGRICULTURE be pleased to state:

(a) whether meehaxiisation of farm-
ing operations in the country is lilcely 
to lead to labour displacement; and

(b) if so, the remedial  measures 
contemplated?

THE MINISTER OF STATE IN THE 
MINISTRY  OF  AGRICULTURE 
(SHRI  ANNASAHEB P. SHINDE):
(a) The Government of India itself 
have not carried out any study on the 
impact of mechanisation in agriculture 
on labour  displacement.  However, 
certain research organisations and. in-
stitutions sponsored/financed by  the 
Government of India and State Gov-
ernments have  carried out  some 
studies and these studies have  re-
vealed that mechanisation of  farm 
operations in the country is not likely 
to lead to any significant labour dis-
placement.  Tractorisation has facili-
tated more intensive cultivation  and 
thereby increased the  demand for 
labour, particularly hired labour, for 
certain farm operations like weeding, 
irrigation, harvesting, etc.

(b) Does not arise.

Scheme for Welfare of Children

1799.  SHRI  PURUSHOTTAM KA- 
KODKAR:  Will the Minister of
EDUCATION, SOCIAL  WELFARE 
AND CULTURE be pleased to state:

(a)  whether his Ministry is consider-
ing any schemes for the Welfare of 
the children; and
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(fc>) whether the aehemes Include the 
development of the 61xildren in the 
fields of  nutrition,  education  and 
health?

THE DEPUTY MINISTER IN THE 
MINISTRY OF  EDUCATION AND 
SOCIAL* WELFARE  AND IN THE 
DEPARTMENT OF, CULTURE (SHRI 
ARVIND NETAM): (a) and <b). Yes, 
Sir. The Department of Social Wel-
fare have formulated a scheme to pro-
vide a package of integrated services 
during the 5th Plan for children bo- 
low six years of age and nursing and 
expectant mothers.  Supplementary 
nutrition is one of the services in the 
package.  The other services are im-
munization, health  checkup, referral 
services.  pre-school education  and 
nutrition education.  The scheme i? 
proposed to be implemented in tribal/ 
rural blocks and in slum areas  in 
cities.

Social Service as part of syllabus at all 
stages of education

1800- SHRI HARI KISHORE SINGH: 
Will the Minister of EDUCATION, 
SOCIAL WELFARE AND CULTURE 
be pleased to staite:

(a) whether there is any proposal 
under the consideration of the Govern-
ment to make social service a part of 
the syllabus at all stages of education; 
and

(b) if so, the main features thereof?

THE DEPUTY MINISTER IN Tire 
MINISTRY OF EDUCATION, SOCIAL 
WELFARE AND CULTURE (SHRI D. 
P. YADAV): (a) and (b). A sugges-
tion regarding the feasibility of includ-
ing the National Social Service in the 
Curriculum of University education is 
under examination in the University 
Grants  Commission.  Similarly  the 
NCERT is considering proposal to 
make Social Service an integral part 
of school activity.

Ganga Bridge Project at Patna

1801. SHRI HARI KISHORE SINGH:

SHRI JAGB1SH NARAIN 
MANDAL:

Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state:

(a) whether any memorandum has 
been submitted by the Government of 
Bihar for the inclusion  of  Ganga 
Bridge Project at âtna in the Natio-
nal Highway project; and

(b) if so, the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE 
MINISTRY  OF  SHIPPING  AND 
TRANSPORT (SHRI PRANAB KUMAR 
MUKHERJEE: (a) Yes, Sir.

(b)  The proposal has been noted for 
consideration along with similar other 
proposals while formulating proposals 
for new additions to the existing Na-
tional Highway System during the 
Fifth Plan keeping in view the funds 
available for the purpose and the 
inter-se priority of individual propo-
sals on an all-India basis.  Since the 
Fifth. Plan proposals cure still in the 
preparatory stage, it is premature to 
indicate at this stage the exact posi-
tion.

Foodgrain quota per head being allot-
ted to Gujarat

1802. SHRI SOMCHAND SOLANKX: 
Will the Minister of AGRICULTURE 
be pleased to state:

(a) what is the foodgrain quota be-
ing allotted to <the Gujarat State at 
present per head;

(b) whether this quota Is compara-
tively equal with the other Stated 
per head quota; and

(c> if not, what are  the reasons
thereof?
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THE MINISTER OF STATES IN THE 
MINISTRY  OB'  AGRICULTURE 
(SMB,I  ANNASAHEB P. SHINDE):
(a) to (c). The State Government is 
responsible for the distribution  of 
foodgrains within the  State. Allot-
ment of foodgrains from the Central 
Pool is made taking into account the 
availability of stocks, requirement of 
other deficit States and other factors. 
The quantum  of  foodsrains,  issued 
from the Fair Price Shops to card 
holders is decided hy the State Gov-
ernment taking into account stocks 
received from the Centre, the avail- 
ability of foodgrains in the  market, 
other substitute foodstuffs, their com-
parative prices, level of income, popu-
lation growth etc. This quantum va-
ries from State to State and between 
different areas within the State.

12.00 hrs.

RS.  INCREASE IN PRICES  OF 
PETROLEUM PRODUCTS

SOME HON. MEMBERS rose—

SHRI S. M. BANERJEE (Kanpur): 
On a point of order. Sir.

MR. SPEAKER:  On what?

SHRI S. M. BANERJEE: My point
of order is this.

*r

We have given adjournment motions,
Call Attention notices, notices under 
Rule 377 and  even Privilege motions 
regarding the price hike in respect of 
petrol, kerosene, cooking gas and other 
petroleum products.  The other  day, 
when the General Budget was presen-
ted by the Finance Minister, we were 
here upto 6 O* Clock and, while pre-
senting the Budget no indication was 
given that there was going to be a 
price rise in pertol, kerosene and other 
petroleum products.

Now* the prices have been raised to 
the extent that you can imagine1— 
kerosene— IB p. per litre; H.S.L.-—15p.

par litre; cooking gas— Hs. 1*2 per cy-
linder; motor spirit—34 p. per litre; 
L.IXO.— 40 p. per litre; furnace oit— 
32 p. litre, naphtha—Rs. 1.8 a litle; 
lubricating oil—Rs. 3360 a tonne.

You will remember, Sir, When last 
time the price of petrol vras increased 
by notification to the tune of Rs, 1.07 
a litre, you in your wisdom asked the 
Minister not to follow the same prac-
tice.  The Minister did not apologise 
in clear terms to the House. He only 
expressed the reasons for doing  so. 
When the Parliament is in session and 
it is going to be in session upto May, 
I feel this is a contempt of the House 
and this is an indirect taxation through 
notification.

They have a right to do so.  But 
don’t you think that this is immoral 
and this is something to be condem-
ned by you and by us all? It is sheer 
contempt of Parliament.  I would re-
quest you to either admit an adjourn-
ment motion—let us censure the Gov-
ernment on this—or you allow a privi-
lege motion in this regard.
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ŝt §rf*p*r n̂r

tfanxT «nsr5r  fwr *rsrr % i  arn%

cT«rr wsck sft-

ir  srsnrr ^  ^  

f̂rarr i # srpr̂rr r̂ŝrr j fa?
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t̂?t srnR% *rr *r£ % 1  irm̂r

fsr̂ rsr  %• qro* *rsr <Ttfar̂ 1

«R r̂̂nr-sTTnr  3fof* (mirr̂ T): 

*Ta*Y ^T t ? ^

t I ^ *ft W ÎHl % I

«rY W  ( 3TT77T ): T̂TT WFTcT

t fa  *r «rfa wig& % *ttr% «ftr

scrf̂ n̂f̂ qr  *T̂ar % *tpr% *̂r 

$r  |r 1 §rfa*r w   t fa srrreft 

srr*: irfsrarc irt% fq *flr, *rr̂: fanr 
fter fn; *ft r̂rr̂  ̂ OTRîgr
*fTTT t, 5T qwMd Tft9T?r *tft 3TPTT 

t sftr ?T fwer̂nsr *ft?Rr *rrt ̂rr?r   ̂1 
^r srrarOT srsrs: ^r f w  r̂tt «it

wm  3TRT ^ ^  *R?̂*  ̂I %f̂ T

^fr st spt ?T̂r % *rr*r sftOT̂Cv
r» * . __■%_ ___ — N.  . - ___r *__ M,v - ..r

*r§; ft  ’srsr  *t*tt îtw i|T *t£ 

vpsrn:  âro% arra *n? n̂rr t̂tr-

fa*rr 1 «rrqr  tfrff T̂ % HrftFV *T 

fasfY 5=rtfer % cr̂cT̂f qr «r̂*r ̂ arr̂t 1
^RTft TFT ̂r  f̂r̂FT ̂ HTT % *PWÎT ̂FH* 

*nH»5TT % «tVt êt t?: cfr fMmftrarn: 

p̂t sre-Tre ̂ prr wrf̂- 1 snrr sqrr 

*rrq% % f̂r% fcxr< ̂rgt g eft
%f sttt g*nrr srfrjrra

êt% f̂rtT stpt r̂n: Ŷ f 
*ft waror F̂ttV *T«fWt: §rfa?r stpt  *ft *p*t sr ̂prr *nfer*r q̂gr̂r #' i «nrc
fa ̂ rarr ’sf:  ̂ ewr tar «rr i stpt ̂ ftt ̂ rff  t ̂fr ̂ r ottt p̂rtt

Pr̂grFHT  ̂?îf f̂rar r̂tt trt #  «r̂r   ̂srts: «p̂ r crîrr, r̂ f̂ ?f ̂r 

nlfdfq̂gî ̂ rrft ̂fc fen ̂rcn 1 sBrrq-̂ wfg ap̂r̂ ̂ 1 r̂c  %
srr* ^it fa frorefV r̂rr saw *r̂ ^mrm*  fa f̂ nr m   p̂t «fhc ^  ?rfe

ott «rr gw  *f?$T «rr fa ̂  sftsrî  r̂arr t ^ »rnmf *f?t
R̂T yWT9T 5,  tt̂nr  F̂IT T̂lfpl mK  «T  ̂TOT f» P̂Tn TESRT Ĥ1®MT I VEX

^r f̂liflf %  ^r «jt fa m wr r̂frr wt  «rsr̂ % fa ^r ^ff «Pt mwnm

t  «rrr vavt ̂r  r̂snr % ̂ Er Prwwr  ̂ fa*rr
âr fa t o?h: ot ?t t ot  (  ;tot, i|wc ^ r̂ww 5f* -T̂r f̂rorr

«fT  ̂  «insfV  ̂ 1 ipr̂ ?nft ?rwrr n̂r ? wr ̂  ̂  ^writ ^

fa w wi ’ttw’t r̂̂tf v̂ ()f «ftr 5̂  B̂sn: nrr ĵ tf 4EvTr ? t f̂rrft xnr
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% -t̂ r ?nfgr % ?nr*r  toi% ̂rt 4̂ rr
w  faqr, ttct r̂ faar%  fw, sftf̂- 

fa%̂ PT facr̂ ^r vsrr̂Y fâ r n̂rr ? 

wr xr̂Y vrgx<?r % f̂rrr  r̂pvr̂r H&r 

«rr fa  ^ vn wrr  r̂

«ft«r<JTT T̂7% ?  ?T̂ SFT̂TT fa  qf̂

«t*rr fâonr ̂rr?rr NY $frf&*v r̂t sr̂rr̂r

fn’TcTT , NY>T ̂ rf̂ T 5f7T ̂ T sfa ?T̂Y 

| I % ̂ rs Ŷ «ffa  ft ̂ FfTt

■̂ FT '3TT T̂aFfrr j fV̂ f̂ ?rj%

âfT̂T «FT  «f T̂ffY qT̂TTTT T̂T% P̂T

nV  r̂ranr s=r̂Y ̂  1 r̂r ̂  r̂fag* ft 

fa ?TTg $  ?̂V t̂,

?r̂ r % srf̂r r̂rsr-nr ̂  F̂Br̂ m

fa-crT  r̂n  ?  ?rt?r̂  Tr̂tCT,

r̂  WT # r4) P>l*f.Tild ̂ 1 T̂FT  %

?rf?ĵ TRf  Tsrr t# 11 sttth

q?̂r 4Y Tr̂fr  .̂Y ^ t «rr fa

p̂-fT  t̂r* ĥY >̂nr r̂fk̂r 1 
f̂iH  zr& faHT %  1 '3?T

q-r T̂T?T 51T f̂ TTT SRT̂ fqTTT sqr. . .

*rswr *r̂>ig«r : r̂r  4 r̂r p̂t%

mrr  ̂fa 3T̂ T̂TcT  ̂ %5ft |r ? T̂cTRT 

*ffh: Ŷ  g ?  =5% T̂T

SITq v* ^̂ TT F̂TC farr % ?
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£«fir  ftnwr]

§■ w f t srerw an ffr&qrtwn; 

m wht f̂RJT ott ?Rvrw

^r  ̂   ̂ 3T r̂rq 1

PROF. MADHU DANDAVATE (Ra-
ja pur) : Mr. Speaker, Sir, I have gone 
through the Rules of Procedure and. 
have given notices under all available 
rules, so that you can have a  very 
broad choice—whether you would al-
low an Adj ourment Motion or whe-
ther it will he your pleasure to admit 
a Privilege Motion, whether we would 
have a call-attention or whether you 
would allow us to raise under Rule 
377------

MR. SPEAKER: It is very nice of 
you to have given me such a wide 
latitude!

PROP.  MADHU  DANDAV ATE:
Therefore, I have only one request. As 
far as the privilege issue is concerned, 
there is a precedent  that  whenever 
there is a contempt of the House you 
have permitted a privilege motion in 
the House and this is clear case of 
the contempt of the House.

We have been kept  in the  dark. 
These are the days of midnight orders 
and one more midnight order  has 
come.  Let them come at least when 
there is twilight so that one may know 
what they are.

Therefore, please allow us a privi-
lege motion.

SHRI A. K. GOP ALAN (Palghat):
X request that this question may be 
considered seriously because it is  a 
very serious question.

I have been in this House from 1952 
onwards and I have been all along pre-
sent whenever the Budget is presen-
ted.  There was ftever an instance 
that at midnight after presenting the

227 Re. Increase in

budget, the Cabinet thought that some-
thing must be done and some prices 
must be increased and then coming on 
the next day and saying that the pri-
ces are increased.  This is a very se-
rious issue. I do not want to go into 
the details because, as already pressed, 
it is not only a contempt  of  the 
House but it is also  that  as  the 
Congress has got a  majority,  they 
think that  anything  can  be done. 
Then, what is the use of saying parlia-
mentary democracy,  procedure  and 
these things? Then, when the Parlia-
ment is  in  session  and  when the 
Budget is presented nothing is said 
about  it  and  nothing is  thought 
about it.  It is only cheating people 
and rhea ting the Parliament and noth-
ing else. So, whatever procedure _V(_u 
take, it must be taken.  If the res-
pect for Parliamentary democracy is to 
continue, then, certainly, it must  be 
taken in some form.

Ai> Xur as Hie quifi>l*on  <. riternetl, 
it is a very serious question and it 
ft Is left as it is then allow all the 
people, all members of the Opposition 
alco to do a<? thev like, break Ihe pro- 
rcduro and the ruV's and do anything 
as they like.

SHRT SAMAR GUHA CContai): Al-
though you are looking at the Oppo-
sition with a smiling face, I think the 
seriousness of this matter has not mis- 
e.i your attention.

As has been rightly pointed out by 
our friend'?, it is not only an insult of 
this House but it is an insult to the 
highest dignity of  the  House,  the 
Chair also, because you were pleased 
to observe on an earlier occasion that 
this practice of  issuing notifications 
outside the House while the House is 
in session or when the session is to 
begin very soon is not proper  and 
that the Government should not issue 
any notification increasing the prices 
or imposing some  sort  of  indirect 
taxation.

It is not an urgent mater in the 
sense that this is the second time that 
the Government are going to increase
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the price. Tikis is the additional price 
increase. The prices of petroleum and 
petroleum products were increased ear-
lier also.  Therefore, the matter was 
not pressing.  The matter was  not 
urgent.  The Government  could have 
waited and as has been rightly pointed 
out by my friend, Mr. Vajpayee, be-
cause the prices have been increased, 
it cannot be taken as direct taxation. 
That logic also does not stand because 
in the Budget there has been increase 
in other items also, though it may be 
less. Therefore, it is tantamount to 
imposing of indirect taxation.  It is 
a violation of the budgetary discipline 
that it should have been included in 
t He budget.

They could have announced it on 
the 1st when the House was in ses-
sion.

Now 1 have a hunch that it is only 
for a political purpose,  because the 
non. Minister has to rush to Cuttack 
just to take a political part perhaps 
and in the morning he was going to 
catch a plane. If not, I want to know 
from you whether it is for the Party 
political purpose and the Minister has 
tr> catcli the plane early in the morn-
ing and for that reason, they have vio-
lated all the norms, code of conduct 
and convention. I again appeal to you* 
Sir, that if the hon. Minister is al-
lowed to violate in this way we have 
also a right.  The hon. Minister has 
the check to say that the Opposition 
should not uphold the honour of this 
House and the dignity of this House 
and the Chair. Therefore, you should 
pull up the hon. Minister with that 
much  of  contempt and  seriousness 
that it deserves.

MR. SPEAKER: Only  those  hon. 
Members  will be allowed who have 
given their names.

SHRI P. G. MAVALAICKAR (Ahmfe- 
dabad): This is an important  point 
and you should hear us also.

MR. SPEAKER: <mT

«rnr $ ?ft #  ̂grr % i

I am not allowing others.  If I re-
lax in one case it will become difficult 
and I will have to relax in other cases 
also.  Those who have sent their no-
tices have already spoken.

«F7Qrvnr  (̂ «rr ) :

sTsqrar  $r srrsr f̂rra: *r m&r

1 *fhc qrfeff % dta'-sfN* *n=snr 

t *nar t̂̂ tt % 

êt q̂c f*fp<r m  w*r*r srRrnr «ttt 

*4t*iTX  i

-VIR.. SPEAKER: I have just now* 
heard your views about this, about 
which I also feel very strongly, per-
haps not to assure you, but on my 
own.  This matter is referred to by 
various motions:  by the hon. Member
Shri Vajpayeê under Rule 223 there 
is a Privilege Motion; then Shri S. 
.A I Banerjec has given notice, it is an 
Adjournment Motion; then I have got 
tho names of Shri Madhu  Limaye 
Pi of, Madhu Dandavate....

sflr sfYsTr :  snzrer

«rr, ^ ̂

srnrr \

I\IR. SPEAKER:  This was  levied
011 the 1st  midnight. I got a letter 
from the Minister dated March the 
1st, in which he says:  ‘As you are
aware, steep increase in  crude  oil 
etc., has taken place*. But this letter 
reached my office on the 2nd. It is 
dated 1st, but it reached my office on 
the 2nd.  At  the  end the  letter 
says:  ‘I would like to make a state-
ment in the Lok Sabha in this re-
gard tomorrow itself.  However as 
Saturday and Sunday are holidays I 
would be grateful if I am provided 
with an opportunity of making a state-
ment in this regard on the morning
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of Monday tfae 4 th 1874. so that tbe 
lion. Members may have a full appre-
ciation of the reasons which have im-
pelled the Government to take this 
decision/*

I have got these motions—Shri Vaj-
payee has already sent It; Shri Madhu 
Limaye has already sent it on the 2nd.
So we referred it to the Minister. And 
again the Minister sent me another 
note.  It says;  ‘The undersigned is 
directed to state9 etc., in the form of 
a Memorandum or a note in which he 
has given the reasons saying this hap-
pened that happened.

«fV *rar*r 

frrfarsFST  *ft f̂t %

 ̂ 3FT 3ETPTT

ssrrf̂tT *

MR. SPEAKER:  The Minister’s let-
ter is the first one.  This is to  the 
office. This is the second one.

sft  fsr*rr?ft srrsr̂fV : ̂  <T̂nr 

cfr firfypgerc *rr *n*T % r̂f̂ r  l̂rar 

®f*t ̂rmr ̂  fr, ̂  eft  t

apt  ?f̂f  ?

MR. SPEAKER: Don't pick up such 
things; these are only office  routine 
matters.

spre: 5CTTT f̂t  «T

I

sft wrcr eft

STFT  f̂ HxTT sfn:  t *

ummr  *rrqr «f?t *ft

3*r*ft Wfn* i «rrr sEmtn* eft l*rrcr *fX *ft 
%?sr  ̂  i ?ft %,ar ftnrr i

fwgît wrarWt : <pCNt<
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1WER- SPEAKER: This is dated Delhi* 
the 3rd. fie has expressed his desire 
to make a statement, lie says:

“It may also be mentioned that 
the increase in petroleum  product 
prices have been kept separate from 
the normal Budgetary proposals for 
the price increases falling on the 1st 
April.  There is no element of ex-
cise duty and all increases are pure-
ly on account of the increase in the 
price of oil/crude. These facts may 
kindly be placed before the Speaker 
to enable him to decide the ad-

missibility”.

The hon. Minister was making a state-
ment on all this, and so I allowed him 
to make the statement.

SHRI S. M. BANERJEE:  After the
statement, will you consider our ad-
journment motion?

MR. SPEAKER: So far as this mat-
ter is concerned, leave aside what has 
happened and what matters of a very 
much urgent nature have been respon-
sible for this levy, but one thing is 
clear namely that the Government did. 
not act just on the spur of the mo-
ment at midnight. They must already 
have decided about it  much  earlier 
and that had to take eHect from the 
midnight of 1st March.  The House 
was sitting on the 1st and the hon. 
Minister was here  throughout  Hie 
day; the other hon. Minister was also 
here throughout the day. My ruling 
was already there on the records* 
Further, if it was not  possible  to 
make the statement in the morning 
there was ample opportunity to make 
it at 6 P.M. in the evening.  Every 
official action including the drafting 
etc.,  must  have  been  completed 
before 6 p.m . in  his office  also, 
at least by four O’clock. Why should 
he act in such a way that he ignores 
the  previous  observations  of  the 
Speaker or the Chair and the senti
ments of the House?

As hon. Members are aware imme-
diately after the end of the last week, 
the House had already come down to 
a very calm and cool level and t was 
thinking of having a very normal time

Rnces of Petrolewm Products 232
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during this week;, but it has already 
started with such, high nervous ten- 
.sion. I really fail to understand this.
X do not approve of it.

When Parliament is sitting and imp-
ortant decisions are taken,—leave aside 
what type o± motions they are whe-
ther they are adjournment motions or 
notices of breach of privilege or call- 
ing-attention notices—one thing which
I cannot ignore is that to take such 
decisions without informing the House 
is improper. The House  was  sitting 
on that very day, on the evening  of 
that day when this levy was to be im-
posed; so, I would reiterate  that  it 
was not prooer, and it should not be 
repeated in the future.

As far as adjournment motions are 
concerned, as hon. Members know, I 
.have already given my ruling;  the 
budget will come up for  discussion 
whJenl everything will qome up be- 
lore hon. Members, and they will be 
able to discuss everything, they will 
be able to vote down the Demands, 
they can table cut motions and they 
can ask for a vote on the cut motion 
and so on....

SHRI S. M. BANERJEE: By that 
time, it will be a news but will become 
a story.

MR. SPEAKER: According to  our 
Rules of Procedure, when the matters 
are coming up immediately, lion. Mem-
bers are only anticipating It.  There-
fore no duplication can be allowed.

PROP. MADHtJ DANDAVATE:  In
the budget discussion, there is no ele-
ment of censure.

MR*. SPEAKER: Anyway, that  is 
already laid  down.  Hon.  Members 
have ample opportunities to discuss this 
not once but a number of times. As 
for privilege, it has already been held 
in such, cases  that it Is the most 
improper, not a privilege question. I 
reiterate that it was an impropriety.

sft ***** : arrc «nr

MR. SPEAKER:  I cannot help It

«rV qwo : «r&rer

sft îrr f̂t ârr   ̂ i srsr

cfterft 1 fsrfatW *ft9FT % 3T?rr

: % fryn | # %

srr*: sfteft’srer  % j 

fsrfafcfar sprst  %  i

At the most, we can question its pro* 
priety and I have already made my 
observations on that.

PROF. MADHU DANDAVATE; At 
least have a convention that if pro-
priety is violated two times, it should 
be equivalent to a breach of privilege.

MR. SPEAKER:  Papers to be laid
on the Table.

SHRI S. M. BANERJEE: The Rail-
way Minister  should make a state-
ment on the firing near Allahabad on 
the railway line.

MR. SPEAKER: I will look into it.

12.26 hrs.

PAPERS LAID ON THE TABLE 

Officers of Parliament  (Rent for

BbSIDENCE BZTA1NSD BY FAMILY AFTER 
death) Ruues, 1974

THE  MINISTER  OF PARLIA-
MENTARY  AFFAIRS  (SHRI  K. 
RAGHU RAMAIAH):  I beg to lay on
the Table a copy of the Officers of Par-
liament (Rent for Residence retained 
by family after death) Rules,  1974 
(Hindi and English versions) publish-
ed in Notification No. O-S.R. 200 in 
Gazette of India dated the 2Srd Feb-
ruary, 1974, under sub-section (2) of
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section 11 of the Salaries and Allow-
ances of Officers of Parliament  Act, 
- 1953.  [Placed in Library. See No. 
LT-6289/ 743.

Notification s under Esssntiai. Com- 
hodxxzss Act, 1955 and Sugar Export 

Promotion 1973

THB MINISTER OF STATE IN THE 
MINISTRY  OF  AGRICULTURE 
(SHRI B. P. MATJRYA): I beg to lay 
on the Table—

1. (a) A copy each of the follow-
ing Notifications (Hindi and English 
versions} under sub-section (6) of sec-
tion 3 of the Essential Commodities 
Act, 1955;—

(i) The Sugar (Packing and Mark-
ing) Order, 1970, published in 
Notification No. G.S.R. 645 in 
Gazette of India  dated  the 
14th April, 1970.

tfi) The Sugar (Packing and Mark-
ing) Amendment Order 1971, 
published in Notification No. 
G.S.R. 654 in Gazette of India 
elated the 27th April, 1971.

(iii) The  Sugar  (Packing  and 
Marking) Second Amendment 
Order, 1971, published in No-
tification No. G.S.R. 3418 in 
Gazette of India dated the 
21st September, 1971.

<iv) The Sugar  (Restrictions  on 
Movement) Order, 1972 pub-
lished  in Notification  No. 
G.S.R. 32(E) in Gazette  of 
India dated the 17th January. 
1972.

(v) The Sugar  (Restrictions  on 
Movement)  second  Amend-
ment Order, 1972, published in 
Notification No. G.S.R’. 93(E) 
in Gazette of India dated the 
2nd March, 1972.

(vi) The Sugar  CKestrictions  on 
Movement) Third Amendment 
Order, 1972, publised in No-
tification No. GJSLR. 244(E) in 
Gazette of India ' dated  the 
14th April 1972-

(vii) The  Sugar  Restrictions  on 
Movement) Fourth  Amend-
ment Order, 1972, published in 
Notification No. G.S.R. 289(E) 
in Gazette of India dated the 
27th May, 1972.

(viii) The Sugar  (Restrictions  on 
Movement) Fifth Amendment 
Order, 1972, published in Noti-
fication No. G.S.R. 312(E) in 
Gazette of India dated the 
15th June, 1972.

Ox) The Sugar CPacking and Mark-
ing) Amendment Order 1972, 
published in Notification No.
G.S.R. 386(E) in Gazette  of 
India dated the 22nd August,
1972.

(b) A statement (Hindi and English 
versions) showing reasons for delay in 
laying  the  above  Notifications, 
rP l a c e d   i n   L > ib r a r y . See No. LT-6290/ 
741.

2  (i> A copy of the Sugar Export 
Promotion Rules,  1973  (Hindi  and 
English versions), published in Notifi-
cation No. G.S.R*. 174(E) in Gazette of 
India dated the 21st March,  1973 
under sub-section (4) of section 13 of 
the Sugar Export Promotion. Act, 1958.

(ii)  A statement (Hindi and English 
versions) showing reasons for delay in 
laying  the  above  Notification.
I P l a c e d   i n   L s ib r a r y .  See No, XST-Q299/ 
741.

Notification under Essential COmt- 
imtodities Act, 1955 and Annuac.

Reports

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB P. SHINUE):  I beg to
lay on the table: —

(1) A copy of the following Notifi-
cations (Hindi and {English versions)
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under sub-section (6) of section 3 of 
the Essential Commodities Act 1955: —

(i) The Tamil Nadu Coarse Grains 
(Export Control) Amendment 
Order,  1973,  published  in 
Notification No. G.SJEt. 533(E) 
in Gazette of India dated the 
21st December, 1973.

(ii) The  Rajasthan Rice  (Export 
Control)  Amendment Order, 
1974, published in Notification 
No. G.S.R. 37(E) in Gazette of 
India dated the 12th February, 
1974.  [Placed in Library. 
See No. LT-6291/74L

(2) A copy of Notification No. G.S.R.
5.-$ 7(E) (Hindi and English versions) 
published in Gazette of India  dated 
the 22nd December, 1973 under sub-
section (1) of section 12 A of the Essen-
tial Commodities Act, 1955,  [Placed 
in Library. See No. I/T-6292/74.}

Development Corporation Li-
mited Bhopal for  the year 
1971-72 along with the Audit-
ed Accounts and the com-
ments of the Comptroller and 
Auditor General thereon.

(iii) Annual Report of  the  West 
Bengal  Agro-Industries  Cor-
poration  Limited,  Calcutta, 
for the year  1971-72  along 
with the  Audited  Accounts 
and the comments  of  the
Comptroller and Auditor Ge-
neral thereon.

(b)  A statement (Kindi and Ehglish 
versions) showing reasons for delay in 
the above Reports.  [Placed In Lrtbr- 
ary. See No. LT-6294/741.

Examination op Masters and  Mates 
(Attdt.) Rules. 1971 under. Merchant 
Shipping act, 1958 a Statement

03) A copy of the Report (Hindi ver-
sion) odG the I.C.AiR. Enquiry Com-
mittee  (Gajendragadkar  Committee) 
[Placed in Library. See No. LT-6293/ 
74 J.

4 (a) A copy each of the following 
Reports (Hindi and English versions) 
under sub-section (1) of section 619A 
of the Companies Act, 1956: —

THE DEPUTY MINISTER tN THE 
MINISTRY  OF  SHIPPING  AND 
TRANSPORT (SHKI PRANAB  KU-
MAR MUKHERJEE):  I beg to lay on
the Table—

(1) A copy of the Examination of 
Masters and Mates  (Amend-
ment) Rliles, 1971.  published 
Notification No. G.S.R. 1908, 
in Gazette of India dated the 
18th December. 1971 (English 
version)  and  G.S.R. 47 in 
Gazette of India  dated  the 
19th January, 1974 (Hindi ver-
sion), under  sub-section  (3) 
of section 458 of the Merchant 
Shipping Act, 1958.

(1) Annual Report of the Madhya 
Pradesh State Agro-Industries 
Development Corporation  Li-
mited, Bhopal, for the year 
1970-71 along with the Audit-
ed Accounts and the  com-
ments Of the CamntraÛ r snd
Auditor General thereon. A statement (Hindi and Eng-

lish versions) showing reasons 
for delay in laying the above 

Cii) Annual Report of the Madhya Notification.  [Placed in Lib-
Ptadeah. State Agro-Industries rary. See No. X/T-6395/741.
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Victoria MmMORXAZ* (Amdx.) Rtjues, 
1973 uzcokh Victoria. Msmqbull Act, 
1903 and  Report of  Com&kxttkx on 

National Ascapkmcoes axo> ICCR

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION  AND 
SOCIAL WELFARE  AND IN  THE 
DEPARTMENT OF CULTURE (SHRI 
D. P. YADAV): I beer to lay on the 
Table—

CD A copy of the Victoria Memo-
rial (Amendment) Rules 1973 
(Hindi and English versions) 
published in Notification  No. 
Gr.S.R. 45 in Gazette of India 
dated the 19tfa January, 1974, 
issued under section 5 of the 
January, 1974, issued  under 
Victoria Memorial Act, 1903.

(Placed  in IAbrary.  See 
No. LT-6296/ 74}.

* 2) (i) A copy  of  the  Report 
(Hindi versions) of the Com-
mittee appointed  to  review 
the working of the National 
Akademies  and the  Indian 
Council  for  Cultural  Rela-
tions.

<ii) A statement (Hindi and Eng-
lish versions) showing reasons 
for delay in laying the above 
Report. [Placed, in IAbrary. 
See No. 6297/741.

12.2ft

MESSAGE FROM RAJYA gABHA

SECRETARY-GENERAL:  Sir  I
have to report the following message 
rveefpvd from the Secretary-General 
of Rajya Sabha: —

“In accordance with the provisions 
oft ztde 127 of the Ruled of Proce-
dure and Conduct of Business In 
the frafya £$abh6 I am directed to 
inform the Lok Sabha that the Rajya

Sabha, at its sitting hgld  on  the 
&6th February, 1974, agreed without 
any amendment to the National Co-
operative Development  Corporation 
(Amendment) Bill, 1974, which was 
passed by the Lok Sabha at its sitt-
ing held  on  the  19th February,
1974.**

3f*Tsn*r Tn»  i-n (w :

tr&m qqgfrCT, $ % f

s»TOf \cn %> fern % »

r*r (sr̂rr) . 

vrezrsr *r̂tsr*T, ?rr£t-

% srK f̂t*r *nc   ̂̂ ^

«rsq«r  ̂ sr*ff *(%

O

STATEMENT RE:  INCREASE  IN
PRICES OF PETROLEUM PRODUCTS

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS  (SHRI  SHAHNAWAZ 
KHAN): To compensate Oil  Compa-
nies for increases in crude oil prices 
which occurred effective  from  16th 
October 1973, a general revision of the 
prices of refined petroleum products 
was last made from 3rd  November,
1973. At that time the products prices 
were brought in line with the curds 
oil price of $3.08 per barrel (f.o.b.). 
Since then, effective from 1st January,
1974, crude ofl prices have increased 
again as a result of steep upward revi-
sion of |>ostfed prices by the Govern-
ment of oil producing countries. Be-
fore that date, the market crude oil 
of the Gulf region, namely, Light 
Arabian crude  was  officially priced 
at $3.65 per barrel; effective 1st Jan-
uary, 1974, the prices are  averaging 
around $10 per barrel. The situa-
tion has, however, remained somewhat
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unsettled on account of the .fact that 
oil producing countries in the Gulf 
region have not all finalised their Par-
ticipation Agreements with  the Oil 
Companies.  For this reason and. also 
because of Government's anxiety  to 
minimise the impact on the vulnerable 
sectors of consumers and certain prio-
rity industries like fertilizers, only a 
preliminary adjustment of prices  of 
furnace oil, bitnumen and lube base 
stocks was made effective 23rd January
1974.  After very careful examination 
of the matter, it has now been decided 
that effective 2nd March 1974, product 
prices will be revised upward to re-
flect a notional f.o.b. crude oil price 
of $8.48  per  barrel.  A statement 
showing the revisions made is laid on 
the Table of the House.

While the incidence of increase of 
the crude oil price has been fully pass-
ed on across the board to all products 
kerosene oil, high speed diesel oil and 
cooking gas price increases have been 
kept down. If the price increase were 
to be passed on fully to kerosene oil 
and high speed diesel oil, it would have 
been 45 prise per litre for each of the 
two products; as against that,  the 
price increase has been kept down 
to about 15 paise per litre. Similarly, 
the increase for a 15 Kg. cooking gas 
cylinder would have been Us, 8.50 
but it has been kept down to Rs. 1.02.

The reduction of prices on account 
of kerosene, high speed diesel oil and 
cooking gas has been passed on to 
aviation turbine fuel, furnace oil, lub-
ricating oils and greases and naphtha 
when used for purposes other than 
the production of fertilizers. There is 
no change in the naphtha price when 
it is used for the production of fertili-
zers.

As has been stated by me on various 
occasions in this House increase in 
prices of petroleum products to match 
the price of crude oil from time to 
time has become inevitable. However 
Government are anxious to make the 
best endeavour to keep down price 
Increase in products  of general con- 
wmirtlnm like Kirntm  and rooiklng

gas.  High speed diesel oil, which is 
used for transport and agriculture, is 
also a product where we would JLiice to 
Soften the impact.  This  has  been 
achieved in two ways.  The price of 
indigenous crude oil has been fixed at 
the level of 34.50 per barrel and a 
notional pooling of prices as between 
imported crude oil  and  indigenous 
crude oil has been assumed for pur-
poses of fixing the national average 
crude oil price of  $8.48 per barrel 
which is the basis for product price 
fixation.  The second measure is the 
transfer of price increase required on 
account of minimal increases in high 
speed diesel oil, kerosene oil and cook-
ing gas to other products which could 
bear such increases.  These products 
are aviation turbine fuel, furance oil, 
lubricants and greases and naphtha 
when use for products other than fer-
tilizers. While the loading on aviation 
turbine fuel and furance oil is not 
very heavy on lubricating oils,  the 
increase is of the order of Rs. 3,000 
per tonne exclusive of duty. And on 
naphtha not used for fertilizers, the 
increase is of the order of Ks. 1834 
per tonne.  As the Hon’ble Members 
are aware, the consumption of lubri-
cating oils in the country is among 
the highest in the world  and we 
believe that there is  considerable 
wasteful use of lubricating oils.  We 
propose to ask the Oil Companies to 
take up educational publicity  to in-
form consumers of the correct lubri-
cating practices. We also propose en-
couraging the setting up of lubricating
oil recycling plants in  large  urban 
areas so that used lubricating oils can 
be re-processed and made available to 
the consumers.

As regards naphtha used for  pur-
poses other than fertilizer production, 
it is felt that most petrochemical pro 
ducts made from naphtha can bear 
the incidence of  the Increased price. 
These end-products of the retroche- 
micals industry are not likely to have 
significant Impact  on  items of con-
sumption by  the weaker sections of

the society*
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Statement showing revisions in ceiling selling prices of petroleum products

P r o d u c t s
U n i t

As on 1 
1-1-74'

As on | Increase t Increase 
2-3-74  P«  per

| KL/MT  litre/
K*.

A. Bulk refined petroleum products 
(Bx-Storage Point—Bombay')

Rs. Rs. Rs. Paise

x. Aviation Spirit 100/130 KL 2523* 45 3283- 53 760-08 76

2. Aviation Spirit XX5/X45 KL * 2556*46 3372* 73 8x6* 27 82;

3. Aviation Spirit 73. KL 2476* 68 3X49* 60 672- 92 67

4. Aviation Turbine Fuel . KL 733* 71 1367*13 633* 42 6a

5. Motor Spirit 93 ON KL 2526* 39 295X* 56 425*17 43

6. Motor Spirit 83 ON KL 2457*00 2796-58 339* 58 34

7 High Speed EHesel Oil ] KL 697*34 844-89 *47*55 15

8  Furnace Oil KL 279*89 604*12 324* 23 32

9 Kerosene Superior KL 7x6* 69 864*24 *47* 55 15

xo Light Diesel Oil . KL 429*3x 829- 64 400* 33 40

xi  Bitumen Straight Grade 
containers) .

(iu
MT 590- 23 834* 79 244*56 24

12  Bitumen Cutbacks B.S. Gr  ITT

13  Bitumen Cutbacks R.C. Gr.  HT

14. N*pbtha (except when used
for fertilizers) Gr,  .  .  HT

703* 27 iox8* 57 315- 30 3a

739-29 1079-07  349* 79  35

252*35 2320*06 2067*71 207
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Products Unit
As on
r-i-74

As on
23-1-74

Increase 
in price

Rs. Rs. Rs.

B. £«*&« Bat# Stocks cEx-Rffinery) :

X. BOC—50 •  .  . MT 905*93 1310* 33 404* 40

2. BOC—*50 . . . . . • »» 937* 74 1342-14 93

3. Pale 800 . . . . . • *» 1026- 23 1430* 63 »

4- Spindle HVI . . . . 99 1052*05 1456* 45 99

5. Spindle MVI . . . . • » 960* 23 1364* 63 y»

6. Spindle LVI . . . . • 99 950- 65 1355* 05 99

7- Light Neutral HVI •  99 1183* 70 1588*IO »

8. Light Neutral MVI . *  >9 1089* 96 1494* 36 99

9- Light Neutral LVI • »» 992* 4* 1396* 81 99

IO. Intermediate Neutral HVI 9* 1267* 00 1671-40 99

xx. Intermediate Neutral JMVI 99 1172*20 1576* 60 *

12. Intermediate Neutral LVI 39 1022*84 1427*24 99

X3. Heavy Neutral HVI 9» X273* 66 1678*06 99

14. Heavy Neutral .MVI • my XX96* 22 1600*62

*5- Heavy Neutral LVI 99 1045* 68 1450-08 »»

16. T.O.B.S. (MR£) . • 99 831-ox xz68* ox 337*00

*7. 150 Neutral . . . . 9% 1*59* 94 I564-34 404-40

18. 500 Neutral « . . . • 99 X2X9* 80 1624* 20 99

19. X300 Neutral « . . . 99 1243* 72 1648*12 99

20. 100 Industrial . . . . •  99 960*35 1364*75 99-

2Z. 500 Industrial . . . .
• 99 989* 87 *394*27 99

as. 1600 Industrial . . . . •  9» 1010* 91 X4X5* 3* 99

*3. T.O.B.S. (LIL> . . . . • *9 <'#-*y 795-90 xi32*90 337*oa
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•ft mmmm   firing

(*rTf%*rx)  : wror %rr

«WPTT *f3T 5HR- t I  OTTlT  t̂t,

r̂t  fsp i mfnsr wt *Fsr

fTvSRT #3T «rr, 6 3T# cTSPT #ST «TT eft 
«pff  TTTTT3H f̂ TT W  ?  % f̂rcr

***? *!«? 5T̂r #?ft TT̂ cr %

*rrqSt ere? sr̂f *TFft, ^  *fjff 

srrc  ^................

*ft wren* m aftwr (wt̂tpjt ) : 

**%**% ?ft stpt *rf i %m%m

% ŝn*r r̂r t  % srra* *ft *mt*mt 

fT̂r $. *.

«ft vaar f̂ rrO wraWt : 3r ^

5® snrrer f%cr #, %-fâ d %  tfererr 

f%*rr, iftfef̂ rwFr  *rrar fwfgri *tot, 

«f̂ r 3r sptt »h  |  ?

urwrw «f$tw : ^ cfr f̂enr *kz-*kz- 

®fft cPt̂;  % i sfr q r̂ #srr f̂rr «rr 

^ m w  t * f̂ rfN̂ x apt  curare 

*ft  f̂er  % f̂rq;, ^

**Vt t i *nNft sfr  f. . . .

«ft Jm̂rawrsr *rt : *m$t writ*m$t writ % 

fwz n *t$ w<*.............(wnrqrm) . . .

SHRI SAMAR GUHA <Contai): Sir, 
a point of order.  The statement just 
now read by the hon. Minister does 
not contain even a single word  to 
justify that the matter was so urgent 
for which they have to take  these 
steps.

MR. SPEAKER: You can raise it at 
the time of the discussion.  It is not 
under discusion now.'

SHRI SAMAR GUHA: I have not 
concluded, Sir. Secondly it is not as 
if it is just the second time that the 
crude prices have been  increased. 
Therefore, what necessitated to issue 
the notification in a sudden and casual 
way?

Thirdly, as you had said, there is 
not a single word uttered by the hon. 
Minister to show whether he has abid-
ed by your directions.

MR. SPEAKER: The statement was 
in the office before your  objection 
came.

SHRI SAMAR* GUHA: You  have 
been very  Hind  enough  and  good 
enough and spirited enough to uphold 
the dignity of the House and the dig-
nity of the Chair.  An objection has 
been raised on the propriety of placing 
this notification.  Not a single point 
that has been made in the House has 
been met by the hon. Minister.

MR. SPEAKER:  Kindly sit down
now.

«ft tr̂ftrwir (*t*nr) : %rr

W SHFT t I  ®PT sfr  STPTF?r

f̂vzrr ^ ?fr m*rai srrft  qnc % 

ift wr̂nr 3rfa>-Hr *̂r p f *ftr

gfrr i *ft sfrrOT 5T̂f wmm

Pf f%*r miaR qr f£
% i srit vnHdi f

fk* t̂FTT «T 5RffhFT w

wm pn t ftf  ̂  *gww ®pt

T̂*T «TT3T  % 5*«THT  farsTT qr
itptvt n̂rrr vnfrr r̂rar

*fmmi  ̂ » ^rt vp m

I *RTT IT?ft  8f5T  apefsr

T̂̂tr ̂  ^ ̂qrmTT  fe fW <4i«n<
qnc ^  fvrn- im %  i  ̂  ^

tlHIMKIHiq p̂m5T vnqpn »l|%r<yi
 ̂ f̂t srerhr t W wrt qrr ..

MR. SPEAKER: This is not a point 
of order.  If you want to make any 
point, you can do it at the time of 
the budget discussion when the con-
cerned Ministry is taken up.
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SHRI S. M. BANERJEE (Kanpur): 
He can lay it on the Table of the House 
so that we can have a discussion on 
this.

MR. SPEAKER:  The statement is
already before the House.

*CV

fOT..............................

*srt :

f% sr̂r- serw q f̂t

?rr<h5r 7  ̂ % smx f̂rcn nm . . .

«ft  faifrnfY

r̂̂ rr f%̂r *nrar ̂nr  t ?

vft vtnBprxr* Tsrf : 7  ̂  *flT i 

<$*r?rr 3fr f*rm *ptt ^ *tth % 7 sr#

% ̂ PTt̂r fam wr  ŝrcft ^ rt

% R̂Tqr sFt

Sr ^  f%rar 35T  ŝr ferr  i 73ft
*• *1 *—» «y »V

 ̂ftt sttt ̂ rr ^ *acf srfr fnro 

<tt ?f̂r *Tf̂ Tf frHT fer qfprr 1. . . 

(sr-srsrTsr) ....

«fv ôrrBmwr f*r«r (̂ yRPT ) : 
m  f̂ TvrfWr snr  ̂  §*rr ? 

W4*ld <s4|fifr< jETTffif apt fzr$t  *Pt

tRwr  ̂ Rigrfti«n m*$*r t̂arr

I 1 i&H r̂ *rfa:  spr 44 iiren  %. . .

MR. SPEAKER:  He  wanted to
make a statement with the permission 
of the Speaker.

SHRI SHYAMNANDAN  MISHR A: 
He said that on that very day he in-
formed you.

«ft «pr f***** : *nsr$r ŵ P&r, 

**?Ŝ ia?F gpror *7?r  f*F *g*
8T5 *1*$ 1 ^  %■

ire  srt «fY i
3*r  r  f < ĥbt fimfr vt 

*fhe w apr f̂ mrr w  t  *  «trt 

«Rff  fiffrlMl w  *ftr 

*r%t *TT*fr ?

«ft vrr̂rgrrar *srt: % *rf ®fx: .

*ft sorâpr far̂TrV 5rrsrf«ft : 

^qT m ^^Trî crtW Tirtift’ ?

«fV 5rnpr«n̂r mi : # «tft  Whr

fk̂ MI r̂r̂TT g f% F̂TRT

wrrsrr  t  fr̂ ET ^t ^

T̂r̂rrf ., *

sRT̂̂TOT  : JfTTT f̂T̂TT VJ %

55TT%' T̂TT ?

SHRI SHYAMNANI>A3Sr  MISHRA: 
Does the Government not owe it to 
the House to give the reasons why 
they did not include it in the budget? 
Why did they come only two  days
later?

SHRI  SHAHNAWAZ  KHAN:  As
the hon. Members are aware, the nego-
tiations on prices of oil are in a fluid 
stage.  The negotiations are going on 
with the Arab countries, Middle East 
countries. They raised the price from 
the 1st of March.  The decision was 
taken  after 7 p.ivt.  We immediately 
informed the hon. Speaker.

sjwBrar  : zr̂t wtr sft% tr

£aRT fTEyT ̂ eft STPT ?ftT vfk̂,  ̂̂ 3T 

’3TRTT f 1

fsfV wtoptwt f»r«r : %*r
wTiff «Pt  irrgiT  r̂rf̂ —

t ^ mf ^r,

m  n W  *WT T̂Rf p t̂ T  tr

î T*fr îir ?
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mr&tmw set : ĥsrr  *f?r in#

ftwrr % pp &9T ̂   % *rct ̂  w w

% *n*r * ..

*ct «r*r f*n$TT* :  18

crncter %ttx i m$nm  % sffar  $r tot 

§*t ?

«ft *arf : #  snr **r

fr— snro sn¥̂j%<r  f̂l̂ r % 

srrc htoto sftr qx ĉrâ Hd 

«ft *fYx 3%  ^aif^r ^rr 

=̂rm̂ wnrr ....

«ft wjh  f̂r̂ nfy T̂7nr<#V : ^  

r̂rzrr ?

ssfr siriprwi r̂t : *tpt  ^ t̂pt

3̂T % ........................

«r>  f̂ r̂ V : *Ht

?r f̂r gr® ^r t w r̂ ftr̂ rsr

sfTT HI TOT f̂tr  TOfci TOT %---

apt  *F«r fi ̂fVr ̂fTST ̂ RvTT

fm. . . . (w wrnr).................vfrf̂ nt, wr

*ifr *rt *r̂ t, % w  ^ r̂srT̂  ^— 3r 

%■ yggnr g— 28 3T<> sftr i cnrter 

flft̂r r̂ tot ĝqrr, •rrf̂TMTT #5 t̂

*ar̂  % «nr?r stft% stprt toIt i

snarer *n£te*r, # ^rrcr  T̂fsrSr fgfte 

spr T̂r g f*F *&ct F̂tro-  <r?rr 
«rr,  ̂sr*ft sntft  t. . . .

r̂streft  : jjst  srsrarîr—

sprn: *7tf ssflrT  srrf̂: ^Rfr ?rt eft

TOT ’BTPT cTT̂ »̂T *ftT

>̂vt. * •

«Ô T5T  3T«?f (̂ ?3TT)  :

€fmT«* SHE* Tf sfhC TOT  *TTT 5̂ %

 ̂  ?

t ?

W®W <*<£rtW*  *f̂ fTT fl'CIWI

«ft «gw *»** **rf : ?tPm  wrr %■»V

?ft  *pt f*nm  ̂i

V68TOI  H f̂TO  : *3T̂ T cT=P

t̂ crr̂  ̂t ̂  cfr wr̂ft mtr  ^̂ wfx 

v ^ itt i r̂ r̂qvfY  % n̂ft w

cn  ̂ r̂ f̂ rrr f̂ r̂ r w t

Tt  I l̂ C ^FcT TT̂rr *TT̂ % -SĈ T̂ S^F ?T̂ Y

wtt  crO%  r̂t  ?fr  ̂  

n̂w% ?rr ?rwrcft % i

THE MINISTER OF PETROLEUM 
AND  CHEMICALS  (SHRI D. K. 
BOROOAH)  Sir,  I  am  extremely 
sorry that I could not be present here 
on time because, as a Member of the 
other House, I had to make the same 
statement and. the same question' \/ere 
raised there also. My colleaguet was 
here.. . .

M*R. SPEAKER: He was trapped
there*

SHRI T>. K. BOROOAH. I cAuite see 
the point of view of t>ie hon Mem-
bers

AN IlON. MEMBER Including that 
of the Speaker.

SHRI D. K. BOROOAII:  This was
not really an  announcement.  What 
they did was that they executed the 
decision of the Cabinet. The Cabinet 
decision was finalised at 7 O’clock on 
1st March—that was a Friday. Immedi-
ately, I wrote a letter to you. Sir, and 
also the Chairman of the Rajya Sa'bha 
that I would like to make a statement 
as soon as the House met.

What happened  was  this. As Is 
known to the House, the petroleum 
prices have always been linked with 
the increase in crude oil price and that 
lias been based on the recommendations 
of the Oil Price Committee headed by
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Mr. Sh&ntilal Shah. They had said 
that whenever there  was increase in 
the price ol crude oil, the formula that 
they had suggested would be available 
for raising prices. But the variations 
in prices have been so quick that we 
have had to increase the prices from 
time to time, because we have to buy 
crude oil In cash, we have to give the 
money in foreign exchange. Whoever 
buys in this country, the foreign ex-
change has to be provided by the Gov-
ernment and the  money  has to be 
paid in cash. Therefore, any delay in 
increasing the petroleum prices would 
really mean loss to the Government or 
private companies or the public sector 
companies which constitute the major 
portion of our refineries.  On 1st at
7.00  p.m., the decision was taken, as 
I have just mentioned. I wrote a letter 
to you that I would like to make a 
statement. But there was one problem 
that was belore us; it was an adminis-
trative problem; if we did not imple-
ment the Cabinet decision immediate- 
lv, there would have been run on tho 
stocks. As it was, people were hoard-
ing  petroleum  products,  including 
diesel and kerosene, in the expectation 
that there would be a price increase in 
the Budget.  It was decided at 7.00 p.m. 
and was implemented immediately, be-
fore mid-night.  If we had not imple-
mented it  immediately, there would 
have been a run on the stocks. On 
Saturday  and  Sunday there  would 
have been acute shortage of kerosene 
and other pel r oleum  products  all 
over the country. That was one con-
sideration. It was not done with a 
view to showing, not to speak of con-
tempt, even disrespect to this House.
I had been a Member of this House 
and of other Legislative  Assemblies 
for a number of years, and as you well 
remember, I was also Speaker of the 
Assembly for some time. Therefore, 
it goes against my grain, and certain-
ly against the grain of the members of 
the Government, to show even the least 
disrespect to the House.  As I said, 
this was done under a constraint. If 
we had not implemented the decision 
immediately, there would have been 
a run on the stocks . ..

SHRI SHYAMNANDAN  MTSHRA: 
That is different.

SHRI ID. K. BOROOAH: That may 
be ditt'erent, but this forms a part of 
the sequence of the  decision of the 
Cabinet.  I would like you and House 
to consider whether or not what was 
considered to be lapse was done under 
a constraint over which we had no 
control and we had done it in good 
faith, if the hon. members fell that 
what I did was wrong, then certainly I 
will abide by your decision.

SHRI SHYAMNANDAN MISHRA: 1 
want to seek one clarification, namely, 
whether, before the decision was taken 
by the Cabinet, there was increase in 
the price of crude and, if so, at what 
time was this increase in price of crude 
effected by  the oil-producing  coun-
tries? The hon. Minister has said that 
there has to be a correction between 
the price of crude and the price of 
petroleum products. If that is so, the 
House would like to know when was 
the increase in the price of crude 
effected by the oil-producing  coun-
tries after which the Cabinet  took 
thi«s decision.

MR. SPEAKER: We can have a dis-
cussion.

SHRI SHYAMNANDAN  MISHRA: 
Let him tell us about it just now. This 
is a very important issue that out-
side the House a decision has been 
taken which legitimately pertains to 
the jurisdiction of the House. Why do 
you not ask them to give this simple 
information to us?

MR. SPEAKER: According to the
Rules, when a Minister makes a state-
ment, no Questions shall be asked.

SHRI SHYAMNANDAN  MISHRA: 
No, this is not a statement of that kind.

MR. SPEAKER:  Please  read that
statement.

SHRI SHYAMNANDAN  MISHRA:
It is indeed very strange that the Chair 
does not allow us to get a very impor-
tant information from him.



*55 Increase in prices  MAHCH 4, 1974 of Petroleum Products (Stat.f Asg.

MR. SPEAKER: I  am  allowing a 
discussion on it. During the discus-
sion you can put all your questions 
to him.

SHRI SHYAMNANDAN  MISHRA: 
Please ask him to give this very simple 
information. The Chair is not acting 
according to Rules.

MR. SPEAKER: I give you the Rules 
book, you please read it.

SHRI SHYAMNANDAN  MISHRA: 
That rule does not come in the way. 
This is not a statement made accord-
ing to that rule. You  are taking so 
much, of our  valuable time.  Why 
don’t you ask him to give this very 
important information?

MR. SPEAKER: All that you are 
entitled to is that you can have a dis-
cussion.

SHRI SHYAMNANDAN  MISHRA: 
Since you find that the Government is 
caught on the wrong foot, you want to 
shield it?

MR. SPEAKER: No, he has made the 
statement already.

SHRI SHYAMNANDAN MISHRA 
Cannot  this simple  information be 
given to this Hou.se—when was the 
price of crude increased?

MR.  SPEAKER:  If I allow one
bon. Member, tben I will have to 
allow others also.

SHRI SAMAR GXJHA: I have also
one question to ask.

MR. SPEAKER: All that I can advise 
you is that you can have a discussion 
on it.

SHRI SHYAMNANDAN  MISHRA: 
This information should be available 
to us.

MR. SPEAKER: He has not made it 
on the spur of the moment.  Hie has 
given due notice and it was allowed 
to-day. It is a  statement by tbe

Minister according to tbe Rules and 
when a Minister makes a statement, 
no question will be allowed. All that 
can be allowed is that you can have 
a discussion later on. If I allow it in 
the case of one Member, then I will 
have to allow others also.

We have already lost much time on 
this now . ..

SHRI SHYAMNANDAN MISHRA: 
This was done only two days after the 
Budget was presented.

The Speaker should have been more 
zealous of the rights of the House. .

SHRI S. M. BANERJEE  (Kanpur): 
You can have a discussion.

SHRI SHYAMNANDAN  MISHRA : 
Here, we have got a definite impres-
sion on our mind that since the Gov-
ernment has been caught on the wrong 
foot, the Chair is now protecting it.

MR. SPEAKER: Please do not put it 
like that.

SHRI SHYAMNANDAN  MISHRA: 
In financial matters, we cannot put up 
with this.

SHRI A. K. M. ISHAQUE  (Basir- 
hat): It is a reflection on the Chair.

SHRI SHYAMNANDAN  MISHRA: 
It is, it is meant to be, because here 
the rights of the House are involved. 
In financial matters, we  cannot put 
up with this.

MR. SPEAKER: You are not caring 
for the Rules. You are threatening 
the Chair. This has become a part ot 
your habit—to do like this. I cannot 
tolerate it.

SHRI SHYAB*NANDAN  MISHRA: 
You please ask this auestion. Other-
wise you will not stand very high in 
the esteem of the people.



\  m  SPEAKER: X am allowing a dis-
cussion on it, if you want It.

SHRI SHYAMNANDAN MISHR A:
People are /{oioff to suffer on account 
of this rise in prices*

SHRI A. K. M. ISHAQTJE; When the 
S&eaker wants to conduct the business 
of the House according to the Rules 
a Member casts  a  reflection on the 
Chair* There must be some limit.

«rt «wr f*ugrO : *r?r

kTssĵ x tot fsrfaitr̂r wtor** %  *f\

qr̂spf̂r̂r sfttfPT %  $f I STPT̂ aP?TT' 

OTTC  ̂3ft fk&n  («WOTST )

«fir m«rar*«*r fwr : srrr *ft=**r 

wrh  srggr  r̂fff qrm*fr ̂ *r mr if i

MB. SPEAKER: He came much later.
I regret it very much. The hon. Mem-
ber will have to withdraw it.

SHRI SHYAMNANDAN MISHRA: 
No, I will not do it.

MR. SPEAKER:  Then,  I am very
sorry. WiU you please withdraw it?

SHRI SHYAMNANDAN MISHRA: 
No. Here you are making the vast 
masses of the people suffer.

MB.  SPEAKER:  You  are a very
senior Member./In the  heat of the 
moment you have cast a reflection on 
the Chair. 1 am so sorry. If you do 
not withdraw it I am so sorry. As a 
Member I respect you. But I have to 
respect the Rules also.

1 am extremely sorry lor the langu-
age you use sometimes. If you think 
1 have gone out of the Rules, you can 
paint out. X leave it to you* Tell me 
under what Rule X can allow a ques-
tion after the statement Let me know 
where I am. - •

SHRI ATAL BIHARI  VAJPAYEE* 
You can* if the statement is not cover-
ed by that Rule.
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MR. SPEAKER: You will have some 
separate time to discuss it. But, this 
is not the way, of attacking the Chair 
like this. I am very sorry; his be-
haviour is very much regrettable. X 
have already said that you can have » 
separate time for it and discuss it and 
ask any number of questions.

SHRI SHYAMNANDAN  MISHRA: 
For a number of days we would suffer.

SHtRX VASANT SATHE  (Akola): 
What about the language used by Mr. 
Mishra? What about the bad langtu 
age used by him against the Speaker? 
You have asked him to withdraw that*

MR SPEAKER: X have asked him 
to withdraw that language

SHRI SHYAMNANDAN MISHRA: 
No, I did not; I did not. I do not do 
that.

MR. SPEAKER:  You  are a very
honourable Member of this House. You 
are an old Member. Kindly sit down.

wnrsrssrT ffcrsr : sttt 

v'snfsrr hff  f̂rr̂ rr 

’efrW ? *riwr ft

(sarerETFr)

fsr&m srftar* : *mr  *prftrcr

t ?

wriwmra fk*r:

«rwr vSf #e#

9, ?n| %  t («wr«wr)

13* 1895 (SAKAy  of Petroleum 258
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MB. SPEAKŜ: You are casting an 
aspersion.  X have asked you about 
this. All that you can do is to invite 
my attention.

SHRI VASANT SATHB: Why has 
he made the allegation, Speaker has 
violated, you defy the rule, etc.?  It 
was strictly within the rule, Rule 372. 
You cannot  make  wild  allegations 
against the Chair please.

*fV  q*?o  : srszrer

gnrq3f qpqprc  f̂r»r wssfr

3fT ^  *£rr ngt 1

# *rrw sr̂ r̂T̂cr cfir-r

^r: f*si¥ # farar 4V sr̂cr n̂rr̂r  ̂* 

(«&r«rdrm )

MR. SPEAKER: 1 am so sorry—the 
way he behaved, and all that. I show 
him full respect. I show him full re-
gard. It has become a part of his 
habit. I am not doing it because he 
behaves like that. No, I am really 
very sorry. This should not happen. 
You should withdraw it please. Other-
wise I cannot proceed with the busi-
ness of the House. I will not proceed 
with the business of the House unless 
he withdraws it

SHRI RAJA KULKARNI (Bombay— 
North-East): He should withdraw it.

SHRI VASANT SATHE:  Rule 372
is clear....

MJR. SPEAKER:  I am so sorry—
the way he behaved.

The question is this, whatever may 
be his remarks or objection or clari-
fication, whatever that may be, I am 
concerned with the language he used.

13.09 tars.

Supposing the Speaker does not 
allow certain matters, genuinely under 
the consideration that it la not per 
mlssible under the rules, does it mean 
that the hon. Member should come
direct on the Chair?  I am not able

to follow this. He was so rough and 
harsh in his manner.

SHRI A.  K.  M. ISHAQTJE: Mr.
Mishra is a senior Member and we 
expect some decorum from him.  We 
would request him to withdraw it, so 
that other junior Members can follow 
his example.

MR. SPEAKER: If he does not with-
draw it, then I shall withdraw from the 
House and I shall not come to this 
House.

SEVERAL HON. MEMBERS: No, no.

SHRI A. K. M. ISHAQUE: It is our 
right to have you in this House.

MR. SPEAKER: AH that I can do is 
that I can withdraw from the House. 
I shall call some  Member from the 
Panel of Chairmen to come here to 
the Chair. I am not going to go to the 
extreme of asking the hon. Member to 
leave the House.  The only thing Is 
that in my own way I can lodge a 
protest.  Mr. Sathe may come over 
here.  I am going to withdraw from 
the House....

SHRI A. K. M. ISHAQT/E: That is 
not proper. . . .

MR.  SPEAKER:  Mr.  .Toshi  may
please come here. I am going to with-
draw from the House. I would request 
him to come here. At least I do not 
want that I should show any disrespect 
to an hon. Member. All that I can 
do is to lodge a protest and go. Mr. 
Joshi may please come here.

May I request Mr. Joshi to please 
come here?

*sft  farffrO : 'zrmvc

rrsf HT3T  T, iff 5rPTT,

KJH3*T *ft  apT iflfsnr \

MR. SPEAKER: No. He will declare 
the lunch hour. I am going to with-
draw from the House. X request any 
Chairman to come  and  occupy the 
Chair now.

Mr. Joshi is a Chairman tram the 
Opposition. X*et  him  please  come 
along.



a6t Increase in prices

\

fTO : $rr<T

fMnyr *r «pYfwq i

«f)r 3nmT«rnw  : *rrq % srn:  ̂
wrrsr sr-̂ r ^f sr*nrr i 
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SHRI STH YAMNANDAN MISHRA: 
I shall walk out against this attitude 
of the Chair, but I shall not wthdraw 
it.

MR. SPEAKER: It is not purely a 
Question of walking out, but one of
withdrawing it.

SHHT S. 3tf. BANERJEE: I may tell 
Shri Mishraji that nobody will be able 
to function as Chairman herealter. He 
may also be a Chairman some time.

MR. SPEAKER: Mr. Goswami may 
please come here . . .

PROF.  MADHU  DANDAVATE 
(Riajapur) :  Shri  Shyamnandan
Mishraji was only asking for a certain 
information.  He was agitated, but 
I do not think that he meant any dis-
respect  to  the Chair.  He did not 
mean any disrespect to the Chair. 
He has made it very clear that he 
wanted only some information but 
the hon. Minister has not given it.

SHRX A. K. M. ISHAQUE: Let him 
say so.

SHRI VASANT SATHE:  Let him
express regret.

SHRI  BHAGWAT  JHA  AZAD 
(Bhagalpur): I am sure Shyam Babu 
did not* know what the Speaker had 
already observed against the Govern-
ment immediately before he came I 
would request him to get up and say 
that did not mean any disrespect to 
the Chair.

SHRI A. K. M. ISHAQUE: Mishra-
ji, we know very much that you did 
not mean any disrespect to the ChafiLr. 
You only please tell the Chair that 
you did not mean any disrespect (In-
terruption) . You are seeing that every 
member, irrespective of party affilia-
tion, is making that request to you.

SHRI SHYAMNANDAN MISHRA: 
I sought a simple information. I stick 
to my xight to seek- an information 
which affects the Vast millions of peo-
ple who are going to suffer On ac-
count of the increase in' the price of 
petroleum.  The  simple  information 
tion asked was: when was the in-
crease in the price of crude effected 
by the oil producing countries? Since 
this information was not vouchsafed 
to the House,  I felt very unhappy 
about it, and naturally, because I re-
present  the  people here (Interrup-
tions).  If the Chair does not protect 
my right to seek this information and 
get this information, I feel unhappy 
about it.  Otherwise, there  was no 
question ot meaning any disrespect 
to the Chair. I would always stand 
for this right to seek information and 
get information on a vital matter.

PROF. MADHU DANDAVATE: He
has expressed regret.

SHRI H. IsT. MUKHERJEE (Calcutta 
—North East): What you have said 
purports to mean that you had no idea 
of disrespect to the Chair.

SHRI SHYAMNANDAN MISHRA: 
No; I have said that.

SHRI H. N* MUKERJEE Perhaps in 
the heat of the moment, you might 
have made a certain observation which 
was unfortunate and which, I take it* 
is withdrawn,  (because  we cannot 
function in a  manner  where  the 
honour of the Chair is impugned. If 
it happens  to have been impugned, 
let us make it clear that that was not 
the intention. I take it that that is 
the sense of the House because no re-
flection was cast on the "Chair.

of Petroleum 262
Product <Stat.)

PHALGUNA 13, 1095 (SAKA)
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SBPEIX 43®CVAMNANPAN MISHRA: 
What about the honour and rights of 
a member?

ME. SPEAKER; May X say this? 
Before Shri Mishra came, a number 
of observations were made* X added 
my own and made it dear that X was 
personally unh»ppy over it and then 
went on to make some further obser-
vations.

SHRI SHYAMNANDAN MISHRA: 
What about this information which I 
have sought? Why should they with- 
hold it?

MR. SPEAKER: ’So far as the other 
thing is concerned,  after all,  you 
have Jcept me as your Speaker. If I 
feel the interpretation of a rule is 
like this, I say it is like this. But the 
member can say ‘no*. Then we can 
pursue it.  but to straightway come 
on the Ghair is a different matter. If 
I am not acting1 according to the rules 
or If I am not acting as the Speaker 
should do, the only thing lor me is to 
leave.

SHRI A. K. M. ISHAQUE: No, no; 
that question, does not come.

MR. SPEAKER: If you think that 
my interpretation is wrong you can 
put your own. But if you say *You 
have always been doing this’, in that 
case, I have no /business to sit in the 
Chair.

PROP. MADHU DANDAVATE: He 
has categorically said that  he does 
not mean any disrespect, and the mat-
ter should be ended.

MR. SPEAKER: X want to say that 
Shri Misra is not known to me just 
because he came to  Parliament.  X 
know him  since much  earlier.  X 
know that he may be temperamental, 
but he is not a bad fellow. But, in 
this case, when he is sitting as an 
hon. Member and T am fitting as 
Speaker, then we should have the re-
lationship  as the Speaker  and the 
Member. If he thinks 1 am really so 
bad, wetl» X do not $e*arv* to be here.

13.11 fare*

MATTERS UNDER RUX̂ B S77

(!) REPOBTBP  OBSJSRVATXOMr WSt  THIS
Chaxracah or U.S. House Acsst- 
CULTUBAt COM2dXl%BB ABOVT DOVBL-
ing or Sugar Export Quota bx 
India to U.S.A.

MR. SPEAKER: Shri Narsingh Na- 
rain Pandey.

SHRI NARSINGH NARAIN PAN-
DEY (Gorakhpur): Sir, I wish to draw 
the attention of the Minister of Agri-
culture, under rule 377, to the follow-
ing matter of public importance.

The Chairman, Mr. W. R. Poage of 
the US House Agricultural Committee 
said on 2-3-1974, when the represen-
tative of the Indian Sugar Industry, 
Attorney David Paul Meter, had ap-
peared before the US House Agricul-
tural Committee for the purposes of 
seeking to double its present quota of 
sugar to two lakh tonnes,—Mr. Poage 
told him—*‘1 have not observed any 
support, any co-operation  from the 
Indian Government during  the last 
ten' years.”  Mr. Poage also  chided 
India “for not buying more American 
agricultural  products except  when 
they can’t pay.  When they can pay 
they buy elsewhere.” Mr. Poage fur-
ther said that US involvement in Viet-
nam was not supported by India and 
other recipients of US aid program-
me.

Sir, it is a very serious matter, and 
almost in all the newspapers of India 
and of the world this has appeared, 
and it tantamounts to affect our rela-
tionship with the USA.  Now, what 
Mr. Poage, the Chairman, has said is 
very defamatory and X want that the 
Minister of Agriculture should make 
a statement to the House so that our 
countrymen should understand what 
is the feeling of the Government of 
Tnîin on tfels issue.

the ignmwaut or agkucux- 
TUBJS (SEERI S’. A. AHMED): » i» « 
(act that neh a xeport has aM mwrt
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M the press, bwt I haw not UU new 
received any official information from 
our fitmbasiy.  X am making them to 
give me the correct report*  and as 
soon as  that report  is available, I 
shall mate a statement before  the 
House.

wrerWt (*str- 
ffcrar) : &fk n&t «wQ<m' fwwm& 

rkrk t *  cr̂rr t f% f̂?<?rY % ̂̂  
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SHHI F. A. AHMED: What I am
saying is this. So far as that report 
Is concerned, it has appeared in the 
press, but I have not received any offi-
cial report from our embassy, and I 
am asking them to give me the cor-
rect report. As soon as I receive it, I 
shall make a statement.

SHRI  BHAGWAT  JHA  AZAD 
(Bhagalpur): The report has appear-
ed in the press. Did the US come to 
an agreement with us on the PL* 480 
funds on condition that we should 
support their policy on Vietnam?  Is 
that the co-operation that they want 
from India?  It has appeared in the 
press, and what has appeared in the 
press is strongly objectionable for our 
nation  as a  whole.  The  Minister 
should call for the correct facts, and 
if what has appeared in the press is 
true, then we strongly condemn it, 
and object to their behaviour.

SHRX F. A. AHMED: Therefbre, he 
should wait for the statement* (Inter* 
rttp&kms).

MR. SFKAK&R: Please wait till the 
Minister comes with a statement. Mr. 
Madfau XAmmym.  You  were sbseril 
when 1 allowed it the other day.  X 
made the position very clear on this-

(ii) Resignations by Okrtaxm Me m-
bers or THE GUJARAT LeGIBÎATTVK
A SSEMBJLY.
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$r€t % v%m< m m wztx

f̂ BTTWf  ̂  ̂|

%  ycny firerpr *tot ®flr #
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Pwffr 5f  n̂rr

“A member who desires to resign 
his seat in the Assembly shall inti-
mate in writing under  his hand 
addressed to the Speaker, his inten-
tion to resign his seat in the follow-
ing form and shall  not give any 
reason for his resignation.**

ipfî f¥nr fp* t  w
ja

’h  TO |

‘•The Speaker shall, after he re-
ceives that intimation in accordance 
inth sub-rule (1) satisfy  himself 
that the document received by him 
is genuine and, as soon as may be 
after he is so satisfied, Inform the 
Assembly that such  and such  a



267 Matters under MARCH 4, 1974 Rule Vn *69

member lias resigned  his seat in 
the Assembly.

Provided that when the Assembly1 
is not in session the Speaker shall 
inform the Assembly immediately 
after the Assembly  re-assemfblee 
that such and such Member has re-
signed his seat in the  Assembly 
during tlge infer<̂ pssion period/*

frftCT % wff sf vrvuc 

"(for ^ fasrrar % # «ft  qssrr

WTigcTr g ;

wOnce a Member tenders an un-
qualified resignation;  the Speaker 
has to take action on it. If a date 
is specified it takes effect from that 
date.  If no date is mentioned it 
takes effect from the date  of the 
letter.  If the letter bears no date 
it becomes effective from the date 
of receipt.*'
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fropr *nRT ̂ r ««rr̂ r  ĉ?r 5r wrf?r 

5T̂rrfip=r t̂ r̂reft % 1

r̂rqvt  t̂«rr  1968 ?f

cr.m qirr% qr firaft̂g

*̂TT «TT 1 -3»r srWf % *ff5fr *r%t =sr«rrt r
%*rr »Pr 4’t5*rw "T̂r  fstmr i  %€>■

WPPW ’ft % XFTJZITK T̂T *rgt

jf 1 wmft   ̂ *rro

»r*rr m i  ?fY %?Tr % am, jjRtw 

*Ttr, f̂t« *rrro nft* % arro - , ?pr
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%anRT̂,«rrd' f 1

«nrt farmer ;sr*rr y<fr  ̂̂ nĉr qflr *gftqr*rr 

ft  sft̂ rr *r*r I* f%

t̂oct if cr̂FTf̂r mf*tr  wftrer

vfVrf̂ HT *t%twrnt vrr̂ rw % 

T̂=anmwaNr f̂N%

snr r̂un 1 r̂or oraw |r f*»r 5% 

ststt  ^ vmrrr  r̂f̂fq. stpt

^t% srr̂ r̂ *gas  sjftfartri

SHRI P. G. MAVALANKAR (Ah- 
mcdabad): May I say something on 
this?  Almost every day two persons 
are dying in my city.  How can I 
allow that thing to happen and remain 
quiet in the House? Gujarat is placed 
under the Presidents rule. Therefore, 
this House is the only place where the 
anger and the agitation of the peo-
ple can be reflected. Is Gujarat plac-
ed under the President of the Union 
of India or under the President of the 
Congress Party?

MR. SPEAKER: I have allowed only 
Mr. Madhu Limaye to raise the con-
stitutional point which he has raised. 
Other matters  can be taken up at 
other times. I am not allowing a de-
bate on this now.

srrcr *rr ^rr  %  1% *jrf% 

«fst£ qr ftw w w  ftrtr

*f**rcr *n$t  m tot ti 

3r̂ *r«m$r*r̂ *rrm § 1

t 1

ufV w w ?3ft

jfiwffor  girr ^

 ̂ *rr«r  % ?

vretra *!>*** ; ̂  ?fr Tfar vmr

 ̂» 1* % sfr T̂f trsp  qTTO

^̂ mgrar   ̂ %  t

SHRI P. G. MAVALANKAK: I am 
asking whether the Governor of Gu-
jarat has ever been sending repoits 
to the President of the Union about 
the MLAs resigning their Assembly 
seats day after day?.... (Interrup-
tions) Mr. Madhu Limaye had raised 
a point. The Governor is not sending 
his report. He is keeping the Presi-
dent of the Union’ of India uninformed. 
Meanwhile, people die in Ahmedabad 
and elsewhere in Gujarat. My young 
friends, students and several innocent 
citizens are being killed. Lathi charge 
and tear gas are used in the hospital 
premises! 'Will you tolerate all this? 
Bullets are fired upon completely un-
armed students. The police, the Gov-
ernment machinery and the adminis-
tration officials are adopting repres-

sive measures in the namg ef demo-
cracy.  You say: be democratic, be 
peaceful. But the actions of the Gov-
ernment there are most anti-democra-
tic.  The Assembly is not dissolved. 
Until that happens there will not be 
normalcy. I hope the President will 
dissolve the Assembly without  any 
further delay.

SHRX S. M. BANERJEE (Kanpur) :
- The Assembly is not functioning at all; 
yet it is not dissolved.  Every day 
firing goes on in Gujarat. Where is 
the Home Minister?  He should be 
here and he should make a statement 
*... (Interruptions>.

SHRI SAMAR GUHA  (Contail: 
Sir, on a point of order.  The issue 
raised by Shri Madhu Limaye  in-
volves the issue asbout the dissolution 
of the Assembly as also the accept-
ance of the resignation of the Mem-
bers. There is the savage but chery 
that goes on; never in our 25 years of 
independent history has this happen-
ed; In no civilised country and de-
mocratic country has this happened*
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Our lutore generation the youngsters 
are being kUlej every ditty. Our con- 
science is not shocked at this! There-
fore, my point of order Is this. You in 
your wisdom are not allowing either 
a call attention motion or adjourn-
ment motion or any other  kind 
motion on this matter although this 
savage butchery goes on.  Will you 
ask the Government to come forward 
within a day or two feefore the House 
for approval of the Proclamation of 
the President's rule in Gujarat?

ME. SPEAKER:  That can be en-
quired from them.

t

SHRI SAMAR GTJHA: Will you di-
rect the Government to come out be-
fore the House immediately for the 
approval of the House the step they 
had taken in promulgating President’s 
Rule in Gujarat so that we can avail 
of that opportunity for a discussion?

DR.  KAILAS  (Bombay  South):
What is the point of order.

MR. SPEAKER: I think he has rais-
ed some point of order.

SHRI A. K. GOPALAN (Palghat): 
It is not only a Question of firing. It 
is reported in The Hindustan Times 
that there is a collapse of the admin-
istration because 3,50,000 Government 
servants have taken casual leave.  I 
am sorry to say that no action is be-
ing taken when there is such a col-
lapse of administration. At the same 
time, when there was no such collapse 
of administration, in 1050 the Kerala 
Government  was dismissed  toy the 
Central Government. Is it not a fact 
that apart from the daily firing and 
killing of innocent people, there is a 
collapse of administration?  Lei the 
Government give a reply to that.... 
(IntemtfMont).

ertwwr Wfitr w m w : t o w 

trgtar,  Strr  f*r»«pr t f¥ «mr

% lWflfW % Wf W H M nfe

*nw* vr vyum  i '̂ar  w  fwr

W W W? $  t   ̂   jrfWw  

w WT wm  tfrc W&T

w f wfft ĝprow

^ P̂Rnr   ̂ % 5i% fw*hTPBr

4 <r  an̂flr *tm  *r$r  %  i

mfqx *nFt$te  ^gfcr̂r  qfoarcfY

% fkmmgtpc  «rqpfV srf̂ sT  spr

SpFT % ?

MR. SPEAKER: I will see that some 
opportunity is given. I will find out 
when the Proclamation is coming be-
fore the House for approval. If it is 
niot coming up now* then I will ask 
the Home Minister to make a clear 
statement on  this subject  In  the 
House.

We will now adjourn for lunch and 
re-assemble at 2-30 pan.

13.25 lure.

The JLofe Sabha adjourned, ftfr Lunch 
till Thirty Minutes past Fourteen of 
the Clocfe.

The Lok Sabha rc-twsembled after 
Lunch  at  Thirty-five Minutes post 
Fourteen of the Clock.

{Mr. DBpxmr-Sm m in the Choir]

RE: FIRING ON SATYAGRAHIS IN 
ATJ.AflfRAyi

PROP.  MADHtJ  DANDAVAT® 
(Rajapur): I wish to draw the atten-
tion of the House to a very serious 
a»4 ghastly episode that had taken 
place in* Allahabad. You must also 
have seen the reports today.  When 
some members of the Socialist Party 
along with about a thousand demons-
trators were offering satyagraha on 
the railway trasfe |s seslst the xtse in
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railway  fare* there w*s firing and 
many people died in the firing. 3Cm  
the $odall̂ Party candidate was mer- 
cilesahr beaten and many others had 
been killed.  It is a ghastly tragedy.

MR. X>EPtTTY-SPEAKER:  Order,
please.

PROF. MAI>HXJ DANDAVATE:  If
the Satyagrahis are to be ?>aid hack 
with bullets in this country, the sanc-
tity of satyagraha is being destroyed. 
It is the most anti-democratic act on 
the part of the  Government.  This 
House should take note of it and we 
should expect the Home Minister to 
make a statement on this  because 
immediately after the  elections  in 
U.P. this has taken place and it  is 
indeed a ghastly tragedy. The Home 
Minister should make a statement.

«fV JWW i)

Tt=nr  Wnn  smEvr tott ̂  ̂ rr 

*frf*r-rr :9rHrf *rf t * Ŝ T  ar̂ nr 

*̂rr f̂ fY «fft yirarr̂'

r̂r ?.............(•̂ wwm)...............

MR. DEPUTY-SPEAKER: No more 
submissions on this point, please.  I 
have allowed him to make a submis-
sion.  It should not be a debate on
it.___(Interruptions} Order, please. I
am not allowing a debate on this.

«|T W W W (fm) : ♦fT PW

to  % «ft 5n*rr *SV ft, #sj ^
ŵrsr 'hiwtO % <̂i g wffip ww Hî 

ff Pp *rf xnwr xrw «pt %, $rf*sn 

wrcr i|Wlr *ffr f,  sneŵ r <bw 

WPC «{W MSw JRW TOt win

(rwjt >*st sft ̂ Rrnr< W    ̂w w 

«rr«rar I; *ftx im  w in  er̂sr 

wiwr % » wi«| ̂ srt I ^   «nf 

%im *n i "̂nr <numc w % wrt: ̂  

r̂nrt unWY «rr *ngf ? ts«fw*nffi

« m ̂ *npT «n*T # Hwr ■ft *r,̂ pr

SatyaeraMa in ^  
Allahabad

% t?ftaifwr«r*unp%ftr i3w Hr*t 

t i  ww 3?r **rt ssrr*r ^

t 1

MR. DEPUTY-SPEAKKR: Order,
please. X have allowed Prof. Madhu 
Dandavate to raise it. What do you " 
want now?  X have gone out of my 
way; I have allowed him. That should 
be enough. What do you want me jj 
do now.,.. (Interruptions').

PROF. MADHU DANDAVATE:  I
will tell you.

MR. DEPUTY-SPEAKER:  Order,
please. I am on my legs now. This 
is not in the Order Paper. Even so,
I am aware that Members were under 
certain pressure and they have to let 
off steam, X have allowed him to make 
a submission. Would you like to con-
vert everything into a fullscale de-
bate?

«j> *w fiwfr : *nr< *pt4 

=apr #% gur £ |  13 lit nfrft

# JTrr fSprr *rar t i  sr«TT  «pr<f 

*r?ft w r %% w wwww  $»r fft f*r 

*nrr ?*n*r w n *Tf»rr » a sp*  »r?Ar

HT ijf  SPTPT  I W cTT? "PT

wwnr*r ?»t irr  ̂f i  *r*r* w «nc? 

«ct wrwrwpr s*®f *rrerr % ?fr &r w«r<r arm

«p5Ct t *

(Shri Madhu lAmaye then left the 
House).

MR. DEPU'lYr.SPEAK KR: It is not 
going to work in this way. That is 
enough.  Mr.  Kulk&rni. tlnterrup-
turns').

Order, Please. Nothing is going on' 
record now except the flpeeteh of Mr. 
K&Xkarni.... (IMemqatkm#).

SHRI RAJA KTJUECARNI (Bombay* 
North-East):  Mr.  Deputy-Speaker,
Sir.... (Intern<|rtleM)«
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MR. DEPUTY-SPB̂ J£ttR: Nothing 
is going on record,. {Interruptions') 1 
shall make it very clear to the hon. 
Members that you cannot compel the 
Chair to do everything according to 
your wish.  Let it be clear.. (Inters 
ruptions) J am on my legs now. 1 
had said at the beginning that, real** 
ising that Members were under cer-
tain pressure,  I have allowed  Mr. 
Dandavate to make a submission, if 
that is all that you want. He made 
his submission. The Minister of Par-
liamentary Affairs is here; he has got 
his ears an£ he has listened, to you. 
Xf you want me to add that the Gov-
ernment may come forward with a 
statement because the tragedy is a 
great one, it would have been' a simple 
matter.. . <Interruptions).  But  soon 
after Mr. Dandavate made a submis-
sion, three or four or more Members 
also stood up and wanted to convert 
the whole thing into a debate and that 
is not permissible.  If it satifles you, 
since you are agitated, X would say 
that the Minister for Parliamentary 
Affairs is here; he will take note of it; 
and I think it would be advisable for 
the Government to come forward with 
a statement.

14.45 hrs.

ESSO (ACQUISITION OF UNDER-
TAKINGS IN INDIA) BILL—contci.

SHjRI RAJA KULKARNI (Bombay- 
North-East): X have pointed out that 
this Bill should be passed immediately 
and  unanimously and that nobody 
should oppose it because and delay in 
the passing of this Bill or any opposi-
tion to this Bill would only help the 
other international oil companies which 
are  operating in this country.  The 
fear which I expressed on that day 
has proved to be  correct.  We have 
learnt now through the JPresm that there 
is a concerted move and a conspiracy 
to delay the passage of this BUI or to 
see that this Bill is not passed at all.
X would  earnestly  request ray hon. 
friends here that  they,  should lend 
their support to this BUI not only on

the ground that it is * progressive 
measure but also on the ground that 
it is the best measure under the Cix* 
cumstances and that is how it should 
go through.

We  have read in the Press that 
Burmah-Shell and  Caltex, which are 
other oil companies apart from EJsso, 
do not like this measure. It has been 
the demand of the whole country that 
all the three foreign cil  companies 
should be nationalised.  But Govern-
ment has taken a  certain policy of 
going through a phased programir e of 
nationalisation, one after another. We 
are not against that policy. There are 
reasons why  Burmah-Shell docs not 
like this measure. If the Eŝ o Bill is 
passed now, probably Burmah-Shell is 
feeling that its bargaining power for 
getting a  higher  quantum later on 
through a separate negotiations would 
vanish  They would like that Govern-
ment negotiatiates with all the three 

companies together so that the three 
oil companies can pressurise the Gov-
ernment together to give them more 
than what they  have given to Esso. 
So, we should net full into the trap 
of Burmah-Shell and Caltex companies

while  taking a  stand on this Bill. 
There are also other  reasons.  The 
question of increasing prices of pet-
roleum products as a consequence of 
the rise in the crude  prices at the 
international level was discussed this 
morning. I am not touching that point 
now. But in addition to this unplea-
sant factor, we have also ĥar<l that 
Burmah-Shell and  Caltex  refineries 
have approached the Government for 
raising their refinery processing fees. 
This is  Intended to bit the 'Govern-
ment directly  because  Government 
has  announced a new Price Inquiry 
Committee.  We have  pointed out to 
the Govemnment that, fhough on the 
one hand the crude prices have gone 
up, these foreign oil  companies have 
reduced their cost of  production In 
the refineries to a large extent through 
technological advancement and by re-
ducing the strength of employees by 
50 to <Jt> per cent over a period of 'four
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or five  years.  So there are  large 
savings which they have effected in 
refining. Hut they want more charges 
for getting  more profits.  It is also 
evident from this that they want to 
create confusion in the passage ot this 
Bill  'I’hat is one point.

We also know that Burmah-ShelPs 
one of the parent companies is Burma 
Oil Ĉompany.  For the last one year, 
BOC has not been agreeing with the 
Government on revision of prices of 
crude oil from Anam produced by Oil 
India.  It is creating,  unnecessarily 
obstacles in the way of Government 
taking over 24 per cent of its shares 
in Oil India.

This shows that Burmah Shell, whose 
one of the parent companies is Burmah 
Oil Company is interested in giving 
trouble, and in  delaying and stalling 
the negotiations with the ’Government. 
The Burmah Shell and the Caltex are 
interested that the ESSO deal should 
not materialise. Oil India is an Indian 
company and the  Burmah Oil Com-
pany holds 50 per cent shares in it. 
With 50 per cent shares, BOC is loot-
ing1 this  country and its profits are 
going up.  There is a  supplementary 
agreement of 1961 to decide the price 
of ths crude of Assam which is on indi-
genous crude.  Government h=*s asked 
the Burmah Oil  Company to revise 
the old formula of the Assam crude 
which Is an indigenous crude but BOC 
Is stalling  and is not  allowing the 
Government to take a decision so that 
at least the indigenous crude would be 
available at a little cheaper rate by 
reducing their fabulous •oroflts which 
they are getting under the old supple-
mentary  agreement.  Now they have 
been successful in fighting asrainst the 
Government.  They thought that they 
would be  losing the battle If USSO 
deal  goes through. Therefore, we 
would like that this whole nefarious 
game of the other oil companies should 
be foiled and I want the Minister to 
take the Hotose into confidence.

What Is the role of the BOO which 
Is a parent company of the Burmah
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Shell in this country in respect of OIL 
India?  We demand a probe Into 
workig of Oil  India.  The delay in 
taking  over -25 per cent out ot the 
50 per cent shares, which the BOC is 
holding, needs to be investigated-

There are two disputes pending with 
the Government since April 1972 and 
the Government could not take a deci-
sion. One is the price of Assam crude 
and the other is the fabulous perquisi-
tes and other  allowances which the 
BOCsr top officers are getting.  They 
feel that  probably if the  ESSO is 
nationalised, all their  fabulous per-
quisites  which they are drawing at 
present will  vanish.  I am told that 
these points were brought to the notice 
of the Government by the Indian re-
presentatives of Oil India. I am told 
that they draw city compensatory al-
lowance in  Delhi to the  extant of 
Rs. 3000 per  month per head apart 
from a salary of Rs. 5000 or Rs. 6000 
or Rs. 7000 which they are drawnig. 
Now these things they will no longer 
enjoy.  That is why they are putting 
obstacles in the passage of this Bill. 
I would.  therefore, urge on nil sec* 
tions of the House that we should agree 
to the passage of this Bill as early an 
possible and unanimously also.

It is good  that the  Government 
should  come to a  settlement with 
ESSO and come forward with a Bill 
for taking over the ESSO Fastern In-
corporated.  We must  realise that it 
bas got an impact which is both poli-
tical as well as  economic from the 
point of view of mobilising the petro-
leum resources of the country What 
exactly is this company—ESSO Eastern 
Inc? It is generally known that it Is 
an international oil company. Now its 
name is changed to EXXON from 1PV2 
onwards. This ESSO whose assets and 
liablllt?*̂ we are now talcing- over for 
some amount is one of the associates 
and one of the Important associates of 
EXXON, operating In Asian and south-
east Asian regions. Now, India Is one 
ef the fields where it is  on̂ratnn«r. 
The EXXON international oil company 
Is 113 year old company. Thev- have
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croated a havoc during the last 25 or 
30 years l«t  difleMot  parts of tine 
ŵ orld. This EXXON |* t »ort of loose 
federation  wotUuig in  more than 
100  countries  with more than 300 
associates of which Indian operations 
is one. I know the Indian operations 
are not very big, Sir,  At the same 
time they want India to remain with 
them for their various other benefits. 
And  therefore ESSO Eastern Incor-
porated was vety much interested here 
to continue for a long time.

However, due to  changed interna-
tional situation they themselves gave 
an offer to  withdraw.  Government 
modified and changed the whole offer 
in such a way that the demand of the 
people to  nationalise ESSO and the 
ESSO’S offer to withdraw are all re-
conciled in the context of the present 
international  situation.  Therefore* I 
would urge upon everybody to try to 
understand the significance of an in-
ternational company like this which is 
being taken over in this part of the 
Asian region where BSSO Eo stern In-
corporated; an associate of EXXON' 
has been operating. At present the 
role of the international ESSO com-
pany has been changing. It is chang-
ing in the sense that internationally, 
they were powerful  from all sides. 
They controlled not onlv OS to 7o peJr 
cent of the crude products and the 
crude transportation but ♦h'sy also had 
strength even to influence and nressu- 
rise  Governments  in  developing 
countries. Recently* to be exact, du-
ring the last year and a half  they 
have started losing ownerships. They 
are not losing the profits.

MR. DSaPUTY-SPEAKEE: Are you
takin* over ESSO by this Bfllf  Its 
liabilities and assets are being taken 
over.

SHRX RAJTA KUtatAROT: I know; 
we ore not talking over ESSJO: we are 
taking over fhe assets and liabilities. 
I am coming to this point by saying 
that this 1» the first step. Tn respect

of this international oil business, it IV 
very necessary to take this ovei\ he* 
cause tn India, Sir, when the whole 
country is  suffering*  ESSO did not 
suffer.  We were not getting crude in 
adequate  quantities, and at cheaper 
rates, people could not get petroleum 
products.  The  country  is  heavily 
losing in foreign  exchange.  People 
and the whole nation is suffering. Sir, 
look at ESSO. 3>o you know what 
their balance-sheet  shows?  During 
1971 and 1072* during these two years, 
the balance-sheet of  ESSO  Incorpo* 
rated in India  (which we are now 
acquiring here) showed that they had 
the highest-ever profits  compared to 
those during the last 30 or 40 years.

I now will deal with the provisions 
regarding workmen.  70 per cent of 
the employees of this company are in 
my union. They are organised in my 
union.  There are three undertakings 
and I would therefore like five or 10 
more minutes to be given to we. There 
are six amendments which I have given 
on this Rill.  We should  protect the 
interest of the workmen.  But before 
that we should know the position of 
ESSO in its relationship with work-
men.

15.00 hrs.

Bssos in India  whose assets  are 
being taken over, had given a picture 
in 1971-72 as I* their future was all 
dim and dark and that they were 
going out of this  country and their 
profits had all decl'oed. They forced 
the workers to come to an agreement 
on a bonus  of 10  per  cent,  but 
actually  tn  1071-72 their promts 
showed that the workers were en-
titled to a bonus of 20 per cent and 
that was the highest bonus that the 
workers could get. This high bonus 
could eome about because when the 
country suffered the company  did 
not suffer at all.

We find the same picture at the 
international  level  also.  During 
1073, the  business of  this  inter-
national oil company has been more
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than B s. 2 X ,W  crores, M c h  Is m ore  
tturn double the budget o f th e Gro- 
veram en t o f India, w hich w as pre-
sented b y  the Finance M inister only  
the other day. X w ould  not g o  into  
it. M y  on ly  point is that it is neces-
sary that the assets and liabilities o f 
that oil com pany should be taken  
over as early as possible.

The nature or characterisation of 
this take-over is a very  im portant 
point, because there appears to  be 
som e confusion over it. F rom  w hat 
w e Have seen in the press, probably  
th e B ill refers only to the first phase 
o f the G overnm ent's agreem ent w ith  
the Essos. I think it w ould be better 
i f  tlxe hon. M inister takes the w hole  
H ouse into confidence b y  giving us 
the m ain clauses o f the com prehen-
sive agreem ent and a fu ll or com -
plete picture o f the agreem ent w hich  
w ould be com pleted over a period  
of seven years. T he first phase is 
that the m arketing com panies’ assets 
are being taken o v e r ............

P R O F. M A D H U  D A N D A V A T E  
(R ajapur); D oes the hon. M em -
ber m ean to say that under the entire  
agreem ent w hich is not know n to us, 
there is going to be a com plete take-
over?

SH R I R A J A  K U L K A R N I: A ccord-
ing to m y inform ation, the agreem ent 
deals w ith  com plete tak e-over a 
period o f years. It is & phased out 
nationalisation.

M R . DEPUTY-SPEAKER: w ho
has taken h im  into confidence in  re-
gard to the agreem ent?

SH R I R A J A  K U L K A R N I: From
the press reports th at have com e, 
th is is w hat w e have understood. 
That ia w h y  1  have eald th at i t  is  
better that th e hon. M inister takes 
the H ouse into eonfldenc e . . . .

SH R I B H A G W A T  J H A  A Z A D  
(B h a g a lp u r): It w ill h elp  as also

to  speak in  th is debate if  you  can  
get this inform ation for us from  the  
hon. M inister regarding w hat the rea l 
proposal in  the agreem ent is.

PR O F. M A D H U  D A N D A V A T E : It
is a  very  im portant point that the- 
hon. M em ber has raised. I f  the hon. 
M inister can really  te ll us the facts, 
it w ill be very  good.

M R . D E P U T Y -S P E A K E R : I a m
not a very avid reader o f new spapers. 
Shri K u lk arn i m ay have other sour-
ces than the new spapers w hich are 
being read by us. I f he has an idea 
about the agreem ent, h e  can com e 
forw ard w ith  it, and I shall give him  
another five m inutes.

SH R I R A J A  K U L K A R N I; E ven in  
regard to the first Phase of nationali-
sation b y  w ay o f taking over o f the 
assets o f th e m arketing com pany, to 
w hich this B ill refers, to acquisition  
o f 74 per cent o f shares has created  
a lot o f confusion.

M R . D E P U T Y -  S P E A K E R : W h ere
is it m entioned in the B ill? 74 per 
cent of the shares and 26 per cent of 
the shares is m entioned on ly  in  the 
Statem ent o f O bjects and Reasons. 
So, how  are those things relevant? 
H e has already taken 20 m inutes. 
There are others w ho w ould lik e to 
m ake their subm issions.

SH R I R A J A  K U L K A R N I: I  am
com ing to that. I  have tabled six  
amendments. M y point is that there 
should be protection fo r the w orkers.

M R . D E P U T Y -S P E A K E R : H e can
speak on the am endm ents again. On  
the plea o f am endm ents, he cannot- 
take the w hole tim e o f the debate'
now .

SH R I R A J A  K U L K A R N I: T h e
point is that there are provisions of* 
the B ill w hich have created confusion.
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S«rr ft ̂  % wrz  *f$T spit fV 3te*f[Shri Raja KuDcami}

Regarding protection  of the wor-
kers’ interest* my TinTy plea is this. I 
have tabled six  amendments.  Go-
vernment are now  seeking -to take 
power or  authority to  terminate, 
change or  odter the  conditions of 
service of some employees wherever 
they deem fit.  The purport of my 
six amendments is that Government 
should not exercise this right so far 
as the  workmen  are  concerned. 
According to my information, there 
are 2900 workmen who are covered. 
There are only about 20 who are on 
overseas assignments and there are 
125 employees Who are drawing more 
than Rs. 3,000.  So far as the work-
men are  concerned, 1 am  seeking 
complete protection for them with, 
no change in their service conditions, 
continuity of  employment in  the 
same jobs and better prospects. It is 
with this intention that X have tabled 
my amendments and I am sure the 
TViinister will  apply his  mind and 
accept all of them.

) : n̂ctrer

*Tf?ra*r, 5j*r *«f1r  v*«t4Y % ̂rrarfHjei 
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SHRI BHAGWAT JHA AZAD 
(BHAGALPUR): Sir, I congratulate
the Minister for bringing this Bill 
before the House, but I wish I could 
have congratulated him profusely 
with all my heart, because, firstly, 
in this House and outside, many of 
us had demanded the take-over of 
this foreign company many, many 
years before. Now this offer which 
is being played up as a voluntary 
offer is not really a voluntary ofler but 
it is circumscribed by circumstances 
prevailing outside this country. Secon-
dly they have exploited this country 
enough; they have repatriated enough 
profits, many hundred times more 
than what they had put in this indus-
try in this country. As Prof. Danda- 
vate rightly pointed out this is the 
type of offer which was given 
to our Government. What exact-
ly is the total implication in this 
negotiation? I can neither understand 
nor appreciate. What is the compen- 
tion that is proposed to be given. Here 
it says Rs. 2.52 crores and the total is 
said to be about Rs. 18 crores. Who 
knows? It may be Rs. 28 crores. We 
do not know enough about it. The 
argument advanced is that in seven 
years it will be 100 per cent and that
this arrangement will be a gain to this 
country. But we ask: why project it 
for seven years? Why not right now? 
Is it not time that foreign oil compa-
nies are taken over? To an interjec-
tion by Dr. Ranen Sen or Jyotirmoy 
Bosu probably, the hon. Minister said: 
my party had decided to take over the 
commanding heights. This is one of 
the important commanding heights of 
our economy which should have been 
taken over long ago.

Why should they take only 74 per 
cent? Do you propose to say that in 
these commanding heights only the 
tops woiild be taken over and what 
remains below is left out. We feel 
that it shoiold be 100 per cent take
over; it should not be a projection in 
terms of years; it shoiild not only be 
Esso but also Burmah Shell and 
Caltex. I need not quote figures. In 
this House, I have quoted figures
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mar,y times. Shri Hiren Mukerjee and 
others have also quoted figures many 
times. Those figures speak volumes 
how the seven big cartels are mono
polising crude in the middle east; not 
only that; by their super tankers they 
drive out and starve the developing 
_nations. Therefore, I ask: why should 
1t be limited to 74 per cent? Why do 
th!' Government propose to give Rs. 
2.52 �rores for these junks? What are 
these installations in Bombay, Madras 
and Calcutta? Have they assessed the 
mar;.;et value of these items for which 
they are paying this sum? Have they 
s 'Ct 11p any committee to go into this? 
C,m they say that these are not junk? 
We are going to Pay Rs. 2.5 crores 
free of income-tax. If it is taxed it 
will come to much more. Why should 
that not be taxed? They have taken 
enc·c1gh profit out of this country; they 
have done enough harm to the Indian 
economy. They have taken out from 
the reserve fund completely in the 
name of repatriation of profits. For 
this huge amount which we are giving 
!hem. they are giving us junks. Why
not IOC be allowed to expand v\"ith
the same· amount of Rs. 3 crores that
is proposed to be given? The IOC to
day is in a better position to distribute
those things which we are taking over.
I think the Minister has enough power
and control to direct the IOC in re
gard to this matter. The value of the 
things that we are taking over is zero 
hecause they have depreciated very 
much. The Indian Oil has built good 
facilities all over the country to deal 
effectively with distribution. 

Then, I would like to know why 
th�se Rs. 2.50 crores are being paid. 
My first_ question is why they should 
be paid at aU? They have done more 
than enough harm by exploiting our 
country in men and material. Hav
in·g been in position for some time I 
knew how these oil companies have 
brought the Indian employees to 
their knees. Sri Raja Kulkarni in 
a representati<im then told us in the 
Ministry that they use to call their 
Indian onicers. make them sit in the 
ante-room and sign such agreements 
They have don·e enough humiliation 

India) Bill 
to this country, to our Indian emplo
yees in this country; they have taken 
enough profits out of this country. 
Why should they be paid at all? 

Of course, I do not like the Mking 
of _prices at all 1by the Arab countries. 
wfiich has put the developing coun
tries into difficulties. I am glad the 
Minister has entered into some agree
ment with them. For that I congra
tulate him. After this hike in pricea 
these companies have the magnani-
mity to offer themselves to 
be taken over by the Gov-
ernment. There is no magna· 
nimity there; in fact, it is trui 
other way round. So. I want to know 
why they are being given compen
sation, and that too with all the ex
emption like their shares in the 
equity capital of Standard or Lube 
India would not be touched, their 
trade mark or right to have a trade 
mark would not be touched and their 
pat'ents registered in this country 
would not be touched. Why should 
we give them all these exemptions. 
I would like to know why this is be
ing done. Then·, why is the Reserve 
Bank of India not allowed to play 
its role, so far as the remittances by 
this Company outside India are con
cerned? Why has the Reserve Bank 
been debarred from performing its 
duty? Why should we give them all 
this concession when we have facts 
and figures galore of this exploitation. 

When our friends on the other side 
talked of- nationalisation, the Minis
ter intervened to say that this is not 
nationalisation, 'it is only acquisition 
!because our party has not decided
about n·ationalisation of everything
but only the commanding heighn;.
!� say that a majority of members in
the party want nationalisation of this
concern. Let there be a consensus
on this. I think the Minister Mmself
agrees that there should be nation
alisation·. But there may be cons
traints in the Government because
of inter-play of influences. I think
the Minister and the Government
must be bold enough to throw off the
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X>o. they iwt ̂ a**>e at us every stasy. 
Only today we read in  the  news- 
papers Qt{ the treatment meted out to 
Shri N.  Fande.; £n the US Senate 
pr Congress tbgy said that they will 
|*Ot purchase Indian sour  because 
India M n<ot ̂ uipivtliig them in Viet-
nam. It was « Very  ohj ectionable 
£iat$ment« Is that the consideration 
lor our fearing them or not annoying 
them? We  l**ve  seen  what  the 
Seventh. Fleet have done in Vietnam. 
$9r I would request them to brush 
aside all such considerations and take 
over this company here and now. By 
that  we are  not  doing  anything 
wrong. We are not infringing any of 
the provisions of the Constitution, be- 
cauwye have given them much more 
than they have invested in this coun-
try.

Coming to the service conditions of 
thfe employees, especially of  otfftcers 
drawing above Ks. 8000, why should 
they be guaranteed when 'they come 
under the Government.  The  Com-
pany adopted hundred and one ways 
to pay these officers from the pool 
fund. WfH the Minister also create a 
pool fund to give special facilities and 
perquisites  for these officers?  Of 
course the Government httve rightly 
taken the right under one section to 
modify teem. r 4

Then 1 come  to  the  Board  of 
Management.  What  would  be  the 
shapi? of management for these seven 
years when 74 pej- cent will be with us 
and 28 per cent with them?

I would like to know whether this 
2$ per cent shall feave or shall not 
have the right  to  vote  our  basic 
resolution in the Board of ^Directors. 
Will there be any such clause that on 
such basic assumptions or resolutions 
there should be three-fourths majo-
rity? Will there be any such clause in 
the agreement 4 and, if so, in that case 
nothing will go through because t&m 
«41li have 26 per oent with them. So* X

want to know what iMl be the struc-
ture of  Board of Management toad 
the pewegs of that.

I yrcpuld say, it i&( necessary that ,the 
Odvemment should, take it over now* 
My hop. friend Mr. KLuXkarni  said 
that he would not say that, because 
that will mean that there are lobbies 
in the country. The people in 
country only see the lobbies in  the 
country, nothing about the  personal 
views and opinions. X agree that the 
Minister  should  take  over  that 
immediately.

What is the sanctity  about  14th 
March? Why should they  bully us, 
you take over before 14th March * or 
go without it? What is thf* sanctity? 
If there is any sanctity, and this is the 
most important Bill of all the legisla-
tions that had been brought in  this 
House during this session, why  was 
not this legislation put first  on  the 
list on the 18th February itself?  I 
would have very much liked this BH1 
to go to the Select Committee and And 
out why Hs. 2£ crores are being paid 
for the junk which virtually amounts 
to about Hs. 5 crores, as Dr. Ranen 
Sen calculated it, on  the  basis  of 
income-tax exemptions and all  that. 
I do not know that. We are now being 
told, you take it right now before 14th 
March, Why? Why not 18th February? 
Why should they bully us, either you 
take it before 14th March or go with-
out it? Xs it a pre-condition in  the 
agreement that we shall have to hand-
over 74 per cent only when you take 
the junk in the shape of installations 
at a cost of Rs. 24crores which virtual-
ly amounts to Rs. 5 crores?

With these words, X give my condi-
tional support to this Bill, with theae 
important considerations and, X hope, 
the hon. Minister will clarify  theee 
points for the benefit of the House.

•SHRI J. MATHA GOWDER (NH- 
girls): Mr. Deputy Speaker, X rise 'to 
say ,a few words, on The KSSO (Ac- 
<*uIs;Ltion  of Undertakings in  tndik) 
&1U, 1974, on bcftudf of my party the 
tftavid* ilmetra Kazhagunt

* .1 .'TU'I - w/y I'"’......   ........—7'“7
♦ * Origin?* speech «̂s delivered ^ âmit
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At the very outset, I would like to 
*ay that Z would have extended my
wbokrb®arttid support to ' the <3crtr«rn* 
n*ent if they had comer forward with 
a Hill Aatioaalising In full the f&reign 
oil company, the ESSO instead  of 
just  acquiring  the  Assets  of  the 
company. The hon. Member  belong-
ing to the ruling party, who preceded 
me, rightly pointed out that the Con-
gress Party was committed  to  the 
nationalisation policy for the pur-
pose  of  securing the  commanding 
heights of the economy. But this legis-
lation is meant for acquirng only the 
assets of the ESSO and not full natio-
nalisation. It seems that there is  a 
contradiction among the members be-
longing to the ruling party  and the 
Ministers of the ruling party running 
the adfministration. This Bill is  a 
classic example of the Government’s* 
vascillating policy of  nationalisation 
of industries in  the private sector 
which are vital  for  the  country’s 
economic development.

When the Indian Iron Co., Mnrtin 
Burn Co., and Alcok  Ashdown  Co 
were sought to be nationalised, in the 
initial stage only the management was 
taken over and compensation was also 
paid even for that  This  was  the 
same approach adopted in th«a case of 
nationalisation of coal mines also. At 
that time, all the Members belonging 
to the Opposition  objected  to  the 
payment of compensation for simply 
taking over the management.  Here, 
in the case of ESSO  there  is  a 
further departure.  The Government 
propose to acquire 74 per cent of the 
shares of SSSO.  The remaining 26 
per cent will continue  to  be  with 
SSSO.  Only after 7 years the com-
plete nationalisation of the company 
will be effected. Ŝor doing this the 
Government propose to nay a com-
pensation of 2.5 crores to the com-
pany.

It has been stated that negotiations 
'were going on with S33SO for the past 
two years* 1 wonder why the Govern-
ment 4!d net tafce steps much earlier 
to nationalise ,tfce*e foreign oU com-
panies. In Buma, the  foreign  oil

companies  were nationalised  many 
years  ago. A  small  neighbouring 
country Sri  I«anka  nationalised tfie 
foreign oil companies  in  14*61, In 
Egypt* which is also a small country 
compared  to  India,  1he foreign oil 
companies were nationalised in 1966. 
It is really  surprising  that we, who 
boast about the vastness of our country, 
about India being the biggest demo-
cracy in the world have taken  this 
half-hearted measure of acquiring the 
shares of only ESSO in the year 1974. 
Even now the Government have  not 
taken the most  desirable  step  of 
nationalising' all the three foreign oil 
companies. If the  Government  have 
'"ome forward with the  proposal  of 
acquiring the assets of Burma Shell 
and Caltex  also,  along  with this 
legislative  proposal  for ESSO, even 
that would have been welcomed. But 
the Central 'Government  have  their 
own method of doing  tilings  about 
which so much is talked about.

It has also ben stated that the ESSO 
came forward  voluntarily with this 
proposal. I  would  like to say that, 
after  exploiting  all these years the 
national wealth of the country,  they 
have come forward with this proposal. 
As they are convinced that there  is 
not much for them to expropriate in 
future, they have come forward  with 
this  proposal  voluntarily.  If  the 
Government  had  nationalised  the 
foreign oil companies much earlier as 
had been put forth by the hon.Member 
of the ruling party who preceded me, 
there would have been no need for this 
kind of legislative proposal  at  this 
time of international oil crisis.  The 
Government could have averted  the 
situation of trying to secure the com-
manding heights of economy at a time 
when the «ntire economy of the country 
seems to be beyond redemption.

During 1969* these three foreign oil 
companies remitted abroad Hs. 81.91 
crores, In 1970, 72.64 crores and  In
1971 Rs, 94.49 crores. During the past 
14 years these foreign oil companies 
are reported to have remitted abroad 
1040 crores of  rupees. When  they
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ffcn& that they ̂ youfa? able to do this in 
ftituw, they this voluntary
offer And the Go^nmeal have fallen 
a prey to  this  alter. Perhaps  the 
Government w ant to compensate th«n 
by giving Rs. 2.5 crores which they 
could expropriate, as it whatever had 
been done before was not enough.

Xhte to the aaachintHim ot tbeee 
foreign oil companies, the import bill 
of crude oil tor the country has been 
going up, In 1970 the import bill  of 
crude oil was B*. 1112 crores and in
1972 it had. gone up to Sts. 144 crores-

Similarly, the assets of these foreign 
nil companies are also getting dwindl-
ed* They axe repatriating the  assets 
also gradually. In 1969-70, their assets 
came down by 5.6 per cent in 1070-71 
by 3 per cent* in 1971-72 by 6 per cent 
and in 1972-73 by 8 per cent. As had 
been  repeatedly  stressed  by  the 
members of the ruling party* the assets 
Of oil companies have no value at all 
after 10 years. The assets of  ESSO 
axe more than 10 year* old. If annual 
depreciation is calculated* these assets 
are worth not even a single pie now. 
Yet the <3overoraent have come for-
ward with the proposal of paying Rs. 
245 crores in foreign exchange. The 
Government are munificent enough to 
give them interest alsot  They  can 
repatriate this amount tax-free.

The other two foreign oil companies, 
Burma-Shell and Caftax have taken a 
cue from this Bill for acquiring the 
assets of ESSSO. 'From today's news-
paper reports, you yrUl find that by 
demanding higher refining fees for re-
fining the crude oil for government» 
they have staked a higher claim of 
compensation whenever the  Govern-
ment propose to tale* the assets of 
these companies also-. If the Govern* 
ment had come forward with the pro-
posal of nationalising alt ifreset three 
oM companies* this awkward situation 
could have been averted. It is *e*liy 
regrettable that titee Government’ ase 
not any eapatfiexuce* vxmm from
thefV mistakes.

t need not talk about international

oil iMUttpft  and how ttoe «a  om M* 
hold away oyer the economies at many 
countries fee the werfttik  The Ctexttosaft. 
Goven̂ nemt  be  iM eds M to
come fovwaed an ewrly as possible with 
the proposals, to ntMsarî e in full all
tbim Soreign  companiS* at a time,
Secondly, I am strpnglyV!ppo3e& to the* 
payment of even a singke pie aa com-
pensation te  these  twsigB> oil com-
panies.

I hope  that the hon.  Minister of' 
Petroleum and Chemicals will pay 
heed to  the  demands of  his  own 
Party Mtembers, though not  to  the 
earnest  please of the  members of 
Opposition parties, and bring forward1 
expeditiously legislative proposals for 
nationalising  these three  foreign oil 
companies and not merely for taking 
over the assets of these  companies 
in the  first  instance. All  the 
members,  including  the  ruling 
Party members who had participated' 
in the  debate on this Bill, have un-
animously demanded that not even a 
single pie should be paid to ESSO for 
acquiring the junk  installations. I 
appeal to  the hon.  Member that he 
should abide by the unanimous desire* 
of this- House for not paying any com-
pensation. I am  also  equally op-
posed t» paying Rs. 2.5 crores in for-
eign currency to the ESSO.

Though in principle 1 am in support 
with the spirit of this BilL  gra-
dual nationalisation of the foreign oiT 
company, I am opposed to the way in 
which this is sought to be done.

With these words, I conclude.

SHRI  CHAPAUBNIXJ  BHATTA- 
CHA&VY1A (Giridib>: I wm not cover* 
the grounds  already  eo* eared by my 
previous eetteaguea*. far Imirtmrr. the 
question of the hsais of cecnjpanmrffon 
whether depreciation has been deduct-
ed from the quantum jvhich has been 
fixed and whether  compensation has 
been tfiven on' fhe baslir of the Wxte 
valu*. ntftfeae  questions

require tttatttteatSfettL J*ei*fc*r 
shall t tdodi* îaK  ̂ tiwit la very 
fc&feoHNtei 46 id#'a* *'trtfa«Hjlni*Ht***~ 
the protection of pay and service eon-
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Woo* of employees of second grade 
and belpw, p$ this un4erMto9i but I 
-do>a|fr*te jwitlt the A Mlter 4far Petrol- 
«am, ghri X). K. Borooah.  that this 
public c$ntr& over  commanding
JiHghts Is necessary.  But this Sill, I 
Jam aiTraid U #uQl  beer.  What the 
B1U is trying to tackle is the visible 
<tiny tip ot an iceberg which 4s com- 
jposed  of several big International 
ants like Escxom Mobil, Shell, Gulf 
H Ta*acO, Anhaco and so on.

Sir, between these seven oil giants, 
in point of strength  and  resources. 
=after the Ooverament of the United 
States, the Government of USSB, £C 
-and Japan, they stand filth. Bo caution 
is indicated in our approaches. Increas-
ing of oil prices, diverting of supplies 
from one country to another, political 
and economic blackmail,  infanticidal 
âttack on many technical  inventions 
which cut down in the consumption of 
petrol, and petroleum products  have 
high-lighted their growth over the Iasi 
half a century. Sir,  the  marketing 
part, the reflninng aspect and off-shore 
and on-shore drilling, theae are  the 
'three major component* of the nil in-
dustry itse2£.  We will take over the 
majority shares in the marketing sec-
tion. That has Its own value. Sir. I do 
not agree with my previous colleague 
who says that:  Well we are restrict-
ing it to only 74 per cent particularly 
"because IOC has not yet the expertise 
in marketing. They sold furnace oil 
at cut rate to aSMher eft subsidiary 
and lost crores. In respect of  the 
petroleum product# there are  many 
varieties an& different prices and step 
"by step unless we take over the *M*r* 
keying cenm&nles Hfce Surmah Shell, 
CaiW an*3f   ̂  which we a*e dxrttfg 
mp-w, mmm of the one or the
other nf ti*e of products can
seriously Jwoijpardtî "the economic posf- 
rtion of tj»e Indian  ctomqpany

'Ksr.  is ̂  effect; not merely
the economic, btit the overall  effect 
whidb, at a critical moment of our

hive on mar

thinking? They distorted our thinking 
and they said: Well, you don't have to 
go in for off-shore and on-shore drill-
ing, you don’t have to go in for hydro-* 
genation o£ coal and manufacture  of 
oil out of coal; you only just  import 
Arab oil and set up refineries  here,. 
It may be a hindsight but that dis-
torted our thinking and we are playing 
the penalty today.

As regards the powers  of  these 
companies, they have forced Britain 
only very recently to increase the oil 
prices by 8 pence and they even said 
that that for North Sea OU explora-
tion 55 per cent profits is quite reason-
able. They are  now  blackmailing 
Japan; Norway is a small country. It 
has nationalised its offshore drilling of 
North Sea. They did vrittiotrt waiting 
for any foreign expertise.  That is a 
lesson for India to  follow.  These 
American  companies  reported  the 
largest increases in foreign  dealings. 
The figures HTe: EXXON (Esso)  83
per Cent; Gulf 400 percent, Texaco 86 
percent in respect of overseas profits. 
Their  operations  are  going out of 
America into fretfh fields and pastures 
now.

The Hill is of course better late than 
never! ft requires euave end skillful 
handling. Sir.  We congratulate the 
hon. Minister on the MU which he has 
brought forward and we hope and 
trust that he will apply his suavity and 
diplomacy also to put it through.

im. KAILAS <Bombay South):  I
rise to support this Bill wholehearted-
ly. I do not know why pr, Kanen Sen 
opposed the SU1, except the reason 
that the Congress and the Communist 
Party of .Sadia do net agree in their 
ideology, in qeMftd to the early and 
quick develepi»iBnt  ef  the country 
especially in the technological field of 
oil exploration sna distribution and 
specialisation in other fields like other 
p#eduets  or petroleum. Can anyone 
say that -the  Gawrammant of Zs*4ia 
under the leadership otf Prime IIMih 
ter Shrimati Indira Gandhi and a dy-
namic Minister like m  ©. K- »<***eah 

< "
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Who. ismore qfc" ';the'. left of the 'Centre 
than on the rî ht #ool̂i no# take care 
of enhancing tlie reputation b* thfe 
country hut would £ive more profits 
to the ESSO rather than to out coun-
try? Nobody would believe such, a 
thing.  Tender the <?ireum stances,  the 
present agreement* for which I congra-
tulate the hon. Minister again, is one 
of tt̂ ebest, and he'must go a&ead with 
it. .;;

MR. DEPUT Ŷ SPKAKER: 
man of great faith.

He is a

DR, KAELAS:  I have got great
faith in the leadership of my country. 
X shall convert  you  also  presently 
when I shall mention the reasons for 
my faith....

MR. DEPUTY -SPEAKER: 
coming a little sceptical.

I am be-

■ *1 tho Goverrim t̂ of India that while

in such fine1 fields as oil ' f«>nhn ̂ **gy 
which we should try to enter,;■ we 
wanted tb turn away these three  oil 
companies. And' the ' Essos, ■'' as waa 
mentioned earlier by Mr; Azad, were 
good, enough to come forward or per-
haps they were forced to come to the 
Government and offer 74 per cent, and 
they would" be working as a joint sec-
tor company for seven years. As one * 
hon. Member said, it is a phased out 
nationalisation. There will be a phas-
ed out nationalisation so that after 
seven years* it will become fully- 
nationalised. But theses seven  years 
are very critical.

Whatever research and development 
have taken place in the US will  be 
accruing to us and we will not be 
waiting f6r this development to come.

MR DEPUTY -SPEAKER:  Are
these part of the BiLl here?

all
DR. KAHUAS: % shall be able to

convince you? Why do I congratulate 
the hon*  Minister?  ESSO  imports 
crude at the rate of 8.32 dollars per 
barrel while Iran and, .other countries 
from which the Government of India 
are going to get the crude are going 
to get from us 10.03 dollars per barrel.
This means that <R«. 30 crores worth 
of foreign exchange will be saved per MR. DEPUTY -SPEAKER: I am say*
year, and tor seven years, it would  ing that these do not form part of the*
mean a saving of Rs. 210 crores by  Bill.  These are things outside  the
this agreement alone. ŷscope of the present Bill.

Secondly; from the very first year.

DR. KLAILAS:  You seemed to be
sceptical. Dr. jFtanen Sen had opposed 
the Bin and I must explain .  .

ys«n which will be under the Indian 
Government will Start earning ahout 
Rs. 3 to Rs. 3J crores out ot which 74 
per cent will accrue to us. In the same 
ratio, we Shall get profits in Iuube 
India also and hence the"Government 
of India knd this cotmtrywill be get* 
ting 74 p£r cent of th» profits, which 
would tome to about na.  crores per 
year 'sis profits and debar ESSO from 
taking? oVer certain things which they 
•wrfftj' taking, because iznder this Bill* 
fulleontrol and management of the 
ESSO will bê in t&e hands of the Gov-*
. emment of lndia. ■  ■ -

*  tJiird ,43 ''̂grfey 'impor-
tant Is this. Oil tec&nology is a deve-
loping one, and It has been the policy

DR. KAILAS: i AX right.  I Vould
come to the pill also.

Unfortunately, our policy so' ittr lift* 
been to-acquire . or ̂ nationalise only 
sick- mills, pr rjpick undeurtŝclngs: :: 
is. the ..only ' undê aking /  ' iŝ'«i*i-
ning, at a profit̂ wlMd*’' 
profitŝ t̂.'us !' *rpm jt̂ '̂yery.  yihjpr..
Hence.. nôr, the' ĵli<$r' 'of Gbvê nment 
should be  to acqiiî e  even healtĥ  
undertakings which atfe profitable  to 
the country.

lairt. . ̂."

itot, Wherela .

the agreement?
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P°re» PfaUi|>plnea..and Ĉree#*. i(̂ieaâ.
they  ^̂ery useful ih ̂ ectmiif tfite
refinery in Mathura and letcpattJllatt 
worl? itt rê ard to other refineries.......

• im? 2C4U&M&: ; All' ri*bt, X leave it 
to - .you; ̂■■•yote ’ do ndt •&&&& to listen to
me* ■ -.  ̂■ ■■> ■;■ - r ■ • : ?•■■: ■  ;.• • ■

M3&. Dl»>trTŶ SPi£AlECl̂t: "vit v w*&l± ' 
to listen to yoji, lwxtr it should  $v& 
something within the scope of  the 
Bill.

DR. KAlLÂ i:  I am talking yti the
point.  •--■ '■■■>■'•’■:.. ■■■•■■£  ;-'Tar- ‘ ■  ' ■

Stt&il  foADHfjRYYA  IIAI4DAR 
(MatfaHiraJfcur): Il'iŝ at dyttarrilfc speech 
to support .a dynamic Minister. ,

DR. KAILAS: I Was trying to reply
to Dr. tRanen Sen* I heardv W«r; and 
you were also .listening to him.

~ SHRI  MADHURYYA  H ALDAR; 
The Minister is there to reply.

DR. KAILAS:  Let me also reply..

MR, DBJ-UtViSPEAKEH:  I do not
want to harbour may idea that l am 
discriminating.* Q|rv Ranen Sen never 
referred to th6 agreement which is hot 
within the Bill. W  never referred to 
any kind of percentage of  takeover 
of ESSO. He referred  to the pro-
visions of the "BiQb ̂ I wOn»14’̂ cef» do 
the same.

DR. KAILAS:  I would do that.

I think it is in clause 3 that we are 
talking about the employees.

can
v<FV-.vt

MR? 
taller about that.;

XML KAILAS: 'ijfciê  *feale»W'
some employees are vetŷ hîfc. 
are only four employees who are 
getting Hs. 7,500—8,000 and all the 
four . »***» w. crnjrtf t• F.yYPjNC. ;I ihinlt
only" '' a" 'JeW 25re thet̂ Ŝpt̂ Wn. * who.,
get between Hs. 5,000 to Rs/ tfiOOO >whd: 
are so technically Qualified in respect 
of whom this House has unanimously 
said thi& *thdS* '%i£ii!t a$par
with ŷ Ŝ oatoxa*:- ; ' peppfê

the
irocBtg ifflfr

I Would like to ask si feW questions 
of the Minister so that he can re*Ay 16 
them îile; .replying. tp $he  debate 
What will T>e the representation oh the 
board <̂iri armament for the 
It should have representatives of' th£ 
ESSO Staff Association and the Labour 
association about ĥich Shri R̂ja 
Kulkarni spoke? t Is hfrthlttktng Of 
cross-fertilisation between the ̂taff of 
ESSO and IOC so that we get the best 
administration, **f hoth?, Is he think-
ing of grbwth and development of the 
ESSO’ Organisation■ so; that there 1%' a 
real growth taking place,  sincelAst 
three or four years%  êre w&s no 
growth or any development in ES3SO? 
When ishegoing to take over Caitiwc 
and Burmah-Shell sothat when hejs 
talking of tlhe commanding height̂ |p 
this field hfe: wilf be ‘ really  feavthg 
those commanding heights with/almost 
all .the  technological  develppê ents 
taking place all over the world?

4  S  ' , ft’  • *. sv «y<  v ■' •  *- •  i-.(  ■ ■* k I *-1 :  ■ •*{■  J

I .̂inĴ-Jin jl-O.i-yfbpMtl**
word ‘‘trust” has been ped̂  MsqLhow~ 
ever7'̂tit̂ihe t̂jghts kiiidi hiteresrtŝ ok 
the ? 1a*ne&ci«|K*ftr 4̂ -the  ^ not,
in anywâ >:pr̂|tt̂i<gê ,pr 4iiyrinisî p 
I do not think there is any trust in 
JBSSOj VtodV ir
naming  a«y; fttrsAI
N'eitherthere ,f is oxxy  nor ifee«e
is any trust. T request men to kindly 
explain this to usr'rv:V̂:  v':'

Vhlth"''thfeek ̂ W6rds,’ I ’<̂ose" ’ *'

fRtMr )

*.v*w •IWMWua#**

wr̂SS- »rg ̂ prr <nggT g fe-

f*rwmr *f %%%

ft

*»i: 4***

h

^  T9lipe0*  ...  . . . 
erected refineries in Malaysia, Singa- w r îir' iĵr  inf  | i
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*pncRnift - '■ft. swf̂ft ŵr
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“ ?W^ î|)M» Jf£!£ ^ «P. V Wr 

sw w ^wwr «n*Nf ?  swr wrar «  

’ft t fun  ̂f̂ E wpr ’UM'dfl afr # 

niffiw  ĵ mffX
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OTift yfiwrdf ?w Wt *itffttr t 

w  *teft w|fhrar im̂ft wwrtft w w
...  ■ '■ **-■ +*  •<  *K.
W WT fT  V?n̂ Rf W» ^ 1 T*W

% «nr qwt v&ftH

^ 5fr*̂ rnr̂   î ji% «r̂ V w
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Sf «Rt̂  «nff  <W I  pRTT

*RT̂ W  ?

ŝpft mar «pqrv 10(1)  %#

^r irsfWt**e, <j,M<̂ *̂ mm, <g|̂4< 

«rr «r<<  vrvnrw  ̂i <<mTor 

p̂t wft ?pf to t̂ 4  |#ar

?lte  W  *£T filW W  ftStlT

TOT % t  ^  ̂ 1% f’d’t W

w ^ ptwt wnSI* f t  |̂ w w if̂

W w |i  ttSW M *.<#d  |  l ST

%?i sum  | fc w   %  wrar

‘or other  funds  tincl nwrvc, >!$

afloat w» wrr̂ ft̂ fMn{r̂fr i«tf%r>r 

«(!»«■ * w '̂ir « m *r $*fr <t Ppjtt

rfhc  # # > 1 ^ * qft %<r<er% 

Iŵr *5tf sft«ft»»T  *»ff m m   t «fr 

f«fti>  <>frc wmK asfinr m«wi 

m  ’Tit aftwt *nc *hffi» t

^•«y ̂ twfr4wwl*wfif vr «*«nr 

ft> Iff apnr ff̂ tr % w wt̂  # 

wVc $mrx % PmA" « w   -(,  at>

♦̂ Wwpr 1w v r̂  %Tir ft, *r*
 ̂t̂ k m sm ssS ̂ t _—ĵ.
w w? w  vct *nwr  w  «pt» a* «.« , *“¥
p̂r «rnfr wtpnw fr wtt to w
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,«w qSt %■ taw  t 1 “gpw

WTXVTWTXVT  % STITT ̂ Tf 3"TT f

 ̂ , %Pft 5¥zrr*r#t vrpfWr

W «rnfr %■ sn»?t   ̂ -eu-0

Ŝ mr % mwz3t'am

nf % *ftx ffffifsraiT vr srsnr 

*v*ft gft

*flNr  Tift |r, *re% *pTi*fe *m

TQft  t I  $ %arw "sn[*r %

^ $f sfiffi  ^sr v w   i

mrvflWI  % %rr mtm ft  «rrr

fomprQ- apr sr %  t  •*

“Though  Saudi (Royalties  and
taxes have soared  to seven dollars 
per  barrel  the  production  costs 
averaged only 12 cents tjer barrel.”

12^ ww  h-rfft %
__  **  *. *X  .  *  A  *v
■FT *&WI |  I SlTu W W

Rrai %  ftr :

“As a result, at present prices 
Armaco nets more than 50 cents per 
barrel and is now producing 7.3 mil-
lion barrels per day/'

mft 36 hw *tstt xrq> feT ̂ft 

t o  4 i vftx wt

fi=«rfgr t ? <<CTapR- 3*fssffr*r” % âgr
<FT  f* R ^ % :

’‘Exxon has not only grown but 
also vroeQpered* so much so that last 
month it reported the larges$ annual 
profit ever earned by any industrial 
company, that is. 2.4 billion dollars 
after taw** ,

®T*fV 246 •*><V«

m *g4t*m £ i 

snrCtei 5r *ft  Sr*r vvq̂ nff % 

w m« w«r m̂gtt gwv  t t̂rt 

iror  i s «Frrt**so

%  WB W H$? | i
i  -«  f -»

t”n *n?r  w <mmr 3fr «CH-, M-

*'glT JflRWT tf l 25 HT0T , <ET *>U£
«  * *

«rr ^5 in w # wirt #,

iftt W 'fll'WrfY % f̂lpK 1979 

 ̂ fTTT W   TOT % 4

?ft «rNr wf?t  % wro  wr  âr iff 

ftsrsSrerO  *rgf 

25 srflt*rar #epc f,  %wr*:
3r ?  uir *&* *rm  % to ,̂J*rtfc 

«nf*r  ̂«srRfr % ?fr 26 
srfergrer i?sr%«FTsft wt mk t-
^ 9¥ftW % *PF%%far <ffer 

«TT   ̂ ^ ft
t 2© srf̂r̂ m vttrx

-_ ■■y- __  2̂1 __*V -   ̂---̂ 9l.

qphf STP5T 5»w ^ tft’ ’SFCTT 
wtot ̂ gft r greyer if 2« siRr̂ m ûrx: 
^t '̂fWl* vtw ̂rr
*̂r  wnr  n̂wr § ? rft %
r̂r̂TT w r̂ % «ri% %

vnfhFPr t̂t3t̂ % «fhc 
«rnr êt % €\%rnrtw&

5*Pt % sf>T mwr «ftf & t» w% 
f̂t vfrrarf   ̂^  f&rr* % f̂re: «r̂r 

w *£t in?  ̂art 5f|[t m   t ̂  

r̂Wt ^

Tjgt t; i w % g*r ̂  w *raRT«i 
%fw HPT #  «|iCWT | w

r̂̂ rr̂ft

% wr 3̂f «ptc5f «ft  m«nr  «i 
5pfrf̂% I %TT *P̂5fT 't *

SHRI VABANT  SATHE  (Akola>: 
Sir, 1 rise» to congratulate the Min&ffor 
for taking the basic step of taking over 
the marketing facilities of ESSO and 
also for providing for the talcing other 
of the 74 per cent shares of the Com-
pany in a phased programme.  Hut I 
notice a peculiar feature in practically 
every measure which the Government 
take for the taking over of the under-
takings. Are we really in such a diffi-
cult or tight position ‘Chat We *tavfe to 
takes r**eaaB*tre* in a halMs$9r1$d vmjfrt
I hope the Minister w$U tjitka us ip$o 
cG&fodfeftce and*teSft us tfriy When sê O- 
timtt<m» steiTtm With
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did not think la terms of talcing; over 
100 per cent of the shares, not only in 
marketing but also in refining and in 
Lube also.

What is the peculiarity of this figure 
of 74? Why do they not have 75 per 
cent shares? Would it be right if  I 
were to say that it is because under 
the company law if you hold three- 
fourths of  the  shares then you can 
change even the charter or articles of 
association, which you cannot do  if 
you have only 74 per cent. Is that the 
reason why the Esso Company insis-
ted on your going to the  maximum 
limit of only 74 per cent and not 75 
per cent? Why is it that' they say, “All 
right; you take over our petrol stations 
and other things all over the country 
by paying us Rs. 2.5 crores”? They say 
it knowing fully well that because 
there are our IOC pumps all over 
which are practically side by side with 
Esso pumps, and because of the lack 
of crude now which is about to ;stay at 
least in the foreseeable future—there 
is n0 likelihood of plenty of oil being 
available- for sale—by any of these 
pumps—they feel, here is a good pro-
position and let the Government pay 
Rs. 2.5 crores and take over all the 
petrol pump® which are, as it is, not 
a profitable affair. They say,  “you 
take these petrol pumps or petrol 
depots or some  buildings  here and 
there but do not touch our real vested 
interest in the Refinery  section  or 
Lube India.”  They *will continue  to 
have control there. In spite of your 
taking 74 per cent with 26 per cent, 
they still have a voice in the manage-
ment.

For a common man. it may appear 
that the Government is taking over 74 
per cent. What mope do you, wajtit? 
Gut 74 per cent does not give you any 
right tobring  a singly change* in
the articles of association.  What are 
the articles» of association? (  Have 
you examined this? How does it .give 
you  any  benefit? ICindly consider 
this.  I Would like the House to be

taken into confidence, when wa are 
going in for such a major decision.

Now, I find here, clause 3 says:

"On the appointed day, the right, 
title and interest of Esso, in relation 
to its undertakings  in India, shall 
stand transferred to, and shall vest 
in, the Central Government.”

Here, “Esso” means Esso Eastern 
Inc., a foreign company within the 
meaning of section 591 of the Com-
panies Act, 1956, incorporated under 
the laws of the State of Delaware 
in the United States of America, and 
having its principal office  at 2401 
South Gessner, City  of  Houston. 
State of Texas, in the United States 
of America;**

How does it appear to a person read-
ing this? He will think that “on the 
appointed day”—we do not know when 
the appointed day will be; probably 7 
years hence—the right, title and in-
terest of Esso in relation to its under-
takings in India shall stand transferr-
ed to, and shall Vest in, the Central 
Government.  Now, the undertakings 
have also been  described as, "Esso”, 
"Esso Standard”, "Lube India”, etc.

On top of this comes clause 4 which 
says:

“The undertakings referred to in 
section 3 shall be deemed, save as 
otherwise provided  in  sub-section
2------” «r

This is where the real crux o& t the- 
matter comes.  While at one place, 
you say that you are  going to take 
over these undertakings,  at another 
place, you quietly say, "save as other-
wise provided”—a* Saving clause,  a 
proviso, which takes away everything, 
like, by pricking a balloon, the whole 
air of the ballon goes away. It says, 
“save as otherwise provided  in sub- 
J£tW car. What is provided in sub-
section-£2) t That is the, real cream of 
Esso Company.  It says undertakings
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to in *ub-secti«n XD ^wtt not 

include the following, namely:—

“(a) any share held by Esso in the 
equity capital of Esso Standard cur 
Xiube India;”

You do not touch that. That is the 
real think. Secondly, it says*

“<b> any trade mark,  and  any 
of Esso to use any trade 

toMMfe in India, specified in the 
First Schedule;

(c) all patents and designs regis-
tered In India in file name of 
Esso/*

I thought, with the passing of this 
BiU, we will ĵet the goodwill of Esso. 
And we will be able to me patents, 
trade marks and other Do not
Ufte the word ‘nationalisation’ hut in 
'effect have complete control  of  the 
foreign company in the national  in-
terest of  the country. That is what 
the objective appears to he, and that 
is what you have said  in the State-
ment of Object*  and Seasons.  JJut 
actually wtet are we doing? We are, 
in effect, only taking, if I may des-
cribe* the most ûnprofitable part  of 
Kaeo» i.e», the petrol pumps and other 
buildings; but the real thing we are 
not touching. Then we also talk about 
seven year*. And what is tbe reason 
given? The reason is that the Com-
pany has long-standing contracts with 
'the Arab ofl producing countries and 
we can get oil at a reasonable  rate 
£ro«n them; therefore, we must conti-
nue these contracts; if we try to take 
over the who|e thing, we will not have 
the benefit of those contracts for get-
ting oil at a low price. That is possi 
bly the argument given. But in the 
changing structure, in the context df 
direct r&atiOhshlp  with  the  Arab 
countries, do you not visualise that in 
“the ^ar future you can̂ have a better 
deal with the very Anfb countries mt» 
Iraq, phr exanfp̂f. tb get 6ti at  fe 
reasonable  r#0fe? Thejr might 
that we are inx̂lng fttom some ofMr 
country, having  eoctraiets  of  su&ti 
-nature, at V Jmce  are wot giving 
them *t* price. Therefore, tSiat wifi 
*be a disadvantage. Why not {]̂ nk ***

1̂1 ESSO tAqcu. of

terms of having our own refinery, hav-
ing full control over this refinery of 
Esso here and now and then go to 
these countries and say that either as 
a successor we continue with the eon* 
tracts which the Esso Company had 
with them or we are willing to nego-
tiate even a fresh contract with them? 
Will that not he better and Iree from 
all fetters?

1 have a feeling—and this has been 
strengthened today by the snubbing 
that has beten reported in the news-
papers which the Congress Committee 
Chief gave on the sugar deal, where 
he has said, ‘We are not going to pur-
chase sugar from  you because your 
Government has not supported us on 
the Vietnam issue and other issues— 
that there is a certain helplessness as 
far as T7SA is concerned, and that is 
in the name of reality, practical consi-
deration, expediency and all that. Let 
us be honest; are we really helpless 
before them?

MR.  DEPUTY-SPEAKER:  Your
analogy is a little far-fetched. One is 
the Congress of America and another 
is a private company, may be a big 
company. The analogy is a little far-
fetched.

SHftI VASANT SATHE: If we are
helpless  before  a  Government,  I 
believe we may be more helpless be-
fore an international cartel Hke Esso, 
t am trying to find an analogy on that 
line. I want to know whether we are 
So helpless. If we are thinking in 
terms Of self-reliance, self-sufficiency, 
some day  this  country  must take 
courtage and say ‘no\  I do not think 
we are iso helpless. We can have 
better negotiations; we are nlitoady 
having with Iran. Also what you have 
found in the Bombay XXigh—and if the 
prospect Is good, yon may find a subs-
tantial deposit shovtld give you more 
confidence instead of dM&enee.

ICjf tut point i■ afettfttt employee®. I
wtkUd beg to submit that we are Pro-
tecting the rights of  ofily those em-
ployees Who  have large perquisites 
ana mgn svsncit
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Now, the IOC p«©ple wiU  getting 
one grade of salary  and the Ess®
people will "be  gating much higher 
than that. As it is, there is m grie* 
'usance in the country the IOC mem are 
getting salaries much higher tinea the 
normal salary structure in the cotrnry. 
Tomorrow, the IOC people will say, 
‘How is it that a concern where we 
have a control like Esso should pay a 
higher salary? You should pay  us 
also the same high salary.’ Then what 
will you do?

Another point is: how are you going 
to utilise these people. To get  the 
best out of them, give some responsi-
bility  to  these people. Some such 
policy also will have to be worked out.

With these reservations and doubts-'— 
(Inte rrtfjptions) yes, which X have  in 
my mind and I am sure these will be 
dê pelled—the basic objective of the 
Bill being really good, I suoport the 
Bill.

THE MINISTER  OP PETROLEUM 
AND  CHEMICALS  (SHRI  D.  K. 
BOROOAH) : As has been pointed out 
by many bon. Members, the Bill really 
id ites to only a small part of the Esso 
undertakings in the country* Esso, in 
iealjty, has three undertakings.  One 
is the Esso refinery  which includes 
also the business of crude and then 
Esso distribution which is the present 
Esso Marketing which is the subject 
matter of this £111} and the third one 
id the Lube company which is indepen-
dent of this undertaking, 50 per cent 
of which is owned by the Government 
of India ted 50 per cent by the Esso.

We came to the House with tills Bill 
because under the law we cannot tHke 
ever any foreign company or any part 
ef the foreign company except  Wftti 
the sanction of the PttvUamenl flb las 
as ihte Esso refinery and tte Lufee Is 
concerned, these  two cemfeAntes *2* 
registered in India, So, any take* emsr 
or any purchase ef the inanity shams 
Of that eempanfef is in the mature of a 
commercial transaction which does not

need any sanction on the  art of the 
ûUaineat U can be done under the 
law of the land*

Mr. Aiftdfau Limaye is trying to mafrir 
o*i* of a case by innuendo  that we 
should have got that also through this 
Parliament* The law  of the  land 
which this Parliament has passed does 
not permit that It, should be brought 
before the House. There is so point 
in brin̂ Ug before the Hous6  some-
thing which the law does not permit. 
Therefore, if we did not bring  the 
problem  of the take-over of Esso by 
purchase of 74 per cent shares of their 
refinery and the Lube to this House, 
it is not because  that we wanted to 
hide it as anybody can go and find out 
from the Company  Law register but 
because it was not necessary under the 
law whereas this Bill has come before 
the Parliament,  as  it is necessary 
under the law. He also raised  the 
question whether there was some in-
tention of talcing It over by an ordi-
nance. It was one time though that 
we could. Because some hon, friends 
including those who do not have that 
much progressive view  are  Ending 
fault with me that  we are already 
late. It was one time thought that it 
may be taken over by an ordinance 
but we thought that as the Parliament 
was going to be in session, it Shoulf? 
come before the Parliament  in  the 
form of this Bill and there was cer-
tainly a delay of a month or so in the 
acquisition of these undertakings. But 
I suppose that that is inevitable in the 
system which we have to follow in 
this country.

Then I was asked:  Why did you
not take It up immediately,—the Whole 
lock, stock and barrel, without paying 
a, penny. Only ojae man could do thi* 
in this would that is Eddi Amin 01 
Uganda and nobody else. Only Idi- 
Amia of Uganda could take over  in 
thifr!i)M«a«v leek stock an£,  barrel, 
without, paying a penny and  throw 
them out. Iraq has nationalised, but 
after payicq* fuU eompsiutfKttofcu Iraq 
also did set nationalise  the whole 
thing, they left out the Prench part of
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it. They only nationalised th* British 
part <3* it but left out the French part 
of It. 1 know this because I was there 
-when this was done. Iraq has paid 
compensation and even President Col. 
Gadaffl has paid compensation. What 
he has said is, I will take over now, 
I will pay compensation later.

SHRI VASANT SATHE:  You have
not nationalised anything in this coun-
try without paying compensation 2

SHRI I>. K. BQiROOAH: This policy 
of nationalisation without  compensa-
tion b&s not been accepted in this 
country and also, generally speaking, 
in the civilised world. To take with-
out compensation will be difficult for 
me. JFor that matter any Government 
it will be difficult for any Government 
in this country under the existing 
Constitution. But what 1 want to pro-
pose is this. This is take over of 74 
per cent. Somebody asked: Why did 
you not take over 100 per cent, why 
only 74 per cent?

ME. DEPUTY SPEAKER•  Where 
is this 74 per cent? You have been 
saying that ‘I need not come to the 
£|ouse for it*. It is not in this Bill. 
And if I hear the Minister all right, 
he has been saying  again and again 
that he does not need to come before 
this House.

SHRI 'D. K. BOROOAH:  In my in-
troductory speech I did say this and I 
mentioned there that we have to take 
74 per cent. If you, in your wisdom, 
feel that it is not necessary to reply 
to that point, I will not. . ..

MR. DEPUTY SPEAKER:  I  am
befuddled by the whole thing.

SHRI IX K. BOROOAH: It is very 
simple.

SHRI VASANT  SATHE:  He has
•mentioned that  in the Statement of 
Objects and Reasons.

MR. DttFOTTSr SPEAKER  That is 
'true; that is not part of the Hill.

SHRI  INDRAJIT  GUPTA  (Ali- 
pore): What happens is. this actually 
precluded this House from discussing 
the mechanics of the whole commer-
cial transactions which may take place 
in future, namely, the acquisition of 
74 per cent of shares. How has it 
nothing to do with this Bill?

SHRI 3>. K. BOROOAH; There are 
two aspects.  One is the total picture 
in which we take over Esso market-
ing, Esso refinery and Lube Oil.  But 
Lube Oil and Esso Refinery are there 
they are there  run  by Indian com-
panies, working in this country. There-
fore I said, those things need not come 
before the House. But this one forms 
part of a foreign company.  It is 
actually extension of the branch of a 
foreign company. If you want to take 
it over it can be done only by an Act 
of Parliament.  That is  the  simple 
issue. Now we are discussing the 
marketing part of it. But  because 
some hon. Members  have raised the 
other point, I thought it is better on 
my part  to  clarify certain doubts 
which may be in their minds.

Then somebody said, it consists of 
junks. It is  a  registered, company 
having process outlets and some of the 
installations which they have put up 
are still working in this country.

SHRI INDRAJIT GUPTA: How old 
are they?

SHRI !D. K. BOROOAH:  Some of.
them are 10 years old; some of them 
less than 10 years. They are expand-
ing. And secondly it is a mistake to 
say that IOC and ESSO or spme other 
companies have put their outlets  in 
the same place.

Bombay has more foreign company 
outlets than IOC outlets, because the 
IOC  came  much  later. In  many 
places, the foreign companies had been 
there before the IOC came.  So, the 
IOC eOuld  expand  in those  areas 
where the foreign companies had not 
gone. Therefore, at many places now, 
in many ~tra*6gic points in the urban
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Areas and the biff cities, the foreign 
companies have a larger number of 
outlets than the IOC.

MR. DEPUTY-SPEAKER: HOw has 
tie arrived, at this figure?  Had he 
some mechanism for this? Was some 
assessment made?  In what way was 
this figure arrived at?

SHRI D. K. BOROOAH:  A  com-
mittee was appointed to go into the 
matter by the Government of India, 
and it consisted of the Cabinet Secre-
tary, the Finance  Secretary and the 
Petroleum and  Chemicals Secretary. 
They all went into it. Ultimately, it 
came before a Cabinet committee of 
which the Finance Minister was the 
chairman, and the Industrial Develop-
ment Minister Shri C. Subramaniam 
and myself were members. The Secre-
taries’ Committee had gone into  it 
very carefully. Therefore this dc*Tay 
had taken place.  They had  studied 
the problem.

SHRI INDRAJIT GUPTA:  But we
must know the basis.  Is it the book 
value of these installations minus the 
depreciation? Is Parliament not going 
to be told about it? We have to vote 
an amount of iRs. 3 crores for acquisi-
tion of these installations.  How  has 
this figure been worked out? What is 
the basis of the calculation? It is not 
stated in the Bill at all.

SHRI V AS ANT SATHE: Normally, 
one takes the written-down value.

SHRI 3>. K. BOROOAH: This forms- 
part of a total package deal. They did 
not adopt it one by one. They went 
into the whole thing and came to the 
conclusion that out of the Rs. 18 crores 
that would be paid to them* for the 
marketings part of it, there will be 
this amount mentioned in the  Bill, 
namely Rs. 2.59 crores.

SHRI 3KDRAJ1T GUPTA:  Rs. 18
crores for what?

MR. 3>JEPUTŶ SPEAKE»: That is
the difficulty.

SHRI INDRAJlT GUPTA:  BBS  is
speaking of one commercial transac-
tion, and this Bill makes a provision 
for payment of Rs. 3 chores only. He 
is mixing the two things.

SHRI U. K. BOROOAH: 1 am not
mixing it up. It is already mixed up.

SHRI INDRAJIT GUPTA: We can-
not pass a legislation by being hood-
winked like this. He must tell us how
for the purchase or acquisition of these 
rights or this take over of this foreign 
company, the amount has been cal-
culated.  What are the broad princi-
ples? Nothing is being told to  this 
House.  Are we to vote like blind 
people?

SHRI L>. K. BOROOAH: He does not 
have to vote for it blindly at all.

SHRI VASANT SATHE: In valua-
tion, normally the written-down value 
of a thing is taken. Is that the basis? 
Normally that must be the basis.

MR.  DEPUTY-SPEAKER:  Apart
from that, I would like to pose this 
question to the hon. Minister.

Will it be fair to this House to get 
the Rill through in consideration of a 
certain hypothetical situation  which 
is not before this House? He has not 
placed  any  statement  before  this 
House, and we do not know anything. 
We have just been told that this is 
part of a bigger deal.  What is that 
bigger deal? Can we get through this 
without knowing what it is?

SHRI INDRAJIT GUPTA: For the
first time, we are being told  about 
some  mythical Rs. 18 crores,  from 
which Rs. 15 crores will go in some 
future commercial transaction and we 
are left with Rs. 3 crores which this 
House has got to vote for now. What 
is the basis of the calculation?

SHRI RAJA KULKARNI: The hon. 
Minister should take the  House into 
confidence about it.



$$9 ' SSSO (AtQcu . ■ MARCH 4PS0M-; U'ttdjerteOcinffa in Mnm̂y

asm ''lirw
•5a>i. «mma  'MmImm fl|f" -dPa . A«. ... ~.
 ̂ W ? W  4 f 1 W! | ? W

;:$f. **M  <W .'*$;:.; *  ■ t i

# tfir «n| wr!Ptr >rnpnr jJ  fV 

*ft«nr  f*?i% # $"* $
MfeMnMi ----...  Ah
21̂1 ft ’R m W l̂ I  ?

SHRT t>. K. BOHOOAH: As X said, 
this was Rone into by a committee 
insisting of the Cabinet Secretary, 
the Finance Secretary and the Petro- 
leuro #nd Chemicals  Secretary, and 
they discussed this  matter in great 
detail, by argument, discussion and all 
that, and they came to the conclusion 
that this, should be the figure.  Cer-
tainly, the price value of it would be 
much higher ....

MR. D^UTY-SPEAKER: So. this Is 
the book value of those installations? 
They could not have gone to the spot? 
They could not have made physical 
verification?

SHRI VASANT SATHE: Is the hon. 
Minister suggesting that the value is 
much higher?.

SHRI J>. K. BOHOOAH:  The real
value of the property would be much 
higher.

SHRI VASANT SATHE: What is the 
real value and what  is the  written 
down value?

| ft> $mx 

»Tfr inrr t * w w *pt  ww  s<fr

t   *

gq«r :

w<i ifi fw w i|  ftim  tjw

vs  ‘‘Hrf  pffer w  Jfim 

wr# i »**> ■#*  ^  *tffr *tn?

f i

SHBI O. K. ftOftOOA*; It i*. *
As X said this was  bya Com.-**
mittee which went into it, discussed

it ■•-‘■•l&d  :eame; '. t&  1&£s ■ cattctXl*— 
sion.  Atehtnagh  we - • *re ■ 
flcally  dealing  with &&B ■'■&&*■
this also forms part of the toted pack- 
age <***&  fr, *r twt$, . ■ <*his; was
the amount specifically earmarked lor 
thi#; particular item of marketings AU 
.<&e«e,. details, were K<me ■ into by tie ■ 
Secretaries with -. ■ their  esgipertai 'fflfr# 
they came to this conclusion. On the 
basis of that, the Cabinet Committee 
agreed.  On &«t basis, the BiU has, 
come before the House, if you want 
me to go ixsto the actuarial accountŝ  
all that, I am net in a position to do 
so now.

SHRI p.  It.  BOEOOAH.  Three- 
thousand outlet points.

SHRI mORAJi-  GUPTA:  What,
are the various types of installations, 
involved in this deal? Petrol pumps, 
storage tanks?.

SHRI D. !C BOROOAH. And instal-
lations and office buildings.

SHRI  K.  HANUMANTHAIYA 
(Bangalore): Residential buildings.

SHRI D. K. BOHOOAH: Residential 
buildings also.

SHRI RAJA KULKARNI: It includes 
the blending plant in Bombay.

MR. M^OTY7SFSVAJM3: W* are
going to pa*» this Bill with the ut-
most responsibility. The Minister said 
that the valuation of all these assets* 
of this company has been do« by a 
high-power committee consisting ot so* 
and so.  Obviously these redttuMame 
gentdemen could not have physically 
verified it; thgy could have gdtte only 
on the bbok value. . I think it Is ot&y 
tmir to the tt&usg if we are given an 
idea of what these installation* affe, 
how many of thefti are, thert so that 
the House also could  have an idea 
whetfefr, ê4̂,v««ortla vitt»i»
Rs. 3 crores in foreign e*eha*4geto. be- 
given te them*
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SHRI D. K- BOROOAH: Two and a
half crores.

Mostly it is installed petrol pump 
outlets, 3,000 of them: Then there are 
installations.  Then there are build-
ings. 1 cannot give the whole inven-
tory before the House; that will  be 
too difficult for me to do immediately.

9 vmmr :  ?ft

wr *ft farsr wvt vtfw w

if  *?tt  sr 1

SHRI D. K. BOROOAH:  How can
one .give the whole inventory of 3,000 
petrol pumps here?  It is naturally 
based on the books of the company.

ffJ’RTW TOf 4«r : ?ft HW #T-

3̂TR: apTt? T5WT $ ?

S1IRI D: K. BOROOAH:  I do not
think the payment has been exorbi-
tant ; it Has been reasonable.

SITRI DINEN BHATTACHARYYA 
(bcrampore): How is it reasonable?

SHRI D. K. BOROOAH: That is my
view.

SHRI DINEN BHATTACHARYYA: 
That may be your  view.  But  the 
question raised is. how is it reason-
able. How can you come to the con-
clusion that this much amount is to be 
paid to the company? You must satisfy 
the House.

SHRI D. K. BOROOAH: The House 
means you or these members also?

SHRI  DINEN BHATTACHARYYA: 
I am including you also in that. You 
youxself are not convinced about it— 
the way you have explained it.

SHRI D. K. BOROOAH: I am con-
vinced; if I were not, I would not have 
come before the House. I am convinc-
ed that the payment suggested  has 
been reasonable. 1 have no doubt in 
my mind about it. It is  for  hon. 
members to accept it or reject it.

Sir, there are one or two points 
which are important.  The most im-
portant point that has been raised is 
about the workers;  the security of 
service of  the  employees.  This,  1 
think, is of great importance. There-
fore, even before discussions were held 
and we were coming to a conclusion 
about it, X went to Bombay and ad-
dressed the workers and assured them 
that their security  of service, their 
existing facilities, would all be ensur-
ed. We stand by this, and we will see 
that the benefits which they enjoy now 
would be respected.

SHRI VASANT SATHE: The work-
ers, not officers.

SHRI D. K. BOiROOAH :  1 said,
“workers.” So far as the officers are 
concerned, certainly we are not going 
to disturb them and  shall respect 
whatever benefits they are getting, but 
there are some officers in the top and
I do not know whether we can give 
them high scales of pay or not (Inter-
ruption}. Therefore, so far as the top 
officers are concerned, 1 cannot give 
any assurance.  I  understand  that 
some of the senior officers are  not 
willing to serve this company.

SHRI RAJA KULKARNI: Five  of 
them are leaving.

SHRI D. K. BOROOAH: Shri Jyotir- 
moy Bosu and many other Members 
raised the Question as to how it is 
that we have not accepted their trade 
marks and patterns.  What we have 
done is this. The IOC in this country 
has also built up its own pattertis and 
trade marks.  Because thef name of 
Esso is going to  be  changed  into 
Hindustan Petroleum CO. and for  a 
year we will continue with their pro-
ducts as an interim measure, but cer-
tainly we would like to have our own 
patterns and products and labels and 
perhaps that will be consistent with 
our attitude towards control of  the 
commanding heights.

Mr. Sathe raised the point which is 
very moot.  He asked how it is that 
we did not accept 75 per cent but took

3431 LtS—12
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£Shri X>. K. Borooah} 
only 74 per cent.  Y«b, Sir. There is 
a point in what he said. According to 
the Companies Act. even with 26 per 
cent minority control, although  the 
< majority control is 74  per cent, the 
minorities have certain rights; that is 
to say, in certain hasic  matters,  it 
cannot be done without their consent, 
like changing the equity and loan ratio 
changing the basic capital formation 
of the company and a number of other 
matters.  But this will continue only 
for seven years, because, after seven 
years, by a process Which we have ac-
cepted, all these companies will come 
back to be completely owned by the 
Government of India  throu&B  the 
Hindustan Petroleum Co. What we did 
and how we did was this. Por seven 
years they have agreed to give us 
crude oil; they will give us the supply 
of crude oil.  It is a fact that crude 
oil can be had from the Arab coun-
tries and other producing  countries. 
In the present context, as you know, 
their prices are higher than those of 
the foreign companies.  The  Arab 
countries and other petroleum-produc-
ing countries  have  got  a contract 
which they entered  into  with  the 
foreign companies. Even now. the oil 
industry in those countries is controlled 
by the foreign companies; the Govern-
ments have not taken over the control 
of the oil industry in those countries. 
They are—taking control of the  oil 
produced up to a point; in some places 
it is 25 per cent; in some places it is 
50 per cent. The price of oil that we 
buy from the producing countries is 
around 11 dollars per barrel.

From the companies we buy at 8.5 
dollars.  There is a margin of dif-
ference which benefits us if we get 
from the companies. For seven years 
they have agreed to give us oil If the 
international price Roes down and if 
the oil producing countries offer us a 
lower price certainly this price will 
toe  lower. . . . (Interruptions>.  Their 
price should always toe lower than the 
international price for seven years. In 
the meanwhile if we strike oil our-
selves or if we get oil at a lower price 
from other countries we shall  cer-
tainly buy. ... (Interruptions').

SHRI BHAGWAT JHA AZAD:  If
we strike oil in our country and our 
price is lower or if we get oil at a 
lower international price, would the 
company be forced to out the price 
under the contract?

SHBI D. K. BOROOAH: Yes. It is 
very clear, there is no doubt about it. 
Today we are getting oil at a price 
which is lês than the international 
price. After seven years the company 
will come completely under the Gov-
ernment of India and problems such 
as these may not arise.  New dimen-
sions had already been created;  new 
horizons have appeared already. May 
be, we can look after ourselves better 
than what we are able to today. T̂et 
us not be under any misapprehension. 
We have already entered into agree-
ments.  A number of countries  have 
given us at least temporary relief. We 
have, however, to be cautious.  We 
have to hasten somewhat slowly.  It 
may be easy for us to say that we 
shall do something, which physically 
it is not possible for us to do. 1 would 
be happy if I could take over the oil 
companies immediately, but it  the 
constraints of  the oil situation that 
have really stayed my liarsJ. So fai as 
the other companies  are  concerned 
what has been said in Ramayana aptly 
sums up the situation. When Vali was 
killed by Ramachandra by an arrow, 
it was said that the arrow which was 
meant for Vali could also be used for 
Sugriva.  So, what we  have  done 
today could toe applied to the Burma 
Shell or Caltex.

AN. HON. MEMBER: BOC is  not 
submitting to your proposal.

SHRI IX K. BOROOAH: So far as 
BOC is concerned, it is directly con-
cerned with Oil India.  They have a 
small refinery.  So far as Oil India 
is concerned we have already started 
negotiations. We have made up our 
minds that we should like to  have 
majority shares and control. Although 
BOC owns 50 per cent of the shares 
that company is entirely managed by 
Indians.  The Chairman is an Indian 
and the Managing ̂ Director is appoint-
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*ed by us  AU the expatriates  have 
left this, company.  It is entirely run 
by Indians and it is managed  by 
Indians.  I am glad  to report that 
when the Russian Minister Mr. Shashin 
visited Oil India he said that it was 
one of the most efficient oil companies 
that he had seen.

SHRI RAJA KULKARNI: Take that 
.26 per cent.

SHRI X>. K. BOROOAH: Please do 
not be in a hurry.  You have  been 
here earlier than me.

SHRI RAJA KULKARNI. You were 
here earlier.

SHRI D. K. BOROOAH: But there 
was a gap.  1 was not here riuring 
the period when  this  demand  was 
created. 1 am, after all, a servant of 
this House. Now that I know that the 
Members ot Parliament want It and 
in the entire country also there is a 
demand, I would like to implement it 
as far as possible, within  the  con-
straints that have been placed on us, 
because of the very delicate and com-
plicated oil situation.

***% vwrw  vtttct %

< '3ft r*H spr

*fr STET̂cT?: *r %ftt

«r yRvt m  rfr ̂ftt

r̂̂ ft  sf?*ftwFr f̂ r»rr ?

SHRI r>. K. BOROOAH:  Broadly
speaking;, storage points and port faci-
lities also constituted the corpus of 
the property which  we are  taking 
over from this Company.

Therefore,  I would  request  hon. 
Members not to divide on this issue 
but to pass it unanimously because, 
when everything is said and done, it 
is a progressive measure, it may not 
fully progressive, but it is certainly 
a step towards progress.  Even my 
•esteemed friend, Shri Jyotirmoy Bosu,

himself said that this is a progressive 
Bill.  He only wanted certain  clari-
fications.  Those clarifications  have 
been given.  I am sorry to say that 
some hon. Members have mixed this 
up with the overall take over of Esso 
Company.  Therefore, there  was  a 
little, if I may say so, area of lack 
of clarification.

: tTSFT

3FT *r, T̂̂ Tt  sp*fteFT

favnrr *rr, ■âr̂rr *r*rnr erfr

«rr  ̂? f̂’Tr

f*&r*TT m  ?

SHRI  D. K. BOROOAH:  In  Lne
Board o± Management which is be.ng 
considered I do not think there \v til 
be any political persons.  It will be 
consisting* mostly of  administrators: 
and technologists.

PROF.  MADHU  DANDAVATE: 
There hâ been a persistent demand 
from both sides of the House that *a 
wider and comprehensive  agreement 
should be arrived at.  The Minister 
should take up into confidence and tell 
us the position.

SHRI E>. K. BOROOAH: Althoufili it 
does not come under this Bill, it dues 
not form part oi this Bill, I have 
mentioned in my speech th<-tt wv >Mn 
certainly consider taking people n̂lo 
confidence regarding the broad out-
lines of the agreement a I the appro-
priate time.

MR. DEPUTY SPEAKER: The ques-
tion is:

“That the Bill to provide for the 
acquisition  and  transfer  of  the 
right, title and  interest  of  Esso 
Eastern Inc. in relation to its under-
takings m India with a view  to 
ensuring  coordinated  distribution 
and utilisation of  petroleum pro-
ducts distributed and marketed m 
India by Esso Eastern Inc. and for 
matters connected therewith or in-
cidental thereto, be taken into con-
sideration.**

The motion was adopted.
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MR. DEPU1Y-SPEAKER: We now
take up clause-by-clause consideration 
of the Bill.

There is no amendment to Clauses
2 to 7.

The question is:

‘‘That Clauses 2 to 7 stand part 
of the BiH.”

The motion mas adopted. 

Clauses 2 to 7 were added to the Bill.

Clause 8 (Payment of amount)

SHRI  RAMAVATAR  SHASTRI 
(Fatna): I beg to move:

Page 4, line 21,— 

for “two crores and fifty-nine lakhs’* 

substitute “five thousand only** (7) 

Page 4, lines 21 and 22,—

oit,it “in such instalments and in such 
manner as is specified in the Second 
Schedule** (8)

Page 4, —

omit lines 23 to 25 (a)

wnarsr ijrr wftew ar̂r

wter  ̂1  aft ***£V

 ̂ «ra% #r ̂ r

5pt fancttft f(, gr̂rsR stpt *rrr 

. ■'nff,  w, e»*»vw w ztt r̂r

■̂r » «r*ft f̂RT crft% %  srer?

iTiT m̂ Fihr sttt
»  *

AsiTanFW ift writ % fir 

«rrr 2  59 r̂nar fkm
«Ffffv *nrcr   ̂1  eft **

fmsnRmr: iwt farrter ̂  

sr*ft srot % 9Rf)f % Pr

wrrwr̂ T|,t» >wr % t| fc, faaerft

arftTifsr *rrr fiifrvft  *rr arsrr % % 

'3fT%% f̂rcr 1 wi wpfte w^crr

% ^ wr?r ŝnrarr *ftr xsxm far 

T̂3i% argr f̂rĝ iitff $r *n% <rnr

T̂*Ft in% r̂r  f srt sft=«r

sR?rrt *rĉr  *ft *̂rr*r

3PT V̂TPT F̂TT 3PT T̂HT «PT , ^W«T 

*rnr f̂n% %* #rrr înr *riflf ( f*r 

f%cT5=rr %• *nr i % tr̂rt

«rr 1

«fr ̂ 9 * « T T : T̂3̂T it P̂«lf

5̂  ̂flr f̂cr̂rr wrr r̂ar t > Ptwwrr 

srrftKa ĉfT ̂ ?ft  *rrer sfh*  *r

*ftt *=rm  t

17.00 hrs.

[Shri Nawal Kishoke  Sinha in the ■
l̂ivnoT,

isft TWfimtT 1&VFXX : W faPT % 

*rY% qr n̂=r̂r r̂t  *̂mrr srrfŵr 

t «ktYPk «0'd1gpft  aim *bt r̂rrfV t n 

?fr â-rr ĵtt

r̂% nm wt̂ssRT apfr

? 3srrr%  *f̂r f̂r?  %?r r̂t«r 

~j~ r̂t % f̂T̂TT 5ft

TT̂  ?̂r  ̂  ̂  «TTT  ^

P̂*T  ̂ ÊT ^

r̂ft% 1 ̂ f̂ nef̂ ŷ Rwr̂ rfT 

mrx f̂nrr ̂rr

fwnr ?ft % m&n % ^

*r%t % 5ft*r HmflF ItfiFT wjar

nftar  ̂ ^ ̂  fwRr #

f[ 1  eft «nr  êt
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î tt f*rr f% irM f̂ rr  ^

«FVar̂ TOT 5ft-----34<f%  *Ft

14 *f ?r (Vqtfenr wrrzr̂r *5t i r̂̂t 

r̂rqr f^r rr*̂ 3pr?rr

ŵEfhrcff *nr qranr̂r IVq sf'tt ŝHft 

srft T9PR- % ̂  ̂ Ŷrr̂rm  *r?r

•̂f̂pr n fc xftx %wr «r*ft *ft wvt 
?r̂t v̂irr i  «r% ft  ? *̂t

nr̂̂r?T £ ̂fr *ft *tft ®r̂r ̂rr#JT ̂  qror ?ft 

t̂̂ tt %fs?r?T *rftar

Ŷ̂nrr ?r̂t sp̂ft 1 wf̂rrr t#*rr  *£*F 

n ft ̂f̂t, $r ftstft *ft  *pt fararF̂:

farrtsft fj %f̂ r *r*n: firere %  %ht

ift t‘5ft T̂TST gt ̂ Vf̂TfT 1  ^t ̂

5 ôttt  ̂sftf̂rrr i ?rrr ,errf ?ft rnp 

wqrr *rt % ̂rap̂T f %f̂r ̂ 5 ŝrr<

~rsf:ff rrap ̂t% % f̂rq ̂«nr f i r̂cr 

r̂ft mhreRr t fv  sêrrar  *r«n£

qx 5 ̂ =rix  *rrff *rrq *rnr vftf̂rrr

?tYt sggppt *rnr *rtt *ftfsnr ft? «rv ̂nprt 

irm̂lr *inrT *rff % i n?ft ssrar̂r?: 

35TPT ̂ TTt % HT*r *ft %TT

t̂ *f*ftt>R- | f*p 2 *prtsr 59 ’tpst 

!3nn5 ̂  s  vt fetr ̂rnt i %rr

fWNrr ?ft *r$?t | vftx arruft 
% *r*r 3trt ftffrergft  ̂f% srnr *p 

«rr>pff apt frtvw fsprr ̂rr% vsrtfv ̂ nft 

‘̂ nror ft *rft -r̂ft i ?ft 5r»r ̂ft fWtSFT 

 ̂ **ft ̂ i 
.17.00 lira.

SHRI DINEN  BHATTACHAHYYA 
t(Secampore) ro*c—

MR. CHAIRMAN: I would like to 
tjdraw tb». attention'-of the-blouse'"to tthe

fact that we have already exhausted 
the time allotted for this Hill and we 
are now taking the time allotted for 
some other item. If the hon. Member 
wants to speak, he may speak, but he 
must be very brief.

SHRI DINEN  BHATTACHARYYA: 
I will be very brief. There is a pio- 
posal for giving a considerable amount 
of money to the company for ins<t Ab-
lations and outlets. These installations 
and outlets were not  built  by  tiie 
company; they were built by the per-
sons who had taken contract from the 
company. Now you will be âyin# the 
money to Esso. My question is whether 
the money that the company will re-
ceive will go to the actual owners of 
these petrol pumps and outlets or not.

SHRI D. K. BOROOAH: What tne 
hon. members have said has alrea iy 
been said by other members in a more 
forceful language. I really do not -ee 
that I can add anything more to w'hat 
I have already said.

The hon. Member from CPM splice 
about retail outlets.  There are dif-
ference kinds of outlets. Some  are 
owned by private persons,  but  the 
majority of them, Known as A Cl 
outlets, have been built by the co 71- 
pany.

SHRI DINEN  BHATTACHARYYA: 
Are you sure about it;  In Calcutta, 
most of these outlets were built by 
persons who took contract from  the 
company.

SHRI D. K. BOROOAH: So far as 
compensation is concerned, the figure 
of compensation has been arrived at 
by a committee of senior officers who 
have gone into this question in detail 
and I have no reason to believe that 
they have suggested more than what 
they should have.

SHRI VASANT SATHE: Will you be 
taking over the private pumps also?

SHRI JD. K- BOROOAH: The control 
•Qf the agency.
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SHRI VASANT SATHE: You  will 
have the same contract with those pri-
vate people.  There will not be any 
question of paying compensation  to 
them.

SHRI IX K. BOROOAH: So far as 
business is concerned, that will con-
tinue; the agents and dealers will con-
tinue Provided they behave properly 
in accordance with the requirement of 
social justice.

Sir, I have nothing more to add.

3VIR. CHAIRMAN: I will now put 
amendment No. 7 to the vote of the 
House. Now, the question is:

'Page 4, line 21,—

for “two crores and fifty-nine lakhs’*
substitute “five thousand, only” (7)

The L.o1c Sabha diwded.

17.12 hrs.

Banamali Babu, Shri 

Barman Shri R. N.

Barua, Shri Bedabrata 

Basappa, Shri K.

Bhagat, Shri B. R.

Bhargava, Shri Basheshwar Nath* 

Bhattacharyyia, Shri Chapalendtfe 

Bist, Shri Narendra Singh 

Brahmanandji, Shri Swami 

Chakleshwar Singh. Shri 

Chandrakar, Shri Chandulal 

Chavan, Shri Yeshwamtrao 

Chhotey Lai, Shri 

Chikkalingaiah, Shri K.

Dalbir Singh, Shri 

Darbara Singh* Shri 

Doda, Shri Hiralal 

Gogoi, Shri Tarun

17.12 hrs.

Gopal, Shri K.

Division No. 8

AYES

Bhattacharyya, Shri Dinen

Chandrappan, Shri C- K.

Deb, Shri Dasaratha 

Dutta, Shri Blren.

Gowder, Shri J. Matha 

Gupta, Shri Indrajit

Kiruttinan, Shri Tha

Limaye, Shri Madhu 

Mohammad Ismail, Shri

Mukherjee, Shri Samar

SambhaV, Shri Ishaque

Shastri, Shri Ramavatar

Vijay Pal Singtf. Shrt.

NOES

Agrawal, Shri Sbrfkrishna. 

Awdhesh Chandra Singh, Shri 

Azad, Shri Bhagwat Jha

Gotkhinde, Shri Annasaheb 

Gowda, Shri Pampan 

Hanumanthaiya, Shri K.

Hari Kishore Singh, Shri 

Ishaque, Shri A. K. M.

Jade j a, Shri D. T>

Kader, Shri S. A.

Kahandole, Shri Z. M.

Kailas, Dr.

Kakodkar, Shri Purushottam 

Kapur, Shri Sat Pal 

Karan Singh, Dr.

Kavde, Shri B. R.

Kedar Nath Singh, Shri 

Kisku, Shri A. K. 

Kotrashetti, Shri A. K. 

Kulkarni, Shri Raja 

Laskar, Shri Nihar
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Shetty, Shri KL. HSL 

Shivnath Singh, Shri 

Slnha, Shri Dharam Bir 

Sokhi, Shri Swaran Singh

Tiwari, Shri D. N.

Unnikrishnan, Shl*i K. P.

Verm a, Shri Balgovind 

Virbhadra Singh, Shri

Yadav, Shri Chandrajit 

Yadav, Shri Karan Singh 

Yadav, Shri R. P.

M«haraj Singh, Shri

Mahata, Shri Debendra Nath

Majhi, Shri Cajadhar

Malaviya, Shri K. IX

Mandal, Shri Jagdish Narain

Mehta, 33r. Jivraj

Shri Bibhuti

M5shra, Shri G. S.

Mhhra, Shri Jaĝ nnatH

Mishra, Shri L. N.

Mohammad Yusuf, Shri 

Murmu, Shri Yogesh Chandra 

Negi, Shri Pratap Singh 
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MR. CHAIRMAN: The result of the 
division is:

Ayes 13; Noes 90.

The motion was negatived.

MR. CHAIRMAN: I will now put the 
other two amendments Nos. 8 and 9 
moved by Shri Bamavatar Shastri to 
the vote of the House.

Amendments Nos. 8 and 9 tv ere put 
and negatived. *

MR. CHAIRMAN: Now the question
is:

“That Clause 8 stand part of the 
Bill.*

The motion was adopted.

Clause 8 was added, to the  Bill.

Clause 8 (Transfer of service of 
eacisting employees of ESSO)

SHRI RAJA KTD jCOv/vRNI : Sir, I fceg 
to move :

Page 4, line 29,—

after “employed'* insert-—

“in  any  capacity,  permanent,
temporary,  casual or tinder con-
tract,” Cl)



335 -ESSO (Acqxl. of MARCH 4. 1974 Undertakings in India) Bill 334$

LShri Raja Kulkarni3 

Page 4,—

after line 42, insert—

**(1A) The  Central Government 
or the Government company, aa the 
case may be, shall, in respect of 
workmen  protected  by  various 
labour  enactments for the  time 
being in force, not alter, to  the 
prejudice of the interests of such 
workmen  concerned,  their terms 
and conditions of service, benefits, 
facilities and  legal or contractual 
claims, on the ground of transfer 
of  service  from  ESSO,  ESSO 
STANDARD, and  LUBE INDIA.” 

<2)

Page 5,— 

after line 12, insert—

“ (4) The statutory or contractual 
claims  or  established  rights  of 
workmen  in  matters of  bonus, 
gratuity, pension and others arising 
out of and during the course  of 
service with ESSO, ESSO STAND-
ARD, or L1JBB  INDIA, shall  be 
deemed to be  continuing without 
alterations that vfrould not adversely 
affect the interests of the workmen 
concerned.

(5) Any  proceedings  pending 
under Industrial Disputes Act, 1947, 
to which ESSO, ESSO STANDARD 
or L.IXBE  INDIA  is/are  parties 
shall be deemed to have continued 
effect upon the transfer of services 
of the workmen.” (3)

The Minister has already stated in 
his reply that the assurance is bein? 
given for the continued employment 
of the workmen and it has already 
been  anticipated  that the bene&ts, 
facilities £.nd the emoluments that the 
workmen enjoy at present will  b2 
continued. My amendment goes into 
a little more in detail which is neces-
sary.  In  the  clause it  refers to 
employees who are permanent. I want 
to make It clear to include employees 
in any capacity, permanent, temporary 
casual or under contract.  Sir, there

are hundreds of workmen who are not 
a permanent and they will be stopped 
on the day Government takes this 
over. I would not like that kind of a 
thing to happen whereby  hundreds 
and hundreds of workmen are  ju«ft 
thrown  on the  streets.  They are 
workmen working on contract under 
the same premises.  So, this amend-
ment of mine will not go against the 
spirit beh*nd the assurance given by 
the hon. Minister. I just  put  the 
assurance in detail in this amendment 
and I request the hon. Minister  to 
accept this amendment.

With legard to my second amend-
ment, he has also given an assurance. 
What I have said 'is this. No altera-
tion should be made which would 
prejudice the  existing right which 
they enjoy under the agreement? That 
is to say this is again an attempt 
to  put st  out  in  detail what the 
assurance is. I have just spelt out *he 
details of it. This is also in accord-
ance with the spirit of his assurance 
By accepting this amendment on the 
floor of the House, it will be ensured 
and no trouble will be there when 
the officers implement these things.

Regarding my  third amendment, 
since I know that there are negotia-
tions going On at present I do  not 
want a new Chairman or M.D. or the 
Government officer  undertaking the 
responsibility saying that no negotia-
tions have taken place and no case is 
pending (before the tribunal.  Cases 
are  pending  before  the Tribunal. 
Negotiations  are  going on both in 
respect of Marketing and Lube India.

We hear that  those negotiations 
have not been completed. There is a 
sense of fear among the members of 
my union of which I am the presi-
dent, and particularly by the 2,900 
workmen  who are covered by this 
clause. There are matters which are 
under negotiation, and in regard to all 
those  claims an  explicit assurance 
must be given. This amendment seeks 
that assurance.
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SHRI X?. K. BOROOAH: I do not
really think that an assurance on the 
details is» necessary, because the assu-
rance has been given in the body of 
the Bill itself and also by me on the 
floor of the House and to the workers 
themselves in the presence of my hon. 
friend Shri Raja Kulkarnl himself in 
Bombay.  So, I do  not  think that 
there -should be any misapprehension.

SHjRx V AS ANT SATHE: Let him 
kindly say that the term ‘employees’ 
.means all those employees, permanent, 
temporary or casual who are at pre-
sent In service. If that is said on the 
floor of the House, that will have the 
'desired assuring effect.

SHRI IX K. BOROOAH; The term 
‘workei?’ means all this.

SHRI RAJA KULKARNI: In any 
capacity?

SKRT IX K. BOROOAH: That does 
not mean that because of the assu-
rance casual labour also will demand 
“to be permanent labour. We are not 
saying that. ‘Workers’ means all those 
who are working today in the ESSO 
undertaking in any capacity according 
~to the preseat system, and there will 
l>e  no disturbance  so far as the 
'workers are concerned.

MR. CHAIRMAN: Is the hon. Mem- 
rber withdrawing his amendments?

SHJil  RAJA  KULKARNI: I beg 
leave of the House to withdraw my 
amendments.

MR. CHAIRMAN: Is it the pleasure 
of the House that these amendments 
he withdrawn?

Amendments Nos. 1 to 3 were, by 
leave, withdrawn.

MR. CHAIRMAN: The question is:

“That clause 9 stand part of the 
Bin**.

Th« motion %joam adopted.

Clause 9 was added in the Bill.

Clause 10 (Provident, Superannua-
tion Welfare fund, etc.)

SHRI RAJA KULKARNI: I beg to 
move:

Page 5 line 13, after “superannua-
tion" insert—

“pension,” (4)

Page 5 after line 21, insert—.

**(1A) The  persons  retired  on 
superannuation and who are bene-
ficiaries of pensions shall continue 
to enjoy the said pension on terms 
and conditions not less favourable 
than those under which such per-
sons were entitled to receive pen-
sion.” (5)

Page 5, line 25,

add at the end—

**.but in no case, the interests of 
the workman  shall be adversely 
affected, during the period he/she 
continues in the service of the Gov-
ernment or Government company, 
a> the case may be.”(6)

These are regarding the money which 
is funded. In the ESSO company there 
is a pension scheme which is  much 
better than the Government scheme 
and it applies not only to clerical staff 
but also to labour.

So far as the pension scheme is con-
cerned,  there is no  separate fund. 
There is only a provident fund exist-
ing in the ESSO now, while the pension 
and gratuity amounts are provided for 
in the general reserves of the com-
pany.  There is no provision here 
which will safeguard these amounts 
which are provided for in the general 
reserves of the company aqd which 
are  not  separately  funded.  My 
amendment seeks to incorporate an 
assurance that the gratuity as well as 
pension amounts will be completely 
safeguarded.
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There are also people who  have
retired  already and  are  enjoying
pension benefits. Not only those who 
would retire in future but the present 
beneficiaries of the pension scheme as* 
on the appointed day should continue 
to get the benefit without any adverse 
effect.  My second amendment seeks 
an assurance to that effect.

SHRI D. K. BOROOAH: Alterations 
should  relate  only  to  existing
employees and future employees. But 
«o far as the commitments of the com-
pany are concerned, all commitments 
which are not irregular or unlawful 
wfll certainly be respected and cer-
tainly the benefits accruing to wor-
kers, whether in  service or  retired,
would be respected. There should be 
no doubt about it.

SHRI A. P. SHARMA (Buxar): If 
the commitment is irregular, it is not 
the fault of the employees. So com-
mitment is all right.

SHRI O. K. BOROOAH: I am talk-
ing of any  transaction entered into. 
Already it is provided there. It is also 
part of the law. If anything done is 
found to be illegal, for that there will 
be r u responsibility. But all that re-
lates  to welfare of the workers, 
whether existing or  retired, would 
certainly be respected.

MR. CHAIRMAN: Do you not think 
that the present provision in the Bill 
is sufficiently wide?

SHRI RAJA KULKARNI: Correct.
A small thing by way of explanation.
I am glad he has given the assurance, 
but if for the smooth implementation 
of all the assurances given here, he 
agrees  that on the  appointed day 
when Government take over, a joint 
committee would be appointed which 
will  consist  of  the  workmen’s 
representatives and those of the new 
management  to  look  into all the 
grievances arising out of the imple-
mentation of this Bill, 1 am prepared 
to withdraw the amendments.

SHRI D. K.  BOHOOAH: I do not 
think it will be  necessary because 
there is no intention to make any 
drastic change in  the pattern.  In 
fact, foi quite sometime it will conti-
nue as it is.  If any occasion comes 
for a change, it may come much later. 
So there will be no difficulty on that 
score.  Nonetheless, it will certainly 
be  Government’s  advice  to  the- 
management to see that no injustice 
is done  and the  point of view of 
labour is also consulted and respected.

SHRI RAJA  KULKARNI: I seek 
leave of the House to withdraw my 
amendments, Nos. 4, 5 and 6.

Amendments Nos. 4 to 6 were, by 
leave, withdrawn.

MR. CHAIRMAN: The question is:

"That clause 10 stand part of the 
Bill”.

The motion was adopted.

Clause 10 was added to the Bill

Clavses 11 to 13 were added to the
Bill.

Clause 14 (Penalties)

SHRI RAMAVATAR  SHASTRI: I'
beg to move:

Page 7, line 10,-—

for “or with fine” substitute—
“and with fine** (10)

Page 7, line 10,—

omit, “or with both” (11)

 ̂ Ter

t ytf 3rer qrmfrT yt grfcr

«ryari3nr,  ̂ ŝr  ̂   snSmnr *rr

srafe wfrm, % f*rq; srerr wrr snrr-

snvrf̂ rr*mrr% i i

fan* $r eft ar*r m

t&tZt af*iferr, m  *sWr wm rsft  fc i,o
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* r * T T  w&x  s p t  *$wr  « r t

ferr  rft ̂ mrr «r®®T  *fhc ^  

wtsnff r̂r q̂ t %rrw* f frx®t

f̂ rFrr s«rn5crr g fa? orar v̂aiwr WFff 

|?tt *tt, nY ̂ ft 

%  ĝT̂ r< nrft*t *ftx

*tft &sr  ^  ̂  1  3r*r *r*m *ft

^ 5RT̂T5T :33T *TT f̂T *RTT

37* aq-cr̂qrr y f̂V wrf̂ir, to §r  sfr*ff

q*rr r f̂«rd> *r i
Hirt̂rnrf % § r ' r̂r̂cn g fV i?r̂ "stt'* 

spt ̂ nr ̂ n: eft ajrer  ̂̂ nc

r̂ ̂ nrr ̂ r ggrareqrr *£t ̂ n̂r, 

nrf̂r  *̂nft  *rrt %

r̂pr *rr snrfe  r̂,- f̂rrrcT *t i

*srY ^«pt^ wenr:  «mrt' w

ferr -srpr i  «rr£̂i ^tt ̂tî tt i

SHRI VASANT SATHE; Sir, I rise 
on a point of order, because there is 
a threat for a division.  Kindly see 
rule 367 and the proviso under sub-
rule (c).  You need not call for a 
division.  You can  follow the pro-
cedure stated in that proviso. This is 
what I wanted to say.

MR. CHAIRMAN: Thank you, but 
there appears to be no occasion for it. 
I shall now put amendment Nos. 10 
and 11 to the vote.

Amendments Nos. 10 and 11 were 
T*ut and negatived.

MR. CHAIRMAN: I shall now put 
the original clause to the vote.

The question is:

“That clause 14 stand part of the
Bill/’

The motion was adopted.

India>   B i l l

Clause 14 uas added to the Bill.

Clause 15 was added to the Bills.

Clause 16 <Protection oj action taken 
in good faith)

Amendment made:

Page 7, line 32,—-

after  “Government  Company* 
insert—

“or any of its  officers or other 
employees”

(STJiri Shahnawaz Khan')

MR. CHAIRMAN: The question is:

“That clause 16, as amended, stand
part of the Bill.*’

t
1

The mcftion was adopted.

Clause 16, as amended, was  added 
to the Bill-

Clauses 17 to 20 ut&re added to the
BilL

The First Schedule, the Second 
Schedule, Clause 1, the Enacting For 
mula,  the  Preamble  and the Title 
were added to the Bill.

SHRI I>- K. BOROOAH: Sir, I beg 
to move:

“That the Bill, as  amended, be
passed.”

SHRI INDRAJIT GUPTA rose—

AN HON. MEMBER: Third reading.

MR. CHAIRMAN: There is a balf- 
an-hour debate. I think you will have 
your speech some other day.

SHRI INDRAJIT GUPTA: If you 
want to conclude——

MR. CHAIRMAN: If you want to 
speak, I am not concluding.

SHRI INDRAJIT GUPTA: I want 
to speak.
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MR. CHAIRMAN:  Yes, Now, we
proceed to the half-an-hour discus-
sion.

SHRI VASANT SATHE: Sir, why 
not we extend this half-an'-hour dis-
cussion a little further?  After  his 
speech, which may talce hardly five 
to 10 minutes,  we can take up the 
half-an-hour discussion.

SOME HON. MEMBERS: No.

MR. CHAIRMAN: Shri Rama vat ar
Shastri to raise the discussion under 
rule 55(2).

17.3# hvs.

HALF-AN-HOUR DISCUSSION 

Unrest a mong the  Junior  Doctors

«rV ryw m t (q̂ rr ) :

mrwfir inftor, *r?r srrer *r«er

tot T?nr £ »  *nqr wrW 8 

% ^g-̂ rrf̂TfT 9 gr̂T?rr̂rf %  arfaqrv

TPBT 1 ŜFnrO, 1974 W  TT

$ 1ftT cTr̂TH? 2500 t *  ^T

*rWf % % snrar:
•r̂ff TF?cff $r 3 hrlti  tpszrm

>d  -v.

Trfwr

arrcft «ft grfrrr 1

fisr t fa ̂ r̂ vrr ?rf%r«sT

*tnr $r *rr  f¥vr*r%

 ̂argrrr nft It i  -rpRrcf wrr ̂ftt f̂gr-rr 

NVrsr *fh;  fŵ rr %r&m % 1 

»=nift  f »  %  *pqr  ŝr̂rarr

#*t t e  ̂ nr qp: ̂ r*rr

&r fmr wrer $vt

ifr   ̂i  *Tfarrr<T  %•  r̂r% 1 

% f̂tfvrrr W  f fa Wff tj 

3sft*pA  % ̂ r̂rnr  ̂r̂nr

ÛTOT mr  vr W5TT3T  ftrererr

f. \ ^  qf*rar Tftsr
% 1  $rfap*r «rnr *rnr fŵrh ^

 ̂gsr %T ?TPZT aqrŴIT «BT   ̂I

ŝr *rarp?r  to r: % *rr*T̂ 

smrr ft eft arr ?fr  arrsrr
%ttK eetpt  fararr 'srrarr sfirc: sror frrr 

?ft ̂ nrar % m  gr̂ 25—50

f̂tr gn% %,  to ̂  ̂ cr ̂ rnr

sp̂- f 1 apr •Tf̂r wrî r̂%

srfer 5r̂r % \  arr- % -swart 3rr:-5 “•
Wr̂ n̂T VT TFOTT itrqVii>!T q?T #; I 
*rsr qt̂fV «nr   ̂» 1964 7?!̂

*rr$r *|5V ytftfrvr «Pt 1  âr 

T̂»ncr ̂ t̂ w< yfrgt f̂ 3rf »rf 1 
^  f«p  apfêrrfTTt r̂wsf ^

r̂̂ ff ̂ n%?: «pt ̂ rr̂ r

f̂ n” i 1967 ir *3r?̂; ĉrrv?r 
%”<4t q̂ t 1 19439 n  apr̂ft  1

1969 % w\̂ «pJr€t  ’Brt̂r
*ru f«F frfii <n% % *rrz 1

^  ̂ft «rfr f̂rr 1  f̂BT 31  197 ;*

r̂t m ^ppr % qî gpg»f ̂k p̂r: S

*f(K «rrq% f̂rvrpnr %  ^

5gr Pptrr 1 ŵ rtr:

apf arreflr vt êft̂rnc t̂nrr «nrr 1 

ir #  an#  <m% mvt 

g. 1  q f̂r tot ^

«ft 1

“The House-Surgeons and  Post- 
Graduates are registered with the 
Medical Council of India and should, 
therefore «be  regarded as full- 
fledged doctors.9’

wK&m wr ̂ nsf *pFK r%t ̂ 1 

virr ntrr «rr :

"In addition to academic pur-
suits, they also render useful ser-
vice In patient care in the hospitals* 
Their designation and status should
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be in consonance with the role they 
are actually playing.”

srer #  rpnpp: tYjt ̂ rr xft t 1
*n7 «r; :

“II was agreed that the strength 
of House-surgeons and Post-Gradu-
al  would depend upon the need 
of the individual teaching hospitals 
and also the availability of seats in 
the Post-Graduate course.  Within 
these limits and in recognition of 
the two principles enunciated  in 
para (3) above, it was agreed that 
Ihe present system of House-Sur- 
Keons/Post Graduates  along with 
stipends/scholarships thereof should 
be replaced by a system of Resident 
service with suitable running graded 
pay scales and allowances coupled 
with  due  process of selection at 
appropriate stages.”

ar.cr c*t

?tr  pr: -=pt% fcr.gr r̂cr sr  'ftes 

srr T*ft  ̂1  *rar sr ersr *rTr?r ft *

vmr  rr̂crr srrqr  fwrpr% §r

rfr w f «pr *r*rnsrrT  fft*rr i  ar# 

sr̂T  <T̂T3rgTJT ar.cr ft f*p "3TT*rt 

f*r*rr 37irr fsp ?r?r 1 W *P3T

»ptt «rr :

It was agreed that stipends/scholar-
ships shall be paid to all the Interns, 
all House-Surgeons and such of the 
Post-Graduates as are already in re-
ceipt of Government of India Scholar-
ships at the following rates with effect 
from 1st March, 1973.

Interns Hs.  225

House-Surgeons Hs.  325

Post-Graduates Hs.  350

*fvr t*rr€t ft ?  *r.>nr «r>

•?;***r9F3rr  «r?r wr srt *rsr *rp?% 

j> =5rr ?rsff

«nr:— (www)  *nsr *fr r̂»nFft?r

*ptt *rr f*p ?r*r  ftrar 7% ?
*PT?rr?: yfrgY fararf *r£ 1 âr*r ~

30—9—73  «rqpfV finite:

* 3NY «ft,  T3*r?r 31 —1 2-73 tPP 

fcfte  ^ 1 10  *pV  »’

arr #*rsr *ft srwrc

«Rt %*§T «FT -grPFEXf apt 1 WWO # 

VT̂fY r̂&t «f,7:  T̂-yV *tpt

sTfefcrn" tr̂nr̂fT apt **ft n̂r ̂jcr  -

°̂T *5TT ft 1  apt OTT %  ft,

WT ?  'jft 3HRFJT tl̂Toaft 5ft “

p*t. firfcreft xtt  qr«ngf 3r ft <mwr

 ̂ ĉmsr ft  srnr ̂ T*rt *ncr «Ffr 

 ̂ ft ?

%t*rr  ̂i  fpr̂ff

% m** wr̂ rapxrrr ?ft

arrcT ft, ycyir ̂  ̂  srm  apr% ?rr

5̂  1 ara istjtt % eft

<wft wft qr «TO?t % 1  ^vt OTfvmr 

t̂ »rf ,   ̂ *Ft F̂Yf̂rw

ât faRîr  vrvncf

ŝrc*r  apr sft »rS aTf% ̂  ̂rrs* % ̂r*r%

I  wft  «TFT vt

âCFT 3̂̂  % csrfgT*.  t̂

r̂mrra ̂ t ?t ̂t i ’

ĵVar tft̂: rfft 4&c T& ft  ĥtt % 

f̂r *P̂r % *nar*rcr it <qr«T itnr  %

^̂pt̂sT «tt  ?, sft̂renc wr 

t, r̂̂t: wret «rr  %, fi wff w# 

f, cHĵ: ̂ nas; %r #«rs?fr %  «rr ^  

t f̂tr ̂ =t ̂Ttnf ̂ <$*mr fapirr % f»P 

«̂t »rnff % *r*ŷqr ̂r, f̂nr *rNf wr far̂' 

*rrqr % *rr«i f̂r f*rr «tt

ttĥ:  faptn trenr «rr ̂ pt ̂rrm % ̂trr&r

tr «r *ft*T 13 wrv vt  ̂wr̂*

f̂Vr  *rm ap̂»t f*p «rrr  %

aptor, TRTf % r̂frcr THPSTr 

fHT̂Kinsr̂i I ^ ̂ft aptf ejWt̂lV VSÎTt 

 ̂fPRTîr «p̂  % !*nr<ft ̂  ̂ 1
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[*flr w«r?r(K ̂rraftr}
%arr  t i *rrsr *ft # 
t, m&& f i

sjtt aft % wrŝ
^ %sr  f£ »  <*t ®r$ *rt

jsirrw wcrr *rr  K$r % 
?̂r aarmwr *t?t toy *ftK «re*r «p̂ 
% f̂rq w % ̂rr«r swwrtsrr sroarr «rrr 
wr **r*vr %  # f̂T̂r-=rr

I »

wwfif *ftr ̂fir gŝj
ĥ* sm*  % sftK *refY *r$ta*r 

sft ̂snen: ̂rr % 1
*nf% sr*?rf % fWhyqpwi ^r ft̂r 

^ 1

*ft KncwnrT «rr*aft : sr«rrqrftf
*n$tor, $ ar̂ wrrr **r%m ff tip vrr 

*pqref& aur «*rran ar̂ar fkm 
f m *rrft r̂  *fsrr
f m % 1 *rf*r wim «̂rr   ̂efr
R̂T % yr: arr?T *JK # TJT̂T «Wt *figt
Rwsw# ?

iflf ̂rrf# § ftr unr ̂pt % *rp«r
*p̂ s«rr̂ f
TOUT ffWK ■5T5 TwPT ^ *f> IW> 
^  wt<r«Tr wr̂h*, fw w*r% ̂r ̂rfs?rr 
-̂fr % 1

#  *ft ̂rr?PTr  f% --
ns*̂t  *TPTK»frt--*Rr eft m***t mn- 
*TX W%T t f% WTT ftf«F<ff % 
f—*it fare ̂ r % iftfirw ̂ *rrqr vr wf 

t 1 wr ig&ti *rt uw t *Mf 
$  $ srt v=r % iBtNwy *Nrr wrqr-
$nc vft î«?rr "are*# $ ?

fpr  *rref¥ wihh   (
rirftp *n£ wrr &t, wrr f%*rf̂r *fjpr 
~Tr-*ftr  wranAr *rtr *rwrr *rt̂-%—

%% qn? wî$, ft»c ̂g?T  «rhr ̂fi% 
OT«r  r̂r̂ir \ r̂t  f[ ft? %m 
b̂t r̂aw ¥ errfv ̂sr 
«rc  «pt ŝrt % m*r wmfbr wrr % 
kiwi Otto w 1

«nrwrw fN«r (vrepnft ) ; mennqffcr
IfiftW,  SRT5RIT  T̂ V % PfT ̂ TT̂

WTW W'tfl ?T«  f%R̂ K<ffl Pf»Wlifl, 
Nstfawr «fhc ^ivn %  f̂ror %r?r r̂ 
ifhc *5Pft wr ̂r  srvpRT S i #
«r̂ f̂fV  vpĝt ^5 % wnrar % 
iTnTV  «FN̂r %  wrref afrr ftwri 
tT̂ r̂r rzrrr # i t»t f̂«rFgr % xf̂ T7' 
^wxf «pt  qr t̂ptt  f-rtr
fiFBMnr ipznz x̂r nfrm —t?  r̂r%
«ft ̂fpt % %frr  r̂q-̂r "̂-t̂ r̂tx
mra- %  trap grrr ?r̂r ^̂r̂rr
wn: T̂RTsf̂r «(rf r̂«T sr̂Frr st —̂ r
# ̂ rrt sr̂rarrar %  r i ?rrw 
ar̂ w?T 5̂  ̂% fV TTxmVrr  ^r
%ftr &v*£x vrm  r̂ŝrf̂r <cnr f- i

 ̂*T5fr *rfm ̂ ̂rr̂r 
sern̂rr f  «ftt **% »r̂r ̂
%(\t. f̂r̂xpri h«f f r̂*n
cfRgr ij'̂jopf fsrdft sitot
T̂t ̂ TFT ̂ f%qizy ̂ cr t ?  fCTr̂fgK

«rf%*FJwr̂K ̂ ̂rnr  &f r̂ar fsp 
14 ̂n*e: w *pnr «r̂* %, #«r 

?rr 24 «n*&  sx k̂ptt t̂tt
% 1 fOTrf|a.v ̂ft €rNnrr rr̂ f̂ĵ r̂ 

fvr̂ mrt «fhĉrcPff#?r̂T̂r̂r * fwn=t- 
3<f̂rq  «Pt ̂fgTtaTT t%̂F'T
% f̂nr ^ '»ft  ft t

w w ̂r̂ft f̂rq;
500 wrr «rVr rw^< ̂  900 x̂nrr 
*rt%y  f%̂pr wrerrK Te «wrfw 
i=m̂r % 1 *rfe % «p̂% % f¥ ft»nf?eT
«5T trê nr̂ ĥ̂ qfNw  ’Tfro'
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•‘iwftwft £ ftirr t *frc frasrfo- >pr ̂-tt- 

lygifr-g % sro fhrr
t gft«rartyr%tp=Ttg-&ir<e*ft iflr»iPw«r 
,rt«w trf̂T % sctct «pscr%
«r«R»n •p̂̂t ?

*f # vt spht *rr
«ftr star aramr '̂nT̂r ’srrgsrr

IT •
SHRI S. M. BANERJEE (Kanpur): 

Sir, at the very outset, I must con* 
gratulate young doctors, my sisters 
and brothers,  for  their wonderful 
united action and unity which they 
have maintained ever after  all the 
repressive measures adopted by  the 
Government, including termination of 
services.

I would like to know from the hon. 
Minister, Or. Karan Singh, who is not 
capablt of being harsh to anyone why 
that particular agreement which was 
signed with the doctors at the Secre-
tary's level was not implemented. In 
their brochure,  they  have clearly 
mentioned that this is the crux of the 
malt****.  The junior doctors have de-
manded no more than the Implemen-
tation of the agreement.  They ask: 
Is this a crime?

Then, about non-practising allow-
ance, I am  told  that  the Political 
Affaiis  Committee  which met re-
cently—it had come out in the papers; 
I am speaking subject to correction— 
have already taken a decision that 
Hs. 150 or 160—I do not know—should 
be given as non-practising allowance.
I would like to know from the hon. 
'Minister whether  fresh negotiations 
-will start and whether they will be 
entitled  to  this  sum-practising 
allowance and whether the salient or 
main features of the agreement which 
was entered into by the Health Secre-
tary on the 31st March 1073 will be 
implemented in letter and spirit.

My only fear is that, unless persons 
of the calibre of I>r. Karan Singh rise 
Above he network of bureaucrats, we

will not be able to help the doctors 
or technocrats. In this case some of 
the (bureaucrats may advise him cor-
rectly, but some may mislead also- 
<Let him take us into confidence.  A 
small Committee of this House can. 
be appointed. I am prepared to offer 
my services. We are not experts only 
in settling the nurses problem.  We 
can settle the problem of doctors also. 
Let him rely on our wisdom once at 
least and not rely on the wisdom of 
bureaucrats; and I am sure the matter 
will be settled.

«sfr :

R̂TfqRT sft, % wt   ̂ f̂r-cffar
3TRFTT ssrrf»ITT STTOT *3ft

 ̂yrrf̂ gr $r feft wrf
w sftr  fw<T mm

t « srnr*: # rnqroefrôYorrsro  ?ft
SFTFTT wrwt  t̂ T̂TcfY 1

(¥io apnf f̂r) : TTsrftf̂  £ I

vtt 5*ppr  : *̂rr srnr
TTiTôtôoiT̂-o  tjfr  *r*rrarr

t̂ ̂rmt ; % so
wir ^et  q$r£ qr  $t?rjr t *

4m w$ ^
w*<°rc t  ^ sft srrr
«rrsr t̂ *r̂*rrf % *prir

?fr  f̂nfgrpgr  ̂*rnr *anr *ft f̂ r % 
r̂g*r  f̂t  *pr «Ft f*r*nTr  ^ 
f̂ Rrr  "WîrfNwrr wrt̂r 1

*rro *ft  snmr ^

t| t Pp ^ srt ott %
fir̂rr t  ̂«rr«T f̂ fWr ^ t» 
wr Wfpr wih;

%  ̂t

xrm wtrnt (wrsn̂x) :

f̂f vronr t 1
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*ft  w** wntc ■ r̂f?nrt

viwQ  ̂ 31 1973
p̂t tjflfr  prr, n̂sr wirt t vt

p̂ t̂c sttt «r*rsr  ̂«wrt *n£t wmr 

*nrr ?  *rr *jar wit* *m  ̂?
n̂ar p̂Rrcftsnr jut fft fv̂r Pr  ipft 

<rr jut «nr 7 ^ *ftar
vt wm wftftwx*  forr wt 

wtr *irnm«rer  rf̂iT *tot, vm wr
VPwit TO % F̂TPRFt «ft---ITS TO
*rm% *rr*fV =errf̂ ?

f̂w< yiwau fren% % 100 
% vrfcre? *wnRr *pt̂ %, *nuai< ^ snro 

%  wr it, ̂rfiR* srt  tpfct 
$ % wwg. *r 28 w!% wKh %,
wwrt arft 900   ̂ ŝrar fir

100 ^ P̂PT *PT% WT% 5TRFd<l 3pt

225 % 350 q̂frr ?; r %t  —Tnprr 
ŵrrar vft $; ?  *rrer % *t̂t rr̂r 
qr.%€t vrft *¥t fsw % ^t sft *nr%
*nf, *tpt % w ftr̂îr 3Ft *ft xtfit 
% f»p fwpr «frnr m *tmtr  f̂arr 
wrf̂r 1 w i rr? sfenr *rr*r  t
?ft ̂ t  ?wr   fŵPTr  .

«ft www  (nrvtcTr) ŵm 
opr, smr *$cr yrpft wtt ̂   &, *rar

550 tst̂*  *r*rr 250—300 
®̂r*r *rft g  >

«*V *gw *** urf (̂ 3pr) : 
S'fiffg  £  1

«ft fwr <wnr fw m : # vptvt 

r̂isrerr 5  f̂t *ft«r f vr=6t yfi*n*r 
*ft*r |r, q% f*ny *ft*r %, ywft %arr %

*Tt*ff  ̂ VT4K $Wl | f̂*R 
VHf TfWIT V UTO mi  ̂VfFTT MTW

«̂r?r t f%r ŝr% r̂mw n̂sft ̂

wt-T *ft t % ̂arnr ̂r?n: »ttt \ igtirk: r̂qr
%r %  r̂ wtw vnfit ?wf *r#V fft
 ̂*$t | i

»ro wwf F«rf : ̂»r vw %t t
r̂ ̂  ̂rnsr 1

«fr f««r «mr wv̂nor * uw 
«msr «pt mn  ^r ?fr ^ wk
&tnt 1  ̂ n̂prrr r̂T̂?rr f «rrq̂St r̂t 
rr̂: *£r£t  «ft gn=rA f̂T̂ftr
j€, *3wir vtsr  *nrc*r ¥̂, ynygrV 
% <w % fw  ̂9ft*r ̂ «fhc  q̂r
% f%?<?r̂ f̂r̂r # ?  f̂r fr*f̂
 ̂ R̂T*t Vl«T %>̂«i ̂rr r̂?r wrar ̂rirr4 ̂ 

*tn r̂ qr ?m  imvt vrr
Hswff ht  | ?  w n̂rar ^ 
«r»fV=enr?yS ̂ ?ftar̂ T̂cr 
«rr ■strT f#r «rr̂ sfr ̂r«r? apt ft ypygft 
»r  «P̂r rfsfr Trnpr«rr *£*f*n ft 7
5RT7 Bf̂ST ̂  ?TH XT|TT% apt f?TT̂TŜf

%  i n̂r m r̂ wr̂r
»rf%»r  5PTt  f r̂m:  sr%?r, t̂ot
si%t?t »r ̂ Rpvt «rfwOT =r afr̂- w 
f̂TTFTT | Pfit *Îr  % WT
 ̂7 irrr   ̂wm̂r ̂ n̂rn̂r ̂rr̂rr 
•̂WTJrr  wrtr gnqr% ^ qrfromr
i trap ̂fr,‘  *r«3ft

% f% ̂3r=rf?T r̂̂n=;T r̂«fr writer My«f
f̂t r̂t«r ŵr *rr»r ̂ «for r̂̂r v¥»r 7
WPT f*F<ft VTtWf̂r vt f̂t WTT ft̂
«mprr * £tftnr ?ft ftr̂rf̂ra' wfrm i
r̂fNxr ifrr   ̂fsp htt  4̂Ŷ r
%n ?rr*r% to=t t̂̂r«r \

wtm+f* €\w? ̂ fv
5ft % OT 7 f̂TTST «fTT W  % %PW ̂ T 

vt *fe % «̂r# ^  «rnr
r̂ror vr fwf̂ wr w?r «r̂sft  %
f̂rrrt vt ^r ̂  spft<jTT  w t-
*r arftr  wt  «ftr w»w »fr % «rr 

t >
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THE MINISTER OJT HEALTH AND 
FAMILY PLANNING (DR. KARAN 
STNGH) ; I am very grateful to you for 
giving me some more time because 
tttis is the first time that I shall  be 
speaking in this House after the state-
ment that I laid on the 19th February.

I am sorry my friend. Shri Kachwai, 
apparently has not read the statement 
that I made on the 19th or the very 
comprehensive  publication  that I 
placed on the Table of the House. In 
this publication we not only repro-
duced tiie Government's point of view, 
the letters of the j uniox* doctors re-
ceived from time to time and the 
report of the Kartar Singh Committee 
and their recommendations but also it 
is a complete and detailed statement. .

SHRI JAGANNATHRAO JOSHI: It 
is all in English.

DR. KARAN SINGH: There is the 
Hindi version also placed on the Table 
of the House.  It is a long story and 
I just want to go through one or two 
1 hiw£«.

Firstly, it is quite clear that the 
problem of the junior doctors that we 
art* lacing  to-day is a cumulative 
problem  II is the result of grievances 
that have accumulated over the last 
10- 15 years.  It is not a problem that 
has been immediately created.

The junior doctors feel and, I must 
say, with a certain degree of justifica-
tion, that over all these years, they 
have really had to go through  very 
difficult times and, therefore, this dis-
content and anger has been simmer-
ing and the explosion that we see 
to-day is the result of tills cumulative 
grievance.

There are two ways in which this 
problem can be finally solved.  One 
is a long range one and the other is 
of a short range.  Now, as a long 
range solution, I mentioned on  the 
floor of the House that the Govern-
ment had decided to set up a Medical 
Education  Commission  because the
:*43l LSr—13

very system of medical education that 
we have now  adopted and that we 
have inherited very largely from the 
British, involved a good deal of strain 
and  pi essure  upon  these junior 
doctors.

This is not a new  thing that we 
have introduced.  The British system 
of Education which has been extant 
In India for many decades required 
that these junior doctors go through a 
very tough time in order to get their 
post-graduate degrees and their fur-
ther specialisation.  So, this protolem 
cannot, Sir, really be fully solved un-
less* the matter is looked at from a 
national point of view and the problem 
vs looked upon by a really competent 
commission and it is for this reason 
that this Medical Education Commis-
sion that we intend to set up is going 
to go into all these matters very care-
fully and is going to see what can be 
done to make Medical Education more 
rcsponyive to the needs of the nation.

Many people sitting in this  House 
represent rural  areas.  We have a 
peculiar situation in which all  the 
doctors are very largely concentrated 
in the urban areas and in the rural 
areas you do not get doctors to go 
th<r e. I am not blaming the doctors. 
I am simply saying that a reorienta-
tion and  restructuring is required. 
These I hope the Medical Education 
Commission will do. That is a long- 
range aspect. When I say long-range, 
I should say,  between one to two 
years.

Then I come to the immediate and 
the short-term problem. We have re-
produced in the note the whole situa-
tion leading up to the agreement and 
the Health Secretary’s letter of 31st 
o£ March.  One point is there which 
1 would like to make clear and it is 
this. This letter of 31st of March has 
very carefully been  examined  from 
many points of  view including  the 
legal point of view and we are advis-
ed that what we have done does in' 
fact fulfil all the commitments made 
in  this  letter.  Now.  here is a
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difference  ef  interpretation.  The 
doctors say, you have not fulfilled it; 
several Members have also said that 
Bui, I can say that we have had this 
studied and it says—if you please see 
Shri Ramachandran’s letter—in para-
graph 4, it speaks of suitable running 
gratied pay-scales and allowances and 
it aiso  speaks  of  suitable graded 
scales and  emoluments.  What we 
have given them now is an improve-
ment on the  Kartar  Singh Com-
mittee's recommendations. They gave 
Hs.  450.  Hs.  500  and Hs.  550. I 
improved  them  which is a unique 
thing; 1 don’t think that has ever been 
done in the history of the Government 
of In die before that within 48 hours 
of tlie report being received it  was 
improved.  I gave them Hs. 500, Rs. 
550 and  Rs.  600.  This is surely a 
graded scale of  emoluments.  Then, 
Sir, they came to me and they said 
they want this to become sensitive to 
price rise; after all if the price goes 
up how are you going to expect us 
to meet the situation. I have offered 
them and made this statement on the 
floor of the other House. I offered to 
break this up into graded pay-scales 
with dearness allowance and C.C.A. 
I have made that offer also.

Now the only problem is with re-
gard to NPA.  Unfortunately m this 
agreement there is no mention as sut'h 
of NPA.

spr m nsr S 1

^ rsr# $ :

«R£ STfcT *rrr t o  n fsrspfrr f^ h m

arf[ ̂ Tlrf STfcf t *

Why should I, Sir, stand in the way 
of the agreement?  I would be  the 
happiest person to give them more; 
they aie brilliant young people, they 
are tine cream of the intelligensia In 
this country; they are young men and 
women and all of them  don’t come 
from rich families; they come froita 
middle-class families; some of them 
come  from  poor  families  whose 
parents have starved and slaved so
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that these people can have (heir edu-
cation.  It is not—I can aasure you. 
Sir—that we have been in any way 
reluctant to fulfil  our obligations. 
After all, the Government of India is 
spending crores of rupees on other 
things and & according to some agree-
ment we  had to  give  more, why 
should I grudge it?

SHRI  S.  M.  BANERJEE: Why 
should they not be entitled to non-
practising allowance?

DR. KARAN SINGH: The point is 
this.  There are two things.  One Is 
the agreement. I think this point we 
have to make clear.  In fairness to 
the Government I must make it clear 
that our  understanding is that what 
we have now given them does fulfil 
the agreement made ‘by the Health 
Secretary.  That is our situation.  I 
want to be very clear. Because, after 
all, agreements are more important 
really than the money.  We do not 
want to be accused of being a Govern-
ment which does not fulfil its* con- 
tr »cts or agreements

18.00 hrs.

We feel that we have done it. They 
do not unfortunately argee You may 
say that this is a difference of inter-
pretation.  You may say that it is a 
legal interpretation. We have had all 
the things studied fully. That is one 
point.

But leave the agreement to one side. 
Îet us say there was no agreement, 
even then it is my duty  as  Health 
Minister to see that these young people 
get better deal. I am not  quibbling 
on am not trying to  cheat  them 
or make any sort of argument Forget 
the agreement.  I want to give them 
more.  I would submit that although 
they may not be satisfied with what 
we have given for the first time in 
ten years we have  actually  offered 
them more.  It may not satisfy them. 
I am not suggesting that it satisfies.
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My only plea is this. When they first 
met me before the strike, I said to 
them that 1 would see that the.y get 
good deal as good a deal as vt as possi - 
ble in the circumstances. The KLartar 
Singh Committee contained three doc-
tors and three civil servants; it was 
not composed of civil servants only 
but three very eminent doctors were 
there.  This committee after  having 
gone rightly or wrongly recommended 
a certain set of figure, Rs. 450, Rs. 500 
and Rs. 550, I increased that.  Some 
people are now telling me that I should 
not have increased it, and they are 
saying 'You made a mistake; you were 
not a politician; if you had been a 
politician you would have first of all 
announced the committee-, then there 
would have been a lot  of shor,* then 
you could have called them and said 
‘Here Is another Rs. 50’  It may be 
so, and I plead guilty to that because 
I made a genuine attempt. I felt that 
a doctor should be given as much as 
possible.  They started at Rs. 450.  J 
said that we  should give  them at 
least Rs. 500 and I announced that.

As  hon.  Members have sf,id the 
strike now is rapidly becoming an in-
tolerable  situation.  The poorer .sec-
tions of  society are  sufTcring.  The 
hospitals  are  suffering.  The rich 
people can  always go to n private 
practitioner, but the poorer sections of 
society are hit, and if I may submit, 
the poorer section of the doctors also 
people  who do not  have anv back-
ground or financial backing are also 
really the ones that suffer. There are 
some affluent doctors also who could 
not care less.  But this is beginning 
to have a very very unfortunate effect 
upon tb« hospitals. 63 or 64 days have 
elapsed, and we have used the greatest 
restraint to keep things from deterio-
rating. But the position that has now 
arisen is this that by their li sistence 
on remaining on strike they are mak-
ing It very difficult for me to help them 
in a genuine way. I appeal to them. 
Many other people have appealed to 
them. I said 'Look* T have given you 
something  for the first  tim«. some-
thing concrete. Please go  back  to

your hospitals; go back to your r oble 
profession, and I as  Health Minister 
will try my best to get you  inore’ 
Several people have spoken to me. 
The Delhi Medical Association net me 
today. Obviously they also represent 
the doctors; the other membezs in the 
profession  have also  talked to me. 
Many MPs also have  spoken to me 
about this. I myself am most anxious 
and most keen  that this very unfor-
tunate and  unhappy situation must 
corne to an end.

But you will permit me to say that 
this business of  remaining on strike 
and saying that ‘Until you «ccede to 
our  demands, we do  not go back* 
makes the situation very difficult.  I 
do not want to go into too many det- 
tails, but this makes it even difiicul* 
for me to get them what I want tc 
give them.

For  example, take the question of 
NPA for  senior  registrars-  They 
came to me and  said  'Why should 
senior residents or  registrars not get 
NPA?. I said, ‘Îook,  if you have a 
good case for NPA, you may come to 
me. Go back to your hospitals, and 
create an  atmosphere,  and I  shall 
take up your case for NPA with the 
Cabinet, and I would fight your case 
for you and I shall be  your vakil\ 
But. By their continuing on strike,
I am afraid, the attitude of Govern-
ment is not  going to  become more 
helpful, but it is going to be less help-
ful.

SHRI S. M. BANERJEE:  In  this
particular case, may I remind the hon. 
Minister that the insurance employees 
remained on strike but still a settle-
ment was reached. Lot him not try 
to follow Air Chief Marshal Lai every 
time. It is not going to work in the 
country.

OR. KAIT/AS ('Bombay South'): May
submit one thing? T̂et him not ad-

vise them to go on strike now; let him 
also appeal.

DR. KARAN SINGH: May I sav one 
thing?  The  doctor’s  profession is
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qualitatively different from the airlines 
profession or the life insurance pro- 
fe&rSion.  The  doctor’s profession is 
concerned with human suffering and 
human life.  Therefore, their trying 
to give up work and to try and use 
that as a pressure upon Government is 
not wise, and I can assure you that 
it is beginning to be counter-produc-
tive. 1 do  not know  whether Mr. 
Banerjee plays bridge; I think he does 
play bridge.  You may have a very 
good hand for three no trumps, but if 
you bid a slam, a little slam on that, 
you will lose even  the  three no 
trumps.

So my point is that they Had a ease* 
They had a case. I was  with them. 
The House was with them. The coun-
try was  with them  But I  would 
submit. ..

MR. CHAIRMAN: Are you prepared 
to keep that in mind yourself

TK3T
: Tm

1V *rPT wrr sr̂er % ?

*T̂TT *RkTT f£

f*p vrmr r̂rsrrsrr i stVt ^
eft ̂fhprp̂r %  ?ft *r3TPT Sr  g

itrr  eft srer qr£t T%m % \
^ «rt*T ^ 3TC % irrgT  frr %, 
TTM- ̂Pff «Ft  aT3T cpT ?frm % fa?
to f̂rar *rt &TX
ft qr̂ i sr£t stPt̂st wrr sror ?r̂t ̂ i 

afr̂rr r̂r̂crr gf  jtjsft % 

trc f% *Ptf sr€t srf̂nsar wn scr*r ?r#t £ ie-

ir*t srHron «fVr Srf̂ rrsr si>$iH*r *tft
Slfcnsar eTTTWX  ̂I 3T5T  ̂ *T̂t

3RT «TT ?ft  fTTRTH-  sft̂VFT
%  Sr wpr f̂ nrrr $ xTr*

?rr3r *?t % i  sftSrow  srfvr̂T
5rft srf̂TOT % i

It is my duty to look upon it and 
I look upon the medical  profession 
not as just another profession; I look

upon it as a really noble profession. 
I have come into this Ministry witli a 
certain idealism.  But I would again 
appeal to these people: You are making 
it more and more difficult for me to 
help you.

srer  ̂wsrrr *r#t | f%   ̂^mtr
sftr *tm  arrg i fwf?r  T̂t

tr f̂ r vrfn sott tfsrr  t

snnc ?r̂t sir# % *ft  ®Ft fsnFHrr 

sTotfVoTrrrôfto % srfrSr %

sftfa-St i Tmr̂fhr f*r*-rr f̂t % sfr̂r,
JJoqtoTT̂fôfto %  f̂t  ?TTT

 ̂tT̂r eft ̂  smr sfŝ r srwdtsHr fjTTr

frg^>rr t,

T̂FT f̂̂ TT  spt T̂fT̂ rfq-fT̂t "̂t̂ff

«ngTR*nr r̂r %, r̂r

mrcTr %,  fWr̂ t  ŝt *rr%-

f̂ Tdt ̂t  ̂I eft ZT̂ ?TTCT
f%r̂ r ŵ r t̂ r̂rsr ?rY?:  % ^̂rnr

XT otftoir̂f ôfto %  xnreq’TT  % # rftS'  •
^   % f̂ T it ?r|t t̂̂rr  i

That is not going to be in the in-
terest of these people ultimately.

I would appeal to all members of 
the House that they  should  advise 
these young people that they should 
not press  this  thing to a  confron-
tation at this time. It will not be i*i 
their interest. They should have some 
faith in me  We have already shown 
our faith. I will look into their grie-
vances. Hon. members of the House 
are interested.  Several  MP&, many 
from my party and others, came to 
me and said that ‘we are  genuinely 
concerned*. But these people must not 
remain on strike  If they remain on 
strike, they are, in a way, trying to 
use the misery of the patients in order 
to bring pressure on Government, and 
I am afraid that government pressure, 
government  attitude, is going to be 
more difficult.
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%if snfrsrerr ft f̂r  *r *rar
q r̂ y wrcnr snmnr m  i

*ft *T5RT «TT   ̂HT̂TT f

*fYr r̂ft afjpyfar *ft 3F*ftqT t i r̂f̂r 
sr* *t w  r̂nft *pf  ferr i

spn: # ̂r?ft spof- ĵtcTT eft 3r eft ̂r̂rr jt̂t 
*ffcrr vt   ̂%cfr 1 far # r̂

eft fsr̂t to *ft r̂t? fen*, sr*n: r̂̂t 
T̂cTT eft 1 O Wre Tjo % %ciT sflpc <S*TTT 
fft sTRrr 1 srf̂ r srnsr eft ^ *ft f̂rf̂r 

5T̂t Tpft ̂ I eft rap siffecr ̂ T 5T̂T ?r§f 
t 1 sr̂r r̂r̂ nx t̂  f̂ RRT r̂r §  i

I would appeal very sincerely on the 
floor of the  House to  the  junior
doctors. Some of them may be here. 
Some of them may read what I have 
said. 1 would, again  appeal to them 
witb all the earnestness at my com-
mand:  please  do  not  take  this
thing to a  confrontation which will 
ultimately help  neither the  people 
nor the public. We have given you a 
fair deal,  what we  consider a fair 
deal. Cxo back to your work. I will 
take vip your issue whatever issues.

They do not probably  have rooms 
to stay. 1 will give  priority in the 
Fifth  plan  to  hostels. Whatever 
money I have got, I will give priority 
to buildings. But they must give me an 
opportunity. They must not oppose 
this. I would urge  that this is the 
sense of the House.

is not a question for any  particular 
party.  This is a question all of us 
want to  siove, all men of  goodwill 
want to settle.  As you try rightly 
said, this is  beginning to affect not 
only Delhi; the whole medical profes-
sion in India is beginning to be ad-
versely* affected.

Therefore, I will conclude, though 
it is a very long story, 1 appreciate and 
fully share the sense of urgency and 
distress felt by all hon. members on 
both sides of the House.  My appeal 
again would be, on my own, and if I 
may submit, on behalf of all of you 
here: please ask these  people to go 
back to work to have some faith in 
me. I will do whatever is best to help 
them in solving the remainder of their 
problems.  This is all I can say on 
the floor of the House.

18.10 hrs.

PAPERS LAID ON THE TABLE

Procla mation  in relation  to the 

State of Manipur  under  article 35<S 

of the Constitution .

MR. CHAIRMAN: The Deputy Minis-
ter in the Ministry of Home Affairs.

DR. KAILASH:  When  they  come
ĵck. _yiou will ijot punish them.

EWEL

you will not punish them.

becoming more and more difficult.— 
if they come bac*k as quickly as pos-
sible.  The situation is  already get-
ting more and more difficult.  There 
have certain terminations. Other pro-
blems are there. It will become more 
and more difficult to unscramble them. 
I am perhaps in a way standing bet-
ween them and a total break.  They 
must have faith in me. I can assure 
you this is not a party matfer. This

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
F. H. MOHSJIN): Sir I beg to place 
on the Table a  copy of the Procla-
mation  issued by the  President of 
India under clause (2) of article 356 
of the Constitution of India revoking 

1 the Proclamation made under the said 
C) «̂ S*rule on the 28th March, 1973, in re- 
«omc  lation  to  the  State  of  Manipur.

[Placed in library. See No. LT-630&/ 
74].

18.li hrs.

The LtOk Sabha then adjourned till 
Eleven  of  the  Clock  on Tuesday, 
March 5,  1974/Phalguna  14, 1895
(Saha).
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